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LOK SABHA DEBATES 

LOKSABHA 

Monday March 13, 19891Phalguna 22, 
1910 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[English] 

Air India's Income from Kerala 

·245. SHRI THAMPAN THOMAS: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to slate: 

(a) the number of flights operated by Air 
India from Trivandrum; and 

(b) the income of Air India from sale of 
tickets in Kerala State during the last one 
year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Air India at present opera1es 11 flights pe:' 
woek between Trivandrum and Gulf. In 
addition to this, two flights per week are 
operated on Trivandrum-Bombay Sector 
with onward connections to international 
flights ex-Bombay. 

(b) The flown revenue credited to Ker-
ala for the period January to December, 
1988 is Rs. 2107.40 lakhs. 

SHRI THAMPAN THOMAS: Mr. 
Speaker, Sir, the answer to this question 
reveals certain facts. The income which is 
generated from Kerala goes round about to 
As. 2100 lakhs whereas the flights operated 
are only 11. Eleven flights are being 
operated from Trivandrum. At no other Sta-
tion, Air India is landing and there is only one 
airport at Trivandrum. The passengers from 
Kerala repeatedly complain that they are not 
having sufficient number of flights and they 
are put under waiting list. This is their pre-
dicament and it was recently reported in the 
Press also. I mainly put this question just to 
bring to the notice of the Government that 
the requirements is inadequate and the in-
come is much more than compared to any 
other Stations on pro rata basis. From 
eleven flights, this much of iocome can be 
generated. Naturally something has to be 
done for developing the air service by Air 
India by operating additional flights and also 
providing additional facilities. Therefore, I 
would like to ask the han. Minister specifi-
cally whether there ;s any proposal to de-
velop the airport at Trivandrum or anywhere-
else in Kerala for the purpose of operating 
additional flights to cater to the needs of the 
travelling public from Kerala 

SHRI SHIVRAJ V. PATtL: Sir, this isthe 
revenue earned by Air India. This is not the 
profit The number of passengers in 1985-
86, from Trivandrum is 8,86,780; in 1986-87, 
it is 8,10,581 and in 1987-88, it is 8,06,187. 
These figlJres show that the number of pas-
sengers is corning down. But if it is neces-
sary to provide some moro facilities from 
Trivandrum to other places taking into ac-
count the increasing number of passengers, 
it can certainly be looked into. Air India would 
certainly look into it. But thefigures showthat 
the number of passengers is going down. 
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SHRI THAMPAN THOMAS: Another 
thing comes out. Mostly, the Keralite pas-
sengers now get theirconnedion eitherfrom 
Bombay or from Delhi because they have no 
adequate number of flights. That can be 
correlated with the Indian Airlines flights 
operating from Cochin. Five flights per day 
which are operated to Born bay mainly caters 
to the guH passengers. We the publicmen, 
who come from Kerala, know that even for us 
to get a seat in the Indian Airlines to Bombay 
is very difficult. Since we are having the 
preference, we can travel. But the other 
passengers, the normal passengers inside 
the country are feeling the difficulty because 
it is fully booked for gulf countries. Naturally, 
your Department has to give preference to 
those tickets which earn foreign exchange 
and which are available. So, from Bombay to 
Cochin, there are five flights per day operat-
ing with the gulf passengers. To overcome 
this difficulty, the only way-out is to have a 
direct operation from the Kerala based aero-
dromes and Kerala based direct links to 
cater to the needs of the Keralites travelling 
outside. You will agree with me that Kerala is 
earning the maximum foreign exchange on 
this count by sending maximum number of 
workers abroad. My request is that you 
should look at the natienal interest and see 
that Keralites are given preference and ca- ' 
tered to properly. Now the number is coming 
down. 

And then, promotional aspect is also 
there. As a promOtio{l activity, I would like to 
know from your side whether more flights will 
be operated taking into account the oonnect-
ing passengers also from other stations. 

SHRI SHIVRAJ V. PATIL: I have al-
ready said that about 11 flights are going 
from Trivandrum to gulf countries and two 
more flights are going via Bombay to gulf 
countries. In reply to the first question, I have 
said that the Airlines, certainly which has to 
do business and earn profit, will keep these 
facts in mind while taking decisions. De-
pending on the demand, things have to be 
looked into. But I would not give you any 
assurance as it would not be proper. 

SHRI SURESH KURUP: Recently, the 
Public Undertakings Committee under the 
Chairmanship of my hone colleague, Shrl 
Vakkom Purushothaman, made a detailed 
study regarding the fare aspect of Air India 
h has pointed out that majority of routes of Air 
India are running at a loss and it is the gulf 
sector which makes huge profit. Some 
Members from Kerala have repeatedly 
demanded in this House that Air India is 
charging exorbitant rates in the gulf sedor. 
Every time the concerned Ministers evade 
the answer by saying that these fares are 
fixed by lATA. Again, regarding this aspect, 
the Committee in its Report has pointed out 
that in the lATA charges, \fifteen per cent 
variations are allowed. What I would like to 
know from the hon. Minister is that consider-
ing this specific recommendation of the 
Public Undertakings Committee and taking 
into consideration the long-standing de-
mand of the people of Kerala, would you 
consider reducinq these charges in the gulf 
sector? 

SHRI SHIVRAJ V. PATIL: One thing 
which has to be clearly understood is that the 
Air India is a public sector undertaking hav-
ing autonomy and expected to work on a 
commercial basis. All the same, what has 
been stated by the COPU has been kept in 
mind while taking decisions in this respect. 
Now the Committee was informed that this 
matter has to be looked into bilaterally. Other 
country has also to agree to the fare struc-
ture. Now unilaterally these decisions can-
not betaken. The recommendations of lATA 
have to be considered as well as bilaterally 
there has to be agreement. This mattar is 
being looked into. 

PROF. P.J. KURIEN: The Hon. Minis-
ter has stated here that the number of Gutf 
passengers travelling to Trivendrum has 
decreased over the last three years. But the 
fact is that the number of passengers trav-
elling to Kerala from Gulf has increased. This 
means that at least some of the Keralites 
who travel to Trivandrum try to avoid the 
GuH-Trivandrum sector. They must be trav-
elling via Bombay and also I know that so 
many are travelling via Colombo. A number 
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of passengers have started taking foreign 
arilines to go to Colombo and from Colombo 
to Trivandrum. The Hon. Minister must know 
that in monetary terms it is cheaper. 

I would request him to enquire the rea-
son as to why, while the actual number of 
passengers travelling to Kerala from the Gulf 
countries has increased, the number of 
passengers travelling through the Air India 
has decreased. 

Regarding what Mr. Kurup has said, I 
agree that the fare is fixed by lATA. A lot of 
propaganda is going on saying that in the 
European sector where the passengers are 
affluent the charge is less and in the Gulf 
sector where the passengers are skilled 
workers or even unskilled workers, the 
charge is more. I want him to examine this 
question and I would like to know his reac-
tion. 

SHRI SHIVRAJ V. PATIL: I would not 
like to sound negative while replying to these 
questions. At the same time, I would not like 
to bind Air India by making a statement 
which cannot be accepted by them or which 
will create difficulties in implementation. This 
is the approach we have to this problem. We 
know that many people are going from Tri-
vandrum to the Gulf countries. We also know 
that this is one of the lucrative routes that we 
have. We will keep these things in mind and 
taking into account that the Air India should 
not suffer losses and the long term objective 
should not get affected and at the same time 
keeping in mind the requirement of the 
people going from here to other countries, 
decisions would be taken in accordance with 
the recommendations given by lATA and in 
(lccordance with the agreement that we 
have reached between the two countries. 

Please understand the spirit with which 
I am making this statement. I am not binding 
Air India, I am not saying that this thing Wllbe 
done or this thing will not be done. I am 
saying that these matters will be examined 
very carefully and just decisions will be taken 
which will help Air India as well as the pas-
sengers. 

SHRI SURESH KURUP: Their all other 
routes are running in losses, except the Gulf 
route. 

[ Translation] 

Aircraft on au. tor IAiAI 

*246. SHRr RAM PYARE PANIKAt: 
SHAI VILAS MUTTEMWAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the total number of aircrafts, type-
wise taken or proposed to be taken on lease 
by Indian Airlines and Air India; 

(b) lease rent to be paid in each case 
and the estimated total foreign exchange 
component thereof; 

(c) the names of the aircraft suppliers; 
and 

(d) the broad terms and conditions of 
the lease as regards maintenance, 
operation and the staff? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) to 
(d). A statement is given below. 
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[ Translation] 

SHRI RAM PYARE PANIKA' Mr. 
Speaker, Sir. there is no doubt that the 
Indian Airlines was facing an acute shortage 
of aircraft for the last some months ~nd to 
meet this demand, the han. Minister has 
made efforts to induct a number of airc~.3ft on 
lease. The main difficulty is that, perhaps, In 
the Seventh Five Year Plnn, they are not 
get1in9 additional resources from the Fi-
nance Ministry and the Plann·ng Commis-
sion to purchase aircraft but the probl~m is 
that according to the Indian t~chnlCctj ex-
perts, some modifications are reqUlft"d ,0 be 
made in the aircraft which tr.~se airlines 
have acquired or are going to enquire on 
lease so as to make them operational In 
Indian conditions. I have been told that the 
concerned corrpanies are not agreeable to 
lease out these aircraft if those modifications 
are to be made. I want to know whether this 
is causing hindrance to the Government in 
acquiring aircraft on lease? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, 
Sir, we are short of aircraft and that is why we 
are making efforts to acquire aircraft on 
lease. These aircraft are acquired on the 
advice of our Experts' Committee which 
decides as to which of the aircraft will suit 
Indian conditions so that there is no difficulty 
in their operation. These aircraft are se~ 

lected keeping in view their suitability in odd 
conditions such as extreme heat and cold. 
etc. The deCision to acquire a particular type 
of aircraft is taken only after its induction is 
okayed by the experts keeping in view its 
suitability In Indian conditions. 

SHRI RAM PYARE PANIKA: Mr. 
Speaker. Sir, one more difficulty which we 
are facing IS that the Indian pilots are faCing 
difficulties in operating these leased aircraft. 
I want to know whether any agreement to 
have pilots from abroad to operate these 
aircraft has been reached or some pro-
gramme is being evolved to imparttraining to 
Indian pilots In order to enable them to 
operate these aircraft with full safety meas~ 
ures? 

SHRI SHIVRAJ V. PATIL: Sir, we had 
acquired another air bus initially. Thereafter, 
we acquired another air bus in 1986 which 
met with an accident. We have acquired over 
30 Boeings and have taken steps to acquire 
two aircraft on lease from the Soviet Union, 
but these aircraft will be operated by foreign 
r:1ots. 1 no I emalili 19 aircraft will be 
(IjJorated by the indian pilots. This we are 
doing in order to avoid a situation which may 
arise if we do not get aircraft from foreign 
countries in time. Therefore. keeping this in 
VIPW, it is our endeavourto meet the demand 
by acquiring aircraft from wherever they are 
available. 

DR. DIGVIJAYSINH: Sir. you will agree 
With me, when you SE=1e the figures. that the 
turcign exchrH'Ige component mentioned 
here per month is very high. Therefore, I 
VI .)uld like to know. if hiring aircraft is the last 
resort. why was there a delay in having that 
kind of perspective planning whereby we 
could have bought planes in time and 
thought about it much earlier so that they 
arrive in time and WH don't have to undergo 
the expense of hIring planes? 

SHRI SHIVRAJ V. PATIL: Sir. if we 
have to purchase the planes. there are so 
many things which have to be looked into: 
the kind of technology. the funds which are 
available for this purpose and the availability 
of the aircraft within the tima-frame which is 
acceptable to us. If things do not fit in within 
these parameters. then we shall have to find 
a method of meeting the demand which is 
increasing in our country. 

One of the methods found out is to take 
the aircraft temporarily, say, for one year or 
two years to meet the interim demand and to 
cope up with the situation over here The 
world over, now the thinking is that leasing is 
useful in certain respects, In certain cases. 
Now, we have taken these aircraft on lease 
to meet the temporary demand because 
other things were not easily available. We do 
have plan. But we should have funds also. If 
we have plans and the funds are not avail-
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able. then the position becomes difficult. 
When we take the aircraft on lease, we don't 
have to shell out the entire price and it 
becomes sometimes easier to get the air-
craft on le888. 

SHRI P. KOLANDAIVELU: Sir, w~h 
regard to the Indian Airlines the Air India and 
the Vayudoot services, they are taking air-
crafts under lease. They have also entered 
into an agreement with the Airbus Industries 
of France in 1986 for the purchase of 19 
airbuses. According to the agreement, actu-
ally the delivery schedule ought to have 
started by this month. Have they delivered 
the Airbuses to India so far? 

Moreover, even at time of entering into 
an agreement in 1986, the value of US dollar 
was less and it has now gone up. The Indian 
Airlines have to sustain a loss of more than 
Rs. 60 crores. I want to know whether it is 
true or not. 

Indian Airlines and Air India want to 
have even pilots from Russia and other 
countries. Are you going to change the cabin 
crew also? We are having so many pilots. 
Even our Prime Minister happens to be the 
best pilot. When we are having so many 
pilots here, why do you take pilots from 
Russia? Are you going to make India depen-
dant? (Interruptions) 

I want to know as to when the delivery 
schedule starts for the 19 air buses. You 
t ,ave again entered into an agreement for 
another six air buses. 

SHRI SHIVRAJ V. PATIL: We are going 
to get four air buses in the month of June this 
year and later on we will be getting the air 
buses every month and within the next finan-
cial Y8ar which starts from the 1st April, we 
are gt'ing to get all the 19 air buses inducted 
into our fleat. There is an apprehension 
eXt .)sed by some people that we are tak-
ing the aircrafts from outside and allowing 
them to be flown by the pilots coming from 
other countries. For the information 01 this 
august House, I would like to say that in 
1982, we had taken one aircraft which was 

flown by the Soviet pilots. In 1986, one was 
flown by ~he Soviet pilots. We are to cope up 
with the s~uation which has arisen because 
of the paucity of the capacity and we have 
taken only two aircrafts, i.e., IL-96 and IL-64. 
It is not possible for our pilots to be trained 
within the time frame which is acceptable by 
us. We are allowing their pilots to fty. This is 
not a big thing. Foreign aircrafts are also 
flying over our country. So, on this ground, 
there should not be any unnecessary misun-
derstanding. 

Hyderabad Airport 88 Internatlon.t 
Airport 

*249. SHRI G. BHOOPATHY: Willth. 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to 
declare the Hyderabad Airport as an Interna-
tional Airport; and 

(b) if so, the time by which the decision 
is expected to be taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AND AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) Does not arise. 

[ Trans/ation] 

SHRI G. BHOOPATHY: Mr. Speaker, 
Sir, whenever a question is asked by an 
opposition member the reply which the Govt. 
give is: (a) No Sir, (b) question does not 
arise. We do not get complete replies to our 
questions. But if the same question is asked 
by Shri K.S. Rao, the reply could be a differ-
ent one. 

MR. SPEAKER: You could have con-
sulted him. 

SHRI BALKAVI BAIRAGI: He means to 
say that there is something wrong w~h your 
ballot machine. 
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SHRI G. BHOOPATHY: Mr. Speaker, 
Sir. what is the difficulty before the Govern-
ment in declaring the Hyderabad airport as 
an International airport? 400 representa-
tives - M. LAs and public representatives 
-from Andhra Pradesh had come to submit 
a memorandum to the Prime Minister, but 
they were beaten up and lathicharged. We 
are not to be cowed down by such things. We 
are ready to face such beatings, but Govern-
ment must take steps to declare the Hydera-
bad airport as an International airport. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, 
Sir, it should be a matter of happiness and 
satisfaction for the han. Member that the 
Hyderabad Airport is the biggest and best 
airport in the country after our four Interna-
tional airports. He is well aware that it is not 
necessary for an airport to be an interna-
tional airport if it wants to operate interna-
tional flights. The International flights 
operate from Hyderabad Airport too. Simi-
larly, internationalflights operate from Trichi, 
Varanasi, Patna and Goa also. Therefore, 
you are unnecessarily making an issue of a 
non-issue. We have already provided facili-
ties of an International airport at Hyderabad. 
At present, we have 4 international airports 
and it will be our endeavour to maintain them 
properly. If it is felt necessary, we shall 
establish international airports at some other 
places also, but all facilities for international 
flights are available at Hyderabad. Not only 
this, we are extending the terminal building 
of this airport in order to provide more facili-
ties. Customs clearing arrangements and 
other facilities are already there. Therefore, 
there is nothing to feel agitated over it. 

SHRI G. BHOOPATHY: Mr. Speaker, 
Sir, eggs, grapes etc. 'are exported from 
Hyderabad in large quantity. Besides, a 
large number at Muslims Including labourers 
go to the gulf countries from there. vne hav 
to go to either Bombay or Delhi to catch 
flights for these countries. Thus, a lot of 
inconvenience IS being faced on this ac-
count. I want to know whether some steps 
are being taken by the Government to 
extend two or three international flights 
bound for gulf countries to Hyderabad? 

SHPI SHIVRAJ V. PATIL: Mr. Speaker, 
Sir, on(A international flight operates from 
Hyderabad for Jedah. These are peop1e who 
are interested in catching flights from Born .. 
bay and want to come via that city on the 
return journey too. So far as the question of 
export of eggs and vegetables is concerned, 
I would like to state that if a certain fixed 
quantity of exports is ensured throughout the 
year, we can consider it. It becomes very 
difficult to make planning if there is a capac-
ity for two months in a year and for the rest of 
ten months there is no capacity at all. Ar-
rangements can be made if a definite quan-
tity is ensured, otherwise it is difficult to make 
such an arrangement. 

[English] 

SHRI K.S. RAO: Sir, in general, the 
answers are becoming very technical and 
evasive. Particularly keeping in view the 
method of working of the Chief Minister of 
Andhra Pradesh, who provokes people in 
the name of religion, region or language, 
etc ... (Interruptions) ... this would be inter-
preted differently. If the same answer was to 
go in the press - No, Sir. and does not arise 
- it would convey to the people that the 
Minister and the Government of India are 
denying to convert the Hyderabad Airport 
into an international airport ... (Interruptions). 
There would be a big statement in Andhra 
Pradesh that the Government of India is 
prejudicial to Andhra Pradesh. As against 
this, the question and the answer convey 
something different. 

Keeping in view the situation in Andhra 
Pradesh as also the number of people that 
are now going to the western countries, 
particularly USA, and the enormous growth 
of vegetables, meet, eggs and other things in 
and around Hyderabad. will the Minister 
think in terms of increasing the number of 
international flights from Hyderabad, par-
ticularly to New York? 

SHRI SHIVRAJ V. PATIL: I have re-
plied to this question in a fashion which 
would havegiven some satisfaction to all the 
Members in the House. I have said that this 
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is not an international airport, but from this 
airport, international flights are going. This 
has to be understood. The second thing 
which I have mentioned is that this is one of 
the biggest airports in the country apart from 
the four international airports. The third thing 
which I have said is that even without some-
body asking for more facilities, we have 
started expanding the terminal building and 
the facilities over there. These are the posi-
tive steps. We would like the Members and 
the outside people also not to make a issue 
out of a non-issue. 

What is required is being done and what 
I have said in response to an earlier question 
relating to Trivandrum can also be said 
about other airports regarding the question 
of increase in capacity and the number of 
flights. 

As far as flights from Hyderabad to New 
York are concerned, I am not in a position to 
say yes or no, and give an assurance. It 
depends on the requirements. If the require-
ment is there, certainly the Air India can look 
into it. If it is feasible and profitable and 
facilities are required to be provided, they 
would be only too happy to look into this. 
Your suggestion can certainly be kept in 
mind. Without giving any assurance, I would 
say that all facilities there are needed and 

can help Air India would certainly be pro-
vided. 

Annual Plan of Bihar 1989-90 

*250. SHRI RAMSWAROOP RAM: 
Will the Ministerof PLANNING be pleased to 
state: 

(a) the size of Annual Plan of Bihar 
during the last two years, year-wise and the 
allocation made for the current financial 
year; 

(b) whether the allocations were fully 
utilised during the last two years and during 
this year; 

(c) the size of Annual Plan forthe State 
for 1989-90; and 

(d) whether adequate provisions have 
been made in the annual plan for tackling 
floods and famines, power shortage and 
unemployment; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRt BI-
REN SINGH ENGTI): (a) to (d). A statement 
is given below. 

STATEMENT 

(a) and (b). Outlay and expenditure forthe Annual Plans 1986-87 to 1988-89 of Bihar are 
given below:-

(Rs. crores) 

Year Outlay Expenditure 

1986·87 1277.24 1281.21 

1987·88 1400.00 1194.84 

1988·89 1200.00 1200.00 
(Anti.) 
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(c) The liz. of Annual Plan 1989-90 is 
Rs. 1800 cror8 •. 

(d) Provisions for flood control, irriga-

tion and power development and generation 
of employment have been made on priority 
basis within the available resources for the 
Annual Plan 1989-90. Details of allocations 
are given in the Annexure below. 

ANNEXURE 

Major Head 1989-90 Outlay Percentage of 

I. Agriculgure & Allied Activities. 

II. Rural Development. 

III. Irrigation & Flood Control. 

IV. Energy. 

[ Trans/ation] 

SHRI RAMSWAROOP RAM: Bihar is 
the second biggest state in the country with 
a population of 8 crore. The number of 
people living below poverty line in the coun-
try has gone down to 37 per cent, thanks to 
the leadership of the hon. Prime Minister. 
But it is our misfortune that the number of 
people living below poverty line in our State 
Bihar is 58 per cent which is much higher 
than the national average. It speaks of our 
failure in implementing the schemes formu-
lated for the State during the past ten years 
properly and, consequently, the benefits 
thereof have not reached Bihar. The Plan-
ning CommiSSion has formulated an annual 
plan worth Rs. 1800 crore in order to uplift 
the poor section of the people of Bihar. I want 
to know whether keeping In view the eco-
nomic and industrial backwardness of Bihar, 
Government is considering to increase this 
allocation? 

[English] 

SHRI SIREN SINGH ENGTI: Sir, so far 
as the numberof people living below poverty 
line is concerned, in Bihar it is 49.5 per cent 
and the national average is 37 per cent. It is 
true and I agree with the Han. Member that 
Bihar is a backward State. Thefigures forthe 

(Rs. Lakhs) the total outlay 

10638 5.91 

15493 8.61 

46212 25.67 

45295 25.16 

7th Five Year Plan show that, whatever fund 
was allocated for the rural employment pro-
gramme and for the benefit of those people 
who live below the poverty line, the target is 
almost fulfilled and whatever money was 
earmarked has been spent. That is why the 
Government of India is giving much more 
fund to the Bihar State. Every year the allo-
cation is increasing. 

So far as the allocation for the year 
1988-89 is concerned, the total allocation is 
Rs. 1800. In the course of the plan allocation 
if more money is required, as it is under the 
State Government and if they can raise more 
resources on their own, the allocation will go 
up. 

[ Trans/ation] 

SHRI RAMSWAROOP RAM: Northern 
Bihar has always been affected by floods 
whereas Southern Bihar is drought-prone. 
Every year, we have to face these two natu-
ral calamities. This year Bihar suffered 
heavy damage due to earthquake also 
Even Lord Budha had said that Bihar would 
always be haunted by water (flood) and fire. 

MR. SPEAKER: Please do not give 
sermons. This will not help. Please put your 
question. 



21 Ora' Answers PHALGUNA 22,191·0 (SAKA) Oral Answers 22 

SHRI RAMSWAROOP RAM: I am not 
givingasermon.lnfad,lamtellingthetruth. 

MR. SPEAKER: The elaborate expla-
nations that you are making should be made 
at the time when a debate is held on the 
matter. This is not a debato. 

SHRI RAMSWAROOP RAM: I am 
asking a supplementary related to this ques-
tion, Mr. Speaker, Sir ... 

MR. SPEAKER: No, no. Please put 
your question. Otherwise I shall take up the 
next question. 

SHRI RAMSWAROOP RAM: The 
amount given to the Bihar Government to 
tackle natural calamities is negligible. 

MR. SPEAKER: Alright, then you ask 
why this amount is negligible. 

SHRI RAMSWAROOP RAM: Sir, this is 
what I want to ask from the hon. Minister. Is 
he considering allotment of special funds to 
Bihar to meet natural calamities so that 
people can get relief during that period of 
time? 

[English] 

SHRI BIREN SINGH ENGTI: Sir, with 
regard to assistance given for floods and 
drought in Bihar, I have the figures from 
1985-86 to 1988-89. Usually, every year the 
State Government comes to the Central 
Government for relief I assistance, etc. In the 
year 1986-87, the Central Government had 
given Rs. 23.875 crores to the State Govern-
ment to combat the floods. In 1988-89 for 
earthquake relief purposes, the Central 
Government had sanctioned Rs. 16.875 
crores. It is n'bt true to say that the Central 
Government does not give any assistance to 
the States when there is a drought or a 
natural calamity in the States. In fact, there is 
a proviSion for Central assistance through 
which money is released to the State 
Govemments as per rules. 

SHRI SYED SHAHABUDDIN: Mr. 

Speaker Sir, ooming from Bihar. I am really 
grateful to the hon. Minister that he recog-
nises the backwardness of Bihar. But I do not 
see this reflected in the Annual Allocation for 
the State because I find that on a per capita 
basis, in the major States perhaps the allo-
cation to Bihar is among the lowest. What 
are the parameters under which the annual 
allocation to a State is determined apart from 
area and population? Are backwardness 
and various elements of backwardness also 
taken into consideration while fixing the 
annual allocation? Have they been so taken 
in the case of Bihar for the years 1988·89 
and 1989-90? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAV SINH SOLANKI): 
It is a fact that the per capita outlay in Bihar 
;~ comparatively low because the per capita 
outlay is included in the total outlay where 
the efforts and resources of the State are 
also taken into consideration. But per capita 
Central Assistance which is given to the 
State is more than what is given to the 
average Indian States. In the Sixth Plan, 
when India is taken as a whole, the per capita 
Central Assistance was As. 236 while for 
Bihar it was As. 255. In the Seventh Plan 
also, while the per capita in India was Rs. 
389, for Bihar it was Rs. 406. So, the Plan-
ning Commission and the Government of 
India are trying to see that Bihar is given 
more and more help because it is very poor 
and backward. But then, ultimately it de-
pends on the efforts of the State Govern-
ment as well. Non-special-category States 
are governed by Gadgil Formula under 
which all the States are treated uniformly as 
far as Central Assistance to States is con-
cerned. But because of its backwardness 
and certain special problems like floods, 
water logging, etc. some extra special assis-
tance is also given to Bihar. 

SHRI SYED SHAHABUDDIN: I am 
sorry Sir. It does not really answer my ques-
tion. I have asked about the parameters. 
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Recasting of 2O·Polnt Programma 

*252. SHRI BALASAHEB VIKHE 
PATtLt: 

SHRI V. TULSIRAM: 

Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

<a> whether Government are consider-
ing .eriously to recast the 20w Point Pro-
gramme to make it employment oriented as 
reported in the 'Indian Express' dated 11 
February, 1989; 

(b) if so, the details thereof; and 

(0) the time by which new 20-Point 
Pl'OlJramme is expected to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI 81-
REN SINGH ENGTI): (a) to (c). There is no 
general proposal at this stage to recast the 
20-Point Programme as a whole. However, 
it is the policy of the Government to expand 
and strengthen employment generation 
programmes in our over-all development 
effort. Further strengthening of the Employ-
ment Programme has been made in the 
budget proposals for 1989-90 in the form of 
the IIJawaharlal Nehru Rojgar Yojana." 

[ Trans/ation] 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker, Sir, our han. Prime Minister said in 
a Congress Rally held on 10th February in 
Lucknow that -

(English] 

"package after a few months to remove 
poverty. unemployment and recast the 20-
point programme to make it employment 
oriented." 

[ Translation] 

But the han. Minister has said that -

[English] 

"There is no proposal to recast the 20-
point programme. • And at the same time you 
have mentioned about Jawaharlal Nehru 
RojgarYojana. Will it be apartofthe20"point 
programme or will it be a separate one? 

[ Trans/ation] 

I would also like to know if any target was set 
to solve the unemployment problem, when 
the 20-point programme was framed three 
years ago? If so, to what extent we have 
!:iucceeded in achieving the target? Has any 
evaluation been done of it? If so, the results 
thereof? If not, the steps proposed to be 
taken? 

[English] 

SHRI SIREN SINGH ENGTI: It is not 
so. I have already clarified in my statement 
that at this moment, there is no such pro-
posal. The Jawaharlal Nehru Rojgar Yojana 
also comes under this category just like the 
Poverty alleviation programme and rural 
employment programme. Since it is an 
employment programme, it is also a part of 
the 20-point programme. That is why I said 
that we are going to strengthen the rural 
employment programme and what the 
Prime Minister had said is quite correct. In 
the Budget Speech, the hon. Finance Minis-
ter rightly said about the merger of RLEGP 
and the NREP. It is also a sort of programme 
for strengthening the rural employment pro-
gramme. So, it is an improvement. And atthe 
same time the Jawaharlal Nehru Rojgar 
Yojana is also a sort of rural employment 
programme. It is over and above the NREP 
and RLEGP. Forthe current year, Le. 1989-
90, there is a provision of As. 500 crores and 
120 districts are going to be identnied forthis 
particular programme. The detailed pro-
grammes are being worked out. 

[ Translation] 

SHRI BALASAHE8 VIKHE PATIL: Mr. 
Speaker, Sir, my question was whether an 
evaluation has been done of the implamln-
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tation of the 20~point programme. To what 
extent have we been successful in achieving 
the target? My question relates to evaluation 
whether by a Government organisation or a 
voluntary organisation. After this I shall ask 
my second supplementary. 

[English] 

SHRr SIREN SINGH ENGTI: There is a 
system in the 20 point programme. The 
Ministry or the Government do' monitor the 
progress and implementation of this 20 point 
programme. There is also a sysem of evalu-
ation. There are some items which cannot be 
monitored on a month to month basis. There 
are items which have to be monitored on 
evaluation basis. 

As far as Mandai Report is concerned, 
it is quite satisfactory. The money is ear-
marked for tho Seventh Five Year Plan for 
Rural Development, Employment and also 
for the 20 point programme. I think there is 
much improvement to be made in terms of 
expenditure and also quality. 

[ Translation] 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker Sir, I have asked for a clarification 
since he has not replied to my first supple-
mentary. Unemployment is rampant in rural 
areas. People do not get loans from banks 
and their economic condition is very bad ... 
( Interruptions) 

MR. SPEAKER: That is enough. Noth-
ing can be gained by obstinacy. 

( Interruptions)· 

[English] 

MR. SPEAKER: Nothing goes on rec-
ord. Don't waste my time and don't waste 
your time. I am not allowing you. 

( Interruptions)· 
[ Trans/ation] 

SHRI BALKA VI BAIRAGI: Hon. Mr. 
Speaker Sir. the hon. Minister mayor may 
*Not recorded 

not evaluate the 20-point programme. There 
is one point which is related to the distribu-
tion system. The hone Minister has been the 
Chief Minister of Gujarat and he may be 
aware of the problem. For the success of our 
programme, what steps are being taken by 
the Government to reach commodities to 
consumers in areas which lack co-operative 
societies or such other means of distribu-
tion? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHAI MADHAV SINH SOLANKI): 
The hon. Member is aware that the Ministry 
of Programme Implementation ;s doing 
monitoring work. Yet there are many Minis-
tries which made different programmes 
through their Departments. Evaluation of the 
public distribution system has shown that 
there is need for improvement there. Bene-
fits of this system are not reaching the back-
ward and remote areas of the country. A new 
element has to be introduced into this sys~ 
tern to make it more effective. 

AN HON. MEMBER: What is the situ-
ation in Gujarat? 

SHRI MADHAV SINH SOLANKI: The 
system is quite effective in Gujarat but at the 
moment we are concerned about the entire 
country. Steps are being considered to 
make this system more effective every-
where in the country. 

[English] 

SHRI CHANDRA PRATAP NARAIN 
SINGH: The late Prime Minister Mrs Indira 
Gandhi was the one who started this 20-
point programme for the alleviation of pov-
erty, to look into the backwardness of the 
poor and also facilitate employment natu-
rally for the poorer sections of society. The 
Minister says that there is a new Jawaharlal 
Nehru Employment Scheme. But this is not 
new. Employment is a vital part of the origi-
nal 2O-point programme. I. this Jawaharlal 
Nehru Rojgar Yoj_n_ apart from the 20~point 
programme of the late Mrs. Indira Gandhi? 
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SHRI MADHAV SINH SOLANKI: Even 
though the scheme was there, it is a new 
thrust which is being given. As the Finance 
Minister, in his speech, made out, he pro-
posed to give a special thrust to all program-
mes of employment generation, rt is pro-
posed to merge NREP and RLEGP into a 
s,n9'e programme and 10 decentraHse its 
implementation. This merged programme 
will operate throughout the country and will 
be funded 75 per cent by the Centre. Over 
and above that, poverty and unemployment 
are intense in certain disadvantaged regions 
and existing employment programmes fall 
short of this need. Therefore, this special 
new programme of Jawaharlal Nehru Em-
ployment Scheme would take care of every 
family which is unemployed. A minimum of 
one memberwi"begiven employment inthis 
programme; that is a new thrust. 

SHRI S. JAIPAL REDDY: At this stage, 
I do not want to go into the merit of the 
Jawaharlal Nehru Employment Scheme. 
The Government says that it will be imple-
mented in 100 and odd districts. What are 
the criteria by which the backwardness of a 
district are going to be determined under the 
scheme? How do we know which are the 
backward districts? Has the Planning 
Commission identified them; if so, will the 
Minister disclose them in the House? 

SHRI MADHAV SINH SOLANKI: The 
identification would be done in consultation 
with the Slate Governments because the 
State Governments are in know of the areas 
which are poor where backwardness is there 
and the Government of India also has its 
informfltion. 

SHRI S. JAIPAL REDDY: When they 
have said 'backward districts' some criteria 
will be there. 

MR. SPEAKER: Those can be there. 

SHRI S. JAIPAL REDDY: They cannot 
first announce the Scheme and then identify 
the district. 

MR. SPEAKER: That is all right. You 

can put a question for the criteria and I will 
get it answered. 

( Interruf)tions) 

MR. SPEAKER: He can lay it on the 
Table of the House. 

PROF. MADHU DANDAVATE: He is 
prepared to give it. 

SHRI S. JAIPAL REDDY: This is a 
second supplementary which he has agreed 
to answer. You have permitted rt. Therefore, 
it is incumbent upon him to clarify. (Interrup-
tions) He is ready to give it, Sir. 

SHRI MADHAV SINH SOLANKI: The 
details are being worked out. The Finance 
Minister has already announced that 120 
districts which are backward and suffer from 
acute unemployment will be taken up. These 
are the parameters. The details are being 
worked out in consultation with the State 
Governments. 

Appointment of LDCs in Delhi Admini-
stration 

*253. DR. C.S. VERMA: Will the Min-
isterof HOME AFFAIRS be pleased to state: 

(a) whether the Staff Selection 
Commission have forwarded the names 01 
successful candidates to the Delhi Admini-
stration for appointment to the post of Lower 
Division Clerks on the basis of the examina-
tion held in 1987; 

(b) if so, the number of candidates out 
of the list who have already been appointed 
so far; 

(c) when the remaining candidates are 
likely to be appointed; 

(d) whether all the candidates belong-
ing to Scheduled Caste/Scheduled Tribe in 
the list have also been appointed; and 

(e) if not, when they are likely to be 
appointed? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) and (c). According to Delhi Admini-
stration, 800 offers of appointment have 
already been issued. The time-frame for 
completing the process of appointment 
would depend on actual joining of the candi-
dates to whom offers of appointment have 
been issued. 

(d) Yes, Sir. 

(e) Does not arise. 

DR. C.S. VERMA: What are the rea-
sons for delaying the appointments of the 
candidates selected and recom mended by 
the Staff Selection Commission? What are 
the reasons? 

SHRI SONTOSH MOHAN DEV: We 
have issued letters to all the 800 candidates 
through different Delhi Administration or-
ganisations. Some of them have asked for 
some time, some of them are still pending 
before the medical examination. A review 
will be taken in the month of March 1989 
when a further decision will be taken. From 
the point of view of giving the appointment 
letters there is no delay because we have 
already issued the appointment letters to all 
the BOO candidates. 

DR. C.S. VERMA: Is there any time limit 
between the medical examination and police 
authorities' examination report? 

SHRI SONTOSH MOHAN DEV: There 
is no time limit. As I said, in the month of 
March we will be reviewing the position and 
then we shall decide the next step regarding 
this. 

MR. SPEAKER: Shri Ayyapu Reddy. 
Absent. 

Shri Prakash Chandra. Absent. 

Shri Sharad Dighe. Absent. 

Shri T. Basheer. 

Shri Hussain Dalwai. 

Shri Ramashray Prasad 
Singh. 

Dr. A.K. Patel. 

Absent. 

Absent. 

Absent. 

Absent. 

Shri Satyendra Narayan Sinha. 

( Interruptions) 

MR. SPEAKER: Up till now he is my 
member. 

( Interruptions) 

SHAI S. JAIPAL REDDY: Please ad-
vise him not to resign because he will lose 
that and this too. (Interruptions) Sir, my 
friend here says that there should be one 
Jawaharlal Nehru Centenary Run from Delhi 
to Patna and anothe:r from Patna to Delhi. 

MR. SPEAKER: Shri V.S. Krishna Iyer. 
Absent. 

Shri Uttam R9thod. On. 261. 
,/"" ,. 

/",·1NSAT Programme 
// 

V *261. SHRIUTIAMRATHOD: Will the 
PRiME MINISTER be pleased to state: 

(a) the programme drawn up and are 
under implementation under the INSAT 
Satellite series project; 

(b) the amount of funds for these pro-
grammes under the current plan; and 

(c) when is INSAT-1 D expected to be 
ready and scheduled to take off? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP .. 
MENT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHAI K.R. NARAY-
ANAN): (a) to (c). A statement is given be-
fow. 
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STATEMENT 

(a) There are four satellites in the tNM 
SAT-1 series. 'NSAT~1A was launched in 
1982 and failed in orbit. INSAT -1 B which 
was launched in August, 1983 is functioning 
well and is providing Telecommunications, 
Broadcasting and Meteorological services. 
INSAT M 1 C was launched in July, 1988 and is 
partially functioning due to a power-bus 
anomaly. INSATM 1 0 will be launched in May, 
1989. The INSAT-1 series of satellites have 
been procured from abroad. The INSAT-II 
series of satellites are being built indi-
genously. These will replace INSAT-1 satel-
lites. The first of the two INSAT-II Test satel-
lites will be launched in late 1990 and the 
ntfxt, one year after. The Test satell~es are 
in an advanced stage of construction. It is 
planned to launch the INSAT-If operational 
series of satellites from 1993 onwards. 

(b) The funds allocated under the 
Seventh Five Year Plan are: 

- As. 271 crores for INSAT-1 Series 
of Satellites and 

- As. 323 crores for INSAT -II Test 
Satellite Project. 

(c) INSAT-1 D is scheduled to be 
launched in May, 1989. 

SHRI UTIAM RATHOD: In the state-
ment, it is mentioned that INSAT-1D is 
scheduled to be launched by 1989. May I 
know what are the benefits that we shall be 
reaping by the launching of this satellite, 
especially to the tribal areas? (Interruptions) 

SHRI K.R. NARAYANAN: The launch-
ing of the INSAT-1D will add to the facilities 
we already have inregard to major telecom-
munications, meteorology, Telvision and 
other services which are being already pro-
vided by the InSAT-1 Band 1 C. We will be 
able to expand considerably our TV system, 
our telephone system, our telegraph system 
as well as our facilities for collecting the 
meteorological data. 

SHRI UTIAM RATHOD: I would Ilk. to 
know when INSAT 2 will be launched and 
what will be the expenditure on that. 

SHRI K.R. NARAYANAN: INSAT 2 
series, the first test series is scheduled to be 
launched in late May 1990. The expenditure 
has not been fully assessed. but INSAT-II 
Series, A & B, that is the first two test satel-
lites will cost us As. 243 crores exclusive of 
launch and insurance and Rs. 160.7 crores 
for launch services. 

SHRI UTIAM RATHOD: Do we have 
launching facilities? 

SHRI K.R. NARAYANAN: For INSAT II 
Series, we do not yet have launching facili-
ties. By the time we have GSLV launch 
vehicle developed, we will be able to launch 
it ourselves. 

SHRI ATISH CHANDRA SINHA: Sir, 
so far as our knowledge goes, INSAT-1 C 
has not become fully operational. I would like 
to know from the hon. Minister, what is the 
latest position regarding INSAT-1C, and 
whether it has become fully operational or 
not. In view of the fad that INSAT-1 C is not 
fully operational, would the Minister kindly 
inform the House and also me, whether 
proper precautions have been taken so far 
as INSAT-1D is concerned so that it be-
comes fully operational because the life of 
INSAT-1 B is coming to an end? 

SHRI K.R. NARAYANAN: Sir,INSAT-
1 C is, as the hon. Member knows, operating 
at fifty per cent of its capacity, that is out of 
the two S-Band Transponders, one is oper-
ating and out of the twelve C-Band Trans-
ponders, six are operating. Therefore, it 
gives service in totality about fifty per cent of 
its capability. 

As regards INSAT-1 DJ it is to be 
launched by the Delta from NASA and we 
expect that it would go up because it is one 
of the proved launching service centres. 
Unless something untoward happens, 
which we hope not, it will work well as IN-
SAT-1B is doing already. We are optimistic. 
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SHRI RAM SINGH YADAV: Sir, is ~ 
correct to say that the Government of USSR 
has offered technological and scientific 
assistance for the satellite programme of 
India? If so, what is the reaction of the 
Government? 

SHRI K.R. NARAYANAN: Well, USSR 
has offered help not in regard to our satellite 
services. We have cooperation with USSR 
in various aspects, but not in the building of 
satellites or in the launching of satellites. We 
are using Soviet services to launch. For 
example, we have launched already Indian 
Remote Sensing Satellite from the Soviet 
Union, b~l they are not building anything for 
us. 

MR. SPEAKER: Dr. C.P. Thakur .. 

Shri Harish 
Rawat 

Shri D.B. Patil 

Absent 

Absent 

Absent 

WAITIEN ANSWERS TO QUESTIONS 

[ Translation] 

CBI Raids on Officers of Deihl Adminl· 
stration 

*247. DR. CHANDRA SHEKHAR TAI-
PATHI: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether raids have been conducted 
by the CBI at the houses of officers working 
in the Delhi Administration during the last 
three years; 

(b) if so, the details thereof; 

(c) the contraband goods and other 
assets discovered during the raids; and 

(d) the action taken against the officers 

concerned? 

THE MINISTER OF HOME AFF~IRS 
(S. BUTA SINGH): (a) and (b). eBI had 
conducted searches on the residential/office 
premises of 15 employees of Delhi Admini-
stration on the allegations of having ac· 
quired assets disproportionate to the known 
sources of income, acceptance of illegal 
gratification, misuse of official position etc. 

(c) No contraband goods were discov-
ered during the search. However, movablel 
immovable assets amounting to As. 74 
lakhs were discovered. 

(d) Out of 15 cases, 9 have been final-
ised and in the remaining cases investiga-
tion is in progress. Of the 9 cases finalised so 
far, follow up action in 7 cases has been 
taken against the officials under the relevant 
law/rules and 2 cases have been closed as 
the allegations could not be substantiated. 

[English] 

Encouragement to Indigenous Com-
puter Manufacturers 

248. SHRI H.N. NANJE GOWDA: 
PROF. RAMKRISHNA MORE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether government are consider-
ing to allow some foreign computer giants to 
put up joint ventures in India; 

(b) if so, the details thereof; 

(c) its impact on indigenous computer 
manufacturing industry; and 

(d) any steps Government propose to 
take to encourage indigenous computer 
manufacturers? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
ICS, AN[J SPACE (SHRI K.R. NARAY-
ANAN): (a) to (c). Proposals from Indian 
Computer Manufacturing Industry for for-
eign collaboration andlor joint ventures re-
ceived in the past have been considered and 
allowed on a case to case basis. In most of 
these cases the collaborations cover also 
high end systems like graphic work stations, 
superminies and mainframes. Mutual im-
pact on each others' business will depend on 
factors like production efficiency, after sales 
service etc. At present, there is no pending 
proposal for joining venture from foreign 
computer firms. 

(d) Government, after the announce-
ment of the Computer Policy 1984 is follow-
ing a liberal policy for the manufacture of 
computers. Under this policy, liberal imports 
of the design and drawings are allowed for 
the procurement of new technologies. 
Through fiscal measures, the Government is 
also providing adequate protection to the 
indigenous industry from imports, wherever 
necessary. 

Red Fort 

*251. SHRI C. MADHAV REDDY: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to a news-item cap-
tioned 'Army should vacate Red Fort' ap-
pearing in the 'Indian Express' dated 12 
February, 1989 and giving inter alia the 
views of an eminent conservationist of the 
U.K.; and 

(b) if so, the reaction of Government 
thereon? 

THE MINISTER OF DEFENCE {SHRI 
K.C. PANT}: (a) and (b). A phased pro-

gramme to vacate a portion of the Red Fort 
occupied by the Army has been drawn uP. 
for being implemented over a period of ten to 
fifteen years. The first two phases of the 
vacation programme have been completed 
and the area handed over to the Archaeo-
logical Survey of India. The remaining ares, 
occupied by certain Army units, shan be 
vacated as soon as they can shift to alternate 
accom modation. 

Fire at Sahar Airport, Bombay 

*254. SHRI PRAKASH CHANDRA: 
SHRI SHARAD DIGHE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether major fire broke out at 
Sahar Airport, Bombay on 9 February, 1989: 

(b) if so, the causes of the fire: 

(c) estimated loss of life and property 
due to fire; 

(d) whether any inquiry has since been 
made in this regard: and 

(e) if so, the findings th~Heof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) to (e). An inquiry committee has 
been set up by IAAI to go into the cause of the 
fire and other related aspects. The inquiry is 
in progress. There has been no loss of life 
due to the fire incident. 

Hard Core Terrorists 

*255. SHRI E. AYYAPU REDDY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 
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(a) the number of "Hard Core" terrorists 
killed in encounters or arrested in the months 
of October, November, December 1988 and 
January 1989; and 

(b) how many "Hard Core"terrorists are 
still estimated to be at large? 

Months 

1 

October, 1988 

November, 1988 

December, 1 9S8 

January, 1989 

In addition, 5 hard-core terrorists were ar-
rested in the Union Territory of Chandigarh 
in October, 1988. 

(b) According to the information fur-
nished by Government of Punjab, about 193 
hard-core terrorists are still at large. In addi-
tion, 2 hard-core terrorists wanted by Chan-
digarh police are also at large. 

District Level Planning 

*256. SHRI T. BASHEER: Will the 
Minister of PLANNING be pleased to state: 

(a) the directives and guidelines issued 
by the Union Government to States in regard 
to introduction of District Level Planning; 

(b) the progress made by States so far; 
and 

(c) the Union Government's assess· 
ment on the basis of the feed back received 
from the states so far? 

THE MINISTER OF HOME AFFAtRS 
(5. SUTA SINGH): (a) During the period 
from October, 1988 to January, 1989, 22 
hard-core terrorists were killed in encoun-
ters or otherwise and 4 were arrested in 
Punjab. Months-wise break-up is as 101-
lows:-

No. of hard-core tsrrorists 
killed A rrest9d 

2 3 

2 2 

10 1 

5 1 

5 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) to (c). Planning Commission has been 
issuing gu:delines to State Governments 
from time to time with a view to enabling 
planning process to percolate to the District 
levels and below. Detailed guidelines in this 
regard were issued in May, 1984. This fol-
lowed the recommendations of the Working 
Group on District Planning set up by the 
Planning Commission in September 1982 
under the Chairmanship of Prof. Hanuman-
tha Rao to review the progress of decentrali-
sation of Planning and suggest further 
measures to accelerate the pace of implem-
entation. Since the, time and again. States 
have been urged to take steps to strengthen 
the planning process at the district level. The 
States have responded by strengthening 
their planning machinery (both at the State 
and District levels), provision of untied funds 
to facilitate local initiative in planning and by 
undertaking to prepare District level Plans. 
The progress is uneven but attempts are 
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baing continued to further strengthen the 
mechanisms for the formulation of the 
Eighth Five Year Plan for various States. 

Development of Tourist Cantr.s In 
Maharashtra 

·257. SHA1 HUSSAIN DALWAI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the places in Maharashtra where 
India Tourism Development Corporation 
(ITOC) have decided to develop tourist 
centres; 

(b) whether the projects out of these 
takan in hand in joint collaboration with 
Maharashtra Tourism Development Corpo-
ration (MTOC); 

(c) the inter-se arrangement of invest-
ment between the India Tourism Develop-
ment corporation and the Maharashtra 
Tourism Development Corporation; and 

(d) whether the India Tourism Develop-
ment Corporation will manage such centres 
or will hand over the management of such 
centres to the MTDC? 

THE MINISTER OF STATE OF THE 
;~INISTRY OF CIVIL AVIATION AND 
TOURISM: (SHRI SHIVRAJ V. PATIL): (a) 
to (d). The Department-of Tourism Govern-
ment of India has sanctioned Rs. 96.421akhs 
and released Rs. 47.56 lakhs for develop-
ment of tourism infrastructure at various 
tourist centres in Maharashtra during the 
Seventh Five Year Plan. However the 
I.T.D.C. does not have any scheme for 
development of tourist centres in Maharash-
tra. The Central Tourism Department has 
also identified Bombay, Puna and Auran-
gabad as important tourist centres for inten-
sive development of hotels and the following 
travel circuits for integrated development in 
the State of Maharashtra:-

(i) Bombay·Pune-Ahmednagar 
(Ajanta-Ellora)-Nasik-Bombay. 

(ii) Bombay-Murad/Janjira-Ganpa-. 
tipule-Vengarle .. Bombay. 

(iii) Nagpur-Ramtek-Nagpur-
Wardha (Sevagram)-Chandpur 
(Tadoba National Park)-
Nagpur. 

The I.T.D.C. also has a scheme for setting 
up of joint venture hotel projects in collabo-
ration with various States/Union Territories. 

In response to a tender notice released 
by Maharashtra Tourism Development Cor-
poration in February, 1989. tT.D.C. ap-
proached Maharashtra Tourism Develop-
ment (MTDC) for setting up of a joining 
venture Hotel project at Nagpur subject to 
the feasibility report being satisfactory and 
resources being available, LT.D.C. has pro-
posed that the project be set up on the 
standard collaboration terms approved by 
the Government of India given in the state-
ment below. The matter is under considera-
tion of MTDC. 

STATEMENT 

tTOC has evolved a scheme for under-
taking joint venture tourism projects by form-
ing a new company in each State with nearly 
equal equity participation. Such companies 
can approach the Central & State financial 
institutions for loan assistance. The main 
objectives sought to be achieved are:-

to relieve the direct strain on 
budgetary resources of the 
Centre and the States; 

to bring about a wider dispersal 
of benefits of tourism; 

to promote domestic tourism 
and open new areas; 
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have a closer coordination be-
tween the Centre and the States 
with a view to eliminate duplica-
tion of efforts; and 

to disseminate ITDC expertise. 

The hotels/projects to be set up 
under this scheme will be planned, de-
signed, managed and marketed by ITOC on 
standard commercial terms to be mutually 
agreed upon. 

Pattern for collaboration 

For joint venture projects with the 
States, the following pattern of Collaboration 
is anvisaged:-

1 . ITOC & State Govt.lSTDC will 
set up a new company with 
equity participation in the ratio of 
51 :49 respectively. 

2. ITDC shall be the Promoter and 
the State Govt.lSTDC shall be 
the Co·promoter. 

3. The equity debt ratio of the 
company will generally be in the 
ratio of 1 : 1.5. 

4. The Board of Directors of the 
Company shall consist of equal 
number of members nominated 
by the Promoter and the Co-
promoter. 

5. The Chairman of the Company 
shall be the nominee of Pro-
moter. 

b. The Managing Director of the 
Company shall be the nominee 
of the Co-promoter. 

7. So long the Promoter holds 
equity shares, the management 

of the hotel shall vest with the 
Promoter. 

Services by ITDC 

(a) During Construction 

During construction period of the hotel, 
ITDC would render its technical services in 
planning, designing, construction, furnish .. 
ing and equipping the hotel to the interna-
tional standard and also it would coordinate 
the services of architects/specialists/con-
sultants. To meet the cost of these services 
the fee payable by the proposed company to 
ITDC would be:-

(a) 2 1/2 of the project cost exclud-
ing the cost of land; plus 

(b) cost of site establishment; and 

(c) Cost of travelling, boarding and 
lodging and local transport ex ... 
penses including cost of journey 
by air incurred solely in connec-
tion with the project. 

Fees for architects/specialists/consutt-
ants for the project will be separate and 
borne by the proposed company. 

(b) During Operation 

So long as the ITDC holds equity share 
in the proposed company, the said hotel 
would be managed by the ITOC. Towards 
ex-penses and incentive fee for services 
rendered by ITDC, the following amounts 
are payable by the proposed company to 
ITDC, from the date of operation of the said 
hotel:-

(a) A lumpsum amount of As. 
25,0001- per annum to meet the 
head office expenses for guid-
ance & supervision; 
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(b) 3% of Gross Oper~ting Income 
(turnover) in a financial year for 
meeting the expenditure for pro-
viding group advertising, mar-
keting, sales promotion & public 
relation 

(c) 8% of Gross Operating Profit 
after interest but before depre-
ciation as managerial remunera-
tion from third to fifth year and 
10% from sixth year onwards; 

(d) all travelling, telephone and' 
other out of pocket expenses 
incurred by ITDC in connection 
with the business of the project. 

[ Translation] 

SC/ST Employees in INSDOC 

*258. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of officers and employ-
ees separately in each Department under 
the Council of Scientific and Industrial Re-
search including the INSDOC according to 
the office roster; 

(b) the number of SC/ST employees out 

of therr.; 

(c) the number of vacant posts of 
Scheduled Caste/Scheduled Tribe employ-
ees and officers; and 

(d) the reasons for which these posts 
are lying vacant and since when and the 
reasons for not filling them so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (c). The information is indi-
cated in the statement below.The informa-
tion from five Laboratories/Institutes viz. 1. 
National Geophysical Research Institute, 
Hyderabad 2. Indian Institute of Chemical 
Biology I Calcutta 3. Indian Institute of Petro-
leum. Dehradun 4. Regional Research 
Laboratory. Jorhat 5. Central Electronics 
Engineering Research Institute, Pilanl is 
await8d and will be laid on the Table of the 
House. 

(d) The posts indicated as vacant in the 
statement below (columns 9-12) have been 
lying vacant for the last 4-5 years. This is 
partly on account of non-availability of eli-
gible Scheduled Caste/Scheduled Tribe 
candidates and partly on account of the ban 
on filling of posts. 
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[English] 

Non-Utilisation of. Funds by DGCA 

*259. DR. A.K. PATEL: Will the Minis-
tar of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) the names of airports which are 
without the night landing facilities and those 
without adequate instrument landing sys-
tams; 

(b) whether the Directorate-General of 
Civil Aviation surrendered sizable funds allo-
cated to It in 1987-88 and is likely to surren-
der in the current financial year also; and 

(c) if so, the amount which remained 
un utilised during the previous year and is 
likely to remain unutilised in the current year 
and the reasons for not utilising them for 
development of airports for landing facilities 
etc.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) A 
Statement is given below. 

(b) and (c). During the year 1987-88, 
Rs. 2.32 crores remained unutHised by the 
Diredorate General of Civil Aviation. During 
the year 1988-89, the unutilised amount is 
likely to be Rs. 45.00 lakhs. Development of 
domestic airports is the functic·n of the Na-
tional Airports Authority, a statutory body 
under the Act of Parliament, hence the 
question of DGCA using funds for the devel-
opment of airports, does not arise. 

STATEMENT 

The names of the airports which are 
without night landing facilities and without 
adequate Instrument Landing System facili-
ties (llS) are given in Annexures I and II 
respedively below. 

Annexure I 

Nam9S of the airports under the NAA 
without night Landing Facilities. 

1. Akola 

2. Cooch-Behar 

3. Dimapur 

4. Jabalpur 

5. Kandla 

6. Kamalpur 

7. Kolhapur 

8. Mohanban 

9. Passighat 

10. Raipur 

11. Sholapur 

12. Warangal 

13. Aurangabad 

14. Cuddapah 

15. Gaya 

16. Jharsuguda 

17. Keshod 

18. Kota 

19. Lilabari 

20. Mysore 

21. Porbander 

22. Rajamundry 
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23. Tirupathi 47. Khowai 

24. Dehradun 48. Lalitpur 

25. Imphal 49. Maida 

26. Kailashahar 50. Nadirgul 

27. Kulu 51. Panagarh 

28. Ludhiana 52. Panna 

29. Pantnagar 53. Raxaul 

30. Shillong 54. Rupsi 

31. Vijayawada 55. Satna 

32. Shimla 56. Sheila 

33. Agatti 57. Tanjore 

34. Sallurghat 58. Turial (Alzwal) 

35. Sahala 59. Vallore 

36. Bilaspur 60. Muzaffarpur. 

37. Bombay I Juhu Annexure II 

38. Chakulia List of Civil Airports where ILS is not 
available (as on 10.3.1989) 

39. Dessa 
1. Agatti (Lakshadwaep) 

40. Donakonda 
2. Aurangabao 

41. Hassan 
3. Akola 

42. Hubli 
4. Bhuj (being transferred to IAF) 

43. Jhansi 
5. 8elgaum 

44. Jogbani 
6. Bhavnagar 

45. Kanpur 
7. Balurghat 

46. Khandwa 
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8. Bilaspur 32. Kota 

9. Behala 33. Kulu (Bhuntar) 

10. Cooch-Behar 34. Kolhapur 

11. Cuddapaha 35. Lilaban (North Lakhimpur) 

12. Chakulia 36. Ludhiana 

13. Coimbatore 37. Lalitpur 

14. Dehradun 38. Maida 

15. Delhi (Safdarjung) 39. Madurai (being transferred to IAF) 

16. Dimapur 40. Muzafarpur 

17. Donakonda 41. Mysore 

18. Gaya 42. Panagarh (being transferred to 
IAF) 

19. Hassan 
43. Pantnagar 

20. Hubli 
44. Passighat 

21. JabaJpur 
45. Porbander 

22. Jharsuguda 
46. Palanpur (Dessa) 

23. Juhu 
47. Panna 

24. Jogvani 
48. Raipur 

~5. Jhansi 
49. Rajkot 

26. Kandla 
50. Rajamundri 

27. Keshod (Jhunagarh) 
51. Rupsi 

28. Kailashahar 
52. Raxual 

29. Kamalpur 53. Shillong (Sarapani) 

30. Khandwa 54. Shimls 

31. Khowai 55. Sheila 
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56. Satna 

57. Sholapur 

58. Tirupati 

59. Thanjavur (being transferred Air 
Force, Min. of Defence) 

60. Turial (Aizwal) 

61. Vellore 

62. Vijayawada 

63. Warrangal 

64. Trichy 

65. Mangalore 

66. Ranchi 

67. Indore 

68. Vadodara 

69. Khajuraho 

70. Calicut 

71. Bhabaneshwar 

72. Udaipur 

73. Nadirgul. 

Dialogue Held with Opponents of 
Nuclear Power Plants at Bangalore 

*~60. SHRI SATYENDRA NAR-
AYAN SINHA: 

SHRI V.S. KRISHNA IYER: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Chairman of the Atomic 

Energy Commission held a dialogue with the 
opponents of nuclear power plants at Ban-
galore recantly; 

(b) if so, the outcome of the dialogue; 
and 

(c) whether Government propose to 
follow a policy of openness regarding nu-
clear power plants to dispel all fears from the 
public about their safety? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (c). The Karnataka Govern-
ment had organised a National workshop on 
Nuclear Power Projects with specific refer-
ence to Kaiga Project on December 10-11, 
1988 at Bangalore. Chairman, Atomic En-
ergy Commission, along with a group of 
scientists and engineers from the Depart-
ment of Atomic Energy, participated in this 
Workship. The Department of Atomic En-
ergy follows a policy of openness in regard to 
Nuclear Power Plants to dispel all fears from 
the public about their safety. It has been 
conducting seminars in various major cities 
to improve awareness among the people 
regarding safety and environmental aspects 
of nuclear power as well as to explain the 
various benefits that are derived from 
peaceful uses of atomic energy. 

Revision of SC/ST List 

*262. DR. C.P. THAKUR: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government propose to 
revise the list of Scheduled Castes and 
Tribes; If so, the details thereof; and 

(b) whether 'tauli' tribe is proposed to be 
included in the Scheduled Caste List? 
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THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): (a)and (b). Propos-
als for comprehensive revision of the lists of
Scheduled Castes/Scheduled Tribes have
been under consideration of the Govern-
ment. No further information can be dis-
closed in public interest.

[ Translation]

AnnfJal Plan for Hill Areas of Uttar
Pradesh

*263. SHRI HARISH RAWAT: Will the
Minister of PLANNING be pleased to state:

(a) whether the Annual Plan for 1989-
90 for the hill areas of Uttar Pradesh has
been finalised;

(b) if so, the amount allocated in the
Plan under each head;

(c) whether State Government has
demanded more allocation, especially for
opening junior high schools, high schools,
inter colleges, polytechnics and industrial
training institutes;

(d) if so, whether the demand of State
Government has been accepted; and

(e) if not, the reasons therefor?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) to (e). Proposals for U.P. Hill Area Sub-
Plan 1989-90 received from Government of
Uttar Pradesh are yet to be considered and
finalised.

[English]

Detainees in Punjab Jails

*264. SHRI D.B. PATIL: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the number of extremists arrested
and detained in jails in Punjab for more than
six months, one year and two years and
more, separately;

(b) whether cases have been filed inthe
courts against such persons; and

(c). if so, the details thereof?

THE MiNISTER OF HOME AFFAIRS
(S. SUTA SINGH): (a) The information fur-
nished by the Government of Punjab on 3rd
Marl?h,1989 is as follows:-

... 697(i) Number of extremists in custody for more than six months.

(ii) Number of extremists in custody for one year and more. ... 268

(iii) Number of extremists in custody for two years and more. ... 25

(b) and (c). The cases against the
accused are under trial in the courts.

Award of Contract for the Works
Relating to Bombay and Calcutta

Airport

2247. PROF. MADHU DANDAVATE:
Will the Minister of CIVIL AVIATION AN::'-
TOURISM Depleased to state:

(a) whether the works relating to con-
struction of taxi track and links atthe Interna-
tional Airport at Bombay Sahar Phase-I in-
volving crores of rupees was awarded to a
private firm;

(b) if so, whether the work awarded was
executed by the firm =ccordinq t the terms
settle•...,
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(c) if not, whether any action was taken 
against the firm; 

(d) whether the IAAI awarded the same 
firm another contract; and 

(8) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. The cost of the work was, however, 
Rs. 99.87 lakhs. 

(b) and (c). Since some defects were 
noticed in the work, action was taken to 
debar the firm for a period of 3 years with 
effect from 29.12.83. 

(d) and (e). Since the original order of 
debarment was for 3 years, after three years 
the firm was allowed to tender, and was 
awarded work for resurlacing of runway and 
construction of taxi link on the basis of most 
competitive bids. 

Manu:acture of Insecticides 

2248. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the National Research 
Development Corporation has signed an 

agreement with a private group of Calcutta 
for the manufadure of important insecti-
cides; 

(b) if so, the name of the industrial group 
and the details of agreement made; and 

(c) the details of the insecticides likely 
to be produced under the agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) The name of the Company is Mis 
Vardhan Limited. All the three licences have 
been given on Non-Exclusive basis. The 
period of licence for Monocrotophos and 
DDVP is 5 years whereas for Phosphamidon 
it is 7 years. 

(c) The pesticides to be produced under 
the agreement are: 

(1) Monocrotophos 

(2) ODVP 

(3) Phosphamidon 

Brief description of these pesticides is 
given in the Statement below. 

STATEMENT 

Applications of Pesticides Licensed 

(1 ) Monocrotophos 

(2) Dichlorovos (OOVP) 

This belongs to a group of organophosphorous 
insecticides and plays and important role in 
Pest management on crops like sugarcane, 
tobacco. 

Used as a household and public health fumi-
gant against diphtheria and mosc.,uitoes and 
for crops. 
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(3) Phosphamidon It can be used in rice, cotton, potatoes, corn,
tomatos, cauli flower etc. as insecticide.

Super Computer from U.S.A.

2249. SHRI MURLlDHAR MANE: Will
the PRIME MINISTER be pleased to state:

(a) ~whether Government propose to
purchase another Super Computer from
U.S.A.; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ,ENERGY, ELECTRON-
ICS, AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b) Yes, Sir. This Super
Computer will be used by the Indian Institute
of Science, Banqalore in various front-line
fields, such as atmospheric science, crystal-
lography, computer science, biological engi-
neering etc. which have applications of na-
tional importance.

SC/ST Employees in Airlines

2250. SHRI BANWARI LAL BAIRWA:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) total number of emptoyees and
number of Scheduled Caste and Scheduled
Tribes employees in Class Ill, Class 11, in
lowest rung of class I and those above the
lowest rung of class I as on 31 December,
1988 in Air India, Indian Airlines, Interna-
tional Airports Authority of India, Vayudoot,
Helicopter Corporation of India, Indira
Gandhi Rashtriya Uran Academy and Na-
tional Airports Authority;

(b) the number of reserved vacancies
dereserved in above corporations in last

three years, year-wise as per above classifi-
cation in direct recruitment and in promo-
tions; and

(c) the steps taken by Government to
avoid the dereservation of reserved vacan-
cies and for proper implementation of reser-
vation orders particularly in respect to main-
tenance of rosters, creation of SC/ST cells in
these corporation sand machinery for re-
dressal of grievances of SC/ST employees?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AN TOUR-
ISM (SHRI SHIVRAJ V. PATIl): (a) to (c).
The information isbeing collected and will be
laid on the Table of the Sabha.

Ex-Military Personnel Involved in
Spying Activities

2251. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have taken
serious view of the involvement of senior Ex-
military personnel in the spying activities
during the past five years; and

(b) if so, the steps taken or proposed to
be taken in this regard especially relating to
the leakage of classified information and
other confidential documents alongwith
names and ranks of the Officers involved
therein?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). Inthe past five years four
cases have been registered under the Offi-
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cial Secrets Act, 1923 against senior gazet-
ted ax-service personnel. A statement giving 
a brief account of cases involving them is 
given below. 

tive establishments and step up 
the vigilance against persons 
suspected of maintaining unde-
sirable/clandestine contacts. 
Instrudion shave been issued 
for strict compliance of the in-
structions for ensuring the safe 
custody and handling of clas-
sified documents. 

2. The Government have been 
taking measures from time to 
time to tighten security of sensi-

STATEMENT 

Cases Registered Against Senior Gazetted Ex. Service Personnel. Under Official Secrets Act 
for Espionage 

Sr. No. Name & Designation of Allegations In Brief 
accused person 

Present Position 

1 

1. 

2. 

3. 

4. 

2 

Brig. A.S. Dial (Retd) 

Lt. Gan Nirmal Puri 
(Retd) 

Capt. (Retired) B. K. 
Subba Rao. 

Capt. (Retd) S.K. 
Kapur 

Loss Due to Bird Menace 

2252. SHRI R. M. SHOVE: 

3 

Obtained copies of secret notes 
on Army's operational details and 
conveyed to unauthorised person. 

4 

The case is pend-
ing trial. 

He unauthorisally conveyed to an Tr.e case is pend-
Indian Arms agent classified infor- ing trial. 
mation obtained from the files of 
Army Headquarters. 

He was arrested for being In un-
authorised possession of classi-
fied sensitive docurrlents. 

He got prepared a large number 
of pnnts of structural drawings 
relating to projects as well as 
Model test reports relating to 
prohibited area and disclosure 
of which IS likely to effect the 
security of the State. 

-- -------

The case is 
under trial. 

The case is 
under investi-
gation. 

(a) the loss suffered due to bird menace 
at various airports dUring the last three 
years, airport-wise; and 

SHRI HARIHAR SOREN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be rleased to state: 

(b) the steps taken or proposed to be 
taken in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL AVIATIC)N AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) A 
statement indicating expenditure incurred 
on repairs of aircrafts dueto bird hits, in given 
below. 

(b) Various steps are being taken to 
eradicate bird menace to aircraft at the ai,.-
ports such as cutting of grar)s around the 

rUt1way strips, spraying of insecticides, use 
of incinerators for burning garbage, preven-
tion of garbage dumping within and around 
the airports. Clearance of slumps around 
airports and maintenance of vigil to prevent 
ciandestine slaughtering of animals, deskin-
ning of dead animals in the open and ra-
"llovalof unauthorised meat and fish shops 
in the open within a radius of 1 0 kms. around 
the airports are also being taken. 
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Foreign Assistance for Development of 
Beaches In Orissa 

2253. SHRI CHINTAMANI JENA: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether some foreign countries 
have offered assistance to develop beaches 
in the Orissa coast to develop tourism; 

(b) if so, the details therefor; 

(c) the reaction of Union Government 
thereto; 

(d) whether Government of Orissa 
have sent certain proposals to develop tour-
ism in Orissa State to Union Government, if 
so, the details thereof; 

(e) the action taken by Government to 
clear them; and 

(f) the Government's plan to develop 
tourism in the country and particularly in 
Orissa during the Eighth Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOR CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) and (c). Does not arise. 

(d) and (e). Receipt of proposals from 
State Governments including Orissa for fi-
nancial assistance for development of tour-
ism infrastructure is an on-going process. 
Financial assistance to the proposals re-
ceived from the Government of Orissa will be 
considered by the Department of Tourism 
subjed to potential of the place, existing 
infra.tructure, existing and projected tourist 
traffic. viability of the projed, availability of 
funds and inter-. priorities. 

(f) The Department's Eighth Five Year 

Plan for tourism has not yet been finalised. 
The Department does not allocate funds 
State-wise but scheme-wise. 

Curtailment In the Expansion Plan of 
Vayudoot 

2254. SHRI SHANTARAM NAIK: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have decided 
to give up or cartail the expansion plan for 
Vayudoot services; and 

(b) if so, the details there of and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
NO,Sir. 

(b) Does not arise. 

Provision of Boats at Rabindra Sarover, 
West Bengal 

2255. SHRI VIJAY N. PATIL: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any proposal to 
provide boats at Rabindra Sarover in West 
Bengal for tourist attraction; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The Central Department of Tourism 
provides financial assistance to States for 
creation of tourism infrastructure at tourist 
centres on the basis of specific proposals 
received from the State Governments. The 
Department has not received any proposal 
from the Government of West Bengal for 
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central financial assistance for provision of 
boats at Rabindra Sarover. However, on the 
basis of an earlier proposal received from 
the State Government, the Department had 
accorded financial sanction of Rs. 1.71 lakhs 
for purchases of fibre glass pedal boats for 
water sports at Mirik Lake and Rabindra 
Sarover. All the boats have been deployed 
by the State Government at Rabindra Sa-
rover. 

Non-Stop Power Supply to Army 
Hospital Area In Ranchl 

2256. SHRI KRISHNA SINGH: Will the 
Minster of DEFENCE be pleased to state: 

(a) the action taken by Army authorities 
at Ranchi to ensure non-stop supply of elec-
tricity to army areas, especially the Army 
Hospital area, In Ranchi; and 

(b) by when regular power supply is 
likely to be assured? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). In addition to the 
existing supply, to ensure uninterrupted 
power to the Hospital, a separate 11 KV 
transmission line and a 125 KVA stand by 
Generating Set have been provided. 

As regards augmentation of power 
supply for other areas, the matter is receiv-
ing the attention of the Bihar Electricity 
Board. 

[ Translation] 

Repair of Roads in Danapur Canton-
ment 

2257. SHRI KALI PRASAD PANDEY: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the details of roads proposed to be 
constructed by Government in the jurisdic-
tion of Danapur Chhavani Parishad during 
the current year; 

(b) whether Lo Kothi Road and Gova 
Bazar Road were badly damaged in 1987 
floods; and 

(c) if so, by what time these roads will be 
got repaired and the expenditure involved 
therein and the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) to (c). The Cantonment board 
has no proposal to construct any road :turing 
the current financial year. However, the Bust 
Stand road has been repaired. 

There are no roads by the name of Lo 
Kothi Road and Gova Bazar Road. How-
ever, the roads know as Lal Kothi Road and 
Gora Bazar Road were slightly damaged in 
the 1987 floods and are in use. 

The Cantonment Board will necessarily 
have to base its future programme, of repair 
of existing roads and construction of new 
roads, on the over-all availability of funds. 

[English] 

Maintenance of Indian Alrcrafts by 
Russians 

2258. SHRI H.B. PATIL: Will the Min-
ister of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) whether USSR have offered to send 
its crew and men to maintain Indian Airlines 
planes during 1989; 

(b) if so, the details thereof; and 
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(c) the reaction of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). With a view to augmenting their 
aircraftfleet, Indian Airlines are taking on wet 
lease one IL-62M and one TU-1S4 aircraft 
from Aeroflot. The agreement provides 
maintenance support including technical 
personnel for operation of these aircraft. 
Except these two aircraft, other fleet of In-
dian Airlines is operated by and maintained 
by Indian Airlines personnel. 

(c) Soviet crews are already flying air-
craft wetl8Cl8ed by Air Indian in the past. 
Therefore, there is nothing new in the use of 
the Soviet crew on aircraft leased by Indian 
Airlin ••. 

Planning Commission on Balance of 
Payments 

2259. SHRI JAGANNATH PATINAIK: 
Will the Minister of PLANN ING be pleased 
to state: 

(a). whether the Planning Commission 
has expr •• 18d its concern overthe country's 
balan_ce of Payments position and called for 
sustained and wen directed efforts for main-
taining Ita viability without constraining the 
growth and capital formation; and 

(b) if so, the efforts alongwith the plan 
proposed to be made in this regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(8) The Eighth Five Year Plan is still in the 
formulation stage. 

(b) The Eighth Five Year Plan when 
finalised will be placed before the Parlia-
ment. 

[ Translation] 

Call Girl. Menace In DeIhl 

2260. SHRIMATI MANORAMA 
SINGH: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether ~ is a fact that call girls 
menace is on the increase in the hotels in 
Delhi; 

(b) if so, the reasons therefor; and 

(c) the details of the steps taken to 
check this menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir. 

(b) Does not arise. 

(c) Hotels are being checked fre-
quently. Decoys/sources are deployed and 
strict vigil in maintained around hotels. 

[English] 

Development of Beach Resort and 
Water Sport Complex at Karwar 

(Karnataka) 

2261. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether a project for the develop-
ment of beach resort and water sports 
complex at Karwar in Karnataka is pending 
for approval with the Union Government; 

(b) if so, the steps taken to give early 
approval to that project; and 
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(c) the amount proposed to be borne by 
the Union Government for that project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). On the basis of a proposal received form 
the Government of Karnataka, the Central 
Department of Tourism has approved in 
principle the project for construction of a 
beach resort at Karwar at an estimated cost 
of Rs. 13.33 lakhs subject to availability of 
land for the project and submission of de-
tailed plans and estimates. 

Electronics Technology Centre In 
Madhya Pradesh 

2262. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
establish a major electronics technology 
centre in the country as a joint venture of the 
Tribal Welfare Department of the Madhya 
Pradesh and Department of Electronics of 
Union Government; and 

(b) if so, the details In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
ICS, AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). Department of Electron-
ics have signed a Memorandum of Under-
standing with the State Government of 
Madhya Pradesh for setting up a joint R&D 
Centre called Aural Electronics Technology 
Centre as a pilot project for undertaking R & 
o in areas of interest to Rural Development 
and vocational training for weaker sections 
of society including tribal people. 

Scheme to Award Prize. to Wrlt.r. on 
Tourism 

2263. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Department of Tourism has 
decided to start a scheme to award prizes to 
writers of original books in Hindi on subjects 
connected with tourism; 

(b) if so, whether Government also 
propose to Introduce the scheme to encour-
age the writers to write the books connected 
with tourism in regional languages; and 

(c) if sO,the steps taken in the regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Review of Recruitment Rules 

2264. SHRIRAMSAMUJHAWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether under the orders of the 
Department of Personnel and Training re-
cruitment rules which were framed before 
1975 are to be reviewed once in five years; 

(b) if so, whetherthe instructions issued 
by the Department of Personnel and Train-
ing are not being followed by the various 
Ministries; and 

(c) if so, the steps taken to get confirma .. 
tion from all the Ministries for the implemen-
tation of these instructions? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES & PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). In the guidelines issued by 
the Department of Personnel & Training on 
18.3.1988, it has been laid down that recruit-
ment rules should be reviewed once in five 
years with a view to effecting such changes 
as are necessary to bring them in conformity 
with the changed position. including add~ion 
to or reduction in the strength of the lower 
and higher level posts. The review/updating 
of recruitment rules in accordance with 
these instructions is a continuous prt)cess. 
The progress of review is not being moni~ 
tored centrally by the Department of Person-
nel & Training. 

Improvement in ~elf Employment 
Programmes 

TATION be pleased to state: 

(a) whether through the implementa .. 
tion of the 20-Point Programme in Mahar-
ashtra, there has been improvement in the 
segment of self employment; and 

(b) if so, the details thereof since the 
commencement of the 20-Point Pro-
gramme? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Yes, Sir. 

(b) Integrated Rural Development PrGr 
gramme is a Self-employment Programme 
covered under the 20-Point Programme. 
The details of the implementation of the 
Integrated Rurafhve10pment Programme 

2265. SHRI PRAKASH V. PATIL: Will for the year 1tMta3 (upto January, 89) in 
the Minister of PROGRAMME IMPLEMEN· Maharashtra are given below: 

Integrated Rural Developm9nt Programme 

(Nos. of families Unit in 
Thousand Nos.) 

Year Target Achievement 

1 2 3 

1982-83 237 230 

1983-84 178 223 

1984-85 178 216 

1985-86 301 190 

1986-87 220 238 

1987-88 277 293 

1988-89 181 185 

(April'88, Jan.'89) 
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Grievances of ISS Officers 

2266. SHRI SRIBALLAV PANIGRAHI: 
Will tha Minister of PLANNING be pleased 
to state: 

(a) whether the Indian Statistical Serv-
ice Officers have submitted memorandum 
listing their grievances including meagure 
promotion prospects; and 

(b) if so, the details thereof and the 
steps taken to give justice to these officials? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHAI MADHAVSINH SOLANKI): 
(a) and (b). Government have been receiv-
ing from time to time representations from 
the Indian Statistical Service Officers Asso-
ciation on matters like encadrement of addi-
tional posts in the ISS, upgradation of posts, 
empanelment of ISS officers for central 
deputation and confirmation in the service. 
etc. The steps taken by Govt. in this regard 
include. 

(1) posts have been identified for 
encadrement in the Service 

(2) posts have been identified for 
upgradation on functional 
grounds and 

(3) officers are being sent on central 
deputation. 

Pending Cases In Central Administra-
tive Tribunal 

2267. SHRI HAFIZ MOD. SIDDIQ: 
SHRI YOGESHWAR PRASAD 

YOGESH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the rate of admission of the 
cases in Central Administrative Tribunal, 
Principal Bench is more than the rate of 
disposal; 

(b) the number of case pending in 
Central Administrative Tribunal, Principal 
Bench, year-wise and how does it compare 
with the cases pending in other benches; 
and 

(c) the steps taken to check the accu-
mulation of cases and to speed up the dis-
posal of the cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) The year-wise number of cases 
pending In Principal Bench and other 
Benches of Central Administrative Tribunal 
is given in the Statement below. 

(c) In order to ensure expeditious dis-
pOsal of cases, Government aretaking steps 
from time to time to strengthen the Central 
Administrative Tribunal by filling up the va-
cant posts of Vice-Chairman and Members 
of different Benches of the Tribunal, and also 
by setting up New Benches. 
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Committee to Study Maintenance
Facilities of Westland Helicopters.

2268. SHRI SYED SHAHABUDDIN:
Will the Minister of CIVil AVIATION AND
TOURISM be pleased to state:

(a) whether it is a fact that the Director
General of Civil Aviation has ordered a study
of the maintenance facilities in respect of the
fleet of Westland helicopters used by the
Pawan Hans;

(b) if so, the composition of the study
team; and

(c) the scope of the study and the target,
date for the completion of the study?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVil AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATll): (a)
Director General of Civil Aviation has or-

. dered a study of the maintenance facilities
for both Westland and Dauphin helicopters ,
in the fleet of Pawan Hans limited.

(b) The Study Team comprises of
experts from Director General of Civil Avia-
tion, Indian Airlines and Air India.

(c) The study team is to examine exist-
ing maintenance facilities and procedures
including training prowamme of their per-
sonnel followed by Pawan Hans and to make
recommendations to stranqthen and im-
prove maintenance facilities, procedures
and manpower resources. The team is ex-
pected to submit its report to, Director Gen-
eral of Civil Aviation QY end of April, 1989.

Air India Revenue From Gtlle Sector

2269. SHRI P. A. ANTONY: Will the
MiQi.sterof CIVIL AVIATION ANDTOURISM
be pleased to.state:

.: .(a) the total revenue earned by Air India
> •

in 1987-88;

(b) the revenue from Gulf sector during
1987-88; and

(c) the details of the most profitable
sectors of Air India?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVil AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATll): (a)
The total traffic revenue earned by Air India
in 1~87-88 was Rs. 939.74 crores.

(b) The revenue from Gulf sector during
1987-88 was Rs. 234.81 crores.

(c) During 1987-88 the most profitable
route was Gulf route. The operating profit on
this route was Rs. 43.29 crores.

AirHnk Between Haldla and Calcutta

2270. SHRI Ak,
Will the Minister "of ' . '''I'f
TOURISM be pleased to state:

(a) whether any decision has been
taken to air link Haldia and Calcutta with
Vayudoot services;

(b)" if so, the details thereof; and

(c) if not, the reasons therefor?

iHE MINISTER OF STATE OF THE
MINISTRY OF CIVil AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
No, Sir:

(b) Does not arise.

(c) Shortage of aircraft capacity and
paucity of other resources do not permit
inclusion of Haldia in the immediate expan-
sion plans of Vayudoot.
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[ Translation] 

Police At roc It Ie. In Deihl" 

2271. SHRIKAMLAPRASADRAWAT: 
Will the Minister of HOME AFFAIRS be 
plGased to state: 

(8) whether Government are aware that 
Innocent people are mercilessly beaten in 
police stations of Delhi; 

(b) if so, the number of such cases 
reported during the current year and the 
names of such police stations; and 

(c) the details of action taken against 
the police officials found responsible there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) There have bean some incidents 
of beating/misbehaviour by some Police 
Personnel in Delhi. 

(b) 13. 

Name of the Police Station/Post 

1. Hauz Qazi 

2. Ambedkar Nagar 

3. P.P.Okhla 

4. Trilokpuri 

5. Geeta Colony 

6. Shalimar Gagh 

7. Suftanpuri 

8. lahori Gate 

Name of the PoliCe StatIOn/Post 

9. Kalkaji 

10. . Subzi Mandi 

11. Subzi Mandi 

12. Kotla Mubarakpur 

13. Mangolpuri 

(c) Out of these cases, allegations of 
beating were substantiated in two cases. In 
one case, one ASI has been transferred to a 
non-sensitive post ana his name has been 
brought on the list of persons of doubtful 
integrity. 

In another case, on Sub Inspector and 
two constables have been placed under 
suspension. 

[English] 

Clearance to Drainage Schemes In 
West Bengal 

2272. SHRI SANATKUMAR MANDAL. 
Will the Minister of PLANNING be pleased to 
state: 

(a) the details of various Drainage 
Schemes pertaining to the SunderbansArea 
of West Bengal sent by the West Bengal 
Government to the Planning Com mission for 
clearance; 

(b) the details of the scheme cleared by 
the Planning Commission; 

(c) the details of the schemes which 
have not been cleared along with the rea-
sons thereof; and 

(d) the time by which these schemes 
are likely to be cleared? 
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THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). There is n drainage scheme 
pertaining to Sunderbans Area of West 
Bengal received in the Planning Commis-
sion for clearance. 

(c) Does not arise. 

(d) Does not arise. 

Air Service to Tirupathl from MetropOli-
tan Cities 

2273. SHRIMATI MANEMMAANJIAH: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the facilities at Tirupathi 
Airport are being improved to meet the 
needs of the increasing traffic at that pilgrim 
centre; 

(b) whether it is also proposed to put 
Tirupathi on the main air routes of the Indian 
Airlines connecting the metropolitan cities; 
and 

(c) if so, the details of the plans drawn 
up and when they are likely to be executed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V.PATIL): (a)to 
(c). The National Airports Authority is con-
sidering the feasibility of extension of the 
runway and expansion of other infrastructu-
ral facilities at Tirupathi airport for making i1 
suitable for Boeing 737 operations. Due to 
substantial reduction in Indian Airlines ca-
pacity on account of groundling of two 8·737 
aircraft, loss of one 8-737 aircraft in accident 
at Ahmedabad and also due to arrival of the 
leased aircraft later than planned. Indian 
Airlines will be in a position to consider 
operating any new service on acquiring 
enough capacity. 

Air Service to Deihl from Jalandhar' 
Hoshlarpur 

2274. SHRI KAMAL CHAUDHRY: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government have any 
proposal to link Delhi by Vayudoot service 
with Jalandhar/Hoshiarpur; 

(b) if so, whether the work in that 
respect has started; and 

(c) if not, the time by when the Vayudoot 
service from Delhi to Jalandhar/Hoshiarpur 
is likely to be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c}. Subject to availability of an operational 
aIrfield and aircraft capacity, Vayudoot has 
plans to alrlink Jalandhar during the current 
plan period. 

[ Translation] 

ITOC contract with 'Jalkara Ashok' 
Restaurant 

2276. SHRI AKHTAR HASAN: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether India Tourism Develop-
ment Corporation has set aside or propose 
to terminate Its cuntract wIth a restaurant, 
'Jaikara Ashok' set up with the help of Shri 
Mata Vaishno Devi Management Board; 

(b) If so, the reasons thereof; 

(c) if not, whether Government have 
any proposal to set aside this contract in 
future; 

(d) whether any meeting was held in 
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Delhi in this connection; and 

(8) if so, the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) to 
(c). Shri Mata Vaishno devi Shrine Board 
has terminated the contract with ITDC with 
effect from 1.1.1989. The Board has given 
the reasons that if they were to pay IToe a 
percentage of the turnover as agreed to, it 
would be regarded as a commercial 
operation and would attract sales-tax result-
ing in escalation of food costs. 

(d) and (e). In the meeting held on 5th 
December, 1988 the Shrine Board has de-
cided to run the Restaurant departmentally. 

[English) 

Terrorists Activities by TNV 

22n. SHRIBAJUBANRIYAN: Willthe 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government are aware that 
the Tripura National Volunteers (TNV) after 
their surrender of arms are continuing the 
terrorists activities; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) No such in-
formation about the terrorist activities on 
TNV in Tripura after their surrender has been 
received by the Government. 

(b) Does not arise. 

Tapping of Energy from Waves 

2278. SHRI MULLAPPALL Y RAMA-
CHANDRAN: 

SHRI E. AYYAPU REDDY: 
Will the PRIME MINISTER be pleased 

to atat.: 

<a> whether Govemment have tanc>-
tionad the proposed project to tap energy 
from waves off the coast of Keral.: 

(b) if so, the proposed location of the 
projed; and 

(c) the estimated cost and capacity 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY. ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) The location for the Sea trial of the 
Wave Energy Project is Vizhinjam Fishery 
Harbour near the coast of Trivandrum, Ker-
ala. 

(c) The estimated cost of the project is 
Rs. 1121akhs and the project on completion, 
will generate power of 120 KW with a peak 
power of 150 KW. 

Projects with Foreign collaboration for 
Polio and Allied Vaccines 

2279. SHRI SAMBHAJIRAO KAKADE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether two projects with foreign 
collaboration for polio and allied vaccines 
have been sanctioned; 

(b) if so, the details thereof and the 
places where these are to come up; 

(c) whether a request has been made 
by Maharashtra Government for setting up 
these plants at Pimpri-Pune and Bombay 
where adequate facilhies are available 
through Haffkins Institute, Bombay; and 
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(d) if so, the reaction of Union Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVElOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). Yes Sir. The Govern-
ment of India has approved the following two 
projects for indigenous production of polio 
and allied vaccines:-

(i) An R&Q-cum-production unit for 
indigenous production of inactivated polio 
vaccine, tissue culture vera rabies vaccine 
and measles vaccine has been sanctioned 
to be set up in the joint sector in technical 
collaboration with Institute Merieus, Lyon, 
France. The present estimated cost of the 
Project is likely to be about Rs. 86 crores. 
The unit will be established in Gurgaon dis-
trict of Haryana State. The joint sector part-
ners will be Government of India, Indian 
Petrochemicals Corporation Ltd. and Insti-
tute Merieus with each holding 250/0 equity 
share, the balance 25% will be offered for 
public subscription through prospectus. 

(ii) An R&D-cum-production unit in the 
public sector to annually produce 100 million 
t:!oses of oral polio vaccine has been ap-
proved to be set up in Bulandshahr district of 
Uttar Pradesh with Soviet Technology Con-
sultancy Cooperation, under the Integrated 
Long Term Programme of Cooperation in 
Science & Technology between India and 
USSR. 

I'C) Yes Sir. The Government of Mahar· 
ashtra had requested for setting up the oral 
pLJolic vaccine production facilities in that 
State. 

(d) As per expert opinion regarding 
setting up Oral Polio Vaccine production 
facilities at Pimpri, Puna and Bombay 

through Haffkins Biopharmaceuticals Cor-
poration Ltd., the existing facilities in Bom-
bay would need extensive renovation, modI-
fication and personnel training before com-
mencement of production. It has also been 
the view of the experts that it would be 
undesirable to establish production facilities 
for viral vaccines in Bombay city. Secondly, 
at Pimpri, Pune no infrastructure or facility 
for polio vaccine production is available. 
Thirdly, Haffkine Institute and Haffkine Bio-
pharmaceuticals corporation ltd. would 
need considerable basic and structural 
changes at the technological, managerial 
and financial levels in order to take up basic 
viral vaccine production. The Govt. of Ma-
harashtra has been apprised of these views 
and suggestions made by the expert 
committees. 

Illegal Fishing by Taiwanese Trawlers 

2280. SHRI S.G. GHOLAP: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Taiwanese Trawlers were 
found illegally fishing near Bombay in 1988; 

(b) if so, the action taken to control such 
illegal fishing; and 

(c) how many people have been ar-
rested for such illegal fishing and also the 
number of trawlers caught poaching in 
1988? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes. Sir. '?'. 

(b) Coast Guard ships and aircraft are 
regularly deployed for patrolling and to 
check illegal fishing activity. 

(c) 31 foreign fishing trawlers with 434 
crew were apprehended in 1988 for involve-
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ment in illegal fishing activities in our Exclu .. 
sive Economic Zone. These included 8 Tai-
wanese vessels with 180 crew members. 

Uranium Deposits In Andhra Pradesh 

2281. SHRIMATI N.P. JHANSI LA· 
KSHMI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether uranium deposits are avail-
able at Gopala Pet and other places in 
Mahboobnagar District in Andhra Pradesh; 

(b) if so, whether any survey has been 
made to locate the said deposits; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY· 
ANAN): (a) and (b). Yes, Sir. 

(c) Detailed surveys conducted at 
Gopalapet and other places in Mehboob-
nagar Uistrict of Andhra Pradesh indicate 
sporadic occurrences of radioactive miner-
als in so"19 places. However, no economi-
cally viable uranium deposit has so far been 
located in these areas. 

Compensation paid to the Kin of 
Deceased IPKF Personnel 

2282. DR. DAnA SAMANT: Will the 
Minister of DEFENCE be pleased to state 
how much compensation has been paid so 
far to the next of kin of the IPKF personnel 
who died in Sri Lanka? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAH I): Details of the pensionary and other 
benefits paid to the next of kin of IPKF 
personnel killed in action in Sri Lanka are 
given in the Statement below. 

STATEMENT 

An amount of Rs. 8,70,61,923.00 has been paid to the families of IPKF personnel killed 
in action, as per the following details:-

(a) Pensionary Benefits Rs. 1,69,00,000.00 

(b) Army Group Insurance Benefits Rs. 6,89,43,523.00 

(c) Army Officers Benevolent Fund Rs. 4,96,400.00 

(d) Army Wives Welfare Association Rs. 7,22,000.00 

Rs. 8,70,61,923.00 

Note: (i) Army Group Insurance BenefIts are paid under an Insurance scheme against 
which the individual makes monthly payment at specified rates. 

(ii) Grants from Army Officers Benevolent Fund and Army Wives Welfare Association 
are made as a welfare measure, from the non public funds of the Army. 
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Change. In a.dgll Formula In Eighth 
Plan 

2283. SHRI G.S. BASAV-
ARAJU: 

SHRI S.M. GURADDI: 

Will the Minister of PLANN ING be 
pleased to state: 

(a) whether the existing formula of 
central assistance to the States is being 
changed during the formation of the Eighth 
Five Year Plan; 

(b) if so, the changes likely to be made; 
and 

(c) to what extent the plans to end 
regional disparities will be solved by chang-
ing the existing formula of Central assis-
tance of States? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHAI MADHAVSINH SOLANKI): 
(a) At present there is no proposal under 
consideration to replace the existing modi-
fied Gadgil Formula of Central assistance 
which has been approved by the National 
Development Council in August, 1980. 

(b) and (c). Do not arise. 

[ Translation] 

Setting up of Electronic Industries In 
Himachal Pradesh 

2284. SHRI K.D. SUL TANPURI: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of electronic industries in 
Himachal Pradesh for the establishment of 
which licences have been issued during the 
last one year; 

(b) the numberof such industries which 

have started functioning there; and 

(c) whether Government propose to 
establish any industry in the Public Sector in 
Himachal Pradesh like other states and if so, 
the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). During 1988, 7 letters of 
intent and 21 registrations have been issued 
for establishment of electronics industry in 
Himachal Pradesh. 4 units in organised 
sector and 7 units in small scale sector have 
reported production to Department of Elec-
tronics. 

(c) No, Sir. 

[English] 

Property Tax In Deihl 

2285. SHRI P.R. KUMAAAMANGA-
LAM: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government's attention 
has been drawn to the anomalies in charging 
property tax by Municipal Corporation of 
Deihl as reported in the Times of India, dated 
3 February! 1989; and 

(b) whether Government propose to 
rationalise the property tax laws? 

THE MINISTER OF STATE IN THE 
MINISTRY or HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a\ and (b). The 
property tax IS beIng collected by the Munici-
pal Corporation of Delhi as per the provi-
sions of the D.M.C. Act, 1957. However, the 
Director of Common Cause has taken the 
matter to tha National Consumer Disputes 
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Redressal Commission. A writ petition is 
also pending before the Supreme Court. The 
matter is sub-judice. 

Financing of Jharkhand Movemar't 

2286. CH. KHURSHIO AHMED' 
SHRI MOHO. MAhfO()Z Ali 

KHAN: 

Will the Minister of HOME AFFAIRS b{) 
pleased to state: 

(a) whether atlantio'. 0\ Government 
has been drawn to the n~port apoearh£ in 
the Indian Express dated 13 ~~anuary, 19R9 
regarding financing of the Jharkhand move-
ment by certain volurltr·ny organisations In 

the country receiving contribu~ions from for-
eign donors; and 

(b) if so, the reaction of Government 
thereto and the action taken in the matter? 

THE MINISTER OF STA fE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir. 

(b) The facts in this regard are being 
ascertained and a statement will be laid on 
the Table of the House. 

IAF AN-32 Aircraft Accidents In 1986 

2287. SHRI NARSING SURYAVANSI: 
WI" the Minister of DEFENCE be pleased to 
state: 

(a) whether two AN;32 Transport Air-
crafts were miSSing-one at Leh in Ladakh 
(Jammu and Kashmir) on its way from Pa-
thankot and another at Jamnagar on its way 
from..Musc~L(tiWelling) in 1986; 

the details of tftlrf~ry report 

about the missing aircraft9; 

(c) whether it was a case of sabotage or 
technical disintegration during the flight; 

(d} whettk; the same type of planes 
with some- n"odifications were acquired 
(j~air. at~8r the ffilst\ap; 

(e) the estimated loss on account of the 
~wo planes; and 

If) wrCi.1 is India's assessment of the 
CJOability of the planes in rough weather? 

THE MINISTER OF STATE IN THE 
UF.PARTMENT OF DEFENCE PRODUC-
1 iON AND SUPPL lES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANt PANI-
GHAHI): (a) Yes, Sir. 

(b) and (c). The first aircraft was re-
ported missing In J&K area on 22-3-86. On 
account of hellvy snowfall in the area the 
wreckage could be finally located on 9-8-86. 
Bodies of all the 19 alrcrew and passengers 
on board the ill-fated aircraft were also re-
covered. The accident was caused due to 
error of judgement on the part of the pilot. 
There was no evidence of any sabotage in 
this case. 

Inspite of massive air and sea search 
operations for the second aircraft reported 
missing over the Arabian sea, neither the 
aircraft nor its wreckage could be located. 
The aircraft was presumed to have crashed 
and the 7 crew members killed. In the 
absence of material evidence, the Court of 
Enquiry was not able to determine the exact 
cause of the accident. While the chances of 
the aircraft disintegrating in the air are very 
remote as the aircraft has been operating 
with IAF for nearly 5 years in all kinds of 
weather and terrain. sabotage though ex-
tremely remote, could not be ruled out. 

(d) The mishaps were not attributable, 
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structural or componont failures. The manu· 
facturers have continued to supply the air-
craft as par the oontradual obligations. 

(8) As. 6.6 crores. 

(f) The aircraft is fully capable of route 
navigation in bad weather. 

Engine Overhaul Facility to Alrcrafts of 
SAARC 

2288. SHRI MAHENDRA SINGH: Will 
the Minister of CIVIL AVIATION AN 0 
TOURISM be pleased to state: 

(a) whether Air India has offered Jet 
engine overhauling facilities for aircraft be-
longing to SAARC countries; and 

(b) if so, the details of the spare over-
hauling capacity available with Air India and 
the response of airlines of SAARC countries 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Yes, Sir. Air India have offered 
facilities for overhaul of Pratt and whitney 
and General Electric Engines. Even though, 
at present. there is no surplus capacity for 
overhauling Jet Engines, it is possible to 
augment capacity, if long term commitments 
are forthcoming. There was a request from 
Air Lanka for overhaul of JT8D engine, which 
has been successfully completed. 

Migration of Hindu. from Bangladesh 

2289. SHRI C. JANGA REDDY: Will 
the Minister of HOME AFFAIRS be pleased 
to It •• : 

(a) the number of Hind", who have 
taken refuge in India after Bangilld •• h was 
declared an Islamic State; 

(b) the present number of such refu-
gees; and 

(c) the steps taken for their rehabilita-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt P. CHIDAMBA-
RAM): (a) to (c). Exact figures of Hindus who 
have taken refuge in India after Bangladesh 
was declared as an Islamic State are not 
available. The people who enter India are 
unauthorised infiltrators. 

Plan Outlay for States 

2290. SHRI SOMNATH RATH: 
SHRI K. RAMACHANDRA 

REDDY: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether the plan outlay sanctioned 
to different States during 1986-87, 87-88, 
88-89 has been fully utilised by various 
StateslUTs; and 

(b) if so, the details thereof, StatelUT-
wise? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). A Statement showing outlays 
and expenditure for the years 1986-87 and 
1987-88 State-wise is given below. It would 
be seen that most of the States have 
achieved the Plan outlays. The statement 
also indicat •• the Approved Outlay for 1988-
89 but .ausl expenditure figures would be 
available wMh aome time-gap afte, the cIoJe 
of the YNf. 
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Vayudoot Service In Karnataka 

2291. SHRI V. KRISHNA RAO: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Vayudoot services avail-
able in Karnataka are inadequate; 

(b) if so, the steps taken by Government 
to include more cities of Karnataka in the 
map of Vayudoot Services; 

(c) whether any special plan has been 
prepared by Government in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(d). Vayudoot is, at present, operating to 
Bangalore, Mysore and Bellary in the state of 
Karnataka. Subject to availability of aircraft 
capacity, development of infrastructure and 
economic viability of operations, Vayudoot 
has plans to connect Raichur and Hubli in 
the state of Karnataka during the current 
plan period. 

[ Translation] 

Visit of U.S. Senator to Punjab 

2292. SHRI JAGDISH AWASTHI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the recent visit of a Senator 
of U.S.A. to Punjab and the Golden Temple 
was proposed and arranged by Govern-
ment; and 

(b) ff so, the reasons therefor and the 
objective of this visit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). Mr. Stephen Solarz a US 
Congressman and Chairman of the House 
Sub-Committee on Asian and Pacific Affairs 
of the House Foreign Relations Committee 
accompanied by Mr. Theodore Weiss and 
their staff members Dawn Calabia. Arch 
Roberts, Peter Galbraith and First Secretary 
of the US Embassy Mr. Walter Alderson 
Visited Amritsar in Punjab and Chandigarh 
on 17.1.89. According to the Ministry of 
External Affairs the US Congressmen during 
their visit to India had expressed an interest 
in visiting Punjab and, therefore, their visit to 
Punjab was arranged. 

[English] 

Organisations receiving Foreign 
Contributions In Tamil Nadu 

2293. SHRI P.R.S. VENKATESAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of voluntary organisa-
tions in Tamil Nadu receiving foreign funds 
under the Foreign Contribution (Regula-
tions) Act, 1976; and 

(b) the amount of foreign funds re· 
celved by the voluntary organisation during 
the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) As on 31.12.1988 thera are 1911 
organisations in Tamil Nadu registered 
under the Foreign Contribution (Regulation) 
Act, 1976 to receive foreign contribution; 

(b) The amount of foreign contributions 
as reported by organisations in Tamil Nadu 
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during the last three years for which comput-
erised data is available is as follows:-

Year Rs. 

1984 42,89,78,773 

1985 52,10,80,762 

1986 84,13,47,000 

Technology Mission of Biotechnology 

2294. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
utilise bio-technology in the country; 

(b) if so, the steps taken in this regard; 

(c) whether there is any proposal to set 
up a Technology Mission on bio-technology; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). Yes Sir, The Govern-
ment set up an Integrated National Biotech-
nology Board in 1982 which was replaced by 
a new separate Department of Biotechnol-
ogy in the Ministry of Science & Technology 
in 1986 to harness biotechnology in different 
sectors such as agriculture, animal hus-
bandry, h9a~h. industry etc. in the country. 
The Govt. have taken up a number of proj-
ads and programmes in these sectors. 

(c) and (d). There is no proposal at 
present to set up a Technology Mission 
exclusively for the area of biotechnology. 

However, Biotechnology is involved in the 
implementation of the following technology 
missions: 

(i) Immunisation 

(ii) Oilseeds 

(iii) Dairy Technology 

In the Technology Mission on Immunisation, 
biotechnology is being used for production 
of vaccine and R&D for new and improved 
vaccines. In the Technology Mission on 
Oilseeds, biotechnology inputs are in the 
form tissue culture, propagation of Oil Palm 
and Coconut. In the Dairy Technology Mis-
sion. new biotechnologies like Embryo 
Transfer Technology are being employedfor 
cattle herd improvement. 

[ Translation) 

Shifting of Printing Press of INSDOC to 
NSL Building 

2295. SHRIMATI SHANTI DEVI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Council of Scientific and 
Industrial Research had issued orders to 
shift Printing Press of INSDOC from PID 
Building. Hill Side Road to NSL Building; 

(b) if so, the reasons for not shifting the 
Press so far and by what time it is likely to be 
shifted; 

(c) whether additional accommodation 
was earmarked and constructed for the 
Press in the NSL Building; and 

(d) the amount spent by the INSDOC 
offioe for constructing this accommodation 
and the rate at which this oontract was given 
and the particulars of the contradorto whom 
it was given? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVElOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) On reconsideration, it was decided 
not to shift the Press for the time being due 
to logistic reasons and the fact that new site 
was not conducive to the working of Press 
being located in the basement with no es-
cape route in the event of fire. 

(c) and (d). An area of about529.265 sq. 
mtrs was earmarked for housing the printing 
press in the basement of the NSL Building 
consisting of total area of 11291.13 sq. mtrs, 
the work for which had been awarded to MI 
s. Subhash & Company, New Delhi. The 
cost for construction of this portion of the 
building comes to Rs 5,87,162.44 @ Rs 
1109.39 per sq. mtr. Besides, the work of 
providing wooden partition, ~inks and fur-
nishings for this area was given to Mis. J.J. 
Furnishers and Decorators, New Delhi @ 
Rs. 539.53 per sq. mtr. The expenditure 
incurred on this account was Rs. 
2,85,554.52. The area earmarked for the 
press has however suitably been used by 
locating other units such as Photography, 
Exhibition Unit etc. 

[English] 

Low Cost Personal Computers 

2296. SHRI BANWARI LAL PUROHIT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
manufacture low cost personal computers in 
the country; 

(b) if so, the expected cost of the 
computer and whether Government also 

propose to export such computers; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOp· 
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Government is making efforts to 
bring down the cost of personal computers 
through standardization and bulk purchase 
of materials. 

(b) and (c). Estimated cost of the com-
puter is expected to be substantially lower 
than the cost of personal computers at pres-
ent in the country. There are possibilities for 
export of such computers. 

[ Translation] 

Farmers affected due to FenCing on 
Indo-Pak Border 

2297. SHAt MANPHOOL SINGH 
CHAUDHARY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether barbed wire fencing is 
being provided in Ganganagar District along 
with Indo-Pak border; 

(b) whether the irrigated land of farmers 
is falling within 400 feet from Pakistan border 
and as a result thereof farmers are unable to 
cultivate their land; 

(c) whether Government propose to 
compensate the farmers at market rate or 
allot land in lieu of their land; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). A barbed wire fence along 
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selected stretches 150 yards away from the 
Indo-Pak border in Ganganagar district is 
being erected. It will have sufficient number 
gates at suitable places through which the 
farmers will have access to their lands falling 
beyond the fence, enabling them to continue 
to cultivate their land. 

(c) and (d). Do not arise. 

Provision of Hindi Magazine to passen-
gers 

2298. SHRI RAM PUJAN PATEL: Will 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether adequate Hindi Magazines 
are made available to the air passengers; 

Year 

Indian Airlines 

1986-

1987-

1988-

Air-India 

1986-87 

1987-88 

1988-89 

[English] 

Crime agalnlt Women In Deihl 

2299. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(b) if not, the reasons therefor and steps 
proposed to be taken in this regard; and 

(c) the details of the expenditure in-
curred on Hindi and English Magazines, 
separately from 1986 to 19881 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) Does not arise. 

(c) During the years 1986 to 198B, 
Indian Airlines and Air India incurred the 
following expenditure on Hindi and English 
Magazines-

Expenditure iflcu"8d 

English Hindi 

Rs. Rs. 

74.902 46.168 

82,102 48,668 

92,602 53.168 

15,77,405 1,61,325 

18,32,000 2,01,045 

27,42,368 2,25,200 

(a) the number of dowry deaths, rape, 
molestation, abduction of girlslwomen, kid· 
napping of minor girls cases that have taken 
place in Delhi during the last six months; and 

(b) the reasons for the increasing inci· 
dents of crime against women in Delhi? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA-
RAM): (a) During the course of last six 
months i.e. from August, 1988 to January, 
1989. the following incidents of crime 
against women were reported in Delhi:-

Crime Head Cases 

Dowry deaths 50 

Rape 54 

Molestation of women/girls 95 

Abduction of girls/women 54 

Kidnapping of minor girls 166 

(b) Increase in population and rapid 
changes in socio-economic conditions are 
among the major reasons. 

Delay of IA flights between Madras-New 
Delhi 

2300. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether there were a number of 
delays in air-bus flights between Madras and 
New Delhi via Hyderabad and vice versa in 
January, 1989; 

(b) if so, the number of flights delayed; 

(c) whether these delays ran into many 
hours causing a great inconvenience to the 
waiting passengers; 

(d) whether the Indian airlines failed to 
make any proper arrangements to inform the 
waiting passengers about the delay; and 

(e) if so, the steps taken to reduce the 
inordinate delays and inform the waiting 
passengers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (8) 
and (b). During January, 1989, 15 flights of 
Indian Airlines were delayed ex-Madras 
while operating MadraslHyderabadlOelhi 
sector and 21 flights were delayed ex-Delhi 
while operating Delhi/Hyderabad/Madras 
sector. 

(c) The average duration of delay was 
about 2 hours 20 minutes. Delays do cause 
inconvenience to passengers. 

(d) and (e). The following steps have 
been taken to curtail delays of Indian Airlines 
flights and to inform the waning passengers 
about the delays:-

(i) Overall utilisation of Boeing air-
craft has been reduced so as to 
provide stand-by capacity at 
base stations; 

(ii) additional aircraft have been 
leased from various sources; 

(iii) punctuality of flights is being 
constantly monitored at various 
levels; and 

(iv) passengers are informed about 
the planned delays through 
Flight Information Boards, Close 
circuit T.Vs, regular announce-
ments at the airports about the 
delays to the flights through 
media and on telephone, wher-
ever possible. 

Pak Rangers helping Intruaers 
2301. SHRI BRAJAMOHAN MO-

HANTY: Will the Minister of HOME AF-
FAIRS be pleased to state: 
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(a) whether Government have come 
across any report that Pakistan Rangers 
provided protection to intruders into India in 
Rajasthan border recently; 

(b) if so, the details of the incident; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No reports have been received 
that Pakistani Rangers provided protection 
to intruders into India in Rajasthan border 
recently. 

(b) and (c). Do not arise. 

Non-use of Instrument landing System 
at Airports 

2302. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether attention of Government 
has been drawn to the report appearing in 
the IHindustan Times' dated 3 January I 
1989 stating that the navigational system 
including instrument landing system pro-
vided at the various airports in the country 
including Delhi is either not used by the 
national carriers or remain out-of-order dis-
rupting the flights; and 

(b) if so, the remedial measures taken 
by Government for proper utilisation of the 
facilities and also to ensure un-interrupted 
functionmg of the landing aids at the various 
airports in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The report appearing in the 'Hindus-

tan Times' of 3rd January. 1989 has com. to 
the notice of Government. Navigational aids 
and the Instrument landing System wher-
ever provided at the airports are being used 
by the pilots on domestic and international 
flights. Occasional defects, as and when 
found, in the System are notified and looked 
into by the National Airports Authority and 
remedial action taken to make the system 
operational. At Delhi airport, all the landing 
aids are being used but the Instrument 
Landing System is being used at present 
upto Category-I level. The NAA has also 
taken precaution for uninterrupted 
operations of ILS by providing a battery 
backup power supply system and also by 
adequate maintenance efforts. 

Compensation to Victims of Air Accl .. 
dents 

2303. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) the number of people died or in-
duced in the air accidents of national airlines 
during the past one year; 

(b) the number of claims received, 
settled and pending; and 

(c) the amount of compensation or 
assistance given to the next of kin of the 
deceased and to the injured passengers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
187 persons died and 5 injured during the 
accidents of national airlines during the past 
one year. 

(b) 152 claims have been received so 
far. 91 cases have been settled and the 
remainin9 are pending. 

(c) Today, an amount of Rs. 
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1.82,37.3801 .. has been given as compensa-
tion to next of kin. In addition, an amount of 
US $ 50,000 has been given to international 
passengers. Relatives of some deceased 
passengers have been provided employ-
ment. 

Tribal Sub Pian/Special Component 
Plan for SCs/STs In Orissa 

2304. SHRI ANANTAPRASAD SETHI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the details of the Special Compo-
nent Plan and Tribal Sub Plan for Scheduled 
Castes and Scheduled Tribes in Orissa; 

(b) the details of results achieved dur-
ing the last three years; 

(c) the steps Government have taken to 
monitor the schemes; and 

(d) the amount earmarked in the Spe-
cial Component and Tribal Sub Plan during 
the last three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) The main activities 
under the Special Component Plan (SCP) 
for Scheduled Castes during VII Five Vear 
Plan are to assist 50% of SC families below 
the poverty line, to convert dry latrines for 
elimination of the practice of scavenging and 
to implement seff employment schemes in 
urban areas. Composite programmes are 
being implemented for occupational groups 
among the SCs. 

The Tribal Sub Plan (TSP) for Sched-
uled Tribes is now operative in 118 Blocks of 
Orissa. Activities under the TSP fall broadly 
into four categories. 

(i) Family oriented income generat-
ing schemes; 

(ii) Infrastructure development pro-
grammes; 

(iii) Human resource development 
programmes; and 

(iv) Anti exploitative measures. 

(b) 3,38,741 SC families have been 
assisted economically irT Orissa from 1985-
86 to 1987-88. Other achievements include 
provision of drinking water sources, electrifi-
cation of and provision of street/domestic 
lights in SC basties, conversion of dry la-
trines to water borne latrines, improvement 
of slums etc. 

4,49,157 ST families have been as-
sisted economically in Orissa from 1985 .. 86 
to 1987-88. Other achievements include a 
programme for control of shifting cultivation, 
provision of drinking water sources, elec1rifi-
cation of S.T. villages, establishment of 
residential schools, provision of health facili-
ties, creation of irrigation potential, develop-
ment of roads, imparting training etc. 184 
villages in the TSP areas are being devel-
oped as model villages. Loans of small de-
faulters, in TSP areas, belonging to STs are 
being redeemed to make them eligible to get 
further credit. Regulatory' measures are 
being implemented. 

Schemes for award of scholarships, 
book banks. coaching for competitive ex-
aminations leading to public employment 
and construction of hostels for girls are being 
implemented for both SCs and STs. 

(c) At district level, the SCP IS moni-
tored by the District Collectors in different 
Development Committees. 

At Integrated Tribal Development 
Agency (ITDA) level, the Project Level 
Committee monitors and reviews tribal de-
velopment programmes. 
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District Level Review Committees have 
bean constituted for review of both the SCP 
and the TSP. 

Formats/check lists have been pre-
scribed for concurrent evaluation of family 
oriented inoome generating programmes in 
respect of both SCs and STs. 

At State level, the Harijan and Tribal 
Welfare Department monitors and reviews 
both the SCP and TSP. Progress is also 

Year 

1985-86 

1986-87 

1987-88 

Linking of Pension with Consumer 
Price Index 

2305. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to link 
pension for retired Government personnel 
with the Consumer Price Index on a perma-
nent basis; 

(b) if not, how does Government protect 
pensioners from the impact of inflation; and 

(c) whether any other proposal to pro-
tect the real value of pension is being exam-
ined? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS' (SHRI P. CHIDAMBA-
RAM): (8) to (c). The revised ~I ilfJne of 

reviewed by High Level Committees. 

At Central level, monitoring and review 
is done by the Ministry of Wattare. The 
services of professional agencie~ are also 
utilized for the purpose. 

(d) The flow of funds from 1985·86 to 
1987 -88 to SCP and TSP is given below. 
This includes the flows from the State's Plan, 
Centrally Sponsored Schemes and Special 
Central Assistance (SeA). 

(Rupees in crores) 

Flow to SCP Flow to TSP 

54.09 197.47 

73.23 226.72 

79.62 257.78 

Dearness Relief introduced w.e.f. 1.1.86 in 
implementation of the recommendations of 
the Fourth Central Pay Commission already 
provides for compensation against rise in 
Consumer Price Index. Under the scheme, 
Dearness Relief to pensioners/family pen-
sioners is granted twice a year; i.e. w.e.f. 1st 
January and 1st July based on increase in the 
Consumer Price Index obtaining as on 31 st 
December and 30th June each year, ever 
the Consumer Price Index 608. The scheme 
envisages neutralisation at the following 
scales: 

(i) 

(ii) 

(iii) 

Pension/Family 
pension p.m. 

Not exceeding Rs. 1750/-

Exceeding Rs. 1750/- but 
not exceeding Rs. 3,0001-

Exceeding As. 3,0001-

Neutrali-
sation 

100% 

75% 

65% 
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Agreement for Design of Aircraft 
Carrier 

2306. SHRI SHANTILAL PATEL: 
SHAI S.B. SIDNAL: 
PROF. K.V. THOMAS: 

Wi" the Minister of DEFENCE be 
pleased to state: 

(a) whether an agreement for the initial 
design of an aircraft carrier to be built indi-
genously for the Indian Navy has been 
signed with two foreign shipyards; 

(b) if so, the names of the shipyards; 
and 

(c) by what time the manufacture is 
likely to be taken up and name of the ship-
yard where it is to be manufactured? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) to (c). A contract has been 
concluded with Mis SOFMA, France, to 
carry out the Concept Design Study for a 
Sea Control Ship and the Audit of Cochin 

Shipyard. A decision on the selection of the 
Shipyard and the construction of the aircraft 
carrier will be possible only after these stud-
ies are completed. 

Delay of IA flights from Agartalal 
Calcutta 

2307. SHAI AJOY BISWAS: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there has been frequent 
late arrivals/departures and cancellations of 
Indian Airlines flights from Agartala and 
Calcutta Airports; 

(b) the number of flights delayed! 
cancelled from the above Airports during the 
last one year; and 

(c) the reasons thereof in each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). The number of flights that were delayed 
ex-Agartala and ex-Calcutta dunng the pe-
riod February, 1988 to January, 1989 are 
given below:-

February 1988 to January 1989 

Ex-Agarla/a Ex-Calcutta 

Con.mercial 
C "ation 
Engineering 
Ground Support 
Weather 
Airport Facilities 
Miscellaneous 
Conseguential 
Total 

Delay Cane. 

0 
9 
0 

22 
7 
2 

496 
537 

2 

o 
o 
1 
o 
9 
o 

12 
33 
55 

Delay Cane. 

3 4 

13 5 
15 3 

247 5 
16 0 

469 17 
55 89 

271 26 
2222 35 
3308 130 
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The bulk of the delays were consequen-
tial. The increase in consequential delays in 
the recent past is due mainly to severe 
capacity constraints leading to inadequate 
cushioning between two flights and adverse 
weather conditions. The shortage of capac-
ity was as a result of accidents, a large 
number of engine removals due to bird hits 
and late arr.val of leased aircraft. Indian 
Airlines has inducted and is in the process of 
inducting adequate aircraft on lease. 

Help to Indian Armed Forces from the 
Building of Permanent Station in 

Antarctica 

2308. SHRI S.B. SIDNAL: 
SHRI S.M. GURADDI: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the experience of building 
a permanent station in Antarctica has helped 
Indian Armed Forces in many ways in snow-
covered border areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). Setting up of Research 
Station at Antarctica and providing certain 
structures, food and clothing items are help-
ful not only to our scientists, engineers and 
technologists but also to various other sec-
tors of our nation. Defence also has bene-
fited from an understanding of the living 
habitet of Antarctica. 

[ Translation] 

Air service from Jaipur to Bhopal 

2309. SHRI KAMMODILAL JATAV: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to 
start air-service from Jaipur to Bhopal; 

(b) if so, the details of the route thereof; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to 
(c). Vayudoot is operating a service three 
days a week on the sector Bhopal/lndore/ 
Jaipur. Indian Airlines has, at present, no 
plans to operate from Jaipurto Bhopal due to 
capacity constraints and traffic potential not 
being adequate. 

[English] 

Cancellation of A.I. Flights 

2310. PROF. K.V. THOMAS: 
SHRI P.A. ANTONY: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of flights of Air India from 
Trivandrum and Bombay to Gulf countries 
cancelled during the last one year; 

(b) the reasons for cancellations; and 

(c) the loss to Air India due to these 
cancellations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). From March 1, 1988 to February 28, 
1989, number of flights cancelled from Tri-
vandrum and Bombay to Gulf countries is 44 
and 126 respectively. The reasons for the 
cancellations was tndustnal actIon by a 
section of the employees. 

(c) There was a revenue loss of ap-
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proximately 638.90 lakhs due to the above 
cancellations. 

Development of Kappad as Beach 
Resort 

2311. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether he had visited Kappad, 
near Calicut where Vasco da Gama landed 
in 1498; 

(b) if so, whether he had declared the 
Kappad beach as a place of tourist impor-
tance; and 

(c) the specific proposals and invest-
ments sanctioned to develop it as a beach 
resort? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATIL): (a) to 
(c). Yes, Sir. With a view to developIng 
tourism infrastructure at Kappad, the Central 
Department of Tourism has sanctioned an 
amount of Rs. 67.241akhs for construction of 
a beach resort. 

Checking of hand baggage 

2312. SHRI VIJAY KUMAR MISHRA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether in one of the recommenda-
tions in the report of Kanishka disaster, 
Justice B.N. Kripal has warned about the 
danger at relying on automatic baggage 
surveillance devices; 

(b) if so, whether in view of this warning 
any steps have been taken to physically 
check all hand baggages, including that of 
the crew; if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) and (c). Matching of checked bag-
gage with passengers, identification of 
checked baggage in domestic sector, and 
physical examination of such baggage at 
random are some of the measures. 

Project Team to Monitor ongoing 
Projects 

2313. SHRI BHATIAM SRIRAMA 
MURTY: Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether Government have decided 
to send a project team to all big ongoing 
projt3cts to check cost escalation; 

(b) the various projects state-wise 
where cost escalation has been observed; 
and 

(c) the latest position of the estimated 
cost of these projects? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Government have constituted a multi-
disciplinary team to carry out every year a 
project management audit of 1 or 2 major 
public sector projects which have suffered 
delay/cost over run at the very initial stages 
so that corrective measures to put them on 
track may be identified by the team. 

(b) As on 31 . 12. 1988, 94 projects have 
shown cost over runs; State-wise, these 
are:- Andhra Pradesh-7; Assam-4; Bihar-
9; Gujarat-4; Haryana-1; Himachal 
Pradesh-1; Jammu & Kashmir-1; Kerala-1; 
Madhya Pradesh-a; Maharashtra-4; 
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Nagaland-1; Orissa-5; Punj.ab-3; Rajast-
han-1; Tamil Nadu-6; Uttar Pradesh-10; 
West 8en9al-9; Multi-State·19. 

(c) The anticipated cost of the 94 proJ-
ects is Rs. 61997 crores vis-a-vis the origi-
nally approved cost of Rs. 35448.1 crore3. 

Air Force Centre in Assam 

2314. SHRI BHADRESWAR TANTt: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether any district of Assam has 
any Air Force Centre; 

(b) if not, whether Government propose 
to set up such a Centre in any district of 
Assam; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) to (d). Do not arise. 

Theft of Bombs from Itarsl Proof Range 

2315. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether it is a fact that theft of some 
powerful bombs from the army's proof range 
near Itar SI have been reported to Govern-
ment; 

(b) if so, the details thereof; 

(c) whpther the culprits involved in the 
theft hav8 Jeen caught; 

(d) the action taken against them; and 

(e) the steps Government propose to 
take check sud" Incidents in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF- DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) to (9). The rtarsi Proof Range is 
engaged in the proof testing of ammunition 
and weapons procured for the Defence 
Services. Tht:1 range occupies a wide area of 
approx. 117 Sq. Kms. and has been notified 
as 'Prohibited Area' by the State Govern-
ment. 

On the night of 19/20th January, 1989, 
20 rounds of inert filled dummy ammunition 
were found stolen from one of the Ammuni-
tion Preparation Laboratories (APL) located 
in the range. The APLs are the buildings 
where ammunition components are in-
spected, weighed and assembled before 
they are taken for proof. 

The dummy rounds which were stolen 
did not contain any high explosive element 
with potential for any lethal damage and as 
such could not be used for demolition, etc. 
The rounds were intended for checking only 
propellant proof. After a thorough search in 
the area, 17 out of the above 20 rounds were 
recovered in partially damaged condition 
from the nearby premises. 

The theft was detected on 20th Janu-
ary, 1989 (FN) and immediately the matter 
was reported to local Police who are inves-
tigating the case. A departmental inquiry 
headed by an officer of the rank of Brigadier 
has also been ordered. 

Guarding and patrolling of the sensitive 
areas in the range have been intensified by 
the internal security wing. Madhya Pradesh 
police have also been requested to intensify 
police surveillance. Furth,r remedial meas-
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ures, if recommended, will be taken based 
on the findings of the Police and departmen-
tal inquiry. 

Action Plan to Curb Naxalltes 

2316. SHRf P.M. SAYEED: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government 
have received a proposal for making a 
combined effort to curb naxalites in the vari-
ous States; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). The Central Government 
has been continuously monitoring the activi-
ties of the left wing extremists. All possible 
assistance including deployment of para-
military forces have been extended to the 
concerned State Governments to curb the 
activities at left wing extremists. The State 
Governments have also been advised to 
hold periodic consultations between the 
police authorities of the bordering States to 
launch a concerted' drive against the left 
extremist elements so as to ensure thatthey 
do not seek refuge in bordering States when 
under pressure in a particular State. Police 
authorities of the concerned bordering 
States have been holding periodic consulta-
tions in this regard. 

Foreign Tourists visited India 

2317. SHRI KAMAL NATH: 
SHRI MULLAPPALL Y RAMA-

CHANDRAN: 
Will the Minister of CIVIL AVIATIO~ 

AND TOURISM be pleased to state: 

(a) the total number of foreign tourists 
who visited India during the last year with the 
amount of foreign exchange earned; and 

(b) the anticipated increase in tourist 
traffic during the current year? 

THE MINISTER OF STATE OJr THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
The number of foreign tourists who visited 
India during 1988 was 15,90,661 including 
the nationals of Pakistan and Bangladesh. 
The foreign exchange earnings from tourism 
during 1988-89 are expected to be over Rs. 
2000 crores. 

(b) A growth target of 7 per cent per 
annum has been envisaged by Plan~ing 
Commission in foreign tourist traffic to India 
during the Seventh Plan period. 

AI'- Service to Hubli 

2318. SHRI O.K. NAIKAR: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Air striP at Hubli is ready for 
operation; and 

(b) if so, when air services will be 
started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V, PATIL): (a) tt 
is nearly ready for operation. 

(b) The commencement of air services 
is dependent on the airport being ready for 
operations and adequate traffIC and aircraft 
capacity being available. 

Runway at Tlrupathl 

2319. SHRI M, RAGHUMA REDDY: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 
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(a) whether there is any proposal to 
extend the runway of Tirupathi airport; 

(b) if so, the details thereof; and 

(c) the time by which it will be com-
pleted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
'TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). The National Airports Authority is exam-
Ining the feasibility of extending and 
strengthening the runway at Tirupathi air-
port. 

News-Item Captioned "France offers 
help In Satellite Launch" 

2320. SHRI JITENDRA PRASADA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether attention of Government 
has been drawn to the news-item captioned 
"France offers help in satellite launch" ap-
pearing in "Hindustan Times" dated 7 Febru-
ary,1989; 

(b) if so, the details of the oHer; and 

(c) whether the offer so made is under 
the consideration of the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) There has been no official offer from 
Government of France to help India in 
launching of satellites as mentioned in the 
press report. 

(c) Does not arise. 

[ Translation] • 
Vayudoot Service In Rajasthan 

2321. SHRI SHANTI DHARIWAL: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Union Government 
have received any proposal from State 
Government of Rajasthan to augment 
V'ayudoot services in the state and to con-
nect some more districts through Vayudoot 
services; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATIL): (a) 
and (b). Vayudoot is already operating tofive 
stations in the State of Rajasthan. In addi-
tion, requests for air services to new stations 
like Chittorgarh, Udaipur, Bhilwara, Sirohi 
(Mt. Abu), Ajmer, Swai-Madhopur etc. have 
also been received from the State Govern-
ment. 

(c) Vayudoot has plans to airlink Abu 
Road, Ajmer. Alwar and Ganganagar in 
Rajasthan subject to the development of 
infrastructural facilities and availability of 
aircraft capacity. 

[English) 

Boeing Service at Jabalpur 

2322. SHRI AJAY MUSHRAN: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the details of various airports of the 
country where airstrips were made suitable 
for Boeing 737 services during Vllth Plan; 
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(b) funds allocated to these airports, 
airport-wise for the above purpose in Vilth 
Plan and during 1988-89; 

(c) whether Jabalpur was also included 
in the above scheme; 

(d) if not, the reasons therefor; 

(e) the criteria for selecting the airports 
for upgradation facility; 

(f) whether extension of the present air 
strip at jabalpur aerodrome to facilitate intro-
duction of Boeing service has been included 

in the Vlllth Plan; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
During the Seventh Five Year Plan, Calicut, 
Coimbatore and Dimapur airports were 
made suitable for Boeing 737 operations by 
the National Airports Authority. 

(b) The funds provided, airport-wise, 
during the Seventh Five Year Plan and dur-
ing 1988-89 are as under: 

Airport VII Plan During 1988-89 
(Rs. in /akhs) 

Calicut 1306.00 181.00 

Coimbatore 323.76 192.00 

Dimapur 637.00 415.00 

(c) and (d). Due to restrictions imposed 
by the Defence authorities on operations of 
aircraft through Jabalpur because of the 
proximity of the high explosive ordnance 
depot, upgradation of Jabalpur airport could 
not be taken up in the Seventh Five Year 
Plan. 

(e) For upgradation of airport, generally 
the National Airports Authority takes into 
consideration the requirements of the air-
lines, feasibility of the airport for upgradation 
and availability of funds, etc. 

(f) and (g). Objections of the Defence 
authorities remain. Attempts are being made 
to find a solution. H these restrictions are 
ramoved, then the upgradation of Jabalpur 
airport can be considered. 

Declaration of Sabarimala as National 
Pilgrim Centre 

2323. SHRI SURESH KURUP: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government are aware that 
about 150 lakh pilgrims visit Sabarimala in 
Kerala every year; and 

(b) whether Government propose to 
declare it as a National Pilgrim Centre con-
sidering the importance of this Centre? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 
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(b) No, Sir. 

Manpower Development in BIotechnol-
ogy 

2324. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have evolved 
an integrated plan for manpower develop-
ment in the area of biotechnology; 

(b) if so, the details thereof; 

(c) how Government propose to imple-
ment these plans; and 

(d) the details of those institutions 
which would be associated in this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) The Department of Biotechnology 
has evolved an integrated programme of 
manpower development in the area of bio-
technology comprising the following;-

1. Post-Graduate and Post-Doc-
toral teaching Programmes. 

2. Short-term training courses 

3. Award of Overseas and National 
Biotechnology Associate ships. 

4. Short-term and Long-term tech-
nician training programmes. 

5. TraIning courses for industrial 
R&D personnel. 

6. Visiting Scientist from Abroad 
Programme. 

7. Computer software develop-
ment as teaching aid for 
strengthening teaching of mod-
ern biology and biotechnology in 
schools. 

(c) and (d). The various manpower 
development programmes are being imple-
mented or are proposed to be implemented 
with the cooperation of Government agen-
cies like Council of Scientific and Industrial 
Research, Indian Council of Agricultural 
Research, Indian Council of Medical Re-
search, University Grants Commission, 
National Council of Educational Research 
and Training and Government departments 
such as Ministry of Human Resource Devel-
opment, Department of Ocean Develop-
ment and also Universities, research institu-
tions, Indian Institute of Technologies etc. 
Post-graduate/Post-doctoral teaching pro-
gramme is being conducted at the following 
17 institutions:-

1. Madurai Kamaraj University, Madu-
rai; 2. Poona University, Pune; 3. Jawaharlal 
Nehru University, New Delhi; 4. Banaras 
Hindu University, Varanasi; 5. Jadavpur 
University, Calcutta; 6. M.S. Univers~y of 
Baroda; 7. Indian Institute of Science, Ban-
galore; 8. Indian Agricultural Research Insti-
tute, New Delhi; 9. Tamil Nadu Agricultural 
University, Coimbatore; 10. Assam Agricul-
tural University, Jorhat; 11. G.B. Pant Uni-
versity of Agriculture & Technology, 
Pantnagar; 12. All India Institute of Medical 
Sciences, New Delhi; 13. Indian Veterinary 
Research Institute, Izatnagar; 14. Indian 
Institute of Technology, Bombay; 15. Indian 
Institute of Technology, Delhi; 16. Indian 
Institute of Technology, Kharagpur; 17. Goa 
University, Goa. 

A large number of national laboratories, 
research institutions, universities and Indian 
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Institute of Technologies are involved in the 
implementation of other programmes. 

Observance of Guidelines for Setting 
Up Nuclear Power Plant 

2325. SHRI K. RAMAMURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) the guidelines stipulated for the 
setting up of Nuclear Power Plant; 

(b) whether g~tting Environment Im-
pact Assessment Report and public hearing 
are part of these guidelines; and 

(c) whether these guidelines have been 
observed in the location ofKoodankulam in 
Tamil Nadu for locating a Nuclear Power 
Plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) The considerations in selection 
of sites for nuclear power plants include, 
inter-alia, factors such as site-geology, 
general hydrology, water availability, envi-
ronmental factors like population distribu-
tion, land use and meteorology, seismicity, 
flooding, transportation of over dimensioned 
and heavy equipfllent, regional energy re-
sources and power needs, and transmission 
system for evacuation of power. 

(b) Clearance from Ministry of Environ·· 
ment and Forests is obtained prior to setting 
up of nuclear power p'lants. Public hearing is 
not part of the procedure for setting up of 
nuclear power plants. However safety of 
operating personnel, the general public and 
the en"jronment are taken into account at all 
stages of setting up of the nuclear plants. 

(c) Yes Sir. 

Jodhpur Detainees 

2326. SHRI RADHAKANTA DIGAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of detainees still in 
Jodhpur jail; 

(b) whether Government propose to 
release the remaining Jodhpur detainees; 

(c) if so, the efforts made in that regard; 
and 

(d) the date by which all the Jodhpur 
detainees are likely to be released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM}: (a) to (d). The Government have 
withdrawn the prosecution in the case of 
waging war against the State in respect of all 
the Jodhpur under trial prisoners on 6th 
March, 1989. They have since been re-
leased from Jodhpur jail. 

Atomic Power Plant In Slkklm 

2327. SHRIMATI O.K. BHANDARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to set 
up some more Atomic Power Plants in the 
country during the remaining period of Sev-
enth Plan; 

(b) whether any of these Plants is to be 
set up in Sikkim; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes Sir. 

(b) No Sir. 

(c) Does not arise. 

(d) It is the policy of the Government to 
locate initially nuclear power stations in 
regions of the country which do not possess 
adequate hydro or fossil fuel resources. 

Expenditure Incurred on Tourism In 
Wast Bengal 

2328. DR. PHULRENU GUHA: Wilt the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state the expenditure incurred 
by the Union Government on promotion of 
tourism in West Bengal during the last three 
years. year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
During the first three years of the Seventh 
Five Year Plan, the Central Department of 
Tourism has released the following amounts 

for development of tourism infrastructure in 
West Bengal: 

1985-86 
1986-87 
1987·88 

Rs.26.00 Lakhs 
Rs.20.38 " 
Rs.42.99 II 

Exploitation of Tourism Potential 

2329. DR. KRUPASINDHU SHOt: Will 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is a vast scope for the 
exploitation of country's tourism potential; 

(b) if so, the steps taken by India Tour-
ism Development Corporation in that direc-
tion; and 

(c) the details of the facilities provided 
by India Tourism Development Corporation 
in Delhi and elsewhere? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
Yes, Sir. 

(b) and (c). Details of facilities provided 
and various steps taken by ITOe to augment 
facilities for tourists are given in the state-
ment below:-
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[ Translation] 

Pending Cases of Freedom Flghte,. 
Pension 

2330. SHRI DAl CHANDER JAIN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of pension cases of 
freedom fighters pending as on 30 June, 
1988; 

(b) the number of cases out of them 
disposed of and the number of cases which 
are still pending; and 

(c) the number of new applications re-
ceived after 30 June, 1988 and the progress 
made in their disposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) and (b). As on 
30 June, 1988, 1058 cases were pending. 
As on 31 st December, 1988,932 cases are 
pending. Remaining cases have been dis-
posed of. 

(c) The last date of submitting of appli-
catiors under Swatantrata Sainik Sam man 
Pension Scheme was 31.3 1982. Applica-
tions received thereafter are treated as time-
harred and are entertained only if they are 
supported by documentary evidence from 
official records. 1392 applications have 
been received after 30th June, 1988 out of 
which 46 ~ applications are pending. Rest of 
the cases have been disposed of. 

[En~/ish] 

Construction of Tourist Bungalows In 
Gujarat 

2331. SHRI RANJIT SINGH 
GAEKWAD = Will the Ministerof CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether State Government of 
Gujarat had made any proposals for con-
struction of tourist lodges, tourist bungalows 
and yatri niwases in the State during the 
Eighth Plan Period; 

(b) if so, the scheme-wise estimated 
cost involved; and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM ( SHRI SHIVRAJ V. PATIL): (a) 
The Central Department of Tourism has not 
received any proposal from the Government 
of Gujarat for Central financial assistance for 
construction of tourist lodges, tourist bunga-
lows and yatri niwases during the Eighth 
Five Year Plan. 

(b) and (c). Do not arise. 

Development of Ghats In Orls88 

2332. SHRf ANADI CHARAN DAS: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have imple-
mented a scheme to develop or improve the 
'ghats' of religiousltourist importance in the 
country; 

(b) if so, the details thereof; and 

(c) the details of proposals received, 
accepted/rejected in respect of such ghats 
of Orissa? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The development of ghats of places 
of religiousltourist importance is carried out 
jointly with the resources available from the 
Central Government, the States and the 
private sector. Central assistance for this 
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purpose is sanctioned on the basis of spe-
cific proposals received from the State 
Governments keeping in view the merits of 
the proposal, availability of funds and inter-

se prioritir.~s. 
The Central Department of Tourism has 

so far sanctioned the following amounts for 
the development of ghats at various places:-

(Rs. in /akhs) 

1. Bathing ghats at Srirangam (Tamil Nadu) 3.57 

2. Bathing ghats at Papnasam (Tamil Nadu) 3.57 

3. Bathing ghats at Kanyakumari (Tamil Nadu) 3.57 

4. Varanasi Ghats 64.50 

5. Indira and Karni Ghats at Pushkar (Rajasthan) 12.99 

(c) No proposal has been received for 
the development of such ghats from the 
Government of Orissa. 

New Technologies for Sunflower, 
Mustard and Rice Brawn 

2333. SHRI V. SOBHANADREES-
WARA RAO: Will tha PRIME MINISTER be 
pleased to state: 

(a) whether the Central Food Techno-
logical Research Institute has developed 
new technologies in respect of sunflower, 
mustard and rice brawn which will help in 
reducing the imports? 

(b) if so, the details thereof: 

(c) whether these new technologies 
have been tested on field level to make a 
break through; and 

(d) if so, the details thereof? 

THE MINISTER·OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-

ANAN): (a) Yes, Sir. the Central Food Tech-
nological Research Institute at Mysore has 
developed new technologies for sunflower, 
mustard and rice bran processing for pro-
ducing edible oil that would help in reducing 
imports 

(b) i) Rice bran: 

An economical process for stabili-
zation of fresh rice bran with acid 
treatment has been developed by 
Central Food Technological Re-
search Institute. 

Ii) Sunflower. 

A technology for decortication of 
sunflower seeds has been devel-
oped which results in increased 
recovery of oil upto 5%. The oil, 
being wax free and lighter in colour, 
has better marketability. 

iii} Mustard: 

A pre-processing technology has 
been developed which involves 
dehusking of the mustard seeds. 
The oil recovery is increased by 2% 
and it improves the quality of oil. 
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(c) The new technologies are being 
tested at field level. 

Rice bran: 

i) Acid stabHised rice bran has been 
processed recently at Fer solvent 
Extraction Plant at Sembanarkoif 
(Tamil Nadu) 

Sunflower Decorticator: 

ii) The total package on sunflower 
deoorticator seed processing has 
been released to : 

1. Mis. Godrej Soaps Ltd. 

2. MIs Karnataka Oil seeds Pro-
ducers Association. 

3. Tamilnadu Agro~industries Cor-
poration. 

4. India Tobacco Company. 

ii i). Mustard: 

The technology is ready for com-
mercial exploitation. 

(d) Rice bran: 

H all available rice bran is proc-
essed, it is estimated that it could 
yield 31akh tonnes of edible grade 
rice bran oil against existing pro-
duction of 1.2 lakh tonnes. 

Rise In Import of Electronic Items 

2334. SHRI VISHNU MODI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether imports in the electronic 
sector have risen enormously during the 
year 1988-89; and 

(b) whether the imports do not match 
with the exports; and 

(c) if so, the steps taken or proposed to 
be taken by Government to check this riSing 
trend of imports in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
I~, AND SPACE (SHRI K.R. NARAY-
ANAN): (a) No, Sir. The dependence on 
imports has relatively reduced in the year 
1988 which is reflected through a larger 
growth in electronics component production 
of 53.6% (from Rs. 700 crores in 1987 to As 
1075 crores in 1988) as compared to a 
growth of 35.2% (from Rs. 3890 crores in 
1987 to As. 5260 crores in 1988) in the 
equipment sector. 

(b) and (c). Yes, Sir. However, Govern-
ment has taken several measures listed 
below to contain imports:-

1. Encouragementtotheelectronic 
component industry through lib-
eralisation in licensing and fiscal 
concessions. 

2. Avoiding imports wherever in-
digenous industrial capability 
has come up. 

3. Policy of indigenisation of hard-
ware items and piece-parts 
through phased manufacturing 
programme. 

4. Restricting imports of SKD/CKD 
parts 

Implementation of R.servatlon Ord.,. 
2336. SHRr BANWARt LAl BAIRWA= 

Will the PRIME MINISTER be pleased to 
state: 
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(a) the total number of employees and 
the number of Scheduled Caste and Sched-
uled Tribes out of them in Class III, Class II, 
lowest rung of class I and number of employ-
ees above the lowest rung of class I as on 31 
December, 1988 in (i) Electronics Corpora-
tion of India limited, (ii) Indian Rare Earths 
Limited, and (iii) Uranium Corporation of 
India Limited; 

(b) the number of reserved vacancies 
dereserved in above Corporations durin,., 
the last three years (year-wise and classified 
as per above categories) in (i) direct recruit-
ment and (ii) in promotions; and 

(c) the steps taken to avoid the dereser-
vations of reserved vacancies and proper 
implementation of reservation orders par-
ticularly in respect of maintenance of ros-
ters, creation of SC/ST cell in these corpora-
tions and machinery for redressal of griev-
ances of SCtST employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): (a) 
to (c). Information is being collected and will 
be laid on the Table of the House. 

Financial Assistance for Development 
of VIJaydurg and Sindhudurg Forts 8S 

Tourist Centres 

2337. PROF. MADHU DANDAVATE: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether it is a fact that the historic 
Vijaydurg and Sindhudurg forts in the 
Sindhudurg districts of the Konkan region of 
Maharashtra are suitable places where tour-
ist centres can be built; and 

(b) if so, whether the Union Government 

propose to give financial assistance for 
developing tourist centres at these historical 
places of natural beauty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
and (b). Identification of tourist centres, 
assessment of their potential and formula-
tion of proposals for central financial assis-
tance, are the responsibilities of the State 
Governments. The Central Department of 
Tourism provides financial assistance to 
States for creation of tourist infrastructure on 
the basis of specific proposals received from 
the state Governments. The Department 
has not received and proposal from the 
Government of Maharashtra for central fi-
nancial assistance for development of tour· 
ism infrastructure at Vijaydurg and 
Sindhudurg. 

Delay of flights In N.E States 

2338. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether there ware delays of two to 
three hours in the flights of Indian Airlines 
and Vayudoot in the North Eastern States 
during the current financial year; and 

(b) if so, the reasons therefor and the 
steps taken to restore normalcy in services? 

THE MINISTER OF STATE OF THE 
MI~ISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Whereas, during the current Finan-
cial year, there have been average delays of 
two to thre~ hours to the flights of Indian 
Airlines in the North-Eastern States, delays 
to Vayudoot flights, dunng this period, were 
of lesser duration. The main reasons for 
delays to Indian Airlines' flights were acute 
shortage of capacity due to arrival of leased 
aircraft later than planned, loss of aircraft in 
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accident, comparatively larger number of 
incidents resulting in grounding of aircraft, 
adverse weather conditions, less cushion-
ing between the two flights. etc. Indian Air-
lines have taken the following steps to curtail 
delays:-

i) Overall utilisation of Boeing air-
craft has been reduced so as to 
provide standby capacity at 
base stations; 

ii) Additional aircraft have been 
leased from various sources; 
and 

(iii) Punctuality of flights is being 
constantly monitored at various 
levels. 

Survey of Tourist Destinations In 
Himachal Pradesh by WTO 

2339. SHRI MOHANBHAI PATEL: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state' 

(a) whether the World Tourism Orgarl-
isation (WTO) will carry out special surveys 
in Himachal Pradesh to prepare mastor 
plans for all tourist destinations in the State 
as requested by the Union Government; , 

(b) whether similar work will be under-
taken by WTO in other parts of the country 
also to develop tourism in the country; 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATIL): (a) to 
(c). The World Tourism Organisation has 
been requested to undertake a Tourism 
Potential Survey in Himachal Pradesh, 
Jammu & Kashmir and hill districts of Uttar 
Pradesh. However, the W.T. O. has not 

given any firm commitment on the proposed 
survey so far. Since no decision has been 
taken on the subject either by the Govern-
ment or by the W.T.O , the details have not 
been worked out. 

[ Trans/ation] 

Memorandum Regarding Corruption In 
Danapur cantonment Board 

2340. SHRI KALI PRASAD PANDEY: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that some mem-
bers of Bihar-Legislative Council have sent a 
memorandum in January and February, 
19B9 and have requested to remove filth 
~ai~)a~e from cantonment area and also 
corruption prevailing in Danapur Canton-
ment Board; 

(b) if so, the details thereof; and 

(c) the details of the action taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) to (c). In the letters received 
from two Bihar Legislators, the following 
issues were raised;-

i) there are heaps ot filth and gar-
bage in the Cantonment area. 
Drair.s are not cleaned regularly. 
The roads are damaged. The 
Cantonment Executive Officer 
and the Sanitary Supervisor are 
not taking r9gular rounds and 
there are chances of out .. break 
of epidemics. 

ii) corruption in the Cantonment, 
and 
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iii) whether a children's park has 
been developed on the existing 
kabristan? What is the cost of 
this park? how many graves 
exist in this park? 

2. Position In respect of the issues 
raised by the hon'ble MLCs is as 
below: 

i) Garbage is being removed and 
drains cleaned regularly; the 
Bus Stand road has been re-
paired; other roads will be taken 
up for repair subject to the 
availability of funds; the Assis-
tant Health Officer takes monthly 
rounds and the Sanitory Super-
visor takes daily rounds of the 
Canto'1ment area; insecticides 
are being sprayed; 

ii) no specific charge of corruption 
has been levelled; 

iii) encroachments were removed 
from Marshal Bazar area and a 
park developed on this vacat~d 
land in GLR Survey Nos. 291 
and 292; a sum of Rs. 16.558 
was spent on fencing the area 
and Rs. 7.114 was spent on 
plantations etc; there are five 
platforms in the area and it is not 
known whether these are 
graves; all these platforms arE' 
safe in the fenced area; 

iv) the Kabristan Committee holds 
3382 sq. ft. of land which is re-
corded in the GLR this is sepa-
rate from the Children'S Park. 

[English] 

Welfare Schemes for SCslSTs Weaker. 
Sections 

2341. SHRI H.B. PATIL: Will the Minis-
ter of WELFARE be pleased to state: 

(a) the various schemes existing at 
present for the welfare of weaker sections of 
society including Scheduled Castes and 
Scheduled Tribes; 

(b) the total budgetary allocation for the 
schemes forthe year 1988-89 and how does 
it compare with that in the last three years; 

(c) whether the allocations were fully 
utilised; 

(d) if not, the details thereof during the 
last three years; and 

{e)whetherthe agencies, implementing 
the various schemes have demanded more 
allocation of funds, proposed new schemes 
or have suggested and changes or modifica-
tions in the existing schemes, if so, the 
details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (e). A number of 
schemes are being implemented for the 
Welfare of weaker sectIons of society includ-
ing Scheduled Castes and Scheduled 
Tribes. The schemes are under various 
sectors, such as education, agriculture, in· 
dustry, housing and health. Welfare M!nistry 
is implementing the Centrally Sponsored 
Schemes for the WeHare 01 Scheduled 
Castes/Scheduled Tribes. Some of these 
are 'lS follows:-

(1) Post Matric Scholarships for 
Scheduled Castes and Sched-
u led Tribes. 

(2) Pre-Matric Scholarships for the 
children of those engaged in the 
unclean occupations (Classes 
VI to X only). 

(3) Book Banks for SC and ST stu-
dents in Medical and Engineer-
ing Colleges. 
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Ysar 

(4) Girls Hoste' Buildings for SCs 
and STs. 

(5) Coaching and Allied Schemes 
(SCs and STs) 

(6) Aid to voluntary organisations 
(SCs and STs) 

(7) Machinery for the Implementa-
tion of the PCR Act. 

(8) Liberation of Scavengers. 

(9) Research and Training (SCs 
and STs). 

(10) Share capital for Scheduled 

Allocation 

1985-86 42.00 

1986-87 42.00 

1987-88 60.00 

The Special Component Plans and the 
Tribal Sub-Plans are supplemented by the 
Special Central Assistance with a view to 
creating multiplier effect and helping to fill 

Castes Development UOrpora-
tions; and 

(11) Special Central Assistance for 
Special Component Plans and 
Tribal Sub-Plans. 

The budgetary allocations for the Cen-
trally Sponsored and Central Schemes for 
the welfare of Scheduled Castes/Scheduled 
Tribes which are being implemented by the 
Welfare Ministry for the year 1988-89 is Rs. 
435 crores, including Rs 180 crores of SCA 
to SCP and Rs. 180 crores of SCA to TSPs. 
The allocations and expenditure incurred 
during the last 3 years are mentioned be-
low:-

(Rs. in crores) 

Expenditur6 

36.54 

42.34 

60.72 

the gaps which the normal financial funds 
from the Central and StatelUTs are not able 
to fill. The Special Oentral Assistance re-
leased during the last 4 years is as under:-

(Rs. in cror9s) 

Yssr Scheduled Castes Scheduled Tribes 

1985-86 165.00 

1986-87 175.00 

1987-88 175.00 

1988-89 18Q,QO 
Thus the budgetary allocations under 

the Centrally Sponsored and Central 
Schemes including Special Central Assis-
tance have been increuing successively. 

140.00 

155.00 

166.50 

lSOnDO 
The Central Ministries /Departments 

and StatesIUT Administration. are being 
pursued to ensure flow of fundllben8fb to 
Scheduled Castes in various schemes, 
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under Special Component Plans (SCPs). 
The SCP outlays of stateslUTs mobilised 
during he last 3 years and expenditure in-

Yesr Outlay 

1985 .. 86 1001.03 

1986-87 1201.62 

1987-88 1450.24 

The estimated SCP outlay for the cur-
rent year 1988-89 is Rs. 1672.10 crores. 

Similarly adequate flow of funds and 

Yesr Outlay 

1985-86 977.71 

1986-87 1234.28 

1987-88 1659.88 

The allocation for the year 1988-89 for 
TSPs is Rs. 1685.86 crores. In the case of 
TSP also the outlays are increasing and are 
fully utilised except in the year 1985-86. 

The State Governments/U.T Admini-
strations and other implementing agencIes 
basing on their experience of implementa-
tion of schemes suggest changes and 
modifications in the existing programmes 
and schemes. Whenever such suggestions 
are received they are examined carefully 
and given due consideration. 

curred during these years are mentioned 
below:-

(Rs. in crores) 

Expenditure incurred 

950.17 

1151.63 

1485.17 

benefits for Scheduled Tribes under various 
schemes under Tribal Sub-Plan (TSPs) of 
States IUTs are being ensured. The Tribal 
Sub-Plan outlays and expenditure incurred 
are as mentioned below:-

(Rs. in cores) 

Expendfturemcu"ed 

975.76 

1196.68 

1408.92 

Development of Belekere as Interna-
tiona I Besch Resort 

2342. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether State Government of Kar-
nataka had requested to develop Belekere 
at North Kanara district as an international 
tourist beach resort; 
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(b) if so, the various developmental 
programmes proposed to be undertaken at 
Belakera; and 

(c) the estimated cost of those projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). Yes, Sir, The Central Department of 
Tourism has received a proposal from the 
Government of Karnataka for central finan-
cial assistance for development of a beach 
resort at Belakere at esti!l18ted cost of As. 
1 .45 crores. The proposal of the State Gov· 
ernment ;s for the financial year 1989-90. 

foreign Missionaries 

2343. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of foreign mjssionaries 
functioning at present in India. State-wise; 

(b) whether Government have received 
soma complaints particularly from backward 
district of Madhya Pradesh regarding forc-
ible conversions during 1988; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) A statement of foreign Missionar-
ies resident in India as on 1.1. 88 is given 
below:-

(b) No, Sir. 

(c) Does not arise. 

STATEMENT 

Foreign Missionaries Rssident in India as on 1.1.88 

SI.No. Name of the StatelUTs. No. of MissionaritJs 

1 2 3 

1. Andaman Nicobar Islands Nil 

2. Andhra Pradesh 127 

3. Arunachal Pradesh Nil 

4. Assam 8 

5. Bihar 226 

6. Chandigarh 4 

7. Oadr_ & Nagar Haveli Nil 

8. Daman & Diu Nil 

9. Delhi 2 
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1 2 3 

10. Goa 11 

11. Gujarat 32 

12. Haryana Nil 

13. Himachal Pradesh 17 

. ) 
1~ Jammu & Kashmir 12 

15" 1<arnataka 134 

16. Kerala 46 

17. Lak. & Minicoy Islands Nil 

18. Madhya Pradesh 84 

19. Maharashtra 157 

20. Manipur 6 

21. Meghalaya 84 

22. Mizoram Nil 

23. Nagaland Nil 

24. Orissa 37 

25. Pondicherry 20 

26. Punjab 9 

27. Rajasthan 15 

28. Sikkim Nil 

29. Tamil Nadu 399 

30. Tripura Nil 

31. Uttar Pradesh Nil 

32. West Bengal 519 
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Development of Leisure Centra at Van 
(Kerala) 

2344. SHRI T. BASHEER: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government have received 
any proposal from State Government of 
Kerala for development of leisure Centre at 
Veli, Trivendrum under special Centrally 
assisted schemes; and 

(b) if so, the steps Government have 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The project report for the develop-
ment of Veli Tourist Village, received from 
State Government of Kerala has been sent 
to the Ministry of Finance (Department of 
Economic Affairs) for external assistance. 

1\1eetings of Departmental Council 

2345. SHRI RAM SAMUJHAWAN: 
SHRI KAMLA PRASAD 

SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the agenda of Departmen-
tal Council of Ministry of Personne', Public 
Grievances and Pensions is lingering on for 
a year; 

(b) the number of meetings of the De-
partmental Council held during each of the 
Last Three years; and 

(c) the steps taken to finalise the 
Agenda of the Departmental Council? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) The last agenda was circulated for 
discussion in the meetings held on 6th June, 
1988 and 14th October, 1988. 

(b) The number of sessions of the 
Departmental Council meetings held during 
the last three years are: 

1988 - 2 Sessions 

1987 - 4 General Sessions 

2 Special Sessions 

1986 - NIL 

(c) The next meeting of the Departmen-
tal Council is scheduled for 10th April, 1989 
when the Agenda will be taken up for further 
consideration. 

Purchase of Stationery From Kendrfya 
ah.nder 

2348. SHRI HAFIZ MOHO. SIDDIO: 
Will the PRIME MINISTER be pleased to 
stat.: 

(8) whether there are no binding instruc-
tions on Government Department to make 
all local purchases of stationery and other 
items required by them either from Kendriya 
Bhandar or Super Bazar; 

(b) if so. why Government Departments 
are being compelled to purchase their re-
quirements from Dendriya Bhandar only; 

(c) whether Kendriya Bhandat has been 
found selling sub-standard Items of station-
ery and that too at higher rates than those 
charged by the Defence stores/canteens; 
and 
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(d) if so, the steps taken to improve the 
quality and to reduce the prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA .. 
RAM): (a) and (b). There are binding instruc-
tions to the effect that the Government 
Departments may make all local purchases 
of stationery and other items required by 
them either from the Kendriya Bhandar or 
Super Bazar in Delhi. The Central Govern-
ment Offices located outside Delhi are re-
quired to make purchases of such items from 
thaloeal Consumer Co--operative Society or 
Kendriya Bhandar, located therein, n any. 

In case, these agencies are not able to 
supply a particular item, purchases can be 
made from other sources as per rules after 
obtaining the No Objection Certificate from 
them. 

(c) No, Sir. Kendriya Bhandar has not 
been found selling sub-standard items of 
stationary. Stationery is normally supplied in 
accordance with the specifications indicated 
by the Indenting Departments. The Defence 
Canteens/Stores sell items of personal use 
to the armed forces personnel . The rates 
charged by the Canteens/Stores are lower 
than the prices of similar items sold in the 
market on account of the concession/lower 
rates of excise duty and sales tax levied by 
the CantraVState Governments. There is, 
therefore, no comparison between Kendriya 
Bhandar and Defence Canteen/Stores. 

(d) In view of (c) above, the question 
does not arise. 

[ rrs/)slation) 

Out and Dumb Schools and College8 
In Deihl 

2347. SHRI AKHTAR HASAN: Will the 
Minister of WELFARE be pleased to state: 

(a) the names of deaf and dumb schools 
and colleges in Delhi recognised by Govem-
ment; 

(b) whether Government propose to 
open more such schools/colleges in Delhi; 
and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY QF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). Schools for 
deaf children in Delhi run/recognised by the 
Delhi Administration are as follows: 

2. 

i) Government Lady Noyce School 
for the Deaf-Catering from Nurs-
ery Primary to Secondary level. 

ii) Nursery Primary School, Kalkaji. 

iii) Nursery Primary School, 
Shahdra. 

iv) Nursery Primary School (West) 

Schools /Institutions run by Vol-
untary Organisations and get-
ting grants from the Ministry of 
Welfare are as follows: 

i) All India Federation of the Deaf 
18, Northend Complex 
Ramakrishna Ashram Marg 
New Delhi-11 0001 

ii) Balwantray Mehta 
Vidya Bhavan, Greater Kailash 
III 
(Blocks E,G & H Masjid Moth), 
New Deihl; 

iii) Indian Society for the Hearing 
Handicapped 
1/1864, Moti Ram Marg 
Mansarover Park 
Shahdara, Delhi. 



197 Written Answers PHALGUNA 22,'~ L 'f 0 (SAKA) Written Answers 198 

3. 

iv) Prabha Institute of Fine Arts 
Cultural & Crafts 
Paharganj, Aram Bagh Lana, 
New Delhi. 

The Delhi Administration has 
decided in principle to upgrade 
the Government Lady Noyce 
School from the present secon-
dary level to the senior secon-
dary level. 

[English] 

Assistance to States for Development 

2348. SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of PLANNING be 
pleased to state: 

(a) the estimated amount sanctioned! 
provided by the Union Government to 
each State for their development during 
the last three years; 

(b) whether the money has been prop-

erty utilised for which it was sanctioned and 
if not, the reasons thereof; 

. (c) whether Govemment propose to 
appoint a Committee to check the misuse 
of funds by State Gov9rnment8~ and 

(d) if not, the reasons therefor? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). State-wise funds released by 
Central Government and utilised both in 
respect of State Plans and Special Ares 
""rogrammes are indicated in Statements I. 
II, III & IV below. Though in absolute terms, 
all States have reported expenditure equal 
to or more than the Central assistance re-
leased, in some cases the approved Plan 
outlay could not be reached. As for the 
Special Area Programmes, there have been 
unspent balances in particular years but 
considering that these funds were meant for 
tackling special problems, States have been 
urged to utilise the unspent balance. within 
the Plan period. 

(c) and (d). 00 not arise. 
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Vayudoot Service to Akola 

2349. SHAI HUSSAIN DALWAI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Vayudoot service has been 
started at Akola in Maharashtra; 

(b) if so, when this service was started; 

(c) whetherthis service b in operation at 
present; and 

(d) if not, the reasons for its suspen-
sion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Vayudoot service to Akola was 
inaugurated on 1 st October., 1988. 

(c) Yes, Sir. 

(d) Does not anse. 

Development of Backward Areas 

2350. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Union Government 
have decided to gIve priority to the develop-
ment of backward areas dunng 1989-90; 

(b) if so, whether any concrete plan has 
been prepared in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME 
IMPLEMENTATION(SHRI MADHAVSINH 
SOLANKI): (a) to (c). The Annual Plan 1989· 

90 of the States have been formulated within 
the broad framework of the Seventh Five 
Year Plan which lays considerable empha-
sis on development of backward areas, 
among others through various area develop-
ment programmes. These are programmes 
relate to Drought Prone Area Programme 
(DPAP), Desert Development Programme 
(DDP), Tribal Sub-Plan (TSP) , Hill Area 
Development Programma (HADP), Western 
Ghat Development Programme (WGDP), 
Minimum Needs Programmes (MNP). De-
velopment of Growth Centres, Poverty Alle-
Viation Programmes (IRDP, NREP, RLEGP) 
etc. 

Female Infanticides 

2351. SHRI V. TULSIRAM : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
appearing in the Indian Express dated 12 
February I 1989 under the caption "Centre 
concerned at female infanticide"; 

(b) If so, the States where this evil is on 
increase; and 

(c) the State-wise cases registered and 
the action taken against thiS evil during the 
last six months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) The Government have seen the 
news rtem. 

(b) and (c). The regIstration, investiga-
tion. detection and prevention of crime is the 
responsibility of the State Governmentst 
Union Territory Administrations. They are 
responsible for enforcing laws pertaining to 
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crimes. Information on cases of female in-
fanticide is not compiled by central agen-
cies. 

Development of Backward Areas of 
Maharashtra 

2352. DR. DATIA SAMANT: Will the 
Minister of PLANNING be pleased to state: 

(a) the amount sanctioned by the Plan-
ning Commission for development of back-
ward areas like Vidharbha, Marathawada 
and Konkan regions of Maharashtra; 

(b) the total amount demanded by the 
Maharashtra Government in this regard; and 

(c) whether the Planning Commission 
has given any directives regardtng distribu-
tion of this amount to various areas in Mahar-
ashtra State, If so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). As report0d by the Maharashtra 
Government, an outlay of Rs. 1500 crores 
was indicated in the Seventh Five Year Plan 
of the State Government for removal of 
regional backlog as identified by the State 
Government. In the Annual Plans outlays 
are provided taking note of the overall Five 
Year Plan outlay and with reference to 
availability of resources from year to year 
and for annual plan 1989-90, an outlay of As. 
500 crores is provided by the State. Alloca-
tions within the State are made by the State 
Government. 

(c) D09s not arise. 

Period State Plan 

1985-90 521.50 

1985-89 396.83 

[ Translation] 

Assistance for Development of Hili 
Areas 

2353. DR. CHANDRA SHEKHAR TAI-
PATHI: Will the Minister of PLANNING be 
pleased to state: 

(a) whether Union Government pro-
pose to grant special assistance for the 
speedy development of hill areas of Uttar 
Pradesh: 

(b) if so, the extent thereof and when it 
IS likely to be given; 

(c) whether the amount given during the 
Seventh Five Year Plan IS sufficient for the 
development of hill areas of Uttar Pradesh; 

(d) if not, whether Government propose 
to give more assistance for the development 
of these areas; and 

(9) if so, when and if flat, the reasons 
therefor? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Yes, Sir. Special Assistance by the 
Central Government is provided to Uttar 
Pradesh for development of their hill areas 
every year. 

(b) Such Assistance for the year 1989· 
90 is yetta be deCIded upon. Special Central 
Assistance of Rs. 150.75 crores has been 
allocated for the current year. 

(c) to (e). The flow of funds earmarked 
for the Uttar Pradesh Hili Areas for the Sev-
enth Plan and that actually allocated during 
the first four years of the Plan is as under:-

(Rs. cror9s) 

Special Central Assistance Total 

553.50 1075.00 

508.95 905.78 
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[English] 

Income from Sale of Tickets at Cochin, 
Goa, Bangalore, Madras Airports 

2354. SHRI THAMPAN THOMAS: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the average booking of Indian Air-
lines tickets per day at Cochin Airport during 
the year, 1988; 

(b) the total income during 1987-88 
from Cochin, Goa, Bangalore and Madras 
Airports from the sale of tickets of Indian 
Airlines; and 

(c) the number of flights operating from 

these airports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Average booking of Indian Airlines tickets 
per day at Cochin during the calender year 
1988 was 49 tickets, as an average amount 
of about Rs 23,000 /-

(b) Total sales of Indian Airlines tickets 
during the year 1987-88 from Cochin, Goa, 
Bangalore and Madras airport from was 
approx. Rs. 782.19 lakhs. 

(c) A statement showing the flights 
operated by Indian Airlines and Vayudoot to/ 
through Cochin, Goa, Bangalore and Ma-
dras airports, is given below:-

STATEMENT 

A. INDIAN AIRLINES 

CO CHIN 

1. Bombay-Cochin-8ombay 21 B 737 Weekly 

2. Delhi-Goa-Cochin-Trivandrum & back 7 B - 737 Weekly 

3. Madras-Bangalore-Cochin-& Return 7 B - 737 Weekly 

GOA 

1. Bombay-Goa-Bombay 7 AS Weekly 

2. Bombay-Goa-Sombay 2 A 310 Weekly 

3. Bombay-Goa -Bombay 5 8- 737 Weekly 

4. Delhi -Goa-Cochin-Trivandrum & return 7 B - 737 Weekly 

5. Bangalore-Goa-Bangalore 3 B -737 Weekly 

BANGA L ORE 

1. Bombay-Bangalore-Bombay 14 -AB Weekly 
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2. Delhi-Bangalore 7 -AS Weekly 

3. Madras-Bangalore-Coimbatore & return 7 8 -737 Weekly 
-_ ~ 

4. Bangalore-Mangalore-Bangalore 4 B -737 weekly 

5. Madras-Bangalore-Bombay 7 B- 737 weekly 

6. Madras-Bangalore-Trivandrum & return 5 8 -737 weekly 

7. Bangalore-Pune-Bangalore 4 B -737 weekly 

8. Bangalore-Madurai Bangalore 3 B -737 weekly 

9. Madras-Bangalore -Cochin & return 78 -737 weekly 

10. Madras-Bangalore-Ahmedabad & return 3 B -737 weekly 

11. Bangalore-Goa-Bangalore 3 8 -737 weekly 

12. Hyderabad-Bangalore-Hyderabad 09 8-737 weekly 

13. Delhi-Bangalore-Delhi 5 B -737 weekly 

14. Delhi-Bangalore-Delhi 2 SA el46 weekly 

15. Calcutta-Bangalore-Calcutta 7 8 -737 weekly 

16. Mad ras-Bangalore-Mad ras 7 8-737 weekly 

17. Hyderabad-Bangalore -Trivandrum & return 2 8-737 weekly 

MADRAS 

1. Bombay-Mad ras-Bombay 14 -AS weekly 

2. Bombay - Madras-Bombay 1 B-737 weekly 

3. Madras-Singapore-Madras 1 AB- 737 weekly 

4. Delhi-Hyderabad-Madras & return 14 AB weekly 

5. Delhi-Madras -Delhi 7 8-737 weekly 

6. Madras-Bangalore-Cochin & return 7 8-737 weekly 

7. Madras-Bangalore-Coimbatore & return 7 B -737 weekly 
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8. Madras-Portblair -Madras 3 B -737 weekly 

9. Madras-Trichy-Madurai-Madras 9 B 737 weekly 

10. Madras-Colombo-Madras 68-737 weekly 

11. Madras-Trichy-Colombo-Madras 1 8-737 weekly 

12. Madras-Vizag-Calcutta-&-return 6 8 737 weekly 

13. Madras-Bangalore-Trivandrum & return 5 8 737 weekly 

14. Madras-Trivandrum-Madras 2 8-737 weekly 

15. Madras-Bangalore-Ahmedabad & return 3 8 737 weekly 

16. Mad ras-Bang alore-Madras 7 B 737 weekly 

17. Madras-Calcutta-Madras 7 B-737 weekly 

18. Madras-Tirupati-Vijaywada-Hyderabad & return 2 HS-748 weekly 

B. VAYUDOOT 

S.No. Route frequency Aircraft 

1. Bombay-Pune-Goa and back 3 day a week 00- 228 

2. Madras-Neyveli-Thanjavur & back -<Jo- -<Jo-

3. Madras-Tirupati-8angalore & back --<io- -00-

4. Madras-Tirupati & back Sunday -do-

5. Madras-Coimbatore-Madras Daily -do-

6. Mad ras -Neyve Ii-Mad ras 3 days a week ---do-

7. Madras-Tirupati-Vijayawada-Rajahmundhri-
Vizag & back --<io- -do-

8. Mndras-Cochin-Agatti & back -do- HS-748 

9. Hyderabad-Bellary-Bangalore-Mysore & back -do- Do-228 

10. Hyderabad-Goa-Hyderabad -do- -do-
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[ Translation] 

Increase In Fare by Indian Airlines and 
Air India 

2355. DR. CHANDRA SHEKHAR 
TRIPATHI: 

SHRI PRAKASH CHANDRA: 
SHRI V. TULSIRAM: 
SHAI P.M. SAYEED: 
SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Indian Airlines and Air India 
propose to increase their air fares; 

(b) if so, the reasons and details thereof; 

(c) the extent to which this hike in fare 
will make up the loss suffered by the avia-
tions; and 

(d) the extent to which such a hike in 
fares will affect the exchequer on account of 
official tours and journeys? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) At 
this point of time there is no proposal under 
consideration of the Government for in-
crease of fares of Indian Airlines and Air-
India. 

(b) to (d). Do not arise. 

Programme for Extension of Air 
Services 

2356. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a)whetherGovernment have drawn up 
any programme for extension of air services 
in the country; 

(b) if so, the names of places which are 
proposed to be connected by air services in 
the next two years; and 

(c) whether Basti District of Eastern 
Uttar Pradesh is also proposed to be con-
nected by air? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). While Indian Airlines and Air Indian 
have no plans to introduce air services to any 
new stations during the next two years, 
Vayudoot has plans to airlink 33 new sta· 
tions during the remaining part of the current 
plan period, subject to development of infra· 
structure, availability of aircraft and eco-
nomic viability of operations. A statement 
showing the names of 33 stations proposed 
to be airlinked by Vayudoot, is given below: 

(c) No, Sir. 

STATEMENT 

List of Stations proposed to be Airlinked by Vayudoot During the Current Five Year Plan 
Period 

1. Abu Road Rajasthan 

2. Ajmer Rajasthan 

3. Tirunevelli Tamil Nadu 
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4. Alwar Rajasthan 

5. Bhilai Madhya Pradesh 

6. Calicut Kerala 

7. Chandrapur Maharashtra 

8. Chettinad Tamil Nadu 

9. Diu Union territory 

10. Dwarka Gujarat 

11. Faizabad Uttar Pradesh 

12. Ganganagar Rajasthan 

13. Gangtok Sikkim 

14. Gazipur Uttar Pradesh 

15. Gopalpur Orissa 

16. Itangar Arunachal Pradesh 

17. Hubli Karnataka 

18. Jalgaon Maharashtra 

19. Tuticorin Tamil Nadu 

20. Jharsuguda Ortssa 

21. Jullundar Punjab 

22. Kishtwar Jammu & Kashmir 

23. Kolhapur Maharashtra 

24. Misa Assam 

25. Nazira Assam 

26. Pathankot Punjab 

27. Patiala Punjab 

28. Pondicherry Union Territory 

29. Surankot Jammu & Kashmir 

30. Purnea Bihar 

31. Raichur Karnataka 

32. Rupsi Assam 

33. Sadiv3 Assam 



229 Written Answers PHALGUNA 22,1910 (SAKA) Written Answers 230 

[English] 

Expenditure for the Improvement of 
Civil Aviation 

2357. SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI: 
PROF. RAMKRISHNA MORE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government have drawn up 
any long term plan for the improvement of 
the Civil Aviation in the country; 

(b) if so, the details of investment to be 
made and the main items on which the 
amount would be spent; and 

(c) the extent to which the increase in 
aircraft and modernisation of airports will be 
done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to 
(c). To develop a well integrated long-term 
perspective plan for the transport sector, the 
Planning Commission had set up a Steering 
Committee for Transport Planning. The 
Steering Committee has since submitted its 
Report to the Planning Commission. The 
Report of the Steering Committee would 
provide requisite inputs to the work of vari-
ous Ministries to develop their corporate 
plans. As the 8th Five Year Plan is under 
formulation, the requirements of Civil AVia-
tion sector would be considered by the Plan-
ning Commission Cllongwith other sectors 

Indian Airlines: Type 

taking into account availability of resources 
and the emergent requirements of other 
priority sectors. It is, therefore, not possible 
to indicate as to what position would finally 
emerge in future. 

Fleet of Aircraft with Air Indlallndlan 
Airlines 

2358. SHRI BALASAHEB VIKHE 
PATIL: 

SHAI V. TULSIAAM : 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the existing strength of the Indian 
Airlines and Air India fleets separately as on 
date; 

(b) the details thereof and the number of 
aircraft in operation which are more than ten 
years old; 

(c) the number and details of the aircraft 
that have outlived their life of certificate of 
aviation and declared unsafe; 

(d) whether any of these is still in 
operation; and 

(e) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
The existIng fleet strength of Indian Airlines 
and Air India is as follows:-

NunJber of aircraft 

Airbus A 300 11 (Includes one taken on lease) 

8-737 29 (Includes 5 taken on lease) 

HS 748 (Avro) 4 
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Indian Airlines: Type Number of aircraft 

F 27 (Fokker 
Friendship) 2 --46 

Air India: B 747 - 200 10 

8747 - 300 2 

Airbus 
A 300 B4 3 

Air bus 
A 310-300 6 

(b) In Indian Airlines, 6 Airbus (including 
1 taka" on lease), 13 8-737 (incfuding 2 
aircraft taken on lease) and all HS 748 and F-
27 aircraft and in Air India 5 B 747 - 200 
aircraft are in operation for more than 10 
years. 

(c) None of the aircraft in the fleet of 
Indian Airlines and Air India has out-lived 
their life and all these aircraft are holding 
current certificates of airworthiness. 

(d) and (e). Do not arise. 

Appointment of Chairman of Committee 
on Deihl Set up 

2359. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI C. JANGA REDDI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the office of Chairman of the 
Committee appointed to look into the various 
issue. of restructuring the administrative set 
up of Delhi is tying vacant; and 

21 

(b) if so, when the new incumbent is 
likely to be appointed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) The Committpe is continuing its 
work and s expected to submit its report by 
the end of June 1989. 

Harassment of Passengers at Trlvan-
drum Airport 

2360. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Government are aware of 
the corruption and harassment of passen-
gers at HI9 Trivandrum Airport irrespective of 
their having the valid and cleared air tickets; 

(b) if so, the details tll~reof; 

(c) the steps being taken by Govem-
ment in this regard and the action taken 
against staff found guilty; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No case of corruption or I harassment of 
passengers at Trivandrum Airport has come 
to the notice of the Government. 

(b) to (d). Do not arise. 

News Captioned 'Hungary's Metal 
Units, to ba Based on Indian Or.' 

2361. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of PLANNING be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news in the 
Economic Times dated 12 February, 1989 
as "Hungary's metal units to be based on 
Indian Ore"; 

b) if so, the details of discussions held 
with the visiting Hungarian Minister of State 
for Planning in this regard; and 

(c) the outcome of the talks? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Yes, Sir. 

(b) This issue was not discussed be-
cause the Indo-Hungarian Group of Plan-
nirlg Experts confined its deliberations only 
to technical planning issues and matters. 

(c) Does not arise. 

FII.;whts of Foreign Airlines to Trlvsn-
drum 

2362. SHRI T. BASHEER : Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether any foreign Airlines have 
approached Government to operate their 
flights to Trivandrum; and 

(b) H so, the details thereof and 
Government's reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY ·OF CIVIL AVIATION AND 
TOURISM (SHRI ~HIVRAJ V. PATlL): (a)' 
and (b). In the recent past, no foreign ait1Ine 
has applied for operating services to Trivan-
drum except Gulf Air. The request of GuJf Air 
has not been accepted by the Government 
of India. 

ProJects for Development of Tourism In 
Kerela 

2363. SHRI T. BASHEER: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether any proposals received 
from Government of Kerala for development 
of tourism in the State are pending with the 
Union Government; 

(c) if so, the details thereof; and 

(d) the steps taken by Government to 
clear these projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). During the current financial year, the 
Central Department of Tourism has sanc-
tioned an amount of As. 166.54 lakhs for 
tourism projects in Kerala. The following 
projects submitted by the Government of 
Kerala for Central financial assistance dur-
ing 1988-89 have not been sanctioned so 
far: 

1. Yatri N iwas at Cannanore 

2. Trekkers huts at Poonmudi 
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3. Trekkers huts at Nelliampathy 

4. Tourist accommodation at Devi-
colam 

While detailed plans and estimates are 
awaited for Vatri Niwas at Cannanore, other 
projects did not fall in the Inter-se priorities of 
the Department during 1988-89. 

Mandai Commission Report 

2364. SHRI T. BASHEER: 
SHRI UTTAM RATHOD: 
SHRI HET RAM: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government have taken 
any decision on implementation of recom-
mendations of the Mandai Commission 
report; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). Government 
continues to be of the opinion that on the 
question of reservations, etc. for the Other 
Backward Classes contained in the Report 
of the Mandai Commission, status quo 
should be maintained until a national con-
sensus is arrived at. 

Restoration of Suspended Flights by 
Vayudoot 

2365. SHRI HUSSAIN DALWAI: Will 
the ~inister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Vayudoot has suspended 
some of its flights during the current year; 

(b) if so, the reasons therefor; and 

(c) when are the suspended flights likely 
to be restored? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). During the year 1988-89, Services 
to nine stations were suspended due to 
either shortage of aircraft capacity or runway 
repairs. 

(c) Whereas operations to six stations 
have already been restored, services to 
three stations would be started as and when 
the airfields are operational. 

Defects In Vayudoot Aircraft 

2366. SHRI HUSSAIN DALWAI : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of aircrafts of Vayudoot 
which have been grounded and the reasons 
therefor; 

(b) whether many defects have been 
revealed in 'Dornier' aircrafts Presently Llsed 
by Vayudoot; and 

(c) if so, what replacement Vayudoot is 
contemplating in place of Dorniers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) At 
present Vayudoot has grounded two 
Dornier-228 and one F-27 aircraft for re-
pairs. 

(b) No, Sir. 

(c) Does not arise. 
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capacRy of Helicopters of Pawln Hans 
Limited 

2367. SHRI HUSSAIN DALWAI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the capacity of the helicopters in the 
fleet of Pawan Hans Ltd; 

(b) whether Government propose to 
increase the present fleet; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AViATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
There are 19 Westland and 20 Dauphin 
helicopters in the fleet of Pawan Hans lim-
ited with seating capacity of 19 and 13 each 
respectively including that of crew. 

(b) and (c). No such decisions has been 
taken by the Government. 

[ Translation] 

Promotional Avenue of Wireless 
Operators of CRPF 

2368. SHRI RAMASHRAY PRASAD 
SINGH: Will the Ministerof HOME AFFAIRS 
be pleased to state: 

(a) whether thp 'A/irAlosc: Onp r 8tnrs 
working in the Central Reserve Police Force 
do not get promotion even after 20 years of 
service whereas their counterparts in the 
general side get promotion to the rank of 
Subedar during this period; and 

(b) if so, the reasons for this disparity 
and the steps proposed to remove stagna-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). The Signa; personnel in 
the CRPF are appointed initially in the rank 
of Naik Radio Operator. After passing the 
ROG-1I/11 Class Examination, they get their 
promotion to the next rank of Head Con-
stable Radio Operator in about 18 years 
time. Constables (General Duty) in the 
CRPF have to acquire the rank Qualifica-
t10ns and pass the prescribed tests ffr 
earning their promotions . Constable (Gen-
eral Duty) reaches the rank of Subedar after 
about 30 years of service. 

[EnglIsh] 

Independent Status to Minorities 
Commission 

2369. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government propose to 
give an independent status to the Minorities 
Commission like that of the Election 
Commission; and 

(b) if so, the details in this regard and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): (a) No, Sir. 

(b) The functions of Election Commis-
sion, are totally different from that of the 
Minorities Commission. However, the Mi-
norities Commission as at present consti-
tuted is quite independent in respect of its 
functions. 
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I Demand for z.ro Duty on Certain 
Electronic PrOduct. 

2370. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state: 

<a> whether Electronic Component 
Manufacture" have pleaded for zero duty 
on certain essential raw materials that are 
imported; 

(b) if so, whether th9 Department of 
Electronics has atso supported their de· 
mand; and 

(c) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY~ 

ANAN): (a) Yes, Sir. 

(b) and (c). While the principle of 
concessional duty on materials has been 
accepted, the demand for zero duty has not 
baen found feasibl9. 

Amendment to List of SCIST 

2371. SHAI UTIAM AATHOD: Will the 
Minister of WELFARE b. pleased to state: 

(a) whether Government are thinking of 
adding some more castes in Scheduled 
Caste and Scheduled Tribe list; 

(b) if so, when it is to be finaUy decided; 

(c) whether the first literate generation 
among depressed classes, especially, from 
rural areas, are finding it difficult to get 
employment: and 

(d) if so, what action does Government 

propose to take to improve the position? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) All proposals for 
amending the lists of Scheduled Castes and 
Scheduled Tribes receIved by Government 
are under consideration and any change in 
the existing lists of Scheduled Castes and 
Schedule 11 ibes can be made by an Act of 
Parliament in view of articles 341 (2) and 342 
(2) of the Constitution. 

(b) No time limit can be specified since 
inclusion of any community in the lists of 
Scheduled Castes and Scheduled Tribes 
can be done only by an Act of Parliament in 
view of Articles 341 (2) and 342 (2) of the 
Constitution. 

(c) and (d). The Government have 
undertaken s~lveral measur8S for providing 
t?mpJoyment to the Scheduled Castes. 
These measures include coaching centres 
for prepal tng Scheduled Caste/Scheduled 
Tribe candidates for various competitive 
examinations. coaching-cum -gu idance 
centres in the Employment Exchanges for 
counselling, guidance and confidence-
building, short-hand and typing centres, etc. 
This is in addition to the poverty alleviation 
programmes like IRDP, NREP, RLEGP. 
Trysem, etc. All these measures have 
helped Scheduled Castes/Scheduled 
Tribes in providing employment to them in 
rural areas particularly. 

Option For Provident Fund Schemes 
from Workers of Ordnance Factory, 

Muradnagar 

2372. SHRI HARISH RAWAT: Will the 
Minister of DEFENCE be pleased to state: 

(a) how many industrial workers expired 
in Ordnance Factory. Muradnagar during 
the years 1983 and 1984; 
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(b) out of the above workers, how many 
opted for Contributory Provident Fund and 
General Provident Fund respectively; and 

(c) how many opted in writing to remain 
in Contributory Provident Fund Scheme and 
under C. C. S, (Pension) Ru\es, 1972 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Twenty industrial workers ex-
pired during each of the calender years 1983 
and 1984. 

(b) Out of the those who expired in 
1983, three workers opted for Contributory 
Provident Fund and 17 opted for General 
Provident Fund. Of those who expired dur-
Ing 1984, one worker opted for Contributory 
Provident Fund and 19 opted for General 
Provident Fund. 

(c) Of those who expired in 1983, only 
one opted in writing to remain in Contribui-
tory Provident Fund Scheme. Of those who 
expired in 1984, no one opted in writing for 
Contributory Provident Fund Scheme. The 
remaining two employees who expired in 
1983 who were temporary and the one who 
expired in1984, who opted for Contributory 
Provident Fund were deemed to have 
elected for the Contributory Provident Fund 
having failed to exercise option within the 
Prescribed time limit. The 17 and 19 persons 
who opted for General PrOVident Fund and 
who expired in 1983 and 1984 respectively 
opted in writing for Pensionary scheme 
under CCS (PENSION) Rules, 1972. 

[ Translation] 

Construction of Yatrl Nivas in UP 

2373. SHRI HARISH RAWAT: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the number of 'Yatri Nivas' proposed 
to be constructed in the hilly areas of Uttar 
Pradesh during the year 1989-90; 

(b) the details of places selected and 

(c) the amount earmarked for the pur-
pose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL: (a) 
No, Sir. 

(b) and (c). Do not arise. 

Recruitment Camps for CRPF and Deihl 
Police 

2374. SHRI HARISH RAWAT: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Central Reserve Police 
Force and Delhi Police have organised re-
cruitment camps during the last one year; 

(b) if so, the total numberof such camps 
organised; 

(c) whether such camps were also or-
ganised in hilly areas of Uttar Pradesh: 

(d) if so, names of places where such 
camps were organised; and 

(e) if not, the 'steps being taken to 
organise such camps there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes. Sir. 

(b) The information is as follows: 
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Central reserve Police Force 388 

Delhi Police 12 

(c) to (e). The Central Reserve Police 
Force organised recruitment rallies at Almo-
rah and Ranikhet of Uttar Pradesh during 
1988. No recruitment rally was organised by 
the Delhi Police in the hilly areas of Uttar 
Pradesh during this period. Presently, there 
is no Programme for the Delhi Police to 
organise such recruitment rallies in these 
areas. 

Spacial Assistance for Ranlkhet 
Cantonment Board 

2375. SHRI HARISH RAWAT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether special assistance/grant 
has been asked for by the Ranikhet Canton-
ment Board for the maintenance of roads, 
lighting and for providing play-grounds; 

(b) if so, the amount of assistance asked 
for; 

(c) whether this demand has been ac-
cepted; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) As. 8,38,400. 

(c) and (d). Within the availability of 
funds, a special grant-in-aid of Rs. 3.50 
lakhs has been released to the Cantonment 
Board. 

[English] 

licensed Weapons to Civilians in 
Punjab 

2376. SHRI MAHENDRA SINGH: Will 
the Minister 01 HOME AFFAIRS be pleased 
to state: 

(a) whether licensed weapons are pro-
posed to be issued to civilians in Punjab 
more freely to enable them to scare away the 
terrorists and to ensure self defence; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir. 

(b). Does not arise. 

Defects in Westland Helicopters 

2377. SHRI MAHENDRA SINGH: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any patent defects have 
been detected in the westland helicopters in 
oparation with Pawan Hans; 

(b) if so, the details thereof; 

(c) the action taken to remove the de-
fects; and 

(d) howfar he said defects were respon-
sible for Pawan Hans helicopter crashed last 
year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) It 
would not be correct to affirm that any patent 
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defect has been detected in the Westland 
helicopters in operation with Pawan Hans. 

(b) to (d). Do not arise in view of (a) 
above. 

Exploitation of Thorium 

2378. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the steps taken for exploitation of 
thorium resources for the nuclear power 
programme; 

(b) whether stress has been laid on an 
active Research and Development efforts 
towards fusion breeder technology to enable 
early exploitation of thorium resources; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC, ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) During the 50's the process for 
the extraction of thorium from the monazite 
sands of Kerala was developed by the Indian 
Rare Earths Ltd. By irradiating thorium rods 
in the Cirus Research Reactor at Trombay 
small quantities of U-233 have been pro-
duced and chem ically separated for re-
search applications. A low power homoge-
nous reactor experiment using U-233 fuelled 
neutron source reactor called uKAMINI' is 
under construction at Kalpakkam. Studies 
are underway towards optimising the design 
of Heavy Water Moderated Power Reactors 
as well as Fast Breeder Reactors for 
operation on the thorium/U-233 fuel cycle. 

(b) and (c). Recent progress in fusion 
research in the world has indicated that 
simplified versions of fusion reactors burn-

ing the heavy hydrogen isotopes of deu-
terium and tritium may be used as, a neutron 
source for breeding fissile fuel from thorium. 
Fusion reactor technology is still in the early 
developmental stage and many technologi-
cal steps have to be taken before they be-
come a reality. Our scientists and technolo-
gists are following developments taking 
place around the world in this field. 

Setting up of Hotel in Orissa by Non-
Resident Indians 

2379. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether some countries are keen to 
build holiday homes in Orissa; 

(b) if so, the details of the proposals 
received from those countries; 

(c) the steps taken to encourage the 
Non-Resident Indians as well as foreign 
countries to set up hotels in the tourist spots 
in Orissa and other States; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): No, 
Sir. 

(b) Does not arise. 

(c) and (d). Non-resident investment in 
hotels in India is being encouraged on attrac-
tive non-repatriable as we" as repatriable 
basis. In the non-repatriable scheme NRls 
can invest upto 100 percent equity without 
obligation to associate resident Indian par-
ticipation. On the other hand Capital invest-
ment and dividends can be repatriated unM 

der two schemes for 40 percent or 74 perM 
cent equity, after payment of ·applicable 
taxes, in 3, 4 and 5 star hotel categories. 
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Construction of International Airports 

2380. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of CIV1L AVIATION AND 
TOURISM be pleased to state: 

(a) the number of new international 
terminals under construction at present; 

(b) the estimated cost of each project; 

(c) the time by which the construction 
work is expected to be completed; and 

(d) the steps taken 10 expedite the 
same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(d). New International Terminals are under 
construction at Madras and Calcutta Air-
ports at an estimated cost of Rs. 17.49 
crores and Rs. 19.58 crores respectively. 
The two terminals are expected to be com-
pleted by April, 1989 and November, 1991 
respectively. The work on these is process-
ing on schedule. 

Multi-Thematic Map for Orissa 

2381. SHRIMATI JAYANTI PAT-
NAIK: 

SHRI SRIBALLAV PANI-
GRAHl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the name of the States for which 
multi-thematic maps have been prepared; 

(b) whether Government propose to 
prepare one such map for Orissa; and 

(c) if so, the steps taken in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEP'\RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (c). National Atlas and The-
matic Mapping Organisation (NATMO) of 
Department of Science and Technology has 
prepared National Atlas of India containing 
multi thematic maps of the entire country. 
These maps are not prepared exclusively for 
anyone State. The various plates cover one 
or more than one State depending upon the 
scale of the map. The State of Orissa IS 

covered in a number of maps in the National 
Atlas. However. an exclUSive multi-thematic 
map of the State of Orissa is also available 
(Plate No. 254). 

Location of Missiles Test Range at 
Sriharikota 

2382. SHRISOMNATHRATH: Willthe 
Minister of DEFENCE be pleased to state: 

(a) whether Government took a deci-
sion to locate the national missile text range 
at 8allapal in Or issa; 

(b) whether Baliapal site was not found 
suitable because of the Paradip Port located 
nearby; 

(c) whether Sriharikota has also been 
considered for the purpose; and 

(d) if so, what are the reasons for not 
locating the test site at Snharikota? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) No, Sir. 
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(e) Yes, Sir. 

(d) This site had been examined in 
detail from aU aspects and was not found 
suitable fOf setting up the National Range. 

Advisory Committee to In1ernaUonaf 
Airport Authoritv of India 

2383. SHRI SOMNATH nATH: W;'I 
the Minister of CIVIL AVIA TJON AND 
TOURIStv1 be pjeased 10 state· 

(a; 'the measure~ belng taKP'1 to 
3t!engthen !ne advisory co,nmittee to 'n~8r­
natIonal AIrport Authority of India; and 

(b) t~e details of fresh proposals made 
to maKe use of avports by the tfavelllnq 
public easier a:ld comfortably? 

THE MINISTER OF SlAlE OF TH[ 
M!NISTRY OF CiVil ;\ V~A I ION AND 
TOURISM (SHRI SHIVRAJ V. PA TIL) (a) 
The eXIsting Advlsory Committee of IAAI IS 

periorming advisory functIOns as envisaged 
at the time at Its oonstitut!on 

(b) Work is In progress OP tbe construc· 
tlon of a New inter:--Iattonal Terminal at 
Madras and Calcutta Airports and a New 
Domestic Terminal at Bombay Alroort. IAA! 
aJso have pians to construct a thud module 
to the International Terminal at Bombay 
Airport. The new termmals wit! be eqwpped 
wrth aU modern facilities for passenger con-
venience. 

Steps to improve performance of Indian 
Airlines/Air India 

2384. SHRI SHARAD DIGHE: Will tho 
Minister of CIVJL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government have main-
tained ftying schedules, averted accidents 
and improved relations between manage-

ment and important sections of Airline em-
ployees of Air India and Indian Airlines since 
November, 1988; and 

(b) if so, the details thereof? 

THE MINISl ER OF STATE OF THf 
MINISTRY fJF CIV't AVIATION AND 
TOUf41SM (S~JRl SHI\/RAJ V. PATlLr (a) 
d nd (b). 1 here k3.\f{' been certain delays of 
Inclan }\lr!,nes <Jnd AIr lndia flights due to 
Vd.rlOUS 1actor~,. such as adverse weather 
cond1:lon~~r Inadpqur-xte capacity. industrial 
unre~t. etc 

fhl".:'re \.V,I-':: no accldE'llt InvolvIng Indian 
/-\Irlmes ('I I\t r hl{J'cl allu aft sInce ~\j()vember, 
1988 

Agreernent~ have been sIgned with six 
oul of Hrght unions/associations represent-
mg 1 g213 employees out of a total of about 
2080U AJ11ploj I~t;!~ Dlr;cusslons be.ltw(:!en 
Managemem of Air IndIa and Its Unions ar8 
a1 an advanced c;tage 

[ Trans/atlon] 

Harassment of Sarpanches and Gram 
Pradhans by Police in Punjab 

2385. SHRI JAGDISH AWASTHI: Will 
the MinIster of HOME AFFAIRS be pleased 
to state: 

(c1) whether Government have received 
complaints of harassnH~nt of Sarpanches 
a;1d Gram Pradhans in some areas of 
Punjab by the iocal police; 

(b) if so, tile number of such complaints 
received by Government so far; 

(c) the action taken by Government 
1hereon; and 

(d) the step'5 taken to avoid recurrence 
of such incidents? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (d). A complaint was received 
by Government of Punjab in 1988 from Gram 
Panchayat Cheema, district Sangrur alleg-
ing harassment by police. The matter was 
enquired into. Orders have been issued to 
initiate disciplinary action against a police 
officer. A few complaints were received from 
Sarpanches and Panchayats of Police dis-
trict Batala. Enquires have been made and 
further action is being taken on the findings. 

The Government of Punjab have issued 
instructions that adequate respect should be 
shown to all Sarpanches/Panches in the 
State. District Committees have been set up 
for redressal of the grievances of the public 
in the State. 

[Eng/ish] 

Electronics Industry in Tamil Nadu 

2386. SHRI PR.S. VENKATESAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the schemes under-
taken by the Union Government to promote 
and deve!opthe electronics industry in Tamil 
Nadu; and 

(b) the amount earmarked for that pur-
pose during the current plan period, the 
amount already spent and the units which 
have come up so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
~CS. AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). By following the pro-
gressive licensing and promotional policies 

the Government tries to promote electronics 
industry in the states. In Tamil Nadu, Elec-
tronics Corporation of Tamil Nadu is also 
engaged in promotion of electronics indus-
try. 

The measures of support in Tamil Nadu 
include running of test and development 
facilities for electronics industries, a Reliabil-
ity Centre for studies of components and 
systems which can stimulate electonic prod-
uct for domestic and export markets. Appro-
priate amount is provided by the Department 
to the Centre. 

A number of projects in Tamil Nadu viz. 
Design of underwater towed bodies. Ther-
mal problems in ground based navigational 
equipment, Development of high power 
solid state laser sources etc. are being 
funded through National Radar Council 
(NRC) programme of Department of Elec-
tronics. CentrA for Electromagnetics has 
been established under Society for Applied 
Microwave Electronics Engineering and 
Research (SAMEER) (a registered Society 
under the Oeptt. of Electronics). 

With a viewto upgrading thetechnology 
of the indigenous electronic equipment, 
Department of E:lectronics, Government of 
India has decided in principle to set up a LSI! 
VLSI Design Centre at Madras. 

In the state of Tamil Nadu, 14 Letters of 
Intent (LOis) have been issued for the 
manufacture of Telephone Instruments, 
Radio Paging Systems, 128 Port EPABX, 
Digital Multiaccess Radio System etc., outof 
which 4 have been converted into Industrial 
Licences. 

Smuggling on Indo-Pak Bordar 
2387. SHRI CHINTAMANI JENA: 

SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 
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(a) whe,her the smuggling on Indo-Pak 
border is on the increase; 

RAM): (a) and (b). Details of items with value 
seized by BSF on Indo-Pak border during 
the first half of 1988, second half of 1988 and 
for January and February '1989 are fur-
nished in the Statement below. 

(b) if so, the details of items with value 
seized by Indian security forces on Indo-Pak 
border during the current financial year till 
date; and 

(c) the steps being taken to tighten the 
border to check the smuggling? 

(c) The Border Security Force who are 
guarding the Indo-Pakistan border has been 
strengthened, more border outposts have 
been established, additional observation 

THE MINISTER OF STATE IN THE post towers have been constructed for 
MINISTRY OF PERSONNEL, PUBLIC watching movement of persons and BSF 
GRIEVANCES AND PENSIONS AND MIN- have been equipped with sophisticated 
ISTER OF STATE IN THE MINISTRY OF equipments and vehicles for intensive pa-
HOME AFFAIRS (SHRI P. CHIDAMBA- trolling. 

STATEMENT 

Details of Seizure on Indo-Pak Border 

Year Period Items seized Value" 

1 2 3 4 

1988 Jan to June '88 94.192 Kgs Gold 317.892 Kgs Heroin Rs.2,95,61,014.00 
637 Kgs. Ch~ras 250 Grams Opium 

July to Oec'88 

1989 Jan to Feb'89 

40 Kgs Poppy Husk 11.500 Kgs Pre-
cious 
Stone 
Other Goods 

Rs. 40,500.00 
Rs. 61,29,597.34 

32.435 Kgs Gold 378 Kgs Heroin Rs.1 ,23,21,260.00 
282.990 Kgs. Charas 28 Kgs. 
Poppy Husk 2 Kgs. Opium 
Other Goods Rs. 79,10,369.55 

77.805 Kgs Gold 600 Kgs Heroin Rs.2,92,01,500.00 
.05 Grams Opium 
Other goods Rs. 11,15,917.10 
Dollar-47,550 Nos. 

·Value not shown against heroin, charas and poppy husk etc. because the 
goods are destroyed. 
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Outflow of Pilots/Engineers 

2388. SHRIANANTAPRASADSETHI: 
Will the Minister of CIVIL A VIA TJON AND 
TOURISM be pleased to state: 

(a) the expenditure incurred by Air lpdia 
over the traming of a pilot or an englneer~ 

(b) whether Air India have submitted 
any scheme to Government for checking 

Airbus A-300-B4 co-pilot 

Airbus A-31 0-300 co-pilot 

Boeing 747 co-pilot 

Commander of Airbus aircraft 

Commander of BoeIng 747 aircraft 

and outflow of pilots and engineers; and 

(G) if so, the detads thereof and the 
reasons for not aocepting the same? 

THE MINiSTER OF STATE OF THE 
MINlS1RY OF CIVfL A.VIATION AND 
TOURISM (SHRf SHIVRAJ V. PATll): (a) 
ApproxImate expenditure inc,urred on train-
ing of pilots and engineers by Air India is 
given below:-

Rs. 5.09 !;=tkhs. 

Rs. 4.88 lakhs. 

Rs. 7.02 takhs. 

Rs 15.02 lakhs. 

As. 21.45 lakhs. 

Cost of training of Graduate Engineer during two year training period is Rs. 2.30 lakhs. 

(b) No. Sir. 

(c) Does not arise. 

Closure of Talcher Heavy Water Plant 

2389. SHRI SR1BALLAV PANI~ 

GRAHl: 
DR. KRUPASINDHU BHOt: 

WiJl the PRIME MINiSTER be pleased 
to state: 

(a) whether the heavy water plant set 
up at Tatcher In Orissa has been closed 
down, if so, since when; 

(b) the main fadors responsible for the 
closure of the plant; and 

(c) the time by which the plant would be 
reopened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON 
lCS AND SPACE (SHRI K.R. NARAY-
ANAN). (a) No. Sir 

(b) and (c). Do not arise. 

Talks with Naga Rebels 

2390. SHRI G.S. BASAVARAJU: 
SHRI SHANT'LAL PATEL: 

W III the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any talks between the 
Union Government and the Naga rebels 
have started; and 

(b) if so, the details of the same? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHlDAMBA-
RAM): 

(a) No, Sir. 

(b) Ouestion does not arise. 

Leakage From Rajasthan Atomic Power 
Plant 

2391. SHRI G.S. BASAVARAJU: 
SHRI T. V. CHAN-

DRASHEKHARAPPA: 

Will the PRIME fvllNrSTER be pleased 
to state 

(a) whether an inquiry has been or-
dered into a light water ieak from the South-
end shield of a Unit of the Rc1}:ls1han Atomic 
Power Plant 011 December 30. 19B8, 

(b) rf so, Wf1€trI0i a similar leak also 
occu .. red at thr ~am0 end shield !n 1987: 

(c..) If so, wheth~;!1 '-i d8t.3:1ed invpstiga-
1lLln m l~P rPdttnr h::;:; oeen Cciif!pd nut; and 

fd) It so, t~t; det~3.tls th~"'eof and the 
actIo\'" takc~n thl!rHor? 

fHE MlN'81ER Cj.:: STATE IN THE 
MINISTRY OF SCIENCE AND TECH Not -
OGY AND t\l1fNfSTER OF 'STATE IN THE 
DEPARTMEfJTS OF OCE::!\N nFVFlOP-
MENT. fj 1 OMJC ENEFtGY, El ECTRON-
ICS AND SPACE: (SHRI K.R. NARAY-
ANAN). (a) to (d). A crack In the calandriR 
~ide tube sheet of the south end shIeld of 
Rajasthan Atorrctc Power Station Un1t~1 

caused the leak initially_ Location of the leak 
IS in an inaccessible and high radiation area 
and, therefore. involves remote operations 
for repair. Seafing arrangements were made 

to fix the leak that occurred in 1987 and 
thereafter. the unit was put back into service. 
The unit generated 218 and 473 million IJI'its 
in 1987 and 1988 respectively and the unit is 
at present under repair to attend to leak that 
reappeared on December 30, 1988. The 
light water leak is within the reactor building 
and does not pose any hazard to the plant 
personnel, general public or the environ-
ment. 

French Offer of Technology Transfer In 
Defence Areas 

2392. SHRI G.S. BASAVARAJU: 
SHRt SHANTILAL PATEL: 
SHRI HARIHAR SOREN: 

wm the Minister of DEFENCE be 
pleased to state: 

(a) whether France has offered tech· 
nology transfer and licence production in a 
variety of defence areas; 

(b) d so, whether any agreement has 
been signed in thiS regard; 

(c) ~t so, the details thereof; and 

(d) the steps taken to Implement tre 
agreernef ,(, 

;HE: MfNISTEH or 51 ATE IN THF 
DEPARTMENT OF DEFE"h .. [ ~""'FI0DUG 

TION AND SUPPLIES ~N THf: ~1INtS1RY 
OF DEFENCE (SHHI CHINT,l\MAtJJ PAN:· 
GRAHl) (a) to to) ~,.'r. the mformatfon 
sought IS perhaps In the context 01 the V'lSlt of 
the French Defence Minister to Il')dla during 
December. 1988 The quec:1!on ot tran.:i'pr ot 
technology from France and licence produc-
tion In new Defence areas is in an explora-
tory stage. Arrangements have stili to be 
discussed between experts from both sides. 
No agreement has been signed on the sub-
ject. 
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Registration of Cases by Deihl Police 

2393. SHRI KAMAL CHAUDHRY: Will 
the Minister of HOME AFFAIRS be pleased 
to refer to the reply given on 9 March, 1988 
to Unstarred Question 2318 regarding regis-
tration of cases by Delhi Police and State: 

(a) whether as per the law as declared 
by the Supreme Court in Pratiba Rani Vs. 
Suraj Kumar, articles of joint use like furni-
ture, utensils etc. and gen-wears were omit-
ted from the purview of Sec. 4061PC and that 
the married woman can not claim such ar-
ticles from husband/m laws u/s 406 IPC; 

(b) if so, the details of cases during May, 
19~ to July, 1987 in which Delhi Police 
officials also seized articles like furniture, 
utensils, gent-wears etc. from the residence 
of in-laws ignoring the above law; and 

(c) the details of the cases in which 
even no demand for return of such articles 
was made from in laws by the married 
women before making the complaint to po-
lice and registration of the case? 

THE MINISTER OF STATE IN iHE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) As per the Supremp. Court judge-
mertt only gents wear does not from a part of 
istndhan. 

(b) Articles of gents wear have not been 
seized in any case. 

(c) One of the pre-requIsite of register-
Ing a case IS that a derland for return should 
be made and a case is registered only on 
refusal. 

Rape Cases In Punjab 

2394. SHRI KAMAL CHAUDHRY. Will 
the Minister of HOME AFFAIRS be pleased 
to s1ate: 

(a) the number of cases of rapes re-
ported in Punjab during the year 1988; and 

(b) the number of persons arrested and 
details of action taken against them in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) As per available information 49 
cases of rape were registered in Punjab in 
the year 1988 (Upto November). 

(b) The information regarding the 
number of persons arrested and action 
taken against them is not compiled by the 
Central agencies. 

Crime in Punjab 

2395. SHR! KAMAL CHAUDHRY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of CRses of bank dacol-
ties/robbenes and murders reported In 

Punjab dunng th8 penc)d 1 ,January, 1988 to 
31 January, 1989, 

(b) the numb0r of cases regIstered, the 
number of cases solved and the number of 
persons arrested and challans put In courts; 
and 

(c) the rneasurGS adopted to curb such 
cnmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN 1HE MINISTRY OF 
HOME AFFAIF~S (SHRI P. CHIDAMBA-
RAM)· (a) According to the available in 
formation the number of cases of dacoity, 
robbery and murder registered in Punjab 



261 Written Answers PHALGUNA 22,1910 (SAKA) Written Answers 262 

during the year 1988 (upto November) are 
a8 follows: 

Dacoity 107 

Robbery 550 

Murder 1648 

Bank dacoity/robbery as such are not 
separately registered under the Indian Penal 
Code; they come under "dacoity"f'robbery". 

(b) The information regarding the 
number of cases solved, the number of 
persons arrested and challenged in courts is 
'lot compiled be Central agencies. 

(c) The State Government and its law 
and order machinery have taken all possible 
steps to control crimes. 

[ Translation] 

Pensions to Widows 

2396. SHRIAKHTAR HASAN: W,IIthe 
Minister of WELFARE be pleased to state: 

(a) the number of widows being granted 
pension by Government every year and the 
quantum thereof; 

(b) the State-wise details of the pension 
granted during the last three years; and 

(c) the details of other schemes formu 
lated/proposed for the welfare of widows? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). Widows dre 
paid pensions by the State Governments 
under their own schemes. There is no Cen-
tral Sector Scheme of pensions for widows. 
The quantum paid varies from State to State. 

(c) At present there is no new scheme 

under consideration. 

[English] 

Manufacture of Submarines In Indian 
Shipyards 

2397. PROF. K.V. THOMAS: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether it has been decided to 
manufacture submarines in Indian ship-
yards; and 

(b) whether foreign technology is to be 
made use of for this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) Submarines are being manufac-
tured at Mazagon Dock Limited with the 
assistance of M/s HOW of West Germany 
who have transferred the necessary know-
how for the construction of the submarines. 

Naval Academy, Ezhimala 

2398. PROF. K.V. THOMAS: Will the 
Minister of DEFENCE be pleased to stat~: 

(a) the progress made in the work of 
Naval Academy in Ezhimala in Kerala; 

(b) whether the design of the Academy 
has been decided upon; 

(c) whether Kerala Government has 
handed over the required land; and 

(d) whether the building of infrastruc-
ture like road, bridges etc. is over? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
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TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) An all-India architectural com-
petition has been conducted to select an 
Architect/design for the Academy. The 
award of the Jury appointed by the Govern-
ment to do the selection, and the resu" of the 
competition, have been received. The se-
lected Architect will be responsible for pre-
paring a Detailed Project Report. Hydrologi-
cal and site studies have been completed. 

(b) The final design of the Academy will 
be prepared by the Architect to be selected 
in consultation with the concerned agencies. 

(c) 979 hectares of land has already 
bean handed overby the State Government. 
Acquisition of an additional 12.39 hectares is 
in progress. 

(d) No, Sir. The State Government have 
commenced work on two roads and one 
bridge. 

Allocation to Kerata for SCs/STs 

2399. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Mlnb1er of 
WELFARE be pleased to state: 

(a) the amount allocated to Kerala tor 
the development of Scheduled Cast(~s and 
Scheduled Tribes under t he Special Compo-
nent Plan and Tribal Sub-Plan durin~j 1he 
year 1988-89; 

(b) the amount already srent by the 
State Government and purposes for which 
the amount was spent; 

(c) the amount Which rerTl<;llned unutH 
ised; 

(d) whether the allocation would lapse 
rt ~ is not used whhin the prescribe~t. time 
limit; 

(e) if ~whetherthe State Government 
has sought the permission to spend the 
money for other purposes; and 

(f) if so, the response of the Union 
Government thereto? 

THE DEPUTY MINtSTER IN THE 
MINISTRY OF WELFARE (SHRIMATl 
SUMAn ORAON): (a) to (f). The information 
is being collected and will be laid on the 
Table of the House. 

Establishment of Separate Indian 
Tourist Service 

2400. SHAI VAKKOM PU-
RUSHOTHAMAN: Will the Uinisterof CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether there is a proposatto estab-
fish a separate Indian Tourist Service on the 
lines of other All India Services; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL ,AVIATION AND 
TOURiSM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

,b) The details are b;jlng worl-<ed out. 

Offer ot Technical Assi'Stance by ICAO 

2401. SHRI VAKKOM PU-
RUSl~(YrHAMAN' VillI thp. Mrnlsterof CIVIL 
AV' N AND TGUH~SM be pleased to 
st, il' 

(a) whether the internatIonal Civil Avia-
tion Organisation has off&red to give techni-
cal assIstance for improving navigational 
facilities at Indian Airports; 

(b) if so, the details thereof: and 
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(c) the response of Government 
thereto? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SH1VRAJ V. PATIL): (a) to 
(c). The International Civil Aviation Organ-
isation (ICAO) Technical Assistance Bureau 
had offered to carry 001 detailed studies in 
respect of modernisation of Air TraffIC Sys-
tems at Bombay and Delhi Airports with a 
view to assessing system required and a'so 
to draw up detailed specifications in respect 
of various equipment required for moder-
nisatiln. A limited assistance from reAD 
could be considered for drawing up detailed 
specifications of equipment and systems if 
expertise available with the National Airports 
Authority is not adequate. 

Antarctica Expeditions 

2402. SHRI VIJAY N. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) how many co~ntrres have sent 
expeditions to Antarctica during the last 
three years; 

(b) whether the Antarctica has been an 
object of immense scientlftc Interest for In-
dia; and 

{c) If so, the achievements made so far 
..Jy India in Scientific fields through Antarc-
tica expeditions? 

THE MINISTER OF STATE IN THE 
MINIS1 RY OF SCIENCE AND TECHNOL-
OGY AND MINSTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
ME: IT, ATOMIC ENERGY, ELECTRON-
lCS AND SPACE (SHRI K.R. NARAY-
p.,"" 1\ 1\1): (a) As per inform aHo n available wi1h 
the Department, the number of such coun-
tries is 20. 

(b) Yes, Sir. 

(c) Indialts scientific programme is AId-
arda has enabled her scientists to gain first 
hand knowledge in the fJOntier areas of 
Antarctic research, especialy in the fields of 
geology. geo-physics. meteorotogy. bi0l-
ogy, oceanography 1 geo-magnetism and 
atmospheric physlcs. a wealth of useful in-
formation has been generated on the de-
sig ning and development of infrastructure, 
living and working facilities in Antarctica and 
hands on experience of adapting innovative 
technology for application in the harsh envi-
ronment of Antarctica gained. 

Export Cargo 

2403. SHRI VUAY N. PA TIL: Will the 
Minister of C JVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether mode of air carriage of 
export cargo in India has not developed 
prominentfy in comparison to other devel-
oped countries; 

(b) if so, the reasons tr~reof; and 

(c) the stops Government are taking to 
improve the €~n!arge mode of carriage of 
export AIr C'lrgo';> 

THE MINISTER OF STATE IN THE 
MiNlSTRY OF CL/IL AViATION AND 
TOURISM (SHRi SHIVRA.J \}. PATIL) (a) to 
(c). Durina th~ P<?Ist two decarlt's rhe per-
centage sharf: of aIr f)'elght ir. 8xpons has 
nsen hom 28'~~, to :35~f- and ,;Tlports from 
1 ~~ to 20 "Ie , Due to heavy ;purt In cargo 
tratf,c during bst t~\'o years thero has been a 
case of demand Qut-stnpplng avaHable 
cappcrty, The sItuation IS bt:ing remedied by 
acquiring by Air India two Boeing 747 Combi 
Aircraft, leasing of Cargo aircraft and allow-
ing other airlines to operate cargo flights. 
Government as aiso cleanng extra-section 
cargo fights during the peak cargo season 
with inward loading rights. 



267 Written Answers MARCH 13. 1989 Written Answers 268 

Mlcrollght Aeroplanes 

2404. SHRI VIJAY N. PATIL: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Aero Club of India has 
purchased more than 20 microlight aircratts 
from abroad; 

(b) if so, whether clearance for using 
those planes have been given by security 
agencies; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes. Sir. 

(b) and (c). Rules for the operation of 
microlight aircraft are in the process of being 
framed. 

Air Strip at Bijapur in Karnataka 

2405. SHRI V.S. KRISHNA IYER: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Bijapur is a famous tourist 
place of historic importance in Karnataka; 

(b) if so, whether any survey has been 
conducted and any land selected to con-
struct airstrip at Bijapur; and 

(c) If so, the details thereof and steps 
taken to construct an airstrip at Bijapur? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) The National Airports Authority 
(NAA) has no plans for construction of an 
airport at Bijapur at present. 

Yatri Niwas In Bangalore 

2406. SHRI V.S. KRISHNA IYEA: Will 
the Minister of CIVIL AVIATiON AND 
TOURISM be pleased to state: 

(a) the number of Yatri Niwas. accom-
modation-wise in Bangalore city; 

(b) number of Yatri Niwas under con-
struction and likely to be constructed during 
1989-90 in Bangalore City; and 

(c) the amount spent for the construc-
tion of Yatri Niwas in Bangalore City during 
1987 -88 and 1988-89 and proposed to be 
spent during 1989-90? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to 
(c). Presently there is no Yatri Niwas con-
structed by the Central Government in the 
Bangalore City. However the Central De-
partment of Tourism has sanctioned the 
construction of a Yatri niwas at Mysore at an 
estimated cost of Rs. 36.02 lakhs during 
1988-89. 

National Software Centre at Bangalore 

2407. SHRI V.S. KRISHNA IYER: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government proposeto set 
up a National Software Centre at Bangalore; 

(b) if so, the place located for the same; 

(c) when will it start functioning; 

(d) the number of industries that are 
going to be benefitted by the above Centre; 
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<8> whether the beneficiary industries 
would contribute forthe working of the above 
Centre; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS, AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (f). Yes, Sir. The infrastructure 
arrangements for the Centre at Bangalore 
are in progress. 

Opening of Immigration Counter at 
Bangalore City Airport 

2408. SHRI V. S. KRISHNA IYER: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Gov~rnmant are aware that 
the air passengers bound to Bangalore have 
to go 10 Madras for immigration require-
ments; 

(b) whether there is any proposal to 
open an immigration counter at Bangalore 
city ai rpo rt; and 

(c) if so, when it will be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir. ImmIgration and Cus-
toms formalities are completed at Madras 
International Airport itself as Bangalore Air-
port does not have proper infrastructure and 
accommodation for these formalities. 

(b) Yes, Sir. 

(c) As and when necessary arrange-

ments for this purpose are completed. 

Development of Peruvannamuzhl ••• 
Tourist Place 

2409. SHRI K.P. UNNIKRISHNAN: 
Will the Minister fo CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Peruvannamuzhi, with its 
lakes and forests in Calicut District of Kerala, 
can be developed as a place of tourist impor-
tance; 

(b) whether Government of Kerala 
have forwarded any proposals for develop-
ment of this place; and 

(c) if so, the action taken in the matter? 

THE MINSTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Assessment of potential of a tourist centre, is 
the responsibility of the State Government. 

(b) Yes, Sir. 

(c) The proposals forwarded by the 
Government of Kerala for central financial 
assistance for development of tourism infra-
structure at Peruvannamuzhi relate to the 
financial year 1988-90 which is yet to begin. 

Dislocation in Indian Airlines Flights 

2410. SHRI K.P. UNNIKRISHNAN: 
DR. P. VALLAL PERUMAN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there were persIstent de-
lays and consequent dislocation in the flight 
schedules of Indian Airlines since Novem-
ber, 1988; and 

(b) if so, reasons thereof and what 
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steps have been taken 101 rectify the situ-
ation?

THE MINISTER OF STATE OF THE
MINISTRY OF CMt. AViATlON AND
TOURiSM (SHR SHlVHA,f, V. PAnt): (a)
and (b). Since November, 1988 thera has
been increase in delays to Indian Airfines
flights due to capac'ty •...:()!X;~n~ifits,Iesscush-
ioning between two flights, a.<fvare:e weather
conditions and rise in cons-equenlial delays.
The following steps have been taken hy
Indian Airlines to minim1se delays and can-
cellations:

(i) Standby capadty at ba5~,! sta-
lions has been provided.

(ii) Additional air.:raft capacity has
been augmented ~hrough lease
of aircraft from various sources;

(Hi) Punctuality of arrccaft is being
constantly monitored at various
levels; and

(iv) In order to tackle the bird men-
ace at airports, a Committee has
been constituted in which Indian
Airlines is actively participating.

Seizure of Gold by Coast Guard

2411.SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister o.fDEFENCE
be pleased to state:

(a) the total value of contraband gold
seized by the Coast Guard during 1986,
1987 and 1988 respectively;

(b} whether new crafts had been intro-
duced into the Coast Guard's fleet in 1988;
and

(c) if so, details thereof?

THE MINISTER OF STATE iN THE

DEPARTMENT OF DEFENCE PRODUC-
TIQN ,AND SUPPUES IlIl THE MINISTRY
OF DEFENCE {SHRI CH~NTAMANI PANI-
GRAB!}: (a) The total value of contraband -
gold seized by the Coast Guard either inde-
pendently or in cooperatkm with other agen-
cies during 1936, 1981 and 1988 is as fo!·-
lows:

Year Vafue
(Rs in aores)

1986 0.16

1937 0.61

1988 53.18

{b} and (0). One Off-shore Patrol Ves-
sel, eight !nterceptor craft and a Work Boat
were inducted into the Coast Guard ileat in
1988.

Test firing of Rockets

2412. SHRi MULlAPPAllY RAMA-
CHANDRAN: Win the fvfrnister of DEFENCE
be pleased to state:

(a) whether our scientists have deter-
mined the success and effects of the test
firing of the multi-stage rocket by Pakistan;

(b) if so, the details thereof;

(c) whether Government propose to
speed up our own plans in this area; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MIN!STRY
OF DEFENCE (SHRI CHINTAMANI PAN 1-
GRAHI}: (a) and (b). It has been reported in
the Press that Pakistan has successfully test
fired a multistage rocket with a scientific
payload of 150 kgs to an altitude of 640 kms.
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This technoJogy may have some defence 
applicatOns. 

(c) and (d). Department of Defence 
Research and Development has under· 
taken an Integrated Guided t\.~issile Devel-
opfnent Programme. This program:ne is 
progress~(lg satisfactorily. 

Films of Tourist Attraction 

2413. SHRi BHADRES~'AR TANTI: 
Will the Minister of CIVJl AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Department of Tourism 
produces fHms of tourist attraction tor the 
domestic and the overseas markets; 

(b) whether such films have been pro-
duced on Assam; and 

(c) If not, the reasons therefor? 
• 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVtATI0N AND 
TOURISM (SHAJ SHIVRAJ V. PATfL): (a) 
Yes. Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Irrigation Projects Pending Clearance 

2414. SHRI BHADRESWAR TANTI: 
Will the Minister of PLANNING be pleased to 
state: 

(a) the number of irrigation projects in 
various States deared by the Planning 
Commission during 1987-88 and 1988-89; 
and 

(b) the names of irrigation projects of 
Assam pending clearance by the Planning 
Commission? 

THE MINISTER OF PlANNING AND 
MINISTER OF PROGHAMME IMPlEMEN-
TATIOt~ (SHRJ MADHAVSfNH SOlANKI): 
(a) TIuee Irngation projects of 'auious 
States Wf?ro cleared fl) 1987-88 and 6 irriga-
tion projects wefe dearQCj in 1988-89. 

(b) Pahuinara Medium Irngation project 
is the only one projed of Assam pending 
dearance by the Planning Commission. 

Census in Assam 

2415. SHAI BHADRESWAR rANTI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Union Government pro-
pu~ ad to conduct census in Assam; 

(b) jf so, whether UOKln Government 
had asked the Government of Assam for 00-

operation for holding such a census; and 

(c) jf so, the reaction of State Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAiRS (SHRI 
SONTOSH MOHAN DEV): (a) to (e). The 
1981 Census rould not be conducted in 
Assam State because of the disturbed oon-
d.tions prevailing in that State at the tinlG of 
the Census and tater because the State 
Govt. had statoo that it was engaged in the 
imp'ementation of the Assam act.Xlrd and 
was not in a position to provide enumeration 
agency for the conduct of the Census. 

It is proposed to conduct the 1991 
Census in Assam along with the rest eX the 
country. 

Under weighing of Export cargo 

2416. CH. KHURSHID AHMED: Will 
the Minister of CiVil AVIATION AND 
TOURISM be pleased to state: 



275 Written Answers MARCH 13, 1989 Written Answers 276 

<a) whether cases of wrong declaration 
of weight and under .. weighing the export 
consignments have been detected recently 
at the Indira Gandhi International Airport; 

(b) if so, the details thereof; 

(c) the annual estimated loss suffered 
by Government as a result thereof; 

(d) whether the persons involved in 
such malpractices have been identified; 

(e) if so, the action taken in the matter 
; and 

(1) the measures contemplated to 
streamline the system to check such mal-
practices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). On the basis of sample checks of export 
consignments done by IAAI during the year 
1988 at IGI Airport, certain instances of 
under- weighing involving a revenue loss of 
Rs. 5,876/- to IAAI have come to notice. 
Compared to the total Cargo-handling reve-
nue of IAAI, the incidence of loss on this 
account is negligible. 

(d) and (e). The shippers and Customs 
clearing Agents involved in detected cases 
have been identified and the airlines con-
cerned have been advised to take neces-
sary action. Penal charges were also levied 
on erring exporters. 

(f) The arrangements for weighing of 
Cargo have been strengthened and penal 
charges have been introduced for weight 
variations beyond acceptabfe limit. 

Prlvatisatlon of Airlines 

2417. SHRI KAMAL NATH: Will the 
Minister of CIVIL AVIATION AND TOURISM 

be pleased to state: 

(a) whether a high-powered Committee 
has recommended to the Government for 
privatisation of airlines in the cduntry; and 

(b) if so, the reaction of the Government 
with regard thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Partial privatisation finds mention in 
the Report of the Steering Committee on 
Perspective Planning for Transport Devel-
opment. The National Committee on Tour-
ism set up by the Planning Commission has 
also recommended partial privatisation in 
order to augment equity capital and to in-
crease customer responsiveness etc. of 
airlines. 

No view has yet been taken in this 
regard. 

Funds to Karnataka in Seventh Plan 

2418. SHRI D.K. NAIKAR: Will the 
Minister of PLANNING be pleased to state: 

(a) the allocation of funds for Karnataka 
during the Seventh Five Year Plan for vari-
ous sectors and the amount spentduring the 
first four years of the plan, year-wise; and 

(b) the reasons for not fully utilising the 
funds, if any? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). A statement showing the Sav· 
enth Plan outlay and expenditure in the first 
four years of the Plan, as reported by the 
Government of Karnataka, is given below. h 
will be seen that, in each Clf the four years 
1985-86 to 1988-89, no shortfall in expendi-
ture is reported. 
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STATEMENT 

Seventh Plan outlay and expenditure during first four years -Karnataka 

Seventh Plan Outlay 

Annual Plan 1985-86 

Agreed outlay 

Actual Expenditure 

Annual Plan 1986·87 

Agreed outlay 

Actual expenditure 

Annual Plan 1987-88 

Agreed outlay 

Expenditure (RE) 

Annual Plan 1988-89 

Agreed ou1lay 

Anticipated expenditure (BE) 

Four Years (1985·89) 

Total agreed outlay 

Total anti. expenditure 

Clearance to Projects on Karnataka 

2419. SHRI O.K. NAIKAR: Will the 
Minister of PLANNING be pleased to state: 

(a) the Projects of the State Govern-
ment of Karnataka pending clearance; 

(b) the reasons therefor; and 

(Rs. crores) 

3575.00 

651.00 

693.32 

765.00 

796.54 

769.45 

779.71 

900.000 

900.00 

3085.45 

3169.57 

(c) whether Government propose to 
sanction some more Central projects for 
Karnataka; if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN .. 
TATION (SHAI MADHAVSINH SOLANKI): 
(a) No project of Kamataka Government is 
pending clearance in the Planning Commis-
sion. 
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(b) and (el .. 00 not arise. 

lrIeeUng of Islands Development 
Authority 

2420. SHR: SHANTARAM NAIK: Win 
the Mtnisler of PLANNING be pleased to 
state: 

(a) whethe-r tslands Development Au-
thority met recenUy in the Union Territory of 
Andaman and Nioobar Islands; 

(b) if so, issues discussed at the m&~t­
i09; and 

(c) the decisions taken at the meeting? 

THE MINtSTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATfON (SHAI MADHAVSINH SOLANKI): 
(a) Yes, Sir. The 5th meeting of the JsJand 
Devek>pment Authority was held on 6th 
January, 198'9 at Car Nicobar. Andaman 
and Nioobar islands under the Chairman-
srnp of the Prime Minister 

(b) The rna;n issues discussed at the 
meeting were: 

(;) Providing facility of air travel on a 
subsidised basis to cGrtain cate-
ganes of very sick persons need-
jng specialised treatment on 
mainland; 

(i) A proposal from A&N Islands to 
check the population explosion ~ 

(iii) Package of incentives to attr ad 
p&I'SOnnei for development work 
in the isiands; 

(tv) Carrying capacity of the A& N 
Islands; 

(v) Reports on innovative ap-
proaches for development of the 

islands, UT s and restructuring! 
redesigning of the administrative 
set up of the Union Territory of 
lakshadweep. 

(c) Some of the important decisions 
taken at the meeting include: 

(I) The air travel facilities to a spe-
cial category of persons would 
be provided and the detans 
would be worked out by the UT 
Administration and the Ministry 
of Finance; 

(ii) The proposal of the A&N Islands 
to check the population explo-
sion would be implemented with 
the help of the U. T_ Administra-
tion and MInistry of Heal1h and 
Family Wetfare, detaits would be 
worked out by a ComfTl:ttee; 

{iii) An island special allowanoe 
would be given on graded baSIS. 

(iv) The recommendations of the 
report on the innovative ap_ 
proaches wouki be suitably in-
corporated and analysed in the 
formulation of the 8th Five Year 
Plan. 

(v) Matters relating to carrying ca-
pacity, personnel po'icies and 
other similar issues would be 
dealt with as per the r9COmmon. 
dations of the IDA by the con-
cerned MinistrieslOepartments 
and U.T. Administrations. 

New Formuta for Recruitment to Army 
from the States 

2422. PROF. NARAtN CHAND PAR-
ASHAR: Will the Minister of DEFENCE be 
pleased to state: 
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(a) whether the Government has taken 
Into account the resentment caused to the 
paoplaofthe border States on account afthe 
reduction in the percentage of recruitment of 
the Armed Forces under the new formula 
which relates the recruitment to the Army to 
the recruitable male population of a State; 

(b) H SO, the steps taken by the Govern-
ment to remove the resentment especially in 
the States of Himachal Pradesh, Jammu 
and Kashmir. Punjab, Haryana, Rajasthan 
and Gujarat. where the decrease 1n the 
percentage to the recruitment Was been 
significant; and 

(c) H not. whether the Government pro-
pose to take into account the resentment 
among the people and ex-servicemen in this 
regard and review the formula for recruit-
mentto the Army and give weightage to the 
border States alongwith the percentage in 
recruitment in the new formula in each one of 
the above mentioned States? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (a) to (c). Recruitment in the 
Army is open to all sections of society in all 
parts of the country, irrespective of caste, 
creed or religion, subject to the fulfillment of 
the laid down physical, medical and educa-
tional standards. Recruitment is carried out 
on the basis of the Recru~able Male Popula-
tion (AMP) of each State. Allotment of va-
cancias as a proportion of the AMP provides 
a fair and equal opportunity to all eligible 
parsons for enrolment in the army I and there 
is, presently, no proposal to modify it. 

Provl.'on of Tourist Facilities 

2423. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(8) whether any plan has been drawn up 
by the Indian Tourism Development Corpo-
ration or the Department of Tourism for the 

provision of adequate tourist facilities in 
each district of the special category States in 
consultation with the State Governmentsl 
Tourism Corporations during the Seventh or 
earlier Plans; 

(b) if so, the details 1 hereof, State wise; 

(c) if not, whether such a programme 
could be drawn up even now so as to make 
a beginning in this regard in the final year of 
the Plan; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (8) 
No, Sir. 

(b) Does not arise in view of (a) above. 

(c) and (d). In so far as ITOC is con-
cerned. Plan programmes are not drawn up 
State/Distrid-wise. As regards the Central 
Department of Tourism, the provision of 
tourist facilities is taken up at tourist centres 
keeping in view the number of tourists visit-
ing the place, its potential for attracting mora 
tourists. availability of funds and inter-sa-
priorites and not districtwise so that scarce 
resources are not spread too thin. 

Evaluation of HIli Areas Development 
Programme 

2424. PROF. NARAIN CHAND PAR .. 
ASHAR: Will the Minister of PLANNING be 
pleased to state: 

(a) whether any evaluation of the Hill 
Areas Development Programme has been 
carried out since its inception; 

(b) If so, the finding thereof; and 

(c) if not, whether any evaluation of this 
Programme would be undertaken before the 
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end of the Seventh Plan aIongwith the data 
and nature thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
<a> to (c). In addition to full hill States, there 
are part hill areas called 'designated' hill 
areas. The designated hill areas. where sub-
plan approach is followed, are: 8 hill districts 
of UP; 2 hill districts of Assam; 3 sub-divi-
siens of Darjeeling district of West Bengal; 
and Nilgiris district of Tamil Nadu. In addi-
tion, 163 Tafukas spread over 5 States, i.e. 
Maharashtra, Karnataka, Karala, Tamil 
Nadu and Goa, receive Special Central 
As4istance (SeA) under Western Ghats 
Development Programme (WGDP). Under 
Hill Area Development Programme (HADP), 
the SeA is provided for specific schemes like 
Wa1er Shed Development. Soil erosion 
control, afforestation, etc. Special Central 
Assistance is given under HADP to the 
concemad State Governments to augment 
their ahare of Plan resources for the devel-.. 
opment of the hill areas. The hill areas devel-
opment, however I remains the responsibility 
of the concerned States. 

The progress of expenditure. physical 
achievements vis-a-vis targets, and the type 
of schemes that are takan up under HADP 
Plan are evaluated, assessed, and moni-
tored annually at the time of Plan formula-
tion, as is done for the other State Plans of 
the country. However, the programmes and 
schemes under the Annual Plans of these 
areas are taken up in line with the strategy 
and priorities of development outlined in 
Chapter 16 of the Seventh Five Vear Plan 
Document. From the part hiU areas. where 
sub-plan approach is followed, quarterly 
expenditure progress reports are also re-
ceived. 
A •• Mltlon of Shop. In Nolda for War 

Widow. and Ex·Servlcemen 
2425. SHRI '-JAY MUSHRAN: Will the 

Minister of DEFENCE be pleased to state: 

<a) whether Government have ap-
proached the Uttar Pradesh Govemment to 
, ... rve at least 60 percent of the shops for 
War Widows and Ex-servicemen at SO per 
cent of the Commercial rate as a welfare 
measure in the allotment of shops in Seaors 
28, 29 and 37 of NOIDA; and 

(b) if so, the details thereof? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAMANI PANI· 
GRAH I): (a) and (b). In October 1988, the 
Director General Resettlement. Ministry of 
Defence, had approached the Chairman, 
NOIDA to reserve certain percentage of 
shops being constructed by Army WeHare 
Housing Organisation (AWHO) in sectors 
28,29 and 37 on behaH of NOIDA for War 
Widows, battle Casualties and Ex-service-
men at concessional minimum reserved 
price. Accordingly, NOIDA have reserved 
one complete Shopping Centre in Sector 37 
(Godavri Shopping Complex) exclusively for 
ex-s9rvicemenlwar widows in the scheme 
announced in January 1989. As a result of 
further inter-action with NO IDA, rebate of 
20% to 300/0 in the premium for the premises 
has also been provided now in the scheme 
as a welfare measure. Further, the war wid-
ows are required to submit along-with the 
application form a bank draft of As. 20,0001 
- only as against higher amounts prescribed 
for others. 

10% of all commercial premises have 
also been reserved for allotment to Ex-serv-
icemenlwar widows in other sectors of 
NOIDA. 

Construction of Aerodrome at Oroa, 
Mlha .... htr. 

2426. DR. DATTA SAMANT: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 
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(a) whether Government have given 
permission to construct Aerodrome at Oros 
in Sindhudurg District, Maharashtra State; 
and 

(b) if so, what will be the expenses for 
the same and when will the work start? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL ): (a) 
No, Sir. 

(b) Does not arise. 

Maharashtra Float In Republic Day 
Parade 

2427. DR. DATTA SAMANT: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there was no official Mahar· 
ashtra flo81 in the Republic Day Parade on 
26 January, 1989; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). The selection of tab-
leaux for presentation in the Republic Day 
Parade is made by an Expert Committee 
comprising eminent persons drawn from the 
various areas of art and culture. In view of 
various constraints only a limited number of 
tableaux can be selected out of a large 
number of proposals which are received 
from various organisations. For the 1989 
Parade, out of 70 proposals, only 22 tab-
leaux were finally selected by the Expert 
Committee on merits. The float proposed by 
Maharashtra was not included in the final list. 

Setting up of District Planning DewlDp 
m.ntCounell8 

2428. DR. DAITA ~AMANT: wltl the 
Minister of PLANNING be pleased to at •• : 

(a) whether there is a proposal to setup 
District Planning and Development Council 
for each district, if so, the details thereof; 

(b) whether recommendations in this 
regard were made in the seminar of Town 
and Country Planners; if so, the details 
thereof; and 

(c) the manner in which these district 
Planning Councils will be formed and what 
will be the mode of their working? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and(c). Many of the States already have 
district level planning and monitoring bodies. 
These are known varyingly as District Plan- , 
OIn9 Boards, District Development Councils, 
District Planning and Development Coun-
cils, etc. These fundions have been en-
trusted to Zila parishads in some of the 
States. The composition and responsibilities 
of these bodies vary from State to State. 
While the Planning Commission urges State 
Go\'t-ernments to decentralise Planning ac-
tivities, the details are left to be decided by 
them. 

(b) Town and Country Planning Organ-
Isalion of the Ministry of Urban Development 
has reported that a seminar of professionals, 
convened by the Institute of Town 
Plasnners, was held in Delhi on 28th -30th 
December, 88. Among the seminar's recom-
mendations were also recommendations 
regarding the formulation of relevant sub-
regional spatio-economic development 
plans. For this purpose, it was recom-
mended that District Planning and Develop-
ment Councils be established for r .._ d .... 
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triot. SpatIal pIMner IhDuId be the Member-
secretary ofthilCoundt Ha should also be 
the Chi" Dfltrid Planning Officer and Head 
of the District Pf,nnlng Team. 

Scheme. for Unemployed and Children 

2429. SHRI RAM PYARE PANIKA: Will 
the Minister of PLANNING be pleased to 
stat.: 

(a> whether Government have drawn up 
any plana to provide jobs for the unem-
ployed, mid~ay meals for children and to 
extend the Integrated Child Development 
Services: 

(b) if so, the details thereof and the 
investments made/proposed in each of 
these schemes during 1988-89 and 1989-
90; and 

(c) the time by which these schemes are 
expected to cover all the States/Union T erri-
toriss? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). The Seventh Five Year Plan 
already lays considerable emphasis on 
employment generation. In addition to the 
employment opportunities that would result 

1 

(i) Integrated Rural Development 
Programme (IRDP) 

(iI) National Rural Employment 
Programme (NREP) 

with the investments under various sector.' 
programmes, efforts are being made to cre-
ate additional employment opportunities 
through the special programmes like the 
National Rural Employment Programme 
(NREP), Rural Landless Employment Guar-
antee Programme (RLEGP), Integrated 
Rural Development Programme (IRDP) Self 
Employment to the educated unemployed 
youth and Self Employment Programme for 
Urban Poor (SEPUP). In next year (1989-
90). a new Intensive Rural Employment 
Programme named as IJawahar Lal Nehru 
Rojgar Yojana' is also proposed to be 
launched in 120 backward districts which 
suffer from acute unemployment. 

Also, the Mid-Day Meals (MOM) pro-
gramme is in operation for the school going 
children in the State plans of 19 States! 
Union Territories. The anticipated expendi-
ture for MDM in the current year will be about 
Rs. 145 crores and for 1989-90 an amount of 
Rs. 219 crores have been recommended. 
As regards the expansion in ICDS pro-
gramme, additional 500 projects are pro-
posed to be taken up in 1989-90 besides the 
existing 1952 projects (including 216 proj-
ects in State sector). 

The likely Central investments under 
these schemes in 1988-89 and 1989 .. 90 are 
estimated as follows: 

(Rs. in aOf9s) 

1988-89 7989-90 

(R.vis9d Estimates) (Budget Estimates) 

2 3 

355.01 3~O.OO 

529.43 530.00 
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1 2 3 

(iii) Rural Landless Employment 729.00 681.25 
Guarantee Program me (RLEGP) 

(iv) Jawahar Lal Nehru Rojgar Yojana 500.00 

(v) Scheme for Providing Sen Employment to 100.00 60.00 
Educated Unemployed Youth (SEEUY) 

(VI) Self Employment Programme for 
the Urban Poor (SEPUP) 

(vii) ICDS Programme 

(c) The programmes are of continuing 
nature and will be expanded in a phased 
manner. 

Par.pectlve Plan for Aviation Sector 

2430. SHRI RAM PYARE PANIKA: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any perspective plan has 
been prepared for the aviation sector which 
will meet its need by the turn of the present 
century; and 

(b) if so, the details of the same, the 
Investments proposed and steps taken for 
Its implementation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). To develop a we" integrated long-
term perspective plan for the transport sec-
tor, the Planning Commission had set up a 
Steering Committee for Transport Planning. 
The Steering Committee has since submit-

ted its Report to the Planning Commission. 
The Report of the Steering Committee would 
provide requisite inputs to the work of vari-
ous Ministries to develop their corporate 

40.00 40.00 

171.72 191.08 

plans. As the 8th Five Year Plan is under 
formulation, the requirements of Civil Avia-
tion sector would be considered by the Plan-
ning Commission alongwith other sectors 
taking into account' of availability of re-
sources and the emergent requirements of 
other priority sectors. It is, therefore, not 
possible to indicate as to what position would 
emerge in future. These are reports pre-
pared to Indicate the scope and diredlon of 
the development of civil aviation in the coun-
try, giving clear ideas as to how it would 
develop, which can form the basis of the 
formal perspective planning. 

Report of Panel on Minorities 

2431. SHAI SYED SHAHABUDDIN: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the progress made by Government 
In the conSideration of the Report on Minori-
ties submitted by the High Power Panel 
under Dr. Gopal Singh in 1983; 

(b) the level at which it is presently 
under consideration; 

(c) the likely date when the Report is 
expected to be tabled In the Parliament with 
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or without the Action taken Memorandum; 

(d) the dates of the establishment and 
termination of the Panel and the total expen-
diture incurred thereon; and 

(e) the places visited by the panel and 
the names of individuals and institutions 
consutted by the panel in the preparation of 
the report on Minorities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). The matter is 
still under consideration. 

(c) It is not possible to indicate any time 
limit by when the Report is expected to be 
tabled in the Parliament; 

(d) The panel was established on the 
, Oth May, 1980. It was wound upon the 31 st 
January, 1984. A sum of As. 57. 771akhs was 
incurred on the Panel; 

(8) The information in this regard as 
contained in the Aeport will become avail-
able when the Report is laid on the Table of 
the House. 

Infiltrators Apprehended on Border 

2432. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of infiltrators killed, 
apprehended, pushed back and prosecuted 

during 1988 on various sectors of our bordar 
with Pakistan and Bangladesh, quarte,-
wise; 

(b) whether there has been any notice .. 
able rise in infiltration during recent months 
in any sector; 

(c) if so, the reasons thereof; 

(d) whether the question of infiltration 
has been taken up with Governments con-
cerned; and 

(e) if so, with what results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Information regarding the number 
of infiltrators apprehended, pushed back, 
handed over to State Police and killed on 
Indo-Pakistan and Indo-Ba:1gladesh bor-
ders during the year 1988 quarter-wise is 
furnished in the Statement below. It is for the 
State Police concerned to take appropriate 
action like prosecution etc. on the infiltrators 
handed over to them by BSF. 

(b) and (c). No significant variation has 
been noticed. 

(d) and (e). General issue of infiltration 
is discussed at various levels and efforts are 
made to curb the same. 
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Exploitation of Mlnerala From Cochln 
and Or Iss. Coast 

2433. SHRI.K.RAMAMURTHY: Will 
the PRIME MINISTER OF be pleased to 
state: 

(a) the steps being taken to exploit the 
mining site of 1,50,000 sq. km. allotted to 
India in the central Indian Ocean located 
1200 nautical miles South of Cochin; and 

(b) the steps being taken to exploit 
commercial important minerals containing 
metals such as titanium, zirconium, vana-
dium and thorium found in abundance off the 
Ganjam district of Orissa coast? 

THE MINISTER OF STA?E IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K. R. NARAY-
ANAN): (a) Detailed survey and exploration 
work at closer grid spaces with the help of 
sophisticated equipment is now being car-
ried out in the mine site allotted to India in the 
Central Indian Ocean. For this purpose, an 
order has been placed for acquisition of a 
Multibeam Swath Integrated Bathy metric 
Mapping Survey System, which would give a 
continuous ","ofils of the seabed topogra-
phy. 

(b) The Geological Survey of India is 
carrying out detailed offshore survey for 
placer minerals like ilmenite, rutile, zircon 
and monazite off Gopalpur, Orissa. These 
minbrals contain titanium, zirconium, vana-
d· . ~ and thorium. Indian Rare Earths lim-
ited has set up a plant at Chatrapur, Orissa 
for the purpose of separating minerals from 
the deposits found in Ganjam District, 
Orissa. From these deposits minerals like 
ilmenite, rutile, zircon and monazite are 
produced. The plant went into commercial 
production in 1986. No appreciable amount 

of vanadium is found in these deposits for 
commercial exploitation. 

Organisation to Coordinate Potlc" for 
Export of Defence Equipment. 

2434. SHRI K. RAMAMURTHY: Will the 
Minister of DEFENCE be pleased to state 
the details of the organisation that is pro-
posed to be set up to coordinate policies for 
the export of Indian manufactured defence 
equipments? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAMANI PANI-
GRAH I): There is a proposal to set up an 
organisation to promote/undertake export of 
defence stores. No final decision has, how-
ever, been taken in this regard. 

Air service between Delhl-Bagdogra 

2435. SHRIMATI O.K. BHANDARI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether traffic potential from Bagdo-
gra Airport has increased considerably; 

(b) if so, whether Government propose 
to increase existing air-services between 
New Delhi and 8agdogra; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) and (c). Do not arise 

(d) During the last six months, Indian 
Airlines carried an average of 34 passen-
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gars daily between Delhi and Bagdogra 
each way. The present capacity provided by 
the Airlines is considered adequate to meet 
the existing passenger demand. 

;.iOutlay for Slkklm for 1989-90 

2438. SHRIMATI O.K. BHANDARI: Will 
the Minister of PLANN ING be pleased to 
state: 

(a) whether Government have ap-
proved the annual plan outlay for 1989-90 for 
Sikkim; 

(b) if so, the details thereof; 

(c) the outlay proposed by Sikkim Gov-
ernment for 1989-90; 

(d) whether the proposals of Sikkim 

51. No. Major Heads/Sectors 
90. 

1. Agriculture & Allied Activities 

2. Rural Development 

3. Irrigation & Flood control 

4. Energy 

5. Industry & Minerals 

6. Transport 

7. Others 

Total 

Government have been approved in toto; 

(e) if not, the reasons therefor; and 

(f) the outlay approved for Sikkim for 
1988-89? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHAt MADHAVSINH SOLANKI): 
(a) Yes, Sir. 

(b) to (f). The Government of Sikkim had 
proposed an outlay of Rs. 75.07 crores for 
the annual plan 1989-90 of the State. An 
outlay of Rs 71 crores has been agreed to 
keeping in view the available resources. 
This provides a step of of 12.70/0 over the 
approved outlay of As. 63 crores for 1988-
89. Sector-wise details are given as under:-

fRs. /akhs) 

Approved outlay 1989-

1198 

112 

225 

1400 

264 

1390 

2511 

7100 
.--.-~~ ------------------

Air Service between SAARC Countries 

2437. SHRIMATI O.K. BHANDARI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have in-
creased air-services amongst the members 
of SAARC countries; 

(b) if so, the details thereof; 
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(c) whether existing air-services have 
also been increased with Nepal a member of 
SAARC countries; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b) . Yes, Sir. Indian Airlines had intro-
duced a once weekly B 737 service on the 
route Delhi-Calcutta-Dhaka and return with 
effect from 17.4 .1988. The frequency of 
services between Trivandrum and Male was 
increased from two to three per week effec-
tive 15.6.1987 

(c) No. Sir. 

(d) The existing services on India/Nepal 
routes are considered adequate. 

Appointment of Woman lAS Officer. 

2438. DR. PHULRENU GUHA : Will the 
PRIME MINISTER be pleased to state: 

(a) the total number of lAS recruited 
during 1986,1987 and 1988, State-wise; 
and 

(b) the number of and percentage of 
women appointed in the lAS Cadre during 
above period, State-wise.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). A statement is given 
below: 
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Implementation of 20-Polnt Programme tation of the 20- Point Programme, point-
wise? 

2439. DA. PHULRENU GUHA: 
SHAI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
A statement indicating the latest position (for 

Will the Minister of PROGRAMME the period April '88-January, 1989) of differ-
IMPLEMENTATION be pleased to state the ent States in implementation of the 20- Point 
latest positionof different States i Implemen- Programme, point-wise is given below. 

STATEMENT 

Periormance position of different States in implementation of 20-Point Programme 
Point-wise for the period April, 1988- January, 1989 

Point No. IA: Integrated Rural Development Programme (Old & New Beneficiaries) 

Vel}' Good AchifJvement 
of 90% & above of target 

1 

Andhra Pradesh 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Karala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Good Achievement 
between 80-90% of target 

2 

Jammu & Kashmir 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 
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1 2 3 
Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal. 

Point No. 1 B: Employment Generated under National Rural Employment Pro-
gramme (NREPJ 

Very Good Achievement 
of 90% & above of target 

1 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Good Achievement 
between 80-90% of target 

2 

Andhra Pradesh 

Jamm u & Kashmir 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Assam 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

West Bengal 



315 Wdhn A,..,." MARCH 13, 1989 Written A",..,. 816 

Point No. 1 C : Rural Landless Employment GuarantH Programme (RLEGP) 

Vel)' Good Achi6vement 
of 90% & above· of target 

1 

Bihar 

Himachal Pradesh 

Karnataka 

Karata 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

Good Achievement 
b9tween 80-90% of target 

2 

Andhra Pradesh 

Goa 

Gujarat 

Haryana 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Assam 

Jammu & Kashmir 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Point No. 1 0: Small Scale Industries (551) Units 

Vel}' Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

AlunachalPnadesh 

Bihar 

Good Achievement 
between 80-90% of target 

2 

Manipur 

Orissa 

Poor Achievement 
below 80% of target. 

3 

Mizoram 

Sikkim 

West Bengal 
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1 2 
Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Nagaland 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Point No. SA : Distribution of Surplus Land 

Very Good Achievement 
of 90% & above of target 

1 

Bihar 

Haryana 

Karnataka 

Madhya Pradesh 

Good Achievement 
between 80-90% of farget 

2 

Karala 

Tamil Nadu 

Written Answers 318 

3 

Poor Achievement 
below 80% of targat. 

3 

Andhra Pradesh 

Assam 

Gujarat 

Manipur 
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1 2 

Maharashtra 

Orissa 

Rajasthan 

Uttar Pradesh 

Point No.6: Bonded Labour Rehabilitation 

Very Good Achievement 
of 90% & above of target 

1 

Karnataka 

Tamil Nadu 

Good Achievement 
between 80-90% of target 

2 

Rajasthan 

Written An.,.,. 320 

3 

Punjab 

Tripura 

West Bengal 

Poor Achievement 
below 80% of targ9t. 

3 

Andhra Pradesh 

Bihar 

Madhya Pradesh 

Maharashtra 

Orissa 

Point 7 A : Drinking Water Problem Solved (Villages) 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Goa 

Gujarat 

Himachal Pradesh 

Kerala 

Madhya Pradesh 

Good Achievement 
between 80-90% of target 

2 

Haryana 

Manipur 

Punjab 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Assam 

Bihar 

Jammu & Kashmir 

Karnataka 

Meghalaya 
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1 2 

Maharashtra 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Point No. 8A: Community Health Centres 

Very Good Achievement 
of 90% & above of target 

1 

Assam 

Jammu & Kashmir 

Karnataka 

Good Achievement 
between 80-90% of target 

2 

NIL 

Wrltt9fl Answers 322 

3 

Mizoram 

Nagafand 

Orissa 

Sikkim 

Tripura 

Poor Achievement 
below 80% of targ9t. 

3 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Kerala 

Madhya Pradesh 

Manipur 

Meghalaya 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 
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1 2 3 

Uttar Pradesh 

West Bengal 

Point No. 88 : Primary Health Centres (PHC) 

Very Good Achievement 
of 90% & above of target 

1 

Arunachal Pradesh 

Assam 

Jammu & Kashmir 

Tamil Nadu 

Good Achievement 
between 80-90% of target 

2 

Kerala 

Poor Achievement 
below 80% of target 

3 

Andhra Pradesh 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tripura 
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1 

Vel)' Good Achievement 
of 90% & above of target 

1 

Arunachal Pradesh 

Haryana 

Jammu & KashmIr 

Tamil Nadu 

PHAlGUNA 22.1910 (SAKA) 

2 

Point No. Be: Sub Centres 

Good Achl9V9ment 
between 80-90% of target 

2 

Mampur 

Mizoram 

WrlIten Answers 328 

3 

Uttar Pradesh 

West Bengal 

Poor Achievement 
below 80% of target 

3 

Andhra Pradesh 

Assam 

BIhar 

Goa 

GUJarat 

HImachal Pradesh 

Karnataka 

Kerata 

Madhya Pradesh 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkklm 

Tnpura 

Uttar Pradesh 

West Bengal 
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Point No. 8 D: Immunisation of Children (OPT, Polio & BeG) 

V.,-y Good Achievement 
of 90" & above of targ~t 

1 

Goa 

GUjarat 

Haryana 

Himachal Pradesh 

Punjab 

Uttar Pradesh 

Very Good Achievement 
of 90% & above of target 

1 

Himachal Pradesh 

Kamataka 

Karala 

Maharashtra 

Good Achl8vement 
between 80-90% of target 

2 

Karnataka 

Kerala 

Maharashtra 

Orissa 

Tamil Nadu 

Point No. 9A : F. P. Sterilisation 

Good Achievement 
between 80-90% of target 

2 

Andhra Pradesh 

Arunachal Pradesh 

Mizoram 

Orissa 

Poor Achi9vement 
below 80% of target 

3 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Jammu & Kashmir 

Madhya Pradesh 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Rajasthan 

Sikkim 

Tripura 

West Bengal 

Poor Achievement 
below 80% of t8rg9t. 

3 

Assam 

Bihar 

Gujarat 

Haryana 
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1 2 

Punjab Tamil Nadu 

Uttar Pradesh 

Written Answers 330 

3 

Jammu & Kashmir 

Madhya Pradesh 

Manipur 

Meghalaya 

Nagaland 

Rajasthan 

Sikkim 

• Tripura • 
West Bengal 

Point No. 98 EOI. Sterilisation - IUD, CC & OP 

Very Good Achievement 
of 90% & above of target 

1 

Gujarat 

Haryana 

Karnataka 

Madhya Pradesh 

Manipur 

Orissa 

Punjab 

Uttar Pradesh 

Good Achievement 
between 80-90% of target 

2 

Goa 

Kerala 

Poor Achievement 
below 80% of target. 

3 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Himachal Pradesh 

Jammu & Kashmir 

Maharashtra 

Meghalaya 

Mizoram 

Nagaland 

Rajasthan 
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1 2 

Point No. 9C : ICDS Blocks Operafional 

Very Good Achievenu3nt 
of 90% & above of target 

1 

Andhra Pradesh 

Arunachal Pradesh 

A •• am 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Karala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Good Achievement 
between 8()-90% of target 

2 

NIL 

Written Answers 332 

3 

Sikkim 

Tamil Nadu 

Tripura 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

NIL 



333 Written Answers 

1 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Assam 

Bihar 

Goa 

Gujafat 

Himachal Pradesh 

Kan'ataka 

Madhya Pradesh 

Maharashtra 

PHALGUNA 22,1910 (SAKA) 

2 

Point No.9 0: Anganwadies 

Good Achievement 
between 80-90% of target 

2 

Arunachal Pradesh 

Haryana 

Jammu & Kashmir 

Nagaland 

Orissa 

Tripura 

West Bengal 

3 

Poor Achievement 
below 80% of target. 

3 

Tamil Nadu 

Uttar Pradesh 
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1 2 3 

Manipur 

Meghalaya 

Mizoram 

Punjab 

Rajasthan 

Sikkim. 

Point No. 11 A Scheduled Castes Families Assisted 

Vel)' Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Bihar 

Haryana 

Himachal Pradesh 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Good Achievement 
between 80-90% of target 

2 

Gujarat 

Karnataka 

Rajasthan 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Assam 

Goa 

Jammu & Kashmir 

Kerala 

Manipur 
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Point No. 11 8. Sch9duled Tribes Families Assistsd 

V.I}' Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Himachal Pradesh 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

Sikkim 

Tamil Nadu 

West Bengal 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Madhya Pradesh 

Maharashtra 

Orissa 

Good Achievement 
between 80 .. 90% of target 

2 

Karn'ataka 

Kerala 

Uttar Pradesh 

Point No. 14A: House Sites Allotted 

Good Achievement 
between 80-90% of target 

2 

Goa 

Karnataka 

Karala 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Assam 

Manipur 

Tripura 

Poor Achisvement 
be/owBO% of 
target. 

3 

Haryana 

Assam 

Jammu & Kashmir 

Tripura 
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1 2 3 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Point No. 14 B: Construction Assistance Provided 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Arunachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Orissa 

Rajasthan 

Sikkim 

West Bengal 

Good Achievement 
between 80-90% of target 

2 

Tamil Nadu 

Poor Achievement 
below 80% of target. 

3 

Assam 

Goa 

Gujarat 

Haryana 

Jammu & Kashmir 

Maharashtra 

Meghalaya 

Mizoram 

Trj~ura 

Uttar Pradesh 

Point No. 14 C: Indira Awaas Yojana for SC/ST 

Very Good Achievement 
of 90% & above of target 

1 

Gujarat 

Himachal Pradesh 

Good Achievement 
between 80-90% of target 

2 

Poor Achievement 
belowBO% of 
target. 

3 

Andhra Pradesh 

Arunachal Pradesh 
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1 2 

Jammu & Kashmir 

Kerals 

Meghalaya 

Nagaland 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

Point No. 14 0: EWS House Provided 

Very Good Achievement 
of 90% & above of target 

1 

Assam 

Bihar 

Goa 

Karnataka 

Kerala 

Good Achievement 
between 80-90% of target 

2 

Gujarat 

Rajasthan 

WIirI." A",..,. 3G 

3 

Assam 

Bihar 

Goa 

Hsryana 

Karnataka 

Madhya Pradesh 

Maharashtra 

Manipur 

Mizoram 

Orissa 

Punjab 

Rajasthan 

Tripura 

West Bengal 

Poor Achievement 
beJowBO% of 
target. 

3 

Andhra Pradesh 

Haryana 

Jammu & Kashmir 

Mahar~shtra 

Manipur 
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1 

Madhya Pradesh 

Orissa 

Tamil Nadu 

Uttar Pradesh 

Tripura 

'West Beflgat 

Vel)' Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Orissa 

Punjab 

Tamil Nadu 

Uttar Pradeah 

MARCH 13, 1989 

2 

Point No. 14 E: L.I. G. House 

Good Achievement 
between 80-90% of target 

2 

Rajasthan 

Written Answers 344 

3 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Poor Achievement 
below 80% of target. 

3 

Haryana 

Jammu & Kashmir 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

West Bengal 
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Point No. 15: Slum Improvement ( Pop.) 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Bihar 

Goa 

Gujarat 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

Very Good Achievement 
of 90% & above of target 

1 

Bihar 

Goa 

Good Achievement 
between 80-90% of target 

2 

Assam 

Jammu & Kashmir 

Tripura 

Point No. 16 : Tree Plantation 

Good Achievement 
between 80-90% of target 

2 

Andhra Pradesh 

Assam 

Written AnsWBIS 346 

Poor Achievement 
below 80% of target. 

3 

Haryana 

Manipur 

Mizoram 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Haryana 
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1 

Gujarat 

Himachal Pradesh 

Madhya Pradesh 

Maharashtra 

Manipur 

Megha'aya 

Mizoram 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh. 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Jammu & Kashmir 

Karnataka 

MARCH 13. 1989 

2 

Karnataka 

Kerala 

Sikkim 

Point No. 18 Fair Price Shops 

Good Achievement 
between 80-90% of target 

2 

Nagaland 

Written Answers 348 

3 

Jam mu & Kashmir 

Nagaland 

Wes18engal 

Poor Achievement 
below 80% of target. 

3 

Orissa 

Tripura 
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1 

Madhya Pradesh 

Maharashtra 

Manipur 

Mizoram 

Rajasthan 

Sikkim 

Uttar Pradesh 

West Bengal 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Arunachal Pradesh 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Nagaland 

Orissa 

Rajasthan 

Sikkim 

PHALGUNA 22.1910 (SAKA) 

2 

Point No. 19A: Villages Electrified 

Good Achievement 
between 80-90% of target 

2 

West Bengal 

Written Answers 350 

3 

Poor Achievement 
below 80% of target. 

3 

Assam 

Bihar 

Goa 

Jammu & Kashmir 

Manipur 

Mizoram 

Tripura 

Uttar Pradesh 
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Point No. 19 B: Pumpsets Energised 

Very Good Achievement 
of 90% & above of target 

1 

Andhra Pradesh 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Karala 

Madhya Pradesh 

Maharashtra 

Rajasthan 

Tamil Nadu 

Very Good Achitlvement 
of 90" & above of target 

t 

Andhra Pradesh 

Bihar 

Goa 

Haryana 

Himachal Pradesh 

Karnataka 

Madhya Pradesh 

Maharashtra 

Mizoram 

Good Achi9vement 
between 80-90% of target 

2 

Punjab 

Point No. 19 C: Improved Chullahs 

Good Achievement 
between 80-90% of target 

2 

Kerala 

Written Answers 352 

Poor Achievement 
below 80% of target. 

3 

Assam 

Bihar 

Gujarat 

Haryana 

Orissa 

Tripura 

Uttar Pradesh 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Arunachal Pradesh 

Assam 

Gujarat 

Jam mu & Kashmir 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Tripura 
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1 2 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Point No. 19 D: Bio-gas Plants (States) 

Very Good Achievement 
of 90% & above of target 

1 

Bihar 

Gujarat 

Himachal Pradesh 

Kerala 

Maharashtra 

Mizoram 

Orissa 

Rajasthan 

Sikkim 

Tamil Nadu 

West 8engal 

Good Achievement 
between 80-90% of target 

2 

Haryana 

Uttar Pradesh 

If' 

Wrltt9fl Answers 354 

3 

Uttar Pradesh 

West Bengal 

Poor Achievement 
below 80% of target. 

3 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Goa 

Jammu & Kashmir 

Karnataka 

Madhya Pradesh 

Manipur 

Meghalaya 

Nagaland 

Punjab 

Tripura 

Autonomy to AI/IA Boards 

2440. DR. KRUPASINDHU BHOI : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any any proposal to 
give more autonomy to Air India and Indian 
Airlines Boards; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVAAJ V. PATIL): (a) 
and (b). There is no proposal at this time to 
alter the position in this respect. 

Manufacture of Arms 

2441. SHRI SRIBALLAV PANIGRAHI: 
Wilt the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there is a proposal to allow 
private sector to manufacture arms: 

(b) if so, the decision taken by Union 
Government thereon; and 

(c) the norms prescribed by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir. 

(b) and (c). Do not arise 

[ Translation] 

Smuggling of Cattle to Pakistan 

2442. SHRI SHANTI DHARIWAL : Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether cows from the border areas 
of Rajasthan are smuggled to Pakistan: 

(b) if so, the number of such cases 
reported during the last three years; and 

(c) the steps proposed to be taken by 
Government to check smuggling of cattle 
especially of the cows from border areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL , PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRr P. CHIDAMBA-
RAM): (a) and (b). Yes, Sir. The number of 
cases reported during the last three years 
are as follows:-

During 1986-20 

During 1987-38 

During 1988- 14 

(c) The BSF who are guarding the Ra-
jasthan·Pakistan border has been strength-
ened, more border outposts have been es-
tablished, additional observation post tow· 
ers have been constructed for watching 
movement of exfiltrators/infiltrators and BSF 
have been equipped with sophisticated 
equipments and vehicles for intensive pa-
trolling. 

[English] 

Development of Ahmedabad Airport 

2443. SHRI RANJITSINGH 
GAEKWAD: Will the Ministerof CIVILAVIA-
TION AND TOURISM be pleased to state: 

(a) whether international traffic poten-
tial from Gujarat is greater than the other 
airports adjacent to Bombay's Sahar airport; 

(b) whether a committee set up to exam-
ine the possibility of developing International 
airports has recommended for development 
of Ahmedabad Airport as an International 
Airport; 

(c) whether Government have received 
representation from the Chambers of Com-
merce, trades and industry and State Gov-
ernment of Gujarat for developing Ahme-
dabad airport as an International airport; and 
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(d) if so, when a decision is likely to be 
taken to develop and declare Ahmadabad 
as an International airport? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(d). A survey conducted in 1985 revealed 
that Ahmedabad has potential for interna-
tional passenger traffic. A Committee subse-
quently set up had recommended upgrada-
tion of existing facilities at Ahmedabad for 
introduction of limited international 
operations and the representations have 
also been received in this behalf. The exist-
ing facilities are being upgraded by the 
National Airports Authority. There is how-
ever, no propos~1 to formally declare this 
airport as an International Airport. 

Re Scheduling of Bombay-Baroda-
Bombay Flights 

2444. SHRI RANJIT SINGH 
GAEKWAD: Wi" the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether Government have received 
any representation to reschedule the morn-
In9 air services between Bombay-Baroda-
Bombay; 

(b) if so, the steps proposed to be taken 
In tnis regard; and 

(c) if not, the reasons therefor? 

Yes, Sir. 

(b) and (c). Due to acute shortage of 
capacity t it has not been po$sibl$ to ravlli. 
the timings of the Bombay-Vadodra (Bar-
oda)-Bombay moming service. Indian Air-
lines will however, consider revising the 
timings of these services after sufficient 
addi1ional aircraft capacity is inducted. 

ex-servicemen Provided with Jobs 

2445. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of DEFENCE be 
pleased to state: 

(a) the number of Ex-servicemen regis-
tered with the D.G. R.E. New Delhi forthe last 
three years; 

(b) the numberof persons provided with 
the jobs; and 

(c) the number of persons yet to be 
provided with the jobs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE: (SHRI CHINTAMANI PANI-
GRAHl): (a) Director General, Resettlement 
(DGR). New Delhi registers the names only 
of Officers retiring from the three services. 
Ex-Junior Commissioned Officers (JCOs) 
and other ranks (OR) are registered with the 
respective Zila Sainik Boards (ZSBs). 

THE MINISTER OF STATE OF THE The number of Officers, JCOs & Other 
MINISTRY OF CIVIL AVIATION AND ranks registered dUring the last three years 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) is as under:-

Y~ar Officers (with DGR) JCOs & other ranks 
1986 412 78557 

19B7 390 

1988 869 

71433 

34396 
(upto June) 
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(b) According to reports available, the 
number f Officers .. JCOs and Other ranks 

Year Officers 

1986 117 

1987 100 

1988 97 

(c) The total number of Officers, JCOs 
and Other ranks including those registered 
during the earlier years, yet to be provided 
with jobs as on 30th June, 1988 is 2.60 lakhs, 
approx imately. 

Death. In Police Custody 

2448. SHRI BANWARI LAL PUROHiT: 
Will the Minist. of HOME AFFAIRS be 
pleased to .tat.: 

(8) whether Government are aware of 
the increasing number of deaths of undertri-
als in Police custody in Delhi and other parts 
of the country; 

(b) if so, the reaction thereof; and 

(c) the number of deaths of under-trials 
in police custody reported in Delhi during the 
last year and the action taken against the 
Police Officers involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). No case of death of an 
undertrial in police custody has been re-
ported in Delhi during 1988. 

So far as other parts of the country are 
concerned 'Police' and 'Public Order' being 
State subjects, information on the subject is 
not collected by the Central Govt. 

provided jobs during the last three years is 
as under:-

JeDs & Other ranks 

24683 

19642 

8421 (upto June) 

R.·Organlsatlon of National Integration 
Council 

2447. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the present composition of the 
National Integration Council; 

(b) the details of the political parties and 
organisations and their representatives who 
are members of the Council; 

(c) whether it is proposed to re-organise 
the Council; and 

(d) when the last meeting of the Council 
was held and whether there are any plans to 
hold meeting of the Council in the near 
future? 

THE MINISTER OF HOME AFFAIRS 
(S. SUTA SINGH): (a) and (b). A list of the 
members of National Integration Council (as 
on 12th September, 1986the last meeting of 
NIC) is given in the Statement below. Subse-
quently, atthe time of holding the meeting of 
the Standing Committee of NIC on 23rd 
June, 1987, Shri Ajit Singh Lok Dal (A), Shri 
H.N. Sahuguna, Lok Dal (8) and Shri R.L. 
Bhatia Congress (I) were nominated vice 
late Shri Charan Singh, Shri Arjun Singh 
and Sharad Pawar. 

(c) For the present there is no such 
proposal under consideration. 
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(d) The last meeting of National Integra .. 
tion Council was held on 12th September, 

1986. No date has been fixed for the next 
meeting. 

STATEMENT 

List of Members National Integration Council (1986) 

(As on 12.9.1986 (last meeting of NIC) 

Prime Minister 

The Union Home Minister 

The Union Finance Minister 

The Union Minister for Human Resource Development 

Chief Ministers of all the States and Union Territories which have Legislatures 

Shri Kamalapati Tripathi, Working President, Indian National Congress (I). 

Shri Arjun Singh, Vice-President, Indian National Congress (I). 

Shri Uma Shankar Dixit 

Shri E.M.S. Namboodiripad, General Secretary, Communist Party of India 
(Madras) 
Shri C. Rajeshwara Rao, General Secretary, Communist Party of India. 

Shri Chandra Shekhar, President, Janata Party. 

Shri L.K. Advani, President, Bharatiya Janata Party 

Shri Sharad Pawar, President, Indian National Congress (S) 

~t,ri Charan Singh, President, Lok Dal (Since expired) 

Shn M.G. Ramachandran, President All India Anna D.M.K. 

Shri M.Karunanidhi, President, D.M.K. 

Shri B. V. Abdulla Koya, General Secretary, All India Muslim League. 

Shri ~hitta Sasu, General Secretary, All India Forward Block 

Dr. rarooq Abdullah, President, J & K National Confer~nce (F). 

Shri Biruchen Ooley, Presient, Plains Tribals Council of Assam 

Chairman 

Member 

Do 

Do 

Do 

Do 

Do 

Do 

Do 

Do 

Do 
J 

Do 

Do 

Do 

Do 

Do 

Do 

Do 

Do 

Do 
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Shri P.J. Joseph. Chairman, Kerala Congress Do 

Shri Eapen Vargh .... Chairman. Karala Congress (J) Do 

Shri Tridib Chaudhari, General Secretary, Revolutionary Socialist Party. Do 

Shri Surjit Singh Bamala, President, Shriomani Akali Oal Do 

Shri Nar Banadur Sing Bhandari, President, Sikkim Sangram Parishad Do 

Shri N.T. Rama Rao, President, Telugu Desam Do 

Shri D.B.Patil, General Secretary, Peasants & Workers Party of India. Do 

Shri P.K. Mahanta, Presietnt-in-chief, Assam Gana Parishad Do 

Shri Maulana Abdul Haque, Working President, United Minorities Front, Assam. Do 

Shri G. Parthasarathy Do 

Shri Frank Anthony Do 

Shri P.N. Haksar Do 

Shri Satyajit Ray Do 

Shri M.F. Husain Do 

Shri Shyam 8enegal Do 

Shri Khushwant Singh Do 

Saba Amte Do 

President, Fleel Do 

President, ASSOCHAM Do 

President, INTUC Do 

Chairman, Minorities Commission Do 

Chairman, UGC Do 

Chairman, Scheduled Castes and Scheduled Tribes Commission Do 

Shri Pram Bhatia Do 
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Shri Vijay Tendulkar (Playwright) Do 

Shri Narendra Mohan, Editor, Dainik Jagran. Do 

Shri Nikhil Chakraverty, Editor, Mainstream Do 

Shri K.L. Nandan, Editor (Features) Nav Bharat Times Do 

Smt. Aruna Asaf Ali 

Begum Abid Ahmad 

Smt. Amrita Pritam 

Smt. Ela Bhatt 

Inertia Systems Laboratory In Vikram 
Sarabhal SDace Centre 

2448. SHRI K.P. UNNIKRISHNAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is proposed to establish 
an Iinertia systems laboratory' to manufac-
ture lintertia motors' in the Vikram Sarabhai 
Space Centre at Thumba; 

(b) if so, the details thereof and the 
steps taken to Implement this project; 

(c) whether it is a fact that many space 
scientists are of the opinion that it would 
bring down costs and be economical if the 
InertIa Motors are established within the 
Thumba complex; and 

(d) if so, the response of the Govern-
ment to this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) The Intertial System Laboratory 

Do 

Do 

Do 

Do 

for the development of Inertial sensors and 
systems has been tn existence at the Vikram 
Sarabhai Space Centre of Indian Space 
Research Organisation since 1970. This 
Laboratory has developed and supplied 
various inertial componets for both the 
launch vehicle and satellite programmes of 
ISRO. 

. (b) to (d). Do not arise. 

Deposit of Pension on Ra-Employment 

2449. PROF. RAMKRISHNA MORE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Governmenf are aware that 
after the Implementation of the IV Pay 
Commission report the Ex-servicemen who 
are re-appointed in civil services are suffer-
ing heavy monetary loss as they are required 
to depOSit their pensions to take the benefit 
of Government accommodation; 

(b) If so, whether in view of this hardship 
faced by these personnels, Government 
propose to release their pensions, if so, the 
details thereof; and 

(c) jf not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS AND MINIS-
TER OF STATE IN THE MrNISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). There is no provision in the 
Central Civil Services (Pension) Rules, 1972 
for 'deposit' of pension for any purpose, 
including the benefit of Government accom-
modation. As per Rule 19 of the said Rules, 
military pensioners have an option either to 
continue to draw milftary panslon on re 
employment and earn separate terminaf· 
benefits for the period of re-Grr.ployment or 
to surrender the terminal benefits receIved 
for military service and add the period of 
military service towards qualifying servico 
on re-employment for earning consoHdated 
terminal benefits for the entire length of 
service commencing from the beginning of 
military service to the end of civil re-employ-
ment. 

As per the orders issued by the Directorate 
of Estates in September, 1972 where the 
military service is taken into account for 
purpose of pension, fixation of pay etc. on re-
employment, that period is also taken into 
account for purpose of date of priority for 
Government accommodation. Where, how-
ever, they retain the terminal benefits forthe 
military service, that period is not counted for 
purpose of date of priority for allotment of 
Government ~commodation on re-employ-
ment. It is reported that fresh orders have 
been issued by the Directorate of Estates 
after implementation of Fourth Central Pay 
Committee's recommendations. 

Replacement of B&W TV with CTV by 
ECIL 

2450. SHRI HAFIZ MOHO. SIDOIQ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Electronics Corporation of 

India limited proposes to replace B&W TVs 
with CIVs after deducting some value of 
B& W TVs as is being done by o1her TV 
manufacturers; 

(b) if so, the details thereof; and 

(c} if not, the reasons therefor? 

(HE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP .. 
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE {SHAI K.R. NARAY-
ANAN}: (a) NO, Sir. 

(b) Does not arise. 

(c) ECIL does not find such a scheme 
commercially prudent and economically 
Viable. 

Increase In Fare by Indian Airlines 

2451. SHRI SYED SHAHABUDDIN: 
Will the Minist~r of CIVIL AVIATION AND 
TOURISM be pleased to state. 

(a) the net profit before tax made by the 
Indian Airlines during the last three years for 
which the annual accounts are available; 

(b) whether the fare tariff was revised 
during the period, If so, twith dates and 
extent revision; and 

(c) the rationale for upward revision of 
the fare; when the airJine is making profit at 
the existing fare level? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
The net profit before tax made by Indian 
Airlines during the last 3 years is as fol-
lows:-
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Year profh 
(Rs. in crares) 

1985·86 63.52 

63.74 

1987-88 75.60 

(b) DUring the last 3 years, Indian 
Airlines revised its fares as follows:-

1985-86 

(I) Effective 29.5.1985, revision in 
basic fares by 7 to 120/0 depend-
ing upon the stage distances and 
imposition of additional fuel sur-
charge of 11 .5%

; 

(ii) Effective 18.3.1986, additional 
fuel surcharge of 10°1c, on the 
basic fares; 

1986-87 

1988-89 

No revision in fares on domestic 
sectors. 

Effective 25.6.1987, increase In 
basic fares by 100/0 by Indian 
Airlines, revision of differential 
between executive and econ-
omy class fares from 12.5% to 
200/0 and revision in excess 
baggage rates from 1.06% 0fthe 
basic fares to 1.1 % of the total 
passenger fares. 

Effective 16.2.1989, increase in 
basic domestic fares by 10 to 5% 
depending upon the distance 

slabs upto 500 kms. 

(c) The main reasons for increase In 
fares by Indian Airlines were:-

(i) to off-set additional burden on 
account of increase in the cost of 
aviation turbine fuel; 

(ii) to off-set additional burden on 
account of increase in other 
costs; and 

(iii) to meet the additional cost on 
account of increased expendi-
ture on staff, maintenance, land-
ing and Nav. charges, etc. and 

(iv) to rationalise the fares in order to 
improve recovery of costs on 
short haul operations, etc. 

Strength of Para-Military Forces 

2452. SHRI SYEO SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the sanctioned strength of each 
Para-Military force as on 1 January, 1989; 
and 

(b) the number of posts of gazetted 
officers rank-wise included in (8) above? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHPI P. CHIDAMBA-
RAM): (a) Sanctioned strength of each of 
the Para-Military Forces under the Ministry 
of Home Affairs as on 1.1.89 is given be-
low:-

(b) No. of Sanctioned Gazetted Posts 
(rankwise) in para military forces. 
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Promotion of International Research 
and Development Collaboration 

2453. SHRt R.M. SHOVE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have formu· 
lated any policy guidelines for promotion of 
international research and development 
collaboration at the institutional level; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. Policy Guidelines for 
promotion of international R&D Collabora-
tions, particularly at the enterprise to enter-
prise level have been evolved and pub-
licised. 

(b) International R&D Collaboration at 
the enterpriselinstitutional level may offer 
certain advantages such as: R&D collabora-
tions may enable obtaining access to know-
why; R&D collaborations may be helpful in 
areas of high cost research and take-off 
point for initiating misison oriented R&D 
work in many areas; R&D collaborations 
particularly between centres of enterprise 
could lead to more effective technology 
absorption of imported technologies. 

Appropriate support may be made 
available through the Department of Scien-
tific and Industrial Research (DSIR) to en-
courage R&D collaborations in priority ar-
eas. Results achieved through approved 
international R&D collaborations shan be 
treated as indigenous efforts and be eligible 
for atl fiscal incentives and other facilities as 
applicable to the work undertaken by recog-
nised in-house R&D units. 

Accidents of Pawa" Hans Helicopter. 

2454. SHRI V. TULSIRAM: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether an accident of Pawan Hans 
belicopter took place recently; 

(b) if so, the details of loss of life and 
property; 

(c) the details of accidents of helicop-
ters of Pawan Hans during the last six 
months; 

(d) whether the Committee appointed 
to go into the details of causes of air crashes 
has submitted its report, if so, the findings 
thereof and if not, the reasons for the delay; 

(e) the number of Pawan Hans helicop-
ters in operation; and 

(1) whether Government propose to ban 
their operation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Yes, Sir. A helicopter of Pawan 
Hans crashed near Kohima on 7-2-1989, 
killing of three persons on board. The book 
value of the helicopter lost in the accident ;s 
Rs.406.87Iakhs. 

(c) and (d). The only one accident to a 
Pawan Hans helicopter during the last six 
months has been near Kohima on 7-2-1989. 
A statutory inquiry under Aircraft Rules by 
the Inspector of Accident is in progress. 

(9) Pawan Hans Ltd. is now operating 
39 helicopters. 

(f) At present there is no such proposal. 
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Restructuring of Electronics Commis-
sion 

2455. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any proposal to abolish or 
restructure Electronics Commisson is under 
consideration; 

(b) if so. the details thereof; 

(c) if not, whether there is any Clear 
demarcation between the commission and 
the Department of Electronics in regard to 
Policy matters; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
ICS, AND SPACE (SHRI K.R. NARAY-
ANAN): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). The Electronics Commis-
sion makes recommendations to Govern-
ment in respect of long term policy directions 
as part of integrated development of activi-
ties relating to electronics. In the process it 
covers areas relating to R&D capabilities, 
technology forecasting, availability of 
trained manpower, identification of priorities 
and thrust areas in electronics, etc. The 
Department of Electronics is closely associ-
ated with this work by virtue of Secretary 
being on the Commission. The Department 
also services the Commission and is re-
sponsible for processing further the recom-
mendations of the Commission and for 
implementation of the final policy decisions 
taken by the Government. 

Rural Automatic Exchange. 

2456. SHRI 0.8. PATIL. Will the 
PRIME MINISTER be pleased to state: The 
number of rural automatic exchanges upto 
200 lines made available to private sector 
under the scheme of liberalisation of the 
Telecom Sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON· 
ICS, AND SPACE (SHRI K.R. NARAY-
ANAN): So far four parties in the private 
sector have been granted Letters of Intent 
(LOis) for the manufacture of Rural Auto-
matic Exchanges (RAXs) of capacity upto 
2000 lines. Their annual capacity is 20000 
lines each. The number of RAXs will depend 
upon the required configuration. 

Loss of Radio Active Material 

2457. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Bhabha Atomic Research 
Centre keeps a regular check on used radio 
active pins in various medical electronic 
equipment5; 

(b) whether some cases of loss of such 
radio active material before its return to 
BARe have been reported during last three 
years; 

(c) if so, the details thereof; and the 
steps taken for their recovery; 

(d) whether BARC ensures that de-
pleted radio active materials are not used by 
hospitals and clinics; and 

(e) if so, the steps taken in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHAI K.A. NARAY-
ANAN): (a) Yes, Sir. 

(b) Yes, Sir. There has been one report 
of loss of such rad,oactive material from a 
medical equipment. 

(c) Detailed search of the missing 
source was undertaken with the cooperation 
of the concerned authorities of the hospital. 
Even after extensive and thorough search, 
the source was not lucated because of its 
low (few millicuries) activity. Since all acces-
sible areas have been thoroughly checked, 
there is no hazard to public. 

(d) Yes, Sir. 

(e) Institutions are advised to replace 
decayed sources with new ones. All de-
cayed sources are collected by BARe for 
disposal. 

Setting up of National R&D Centres 

2458. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to set 
up some more National Research and De-
velopment Centres in the field of electronics; 

(b) if so, the locations of the Centres 
and the salient features thereof; 

(c) the number of existing such National 
Research & Development Centres; and 

(d) whether some new testing labora-
tory is also being set up and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRON-
ICS, AND SPACE (SHRI. K.R. NARAY-
ANAN): (a) to (c). To step up research and 
development in electronics at a regional 
level, Government have taken steps to set 
up Centres at Trivandrum, Pune, Calcutta, 
Lucknow and Mohali. These centres are 
expected to engage in industry and agricul-
ture oriented R&D in electronics looking to 
the specific needs in each region they will 
cover. 

(d) A number of Electronics Test and 
Development Centres and Regional Testing 
Laboratories are In operation in the country 
to provide test & calibration facilities to the 
industries. 

Recruitment Rules for Private Secretary 
to Secretaries 

2459. SHRI HAFIZ MOHO. SIDDIO: 
Will the PRIME MINISTER be pleased to 
refer to the reply given on 21 November, 
1988 to Unstarred Question No. 1415 re-
garding Recruitment Rules for Private Sec-
retary to Secretaries and state: 

(a) whether the recruitment rules for 
Private Secretary to Secretaries have since 
been fmallsed; 

(b) if so, the details thereof; 

(c) whether the Central Secretariat 
Stenographers' Service has been restruc-
tured as recommended by the Fourth Pay 
Commission; 

(d) if not, the reasons for the delay and 
when the same is likely to be finalised; 

(9) whether there is acute stagnation in 
the promotional avenues of Stenographers 
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Grade 'e' & Grade 10' (CSSS Cadre) in all 
the Union Government offices; and 

(f) if so, the steps taken to remove the 
stagnation? 

THr: MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GnlEVANCES & P[NSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir. 

(b) Question does not arise. 

(c) and (d). The restructuring of 5erv-
ices is a continuous exercise. 

(e) and (f). Having regard to minimum 
e!igibility norms prescribGd for promotion to 
a next higher grade, there are number of of-
ficers in Stenographers Grade at 'C' and 'D' 
level, awaiting promotion. However, promo-
tions in all services al e generally mdde on 
the availability of vacancies in the higher 
grade. 

11.59 hrs. 

[English] 

( Interruptions) 

SHRI SI ~ANTARAM NAIK (Panaji): Sir, 
I have given a notice of privilege against Mr. 
Devila!. .. (Interruptions) 

[ Translation] 

MR. SPEAKER: I will see. 

[English] 

SHRI SHANTARAM NAIK: He has 
been threatening that he will contest against 
you from anywhere. He can contest, but he 
cannot threaten just because you allowed 
the discussion on atrocities against 
women ... ( Interruptions) 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): For once, I agree with Mr. 
Naik ... (Interruptions) 

[ Translation] 

MR. SPEAKER: Pleased listen to me. 
Only those can be threatened who are afraid 
of anything. Another thing is that law has 
given everybody the right to contest from any 
place but if somebody does anything wrong 
deliberately, I can hardly do anything. 

[English] 

I can't help it. It is nothing. It is some-
thing derogatory to the institution if some-
body drags the Speak'.?r. That is all. 

( Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur): Sir, he is not going to contest. Do not 
worry ... (Interruptions) 

MR. SPEAKER: That does not matter. 
I do not care about it. The question is about 
the Speaker. Bal Ram, as an ordinary per-
son, will contest and he will also contest from 
anywhere. Does not matter. 

( Interruptions) 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): We want the office of the 
Speaker to be kept above conte~t. Let the 
necessary legislative amendment be 
brought forward ... (Interruptions) 

PROF. MADHU DANDAVATE: Let us 
come to a serious matter. On 6th March. you 
may recall, I had give a notice of privilege 
against the Finance Minister ... 

[ Translation] 

MR. SPEAKER: You can give it to me. 

[English] 

PROF. MADHU DANDAVATE: I want 
to tell you what has happened. Transfer of 
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Oil Fund to the Revenue Account. .. 

MR. SPEAKER: You can give it to me. 

PROF. MADHU DANDAVATE: I have 
received from you a note from the Finance 
Minister. I have given my objections and 
comments. I would request you to give a 
comprehensive ruling forthe guidance of the 
future Budgets. 

[ Trans/ation] 

MR. SPEAKER: I will go through it. 

[English] 

I have got it just now. 

PROF. MADHU DANDAVATE: It might 
be useful to us when we present the Budget. 
Sir. 

MFt SPEAKER: We will see if there is 
anything substantial. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Government has decided to ban 
holding of rallies at Boat Club ... 

[ Translation] 

MR. SPEAKER: It is for all. 

[English] 

It is not only for you. 

SHRI SAIFUDDIN CHOWDHARY: It is 
like choking the lung of democracy in the 
capital. This is a very serious matter ... (Inter-
ruptions) 

MR. SPEAKER: Listen to me now. 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
People from all over the country come here. 
It is a very serious matter. It should be 
discussed ... (Interruptions) 

*Not recorded. 

MR. SPEAKER: I have followed you, 
but listen to me. This is something which is 
under the Home Ministry. The Home Minis· 
try Demands are going to be discussed. This 
matter can also be raised at that time. 

SHRI SAIFUDDIN CHOWDHARY: 
How can there be ban on holding of rallies at 
80at Club, Sir? 

MR. SPEAKER: I do not know. This is 
for all, I think, and not only for you. 

SHRI SAIFUDDIN CHOWDHARY: 
How can it be banned? Let the Home Minis-
ter make a statement. 

SHRI SURESH KURUP (Kottayam): 
Let the Minister make a statement on it. 

MR. SPEAKER: You can put a question 
on that ... (lnterruptions) 

SHRI SURESH KURUP: How can we 
put a question? 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
This is a very serious matter and in the 
coming few days lot of people will come to 
DeihL .. (Interruptions) 

MR. SPEAKER: I have not allowed the 
han. Member any more. 

(Interruptions) * 

PROF. SAIFUDDIN SOl: CSSE has 
put Class XII students to great mental con-
sternation. Some Mathematics questions 
were out of course ... 

[ Translation] 

MR. SPEAKER: You give it in the form 
of question. 

[English] 

SHAI SUAESH KURUP: During every 
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session of Parliament people are coming 
over to Delhi 10 the Boat Club from all over 
the country for holding 
demonstrations ... (Interruptions) 

MR. SPEAKER: Mr. Soz, I have already 
asked for the information. Give me some· 
thing. 

PROF. SAIFUDDIN SOZ: I have al-
ready given notice for a Calling Attention. I 
want your sympathy for them. 

MR. SPEAKER: I will ask them and you 
can have a Calling Attention. 

PROF. SAIFUDDIN SOZ: So you are 
considering my Calling Attention Notice? 

KUMARI MAMATA BANERJEE 
(Jadavpur): Thousands of ex-servicemen 
have started their hunger stnke for the past 
seven days. The Defence Minister IS here. 
He should look Into thiS matter. 

SHAI SYED SHAHABUDDIN (Kishan-
ganj): I want a clarification. 

MR. SPEAKER: What is it? 

SHRI SYED SHAHABUDDIN: I beheve 
that In my absence the House was Informed, 
you were Informed, that all the Members of 
the Janata Party ... 

MR. SPEAKER: It is nothing to be 
raised on the floor of the House. 

SHRI SYED SHAHABUDDIN: But they 
have named me. And I would like to know my 
status. 

MR. SPEAKER: I do not know. 

SHRI SYEO SHAHABUODIN: What IS 

your reaction? 

MR. SPEAKER: You are an hon. 
Member of th,s House. 

SHRI SVED SHAHABUODIN~ Of the 
Janata Party? 

MR. SPEAKER: I have never expelled 
you! 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Annual Report of and review on Indian 
Staftstlcallnstltute, Calcutta for 1987-88 

and a statement Rs. delay in laying 
these papers 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAV SINH SOLANKI): 
I beg to lay on the Table:--

(1) (i) AcopyoftheAnnualReport 
(Hindi and English ver-
sions) of the Indian Statisti-
cal Institute, Calcutta, for 
the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the 
working of the Indian Statis-
tical Institute, Calcutta, for 
the year 1987-88. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (1 ) 
above. [Placed In library. 
S99 No. L T- 7501/89] 

Annual Report of and Review on 
Central Wakf Council for 1987·88 and a 

statement Regarding delay In laying 
these papers 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): I beg to lay on the 
Table :-

(1) (i) A copy of the Annual Report 
(Hindi and English ver-
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(2) 

sions) of the Central Wakf 
Council for the year 1987· 
88 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the 
working of the Central Wakf 
Council for the year 1987-
88. 

A statement (Hindi and 
English version) showing 
reasons for delay in laying 
the papers mentioned at (1 ) 
above. [Placed in library. 
See No. L T - 7502/89] 

National Airports Authority (Employees 
Conduct, DIscipline and Appeal) 

Regulations, 1988 and Annual Report of 
Commission of Railway Safety 

for 1987-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL)' I beg 
to lay on the Table: 

(1) A copy of the National Airports 
Authority (Employees Con-
duct, Discipline and Appeal) 
Regulations,1988 (Hindi and 
English versions) published in 
Notification No. Sec.9.2.7. in 
Gazette of India dated the 
30th August, 1988, under 
section 40 of the National Air-
ports Authority Act, 1985. 
[Placed in library. SeeNo. L T-

(2) 

7503/89] 

A copy of the Annual Report 
(Hindi and English versions) 
of the Commission of Railway 
Safety for the year 1987-88. 
[Placed in Library. SeeNo. L T-
7504/89] 

Annual Report of and Review on 
National Institute of Immunology, New 
Delhi for 1987-88 and a statement Re 

delay In laying these papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): I beg to lay on the Table:-

(1) (i) AcopyoftheAnnualReport 
(Hindi and English ver-
sions) of the National Insti-
tute of Imm unology, New 
Delhi, for the year 1987-88 
along with Audited Ac-
counts. 

(ii) A copy'of the Review (Hindi 
and English versions) by 
the Government on the 
working of the National In-
stitute of Immunology, New 
Delhi, for the year 1987-88. 

(2) A statement (Hindi and 
EnglJsh versions) showing 
reasons for delay in laying 
the papers mentioned and 
(1) above. [Placed In 
Library. See No. L T- 75051 
89] 

Notifications under All-India Services 
Act 1951, Madhya Pradesh Administra-
tion Tribunal (Salaries and Allowances 
and conditions of Service of Chairman, 

Vice Chairman and Members) Audit 
Rules, 1988; and Annual Report of and 
Review on the working of Grih Kalyan 

Kendra, New Delhi for 1987-88 and 
Statement ra delay in laying these 

papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
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RAM): I beg to lay on the Table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of section 3 of All India Services 
Act, 1951:-

(i) The Indian Police Service 
(Pay) Eighth Amendment 
Rules, 1988 published in 
Notification No. G.S.R. 
1221 (E) in Gazette of India 
dated the 28th December, 
1988. 

(ii) The Indian Police Service 
(Fixation of Cadre Strength) 
Eighth Amendment Regu-
lations, 1988 published in 
Notification No. G.S.R. 
1222 (E) In Gazette of India 
dated the 28th December, 
1988. 

(iii) The Indian Administrative 
Service (Pay) Ninth Amend-
ment Rules, 1988 published 
in NotifIcation No. G.S.R. 
1223 (E) in Gazette of India 
dated the 28th December, 
1988. 

(iv) The Indian Administrative 
ServIce (Fixation of Cadre 
Strength) Eleventh Amend-
ment Regulations, 1988 
published in Notification No. 
G.S.R. 1224 (E) in Gazette 
of India dated the 28th 
December, 1988. 

(v) G.S.R. 1225 (E) published 
in Gazette of India dated the 
28th December, 1988 con-
stituting for the States of 
Arunachal Pradesh-Goa-
Mizoram-Union Territories, 
an Indian Police Service 
Cadre and abolishing the 
Indian Police Service Cadre 
of Union Territories from 

there with affect from 28th 
December. 1988. 

(vi) G.S.R.1226 (E) published 
in Gazette of India dated the 
28th December, 1988 con-
stituting for the states of 
Arunachal Pradesh-Goa-
Mizoram-Union Territories, 
an Indian. Administrative 
Service Cadre and abolish-
ing the Indian Administra-
tive Service Cadre of Union 
Territories from there with 
effect from 28th December, 
1988. 

(vii) The Indian Police Service 
(Fixation of Cadre Strength) 
First Amendment Regula-
tions, 1989 published in 
Notification No. G.S.R. 27 in 
Gazette of India dated the 
21 st January, 1989. 

(viii) The Indian Police Service 
(Pay) First Amendment 
rules, 1989 published in 
Notification No. G.S.R. 28 in 
Gazette of India dated the 
21 st January, 1989. 

(ix) The Indian Administrative 
Service (Pay) Amendment 
Rules, 1989 published in 
Notification No. G.S.R. 80 
(E) in Gazette of India dated 
the 3rd February, 1989. 

(x) The Indian Police Service 
(Fixation of Cadre Strength) 
Ninth Amendment Regula-
tions, 1988 published in 
Notification No. G.S.R. 99 
(E) in Gazette of India dated 
the 1 Oth February, 1989. 

(xi) The Indian Police Service 
(Fixation of Cadre Strength) 
Ninth Amendment Regula-
tions, 1988 published in 
Notification No. G.S.R. 999 
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in Gazette of India dated the 
31st December, 1988. 

(xii) The Indian Police Service 
(Pay) Ninth Amendment 
Rules, 1988 published in 
Notification No. G.S.R. 
1000 in Gazette of India 
dated the 31 st December, 
1988. 

(xiii) The Indian Police Service 
(Fixation of Cadre Strength) 
Eighth Amendment Regu-
lations, 1988 published in 
Notification No. G.S.R. 
1001 in Gazette of India 
dated the 31 st December, 
1988. 

(xiv) The Indian Police Service 
(Pay) Eighth Amendment 
rules, 1988 published in 
Notification No. G.S.R. 
1002 in Gazette of India 
dated the 31 st December, 
1988. 

(xv) the Indian Administrative 
Service (Fixation of Cadre 
Strength) Eighth Amend-
ment Regulations, 1988 
published in Notification No. 
G.S.R. 1003 in Gazette of 
India dated the 31 st De-
cember, 1988. 

(xvi) The Indian Administrative 
Service (Pay) Eighth 
Amendment Rules, 1988 
published in Notification No. 
G.S.R. 1004 in Gazette of 
India dated the 31 st De-
cember, 1988. 

(xvii) The Indian Police Service 
(Fixation of Cadre Strength) 
Tenth Amendment Regula-
tions, 1988 published in 
Notification No. G.S.R. 
1005 in Gazette of India 
dated the 31 st December, 

(2) 
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1988. 

(xviii) The Indian Police Service 
(Pay) Tenth Amendment 
Rules, 1980 published in 
Notification No. G.S.R. 
1006 in Gazette of India 
dated the 31 st December, 
1988. 

(xix) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Eleventh Amend-
ment Regulations, 1988 
published in Notification No. 
G.S.R. 1007 in Gazette of 
India dated the 31 st De-
cember, 1988. 

(xx) The Indian Administrative 
Service (Pay) Ninth Amend-
ment Rules, 1988 published 
in Notification No. G.S.R. 
1008 in Gazette of India 
dated the 31 st December, 
1988. 

(xxi) The Indian Administrative 
Service (Fixation of Cadre 
Strength) First Amendment 
Regulation, 1989 published 
in Notification No. G.S.R. 65 
in Gazette of India dated the 
~\P February, 1989. 

(xxii) The Indian Forest Service 
(Recruitment) Amendment 
Rules, 1989 published in 
Notification No. G.S.R. 116 
(E) in Gazette of India dated 
the 22nd February, 1989. 
[Placed in Library. See No. 
L T- 7506/89] 

A copy of the Madhya 
Pradesh Administrative Tri-
bunal (Salaries and Allow-
ances and Conditions of 
Service of Chairman, Vice-
Chairman and Members) 
Amendment Rules, 1988 
{Hindi and English ver-
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sions) Published in Notifica-
tion No. G.S.A. 16 (E) in 
Gazette of India dated the 
10th January, 1989 under 
sub-section (1) of section 
37 of the Administrative Tri-
bunals Act, 1985. [Placed in 
Library. 598 No. L T- 75071 
89] 

(3) (i) A copy of the Annual Report 
(Hindi and English Ver-
sions) of the Grih Kalyan 
Kendra, New Delhi, for the 
year 1987 -88 along with 
Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the Grih 
Kalyan Kendra, New Delhi, 
for the year 1987~88. 

(4) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (3) 
above. [Placed in Library. 
See No. L T - 7508/89] 

Lakshadweep Pradesh Council (Proce-
dure and conduct of Business and 

consultation with counsellors) Rules, 
1988 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV.): I beg to lay on 
the Table a copy of the Lakshadweep 
Pranesh Council (Procedure and Conduct of 
Bus ness and Consultation with Councel-
lors) Rules; 1988 (Hindi and English ver-
sir 'IS) published in Lakshadweep Gazette 
dated the 2nd August, 1988, under sub~ 
section (3) of section 19 of the Lakshadweep 
(Administration) Regulation, 1988. [Placed 
in library. 5s8 No. L T - 7509/89] 

Launching of Home Loan 
Ale SchIHTJ9 

12.05 hr •• 

STATEMENT RE LAUNCHING OF HOME 
lOAN ACCOUNT SCHEME BY NA· 

TIONAl HOUSING BANK 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): Sir, the National 
Housing Bank was set up by the Govern-
ment of India in July 1988 with a view to 
accelerate and stream line the flow of fi-
nance for housing purposes. The Bank 
would on the one hand strengthen the exist-
ing housing finance institutions and on the 
other would promote new institutions for 
giving housing loans. The National Housing 
Bank would also formulate schemes for 
making housing Joans available to weaker 
sections of the society. Keeping in view 
these objectives, the Bank has decided to 
provide a thrust to flow of credit for small 
dwelling units. To begin with, it would be 
providing refinance facilities for loans upto 
R. 50,000. Moreover, while providing funds 
to public housing agencies for acqUisition 
and development of land the Bank proposes 
to ensure that the share of small size plots! 
flats is not less than seventy five percent. 

12.06 hrs. 

[SHRI SOMNATH RATH in the Chair] 

The House may recall that the Finance 
Minister in his Budget Speech of 28th Febru-
ary, 1989 had mentioned that the National 
Housing Bank in cooperation with scheduled 
banks is going to launch a Home Loan Ac-
count Scheme. The National Housing Bank 
has now formulated this scheme which pro-
vides for regular savings over a minimum 
period of five years at the end of which , 
subscriber to the scheme will be entitled to a 
loan as a multiple of the accumulated sav-
ings (including interest on savings at the 
compound rate of 10 percent), in addition to 
withdrawal of accumulated savings. The 
amount of loan will be four times the accu-
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mulated savings for those seeking built-up 
accommodation upto 40 sq. meter and two 
to three times for those seeking larger ac-
commodation. The interest rate on loans 
upto As. 50,000 has been kept only half 
percentage point higher than the deposit 
rate. 

The scheme will be an integrated one 
10r all income groups, in both urban and rural 
area. Any individual, not already owing a 
house anywhere in India, can join the 
scheme with a minimum contribution of As. 
30 per month or Rs. 360 per annum. It will be 
operated through the scheduled banks ini-
tially and, later, extended to other hOUSing 
finance institutions. 

The scheme is intended to mobilise 
savings specifically linked to housing. The 
savings will not be allowed to be withdrawn 
for any other purpose. The National Housing 
Bank proposes to utilise the savings under 
the scheme to finance acquisition and devel-
opment of land by HOUSing Boards and other 
public agencies. The Bank will try to per-
suade these agencies that In the allotment of 
plots developed or houses constructed by 
them, they may give preference to the sub-
scribers to the Home Loan Account 
Scheme. 

With your permISSion. Sir, I beg to lay on 
the Table of the House a note containing 
further details of the scheme. [Placed in 
Library. See No. LT- 7510/89) 

12.07 hrs. 

STATEMENT RE NARORA ATOMIC 
POWER STATION'S FIRST UNIT 

ATTAINING CRITICALITY 

[English] 
THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNOL-

Income-tax (Amdt.) Bill 

am happy to inform Honourable Members of 
the Parliament that the first unit of the Narora 
Atom ic Power Station has attained criticality 
at 10.40.45 hrs. on 12th March, 1989. This is 
another milstone in our plans to Harness 
Nuclear Energy for Economic Development 
and Welfare of our people. I would like to 
congratulate the Engineers, Scientists, 
Technicians and other personnel of the 
Nuclear Power Corporation and various 
units of the department of Atomic Energy 
who have contributed to this achievement. I 
would also like to congratulate those in in-
dustry, consulting engineering organisa-
tions and academic institutions who have 
also been associated in this venture. This 
achievement is yet another demonstration of 
the country's self-reliant capability in Har-
nessing Nuclear Energy for peaceful pur-
poses. 

12.08 hrs. 

INCOME-TAX (AMENDMENT) SILL· 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): Sir, I beg to move for leave to 
Introduce a Bill further to amend the Income-
tax Act, 1961. 

MR. CHAIRMAN: The question is: 
"That leave be granted to Introduce a 
Bill further to amend the Income-tax 
Act, 1961." 

The Motion was adopted 
SHRI A.K. PANJA: I introduce the Bill. 

12.81/2 hrs. 

STATEMENT Rf INCOME-TAX (AMEND-
MENT) ORDINANCE, 1989 

[English] 

OGY AND MINISTER OF STATE IN THE THE MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP- DEPARTMENT OF REVENUE IN THE 
MENT ATOMIC ENERGY, ELECTRONICS MINISTRY OF FINANCE (SHAI A.K. 
AND SPACE (SHRI K.R. NARAYANAN): I PANJA): Sir, I beg to lay on the Table an 

·PubJished in Gazette 01 India Extraordinary, Part II, Section 2 dated 13.3.99. 
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exglanatory statement (Hindi and English 
versions) giving reasons for immediate leg-
islation by the Income-tax (Amendment) 
Ordinance, 1989. 

12.09 hrs. 

MAnERS UNDER RULE 377 

[ Trans/ation] 

(I) Demand for directions and 
financial assistance to Bihar 
Government to launch 
scheme to meet acute drink-
Ing water scarcity in Purnea 

SHRIMATI MADHUREE SINGH 
(Purnea): Mr. Chairman, Sir, I am speaking 
in this House on the shortage of drinking 
water in my constituency i.e. Purnea (Bihar). 

Recently I had an extensive visit of the 
aforesaid area. There is still a great shortage 
of drinking water in the entire region and it is 
likely to deteriorate further during the sum-
mer season. Situation is not being improved 
inspite of our continuous apprising of the 
situation to the State Government. 

Purnea region has not been covered 
under the cluster programme of tubeweJls 
initiated by the World Bank whereas it would 
have been more appropriate to cover this 
region under the said project, in view of the 
gravity of the situation. 

Wherever there are old hand-pumps in 
the rural areas, the funds meant for their 
repairs are not being utilised properly by the 
Local Public Health Department. 

It is necessary that the supply of drink-
ing water in the rural areas having the scar-
city of water should be managed at the war 
level before the onset of the next summer 
season. 

In this connection, I would like to re-
quest the Central Government to issue 
proper directives to the State Government in 

this regard and also to grant more financial 
assistance if necessary. 

[English] 

(iI) Demand for supply of more 
power to Orissa from the Far-
akka and the Chhuka Hydel 
Projects 

SHRI CHINTAMANI JENA (Balasore): 
The State of Orissa is reeling under severe 
power shortage for last about a decade and 
has recorded to statutory and other restric-
tions for the last six years. During the current 
water year, assuming the normal generation 
of Hydel Power and purchasing power from 
Madhya Pradesh Electricity Board, NALCO 
etc. the power availability is estimated to be 
543 MW against unrestncted requirement of 
1000 MW. 

To meet the shortage, the State Gov-
ernment have imposed statutory power cut 
of 75% on heavy and power intensive indus-
tries, 500/0 on large Industries and 30% on 
State owned undertakings, along with the 
peak load restriction from 6.00 P.M. to 10 
P.M. on all industries. There is therefore no 
scope to have further power cut on Industrial 
sector. 

To save the State 15% unallocated 
power from Centrally owned projects lo-
cated at Farrakka and Chhuka in the Eastern 
region, which would be supplied to the State 
of Orissa, considering that thereby highest 
deficit power shortage there when com-
pared to all the States located in Eastern 
region, else, the State will have to face 40% 
power shortage for several years to come 
even after purchasing power from NALCQ, 
Madhya Pradesh and various constituents 
of FREB at a much higher cost than the 
selling rate of the power by the Orissa State 
Electricity Board. 

I would therefore request the Energy 
Ministry to come to the rescue of the Orissa 
State, for supply of more un-allocated power 
from Farakka and Chhuka Hydel projects 
with immediate effect, like Kerala and Kar-
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nataka States which have been allotted 
unallocated quota at the disposal ot tha 
Centre. 

(III) Demand for financial as..ctls-
tance from the Prime 
Minister's Relief Fund for re-
lief to the families of th~ vic-
tims of the Vadodara hooch 
tragedy 

SHRI RANJIT SINGH GA?3.KWAD 
(Baroda): I bog to draw the attention Of the 
House to the Incident ir! which 129 persons 
lost their live3. This is the highest hOGeh 
tragedy in GUjarat which took place at n~,d· 
night on 4th March, 1989 at Vadodara, 
Gujarat. 

As on 6th March, 284 persons had been 
admitted to hospitals out of which 127 had 
died, 95 had been dIscharged and the re~t 
were undergoing treatment. Most of those 
affected persons are Scheduled Caste 
employees of Vadodara Municipal Corpora-
tion or resetable vendors. 

The tragedy took where unrest and riots 
have been taking place due to boot-legging 
gangs. In spite cf strict prohibition policy in 
the State, such incidents have taken place, 
repeatedly, taking lives of hundreds of men 
and women over the years. The Finance 
Commission has suggested that \he drug 
law in the State should be reviewed. 

Financial assistance given to the fami-
lies of victims is a drop in the ocean. I, 
therefore, humbly request for sanction of 
sufficient funds form the Prime Minister's 
Relief Fund for the families of victims. 

I also request that one prohibition policy 
be framed for the entire country. 

(Iv) Demand for Improvement of 
all categories of roads in the 
country In order to obviate the 
rising number of road acci-
dents 

SHRI KADAMBUR JANARTHANAN 
(Tirunelveli): I want to draw Government's 

atten1'on to road accidents that take place in 
view of the growing density 01 the traffic on 
National Highways, State Highways, as well 
as on rural roads. Owing to the increase in 
the number of heavy vehicles the present 
dimensions of National Highways and other 
Roads are not adequate j(4admg to many 
road acc.ident~. 

ro safeguard th~ life of travelling public, 
It IS requ9st;d th .:1 all the categories of roads 
in our country should be improved indimen-
sions. 

(v) Demand for putting Jammu 
#Jnd Kashmir State at par with 
North- Eastern State and 
Himachal Pradesh In the mat-
ter of flnanclalanocation from 
the centre 

PROF. SAIFUDDIN SOZ (B~ramulla): 
T he financial allocations toJ&K Government 
from the Centre have not only bQ~n meagre, 
but the very ratio of loans and grants is 
unfavourable to the State. 

The Central Government has not so far 
considered this matter seriously. While the 
North Eastern State and Himachal Pradesh 
receive the funds In the proportion of 90% as 
grant and 10% as loan, the J&K State re-
ceives it in the ratio of 70% as loan and 30% 
as grant. 

This matter has become a point public 
debate and the people of J& K State ask as to 
why Himachal Pradesh, which is in many 
ways advanced as compared to J&K State, 
should receive 90% of funds as grant, while 
J&K State has continued to groan under a 
great burden of loans. 

This formula of Central funding has 
adversely affected the economy of J&K 
State, as a sizeable\portion of funds is ad-
justed by the Centre by way of principal 
amount and interest from the Annual Plan 
allocations. The result has been that the 
State Government is left with nothing more 
than the wage bill and there is no money to 
finance development. 

No wonder, therefore, that the State 
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Government is not in a position to tackle 
problems like growing educated unemploy-
ment, generation of eledricity, construction 
of roads, development of industries etc. 

Such a situation is bound to create 
social tensions. It is high time that the Union 
Government corrects the economic imbal-
ance and puts J&K State on par with North 
Eastern States and Himachal Pradesh in 
respect of financial allocations for develop-
ment. 

(vi) Demand for measures to en-
sure punctuality and regular-
Ity of air flights and safety In 
air travel 

SHRI MULlAPALl Y RAMACHAN-
DRAN (Cannanore): Travel by air has be-
come more a necessity than a lUxury. Delays 
and cancellation of fliohts. therefore, often 
cause the passengers heavy losses that 
cannot be compensated. Appointments to 
be kept, intervie\tVs for job opportunities, 
official obligations etc. are all too often dis-
rupted due to cancellations and delays in 
flights, with passengers unable to fulfil the 
very purpose of their expensive trip. It is sad 
to note that flights are sometimes cancelled 
or discontinued at the mere drop of a hat. 
Giving due value to the time of its passen-
gers and of course subject to security meas-
ures, the Civil Aviation system in our country 
needs to be awakened to the need for 
punctuality and regularity in service. 

I, therefore, request the hon. Minister 
for Civil Aviation to formulate a workable 
schedule to serve the passengers surely but 
safely. 

12.19 hrs. 

GENERAL BUDGET 1989-90 GENERAL 
DISCUSSION 

[Eng/ish] 

MR. CHAIRMAN: We shall now take up 
item No. 11 General Discussion on Budget 
(General) for 1989-90. Shri Madhav Reddi 

may initiate the discussion. 

SHRI C. MADHAV REDO I (AdiJabad): 
Mr. Chairman, Sir, the Budget for 1989-90 
which was presented by the han. Finance 
Minister on the 28th of February last, had 
attracted a number of comments which were 
variously described as being the election 
year budget, the populist budget, the kissan 
budget, the structuralist budget, the bal-
anced budget and so on. Sir, one thing is 
certain. Without subscribing to any of these 
descriptions I would like to comment that this 
was a very unique budget unique in many 
ways, unique because it was presented to 
the empty Benches of the opposition. 

SHRI MULLAPALL Y RAMACHAN-
DRAN (Cannanore): Is itourfault? (Interrup-
tions) 

SHRI. C. Mft.DHAV REDDI (Adilabad): 
I am not finding fault with anybody I I am just 
stating the facts. 

PROF. MADHU DANDAVATE (Ra-
japur): He is right, it is not his fault, it is the 
Prime Minister's fault, Sir. 

SHRI Y.S. MAHAJAN (Jalgaon): The 
House was full, it was not empty. 

SHRI C. MADHAV REDOI: I said, 
empty benches of the Opposition', you have 
not heard it properly. 

It is unique because it had taken into 
consideration several factors, extraneous 
factors not concerning alone with the eco-
nomic development of this country, but other 
factors, political, because it is an election 
year budget factors which are partisan. fac-
tors which are populist, and so on. 

It is a unique budget because it has taken 
into consideration, forthe first time, the reso-
lution of A.I.C.C. regarding employment 
programmes and the poverty alleviation 
programmes. About the Budgets which were 
being presented earlier, they used to de-
scribe them as budgets which demystified 
several factors, excluding certain items 
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which are to be disclosed only at the time of 
Budget. The rest of the outlays used to be 
discussed with the Members of the House at 
the time of formulation. It was, what was 
called, the open budget which is today the 
practice in many European countries. That 
has been given a go-by. This year, no dis-
cussion took place; no suggestions were 
invited from the Opposition or any Members 
of the House before the Budget was pre-
sented. 

The Finance Minister outlined the basic 
objectives of the Budget stating that these 
are growth, modernisation, self-reliance and 
soCial justice. These are the objectives 
which had been kept in view while formulat-
ing the budget proposals. I would like to 
examine to wtlat extent the budget propos-
als fulfilled the requirements of these objec-
tives. Of course, I do not blame the Finance 
Minister for certain distrortions which~rept 
into the budget during the last several years. 
But there is what is called, the continuity of 
the policies of the Government. Even though 
the Finance Minister is the 4th Finance 
Minister in this term of Lok Sabha, it is not 
necessary that whatever has been done in 
the past should not have any link with the 
present. Before we go to many of the prom-
ises which were made during last year's 
budget-I would come to that later-I come 
to the complex problems which face the 
country today, namely, the problems of 
declining rate of sving, decliningly by bank 
balance of payment position, the resources 
crunch, unchecked growth of revenue ex-
penditure, increasing incidence of industrial 
sickness and virtual stagnation of economic 
growth. These are the aspects about which 
even the Economic Survey report has drawn 
attention. I find that the hon. Finance Minis-
ter has failed to initiate any corrective steps 
and rectify the distortions in the economy. 
He failed to cash in on the good monsoon 
and good growth in agricultural sector to 
formulate policies which would have pro-
vided a good base for launching of the VIII 
Five Year Plan. 

Now I come to the promises made in the 
last year's budget speech, many of which 
had been gathering dust. Before I go into the 
prom ises which were made, the assurances 
which were given in this Budget, it is neces-
sary to know to what extent the promises 
made last year had been fulfilled. It is be-
cause, otherwise these promises will have 
no credibility. There was a promise to have 
a small industry development bank. I would 
like toask the Government as to what hap-
pened to this. Nothing has been heard about 
it. The idea was to establish a separate bank 
to help the small scale industry. But, nothing 
has been done so far. 

The National Agriculture Credit Relief 
Fund was to be established. This was to give 
relief to the farmers who had obtained loans 
but were not in a position to repay because 
of serveral factors including drought condi-
tions. 

The NABARD and the Reserve Bank of 
India had come in the way of the State 
Governrnents launching such schemes. 
Even schemes like giving rebate to the inter-
est rates has been taken objection to and it 
was stopped. We expected that such a 
scheme would come into operation and 
there would not be any necessity for State 
Governments for giving any relief in respect 
of either principal or interest on the lanes 
taken by the farmers from the cooperative 
societies. 

What happened to that scheme for the 
protection of fluctuations in the foreign ex-
change rate for the industrial projects? 
Because of the depreciation of the rupee, the 
projects particularly those which are de-
pending upon the import of capital goods, 
are suffering because the loans are sanc-
tioned in rupee currency and when they go to 
place orders for the equipment to be im-
ported, it is found that the prices have gone 
high and it is difficult for them to procure the 
machinery unless the loans are again re- . 
vised. Government wanted to create some 
sort of a machinery through which this type 
of exchange rate difference would be taken 
care of by some agency. Now the difficulty 
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is no Department, not even the Reserve 
Bank of India and the lOBI are prepared to 
take the risk involved in this. Why did you 
announce such a scheme when you are not 
sure that it is practicable? 

As regards legislation on the Stock 
Exchange Board of India, the Board has 
already been formed in April, 1988. The 
Board is there without any legislation. The 
draft legislation, I believe, is now being 
shunted from the Law Ministry to the Finance 
Ministry and yesterday's report is that the 
L.aw Ministry has rejected the draft. That 
means, there is no hope of having such a Bill 
being introduced in this House during this 
Budget Session. What Will happen to this 
Board? It is doing nothing. It is only spending 
money and keeping idle. 

These are the definite and solemn 
promises which were made in the Budget 
speech and, in addition to this, there were 
other assurances given by the Finance 
Minister Shri Nalain Dutta Tewary. I will 
come to those assurances later. But, I would 
like to know what is the reason for the dalay 
in taking action on all these five to six items 
which had been announced. 

The honourable Prime Minister time 
and again assured this House and claimed 
that his is the Government which works 
faster than any of the previous Govern-
ments. 

PROF MADHU DANDAVATE: It is 
going in the reverse direction! 

SHRI C. MADHAV REDDI: It is the 
speed which the Government wants to 
work? When you are not in a position to give 
effect to the solemn promises made on the 
floor of this House during a very auspicious 
time, at the time of presentation of the 
Budget, I would like to ask how are you going 
to fulfil other promises and the other assur-
ances which are given? 

At the time of presentation of the Budget 
last year the hon. Finance Minister has 
given several concessions 10 the industrial-

ists including the concessions regarding the 
excise duty and the import duty on polyester, 
staple fibre, nylon and other industries. The 
duty has been reduced and, at that time, the 
Finance Minister assured this House that 
these duties which are being reduced are 
meant to see that the consumers are bene-
fited and that these concessions are passed 
on to the consumers. He issued a threat 
saying that if these concessions were not 
passed on to the consumers who are the 
consumers of the polyester fabrics or nylon 
fabrics, the concessions would be with-
drawn the duty would be withdrawn. This is 
the solemn promise made by the han. Fi-
nance Minister. But what happened? Imme-
diately after the announcement of these 
concessions, the prices had gone up. Then 
a question was asked and the explanation 
was given. The Ministry was told by these big 
manufacturers who are making polyester 
staple fibrethat the international prices of the 
petro-chemical raw-meterials had increased 
enormously and because of this increase it 
would not be possible forthe manufacturers 
to pass on these benefits to the consumers. 
This explanation was accepted. This expla-
nation was accepted by the Ministry and 
there was no hope for the poor consmers 
whom you wanted to serve, for whose sake 
you had extended these concessions. 

There was another assurace. This as-
surance was given to the farmers. The as-
surance was that they would be getting the 
f~rtilizers at cheaper rates because the 
Government gave 7 112 per cent trade dis-
count. It was stated that the farmers might 
get at a cheaper price all types of fertilizers-
nitrogenous fertifizers, phosphate fertilizers 
and all the other types. It was a very laudable 
object We were all very happy about that. 
But what happened? Immediately after the 
announcement there was pressure on this 
Government by the manufacturers of fertiliz-
ers saying that it was d;tficutt forthem to pass 
on this discount to the consumers. So, ulti-
mately the Government had to yield to the 
pressure and finally it was confined only to 
Urea and to no other fertilizers. Is it the way 
·the assurances given to this House are 
being implemented and futfifJed? What will 
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happen to the future promises which the 
hon. Finance Minister is going to make or he 
had already made at the time of presentation 
of the Budget? What is the sanctity of these 
promises? What is the sanctity of these 
promises which are made on the floor of this 
House? But the Government can get away 
with it without being fulfilled. This is a very 
serious situation about which the Govern-
ment should take note of. The Government 
can always say that the details are being 
worked out and very soon the Government is 
going to bring about the legislation and it win 
bring the scheme. I would like to drive home 
one point here. If the Government takes 
more than one year to work out the details 
and if these details and formalities stop the 
Government from the implementation of 
these schemes, then my point is as to how 
this Government is working faster? I am sure 
that the Government is working faster in 
several other respects-in the matter of fi-
nalising the Defence deal-I don't describe 
what types of deals they do-; in the matter 
of passing legislation taking away the rights 
of the people and the Press people; in sev-
eral other matters when the people's rights 
are being taken, the rights of the States are 
being taken, the powers are being trans-
ferred from the State List to the Concurrent 
list and so on and so forth. There is no delay. 
There, the Government works very fast. But 
when it is concerned with the people of this 
country and where the promises have to be 
fulfilled, I am afraid the Government is not 
working fast as it claims. 

SHRI H.A. DORA (Srikakulam): It works 
fast in the reverse direction. (Interruptions) 

SHAI C. MADHAV REDO I: Now I come 
to the question of the sate of the economy 
about which the hon. Finance Minister has 
explained to us while presenting the Budget 
He cfaimed that the economy is very sound; 
after the drought of three years, the econ-
omy has recovered and is recovering very 
fast. The GOP in 1987 was 3.6 per cent 
which was feared that it would not be more 
than 1-2 per cent. But actually it went up to 

3.6 per cent. He also claimed that in 1988-89 
because of the good monsoon and because 
of the good agricultural output. the GOP 
woud go to 9 per cent. And during the last 
four years, in which three years were the 
drought years, the average growth rate of 
GOP has remained at five per cent. These 
are the fall claims. In the matter of food, he 
said that in 1987-88, the food production was 
138 million tonnes only and in 1988-89. it 
went up to 166 million tennes. Well, I am not 
disputing these figures-not because of the 
efforts made by the Government but be-
cause of the efforts made by several States 
because agriculture falls in their purview and 
also because of good monsoon on which 
you have no control. 

The industrial production went up to 
nine per cent. As a matter of fact, continu-
ously for the last four years of the Seventh 
Five Year Plan, there was an average 
growth of industrial production by eight per 
cent. But' am sorry, Sir, I cannot share his 
optimism because the figures are very opti-
mistic and fgures are very much strecthed. I 
would like to explain in det3il as to how they 
are dressed up. It is because there are so 
many sources. Government depends upon 
the Central Statistical Organisation and 
sever other organisations. I am going to 
quote Government organisations like the 
RBI and several other institutions They do 
not speak the same language. It is also 
claimed that the GNP growth rate is going to 
be five per cent and we are sure of achieving 
this very soon. What is important in these 
matters is to see what is the trend growth 
because we do not go by one year's growth 
rate to know what is the state of economy 
because in one year, it comes to five per cent 
and the next year, it comes down to two per 
cent and ultimately what is rei event is, what 
is the trend in five years or ten years. If you 
go by the trend growth rate which has been 
worked out by several economists, it is very 
etear that the growth rate was never more 
than 3.5 per cent which i what is called 
"Hindu Growth Rate'. The 'Hindu Growth 
Rate' as it remained constaind at 3.5 per 
cent, as one of the economists has said. My 
friend tell sme that it was Professor 
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Rajkrishna who invented this phrase 'Hindu 
Growth Rate'. I am afraid, our economy has 
not passed this stage of achieving the 'Hindu 
Growth Rate'. If you go by the trend, that is, 
ten years or fifteen years average growth 
rate. 

Coming to the question of deficit fi-
nance, the hon. Finance Minister said that he 
has reversed the trend of deficit financing for 
the first time in this country in this Budget. 
How? he has revesrsed the trend.?' Now, 
the overall deficit in 1988-89 was placed at 
As. 7.940 crores. And next year, that is, in 
1989-90 it is projected at Rs. 7,337 crores. 
The revenue deficit for 1989-90 is placed at 
Rs. 7.012 crores and in 1988-89, it was As. 
11,030 crores as per the revised figures. 
That means, the reduction in the revenue 
deficit is to the extent of Rs. 4, 018 crores. 
Now that is the claim made by the Finance 
Minister. How has hedonethis?Why is there 
so much of reduction of Rs. 4,018 crores? It 
is because of several economy measures? 
Is it because of several steps taken by 
Government during the past one year to see 
that Government spends less? Is it because 
of the fact that the Finance Minister has been 
writing to the departments after departments 
stating that they should observe economy? 
Does he feel that they have really observed 
economy and cut down the revenue expen-
diture? Is it because of that? If it is because 
of the fact that the revenue expenditure has 
been really cut down, then certainly I will give 
all the praise to the Finance Minister who 
claimed that he had reversed the trend. But 
this has been achieved by jugglery of fig-
ures. Jugglery in the sense that this has 
been achieved primarily by transferring 
certain funds from the pool account of the Oil 
Coordination Committee. This is a matter 
about which much has been said and com-
mented upon in the Press. Even on the floor 
of this House several times, even today also, 
Opposition Members raised this issue and 
tried to raise the question of privilege also 
against the Finance Minister. 

What is the oil pool account? The expla-
nation given by the Han. Finance Minister is 
not satisfactory to us. A copy of the explana-

tion which he has given to the Speaker was 
marked to us also. This manipulative trans-
ter of Rs. 2300 crores from the oil pool 
account of Oil Coordination Committee to 
the non-tax revenue account of the Govern-
ment made all the difference. But how is the 
Government justified in doing this? The 
Finance Minister says that the OCC keeps in 
deposit with Government its funds which are 
surplus to their requirements. Who has 
worked out the surplus? Who has anounced 
that this amount is surplus to their actual 
requirements and the Committee does not 
require these funds? This is a fund to which 
the difference between the selling price of 
the petroleum products and the price which 
is allowed to the oil companies is added. This 
is meant to see that whenever the oil prices 
in the international market go up this is to be 
used as a subsidy to see that the users of 
petroleum products in the country get them 
at a reasonable price. That is the main ob-
ject. 

But the Government of India for its own 
reasons has been raising the retail prices. 
Year after year the prices of petroleum prod-
ucts had been raised. At that time the Oppo-
sition raised its voice and said that this is not 
justified because the international prices of 
the petroleum products are coming down 
and you are raising the prices. It is not 
justified, it is meant only to use as reserve 
and for the purpose of seeing that the extra 
prices in the international market are met by 
subsidising from the fund. But then the 
Government came out with an explanation 
and said that no, because certain costs are 
going up and because of the fact that we 
wanted to discourage the use of petroleum 
products, we are increasing the prices. 

This is going on for the last ten years 
and I am sure it will go on for many many 
years to come. That is the Government will 
go on increasing the consumer price of pe-
troleum products for its own purposes. If the 
Government felt that there is no need for this 
pool account, then scrap this account. Why 
do you keep this account? What is the pur-
pose? When the policy of the Government is 
that a contingency of that type as contem-
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plated some years ago in 1975 when this 
pool fund was created; when that situation is 
not going to be there, then why do you keep 
that fund? Don't keep that fund and treat this 
surplus account just as your account in re-
spect of the edible oil. Because you are 
importing edible oil at a low price and selling 
it at a very high price, you are making profits 
and you are treating that profit as revenue 
receipts. Certainly you are doing that. Simi-
larly you can do that here without having any 
such fund. Then the intention of the Govern-
ment will become very clear. The 
Government's intentions would be that in 
future there is no question of international 
prices being higher than the consumer 
prices in Inida. H you think that type of 
statement is going to be unpalatable to the 
ruling party, I cannot help it. But the point is 
that that is the fact. According to the existing 
policy of the Government, the Fund does not 
serve any purpose. If the Fund has to exist-
and it must exist-there should be no in-
crease in the retail prices of the petroleum 
products. There should be no increase in 
future. There should be no need also be-
cause of the huge funds which have been 
accumulated in the oil pool account. Very 
few people knew about it. But today the cat 
is out ofthe bag. We know how much surplus 
you have got. But the point is: Has anybody 
or any authority other than the Government 
itself-the Comptro"e~ and Auditor General 
of India or some other independent author-
ity-said that these funds are in surplus? If 
they have said this, yes, I can understand 
this. 

Then, see the type of manipulation 
which is done. First of all, the funds have 
taken, as has been explained in his letter:-

H It was, therefore, decided that As. 
2,300 crores should be transferred from 
the deposit account. .. It 

It is being deposited. 

..... to the contribution of the Govern-

ment. 

This is transferable from the public 
funds to the capital budget, from the capital 
account to the revenue budget. Well. if you 
want to take it to the capital budget, you take 
it in the capital budget. In that case, you have 
to return that amount to the fund whenever 
required. But you have not done that. You 
are straightaway treating this as a revenue 
receipt. Are you justified in treating this as a 
revenue receipt? The way you have ex-
plained these figures, you can always ex-
plainthem. The bureaueracy will tell you how 
you should explain this and manipulation 
can always be made. But the point is that 
when these accounts are placed before the 
Auditor general of India, I am sure, you age 
going to invite an audit para. But it may be teo 
late because it is after three years or so that 
the Auditor General is going to examine this. 
In such matters, the Opposition demands 
that whenever you take such a drastic step, 
you consult the Auditor General of India 
before hand that is before you do this trans-
fer of accounts. 

PROF. MADHU DANDAVATE: Then 
they would not be able to play the trick. 

SHRI C. MADHAV REDOI: Yes. There 
are many such tricks which are beig played 
on country and on the Opposition. I would 
like to unravel many of these. This is one 
such thing which has come to the notice of 
the Opposition and about which privilege 
motion is pending. I am sure, the House is 
going to take this up. We are not going to 
allow the Government to get away with this 
type of manipulative transfers which are 
absolutely illegal. It is a jugglery of figures. It 
is not justIfied to show a lower defiCIt this 
year. As a matter of fact, to this deficit of Rs. 
7, 337 crores, we have to add As. 2,300 
crores which will be the real deficit. 

Another item which boosted the figure is 
Rs. 500 crores which you have taken credit 
of from the expected dividents from the 
public sector. You have fixed a compulsory 
minimum dividend to be paid to the Govern-
ment. It is a good principle but the point is 
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when we decided this long long time ago 
during the British period to have a dividend 
on the Railways to be paid to the General 
Fund year after year, the situation in those 
days was different. Today, if you treat public 
sector units just as the Railway, f have no 
objection. But the point is that the method in 
which you are doing it is wrong because you 
cannot say that this is the minimum dividend 
that they have to pay. Dividend is yours. 
Whenever a public company declares a 
dividend, the Government, being the owners 
of the eqUity of the company have the right 
to have the dividends. Who prevents you 
from taking the divIdends because it is our 
capital which is in the public sector If they 
make profits, they will distribute dividends. 
You have got the right over the dividends 
But to say that a minimum dividend be fixed, 
I am at a loss to understand how you can do 
it. I do not know whether it IS one of the items 
which you have discussed with the public 
sector units in the memorandum of under-
standing, which you have signed or which 
you are going to sign with the public sector 
units. If you have doe that, I am sure that 
many public sector units would have op-
posed this, would have said that this is 
something which is not justifIed and which is 
not a good accounting. It is beter if the 
diVidends are actually distributed by the 
public sector units, such unIts which are 
making profits and those dividends are 
appropriated by the Government. 

Regarding deficit, deficit of the Sixth 
Plan was only Rs. 11000 crores and in the 
Seventh Plan, deficit went up to Rs. 27,000 
crores The revenue deficit grew at an 
average rate of 14 per cent sicne 1979-80 
annually but the actual annual revenue re-
ceipts grew at 11 per cent. Deficit as percent-
age of GOP grew from 0.6 per cent in 1980 
to 2.5 per cent in 1987. The 9th Finance 
Commission, particularly, the Chairman, Mr. 
Salve has warned the Governmennnt that 
with this alarming deficit, it will be difficult for 
the Government to have a check on the 
prices and he predicted that by 1995, the 
deficit may grow to about Rs. 50,000 crores. 
He suggested a zero deficit budget. Unless 
you accept the concept of zero deficit budget 

right from now onwards, by 1955 it will be 
difficult for the Govemment to reach the 
state of zero deficit which is the aim of the 
Eighth Five Year Plan and also the recom-
mendation of the 9th Finance Commission. 

Now let me come to the question of 
mounting inflation and prices. The deficit 
finance is the direct cause of this. What is the 
position of the inflation and the prices today? 
The rate of inflation was limited to 10.6 per 
cent in 1987-88 as against 21 per cent in 
1979-80. The hon. Prime Minister h,s 
claimed that 1979-80 was another drought 
year which was not worse than the last 
drought year. There is no standard to judge 
as to which was the worst year. May be both 
the years were equal in severity. But the 
point he made was that it was 21 per cent in 
1979-80. Now it came down to 10.6 per cent 
last year and this year it has gone below 5 
per cent I am at a loss to understand as to 
how these figures have been gathered and 
who gave these figures. The Reserve Bank 
of India itself says that if you calculate the 
averae deficit of 11 moths of this year, the 
figure is around 9 per cent. That is the 
calculation of the Reserve Bank of India. 
Only one month remains. I do not think that 
one month will make such a difference that 
the inflation will come down to 5 per cent. 
The monthly average of 11 months calcu-
lated by the RBI, inflation is as high as 9 per 
cent. 

Regarding the average level of rise in 
whole sale prices, in 1987-88, it is 6.9 per 
cent and in 1988-89, it is 7.3 per cent. So,it 
has increased. As far as the consumer 
prices are concerned, in 1987-88, it is 9.0 par 
cent and in 1988-89, it is 9.4 percent. These 
are the figures given by the Reserve Barlk of 
India. Where is the decrease? The RBI fig-
ures for the whole sale price index on point-
to-point basis show a rise to 10.6 per cent as 
against 5.3 per cent in 1986-87. The fast 
growth of money supply has resulted in an 
average growth of whole sale price at 8 per 
cent during the last decade. Money stock 
during the current year's first eight months 
(M3) has increased to Rs. 24179 crores as 
against Rs. 21207 crores in the same period 
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last year. There is 15 per cent groY'th in the 
money supply. The RBI report says that this 
increase of 15 per cent plus overhang of the 
previous excess liquidity will cause further 
price rise. This being the case what is the 
effect of this Budget on the prices? 

Because of the pre-budget hikes on 
account of the increase in the administered 
price of coal, stee etc. the whole sale price 
index for all commodities rose to 439.3 in the 
first week of March, 1988-89 as against 
417.6 last year in the same period. The 
average during April 1988-January, 1989 
was 432.6 as against 403.1 during the last 
year. 

The trend is very clear. There is no let-
up as far as the prices are concerned. The 
prices are increasing and the hon. Finance 
Minister hemseH has expressed concern at 
the price rise. The foodgrain prices have 
increased. This is the most alarming thing. In 
spite of the fact that there is a bumper crop 
this year, there is a slight increase in the 
foodgrain prices, particularly the pulses. The 
prices of pulses a:-e sky-rocketing; that eve-
rybody knows and the Economic Survey 
Report has also admitted it. 

The Finance Secretary while briefing 
the press in his post-budget press interview 
claimed that the effect of the budget propos-
als on the prices was not going to be much; 
it is going to be only 0.3 per cent, because 
the addition of taxes of Rs. 1200 and odd 
crores this year are not going to affect much, 
but the point is that it is not the tax revenue 
alone, that is going to push up the prices. 
What will happen to the prices due deficit 
finance of Rs. 7337 crores which is going to 
be definitely increased. The deficit will be 
much more the projected. This is because 
aven today we do not know what is the RBI's 
credit to than Government of India this year. 
The real deficit we will come to know when 
we know the RBI's credit on 31 st march and 
how much we owe to RBI this year. It will be 
know in the month of April. That is the real 
deficit. The deficit which is fixed at Rs. 7337 

crores, I am sure, is ging to rise further: 
There is no doubt about it because of the 
past experience The Commulative effect of 
these high deficits are certainly push up the 
prices further. 

Now, I come to the question of non-Plan 
expenditure) which is again another culprit 
for distroting the economy of this country. 

MR. CHA1RMAN: I am just reminding 
you that you have already taken forty min-
utes, while your party is entittled to have 45 
minutes in all. 

SHRI C. MADHAV REDOI: I am initiat-
ing the debate. , shall take at le?st one our. 
This does not apply to the initiatol. 

MR. CHAIRMAN: I just wanted to re-
maind you. That is all. 

PROF. MADHU DANDAVATE: You 
can debit it from the ruling party. 

MR. CHAIRMAN: Provided they agree. 
Why not from your time? 

SHRI MADHAV REOnl: In fact, there 
has been no Sal :ctity at all to the time allotted 
by the BAC. While the Business Advisory 
Committee had allotted 15 hours, we have 
spent 18 hours on Railway Budget. 

PROF MADHU DANDAVATE: Please 
transfer the time from the Capital Account to 
the Revenue Account. 

SHRI C. MADHAV REDDI: Sir, one of 
1he disquieting features of the Indian Fiscal 
system is the fas1 growth of non-plan reve-
nue expenditure, and this has been the 
subject matter of ... 

MR. CHAIRMAN: Mr. ~leddi would you 
like to finish it just now or you would like to 
continue after Lunch? 

SHRI C. MADHAV REDDI: Sir, Lunch 
Hour has been dispensed with from today. 
According to the Business Advisory 
Committee's recommendation, which has 



417 Genl. Budget 89-90- PHALGUNA 22.1910 (SAKA) Genl. Discussion 418 

been accepted .. 

MR. CHAIRMAN: The House has no 
such information. 

SHRI C. MADHAV REDDI: Will, Sir, 
then it is up to you to decide. 

MR. CHAIRMAN: So, we shall adjourn 
for Lunch to meet at 2.00 P.M. 

13.00 hrs. 

The Lok Sabha adjourned for Lunch till 
Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch 
at six minutes past fourteen of the Clock 

[MR. DEPUTY SPEAKER in the Chair] 

GENERAL BUDGET, 1989-90 GENERAL 
DICUSSION - CONTO 

[English] 

MR. DEPUTY SPEAKER: Shir Madhav 
Reddi. You may continue your speed". 

SHRI C. MADHAV REDOI (Adilahad): 
Mr. Deputy Speaker, Sir, before I come to 
some of the structural imbalances which I 
had been mentioning in the morning in the 
Budget, I woud like to run through the alloca-
tions made in the Budget. But even before 
that I would like to make one comment which 
I forgot this morning while mentioning about 
some of the promises and some of the assur-
ances which were given by the Finance 
Minister and which remain unfulfilled 

The Journalist friends just reminded me 
that there was a scheme which was an-
nounced on the floor of the House that the 
working journalists would be paid pension 
and that a scheme would be formulated for 
giving them pension because they felt at that 
time that the working journalists wer contrib-
uting to the nation with their intellectual toil. 
I do not know what happened to that 

scheme. It is because we have not se8n that 
scheme at all. perhaps the Government for-
got about it or perhaps the Government 
changed its mind aboutthe intellecttual toil of 
these working journalists because they may 
not be very useful to the ruling party. 

SHRI K. S. RAO (Machilipatnum): So. 
you agree that they are useful to you. 

SHRI C. MADHAV REDO I: I did't say 
that. 

Comming to the Budget allocations. 
some of the estimates made with regard to 
the new taxes and also the additional taxes 
are going to be As. 1287 crores. It is mostly 
because of some adjustments and new 
taxes. I will come to that a little later. 

Lest year, the tax compliance, the 
Government said, was very good though the 
increase is only about As. 776 crores over 
the estimated tax receipts. 

It is a very meagre increase because in 
earlier years we had higher increases in the 
tax receipts. This may be because of the fact 
that we have slackend our efforts with regard 
to the realisation of ta;~es. 

There are arrears in the Central excise 
alone of about Rs. 700 crores locked up; 
about Hs. 15,000 crores of arrears are 
locked up in the courts. No efforts were 
made to collect these arrears. Only raids are 
being conducted to catch a small fly while a 
big fish is allowed to escape. 

With regard 10 various measures for 
simplification of the tax laws, particularly 
Direct Tax Act, we know that in the name of 
simplification and retionalisation, we have 
made Direct Tax Laws more complicated 
and we had to again amend the Tax Law Act 
two weeks ago. Similarly, rules and regula· 
tions remam, which give a lot of scope for tax 
evasion; it leaves a lot of scope for 
officials'satisfaction; and an human element 
IS being allowed to take decisions in the 
absence of clear rules and regulations with 
the result there is more harassment and less 
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tax colleldion. This continues to be the pic-
ture during the la,t three years and it has not 
changed. 

I have no objection to 5 per cent in-
crease across the board in almost all the 
items except some items wh,ch have been 
exempted such as sugar, coffee ,tea, etc. I 
welcome it. The duty hike on the consumer's 
durables, T.V. etc., certainty is welcome 
step. Eight per cent surcharge on income 
above As. 50,000, now this surcharge, even 
though it is meantfor a particular purpose for 
creating employment facilities, in that re-
spect. it is welcome, but in other respects, it 
is a surcharge in which the States will have 
no share. 50,1 object to this. Even the Sev-
enth Finance Commission clearly recom-
mended that surcharge should be done 
away with; and instead of imposing sur-
charge, the income tax rate may be suitably 
adjusted; but that has been accepted by the 
Finance Ministry two years ago. When the 
surcharge was abolished, except the 
drought surcharge of 5 per cent, which was 
continued last year, now ~ is being stopped 
this year, I welcome that. But, again, a n~w 
surcharge of 8 per cent has been imposed 
this year in which we estimate to get about 
Rs. 500 crores. But the States Will be de-
prived of this; and here I again rely on the 
recommendation of the Eighth Finance 
Commission that this surcharge should not 
be imposed; instead the rate should be in-
creased so that the States may get their due 
shares. 

As far as raising expenditure tax is 
concerned, certainly, it is a welcome step. 
Impost on domestic air travel, I support. The 
excise increase on steel and aluminium is 
very steep; it is 30 per cent, which is going to 
have a cascading effect, because the prices 
of the commodities are going to be in-
creased. This has to be looked into. The 
withdrawat of excise exemption facilitity for 
many items produced in the small scale 
sector is a blow to the small scale industry; 
this requires to be loked mto carefully be-
cause many small scale units are certainly 

going to suffer in competition with the major 
units. A surcharge of 8 per cent on all as-
sessable income above Rs. 50,000 is a 
welcome step. I would like to suggest that a 
separate accoount may be maintained for 
this. I am afraid that it is going to be more 
than As. 500 crores and all this amount, 
whatever additionality is there should be 
earmarked wholly for employment 
schemes. 

Comming to the question of tax conces-
sions which had been given, I welcome 
some steps taken by the Government. Par-
ticularly, I welcome the reduction of excise 
duty on cement manufactured by the mini 
cement units. This is welcome, because 
many of these mini cement units are closed 
because of the heavy expenditure, heavy 
burden, when compared to the major units 
and these units are going to be rehabilitated 
because of this step. 

Similarly, I welcome the removal of 
controls on distribution of cement. But the 
present levy price and the marketprice in 
southern India are almost the same and 
there is no difference. But as far as northern 
India is concerned the difference is more and 
here the consumers are likely to suffer. I am 
happy that a provision has been made that 
the price of the cement required by the hilly 
areas is going to be subsidised to some 
extent; but up to what extent and what would 
be the scheme and what woud be the finan-
cial commitment, nothing has been given. I 
would like to know what is going to be the 
financial comm Itment so that we may be 
prepared for this. In any case, the figires 
given in this Budget are not going to be final 
because the budgeting during the last five or 
six years has shown that considerable addi-
tions are made, in the sense that they are 
going to come WIth revised estimates. Three 
times in a year we pass supplementary 
demands and every time there are in-
creased outlays on the various item of ex-
penditure. We would like.to know how much 
additional subsidy would be required be~ 
cause already there is a heavy burden of 
subsidies interests and Defence expendi-
ture and this is going to be another subsidy 
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which we are adding, that is, subsidising the 
cement to be supplied to the hilly areas. 

The Budget indicates various reduc-
tions in the import duty on the capital goods 
and the components to be imported along 
with the capital goods. I object to this be-
cause this is likely to kill the indigenous 
capital goods industry on the one hand and 
there is going to be an increase in the import 
bill on account of this because in the name of 
importing high technology machines it is 
possible that the industry might go in for the 
screw driver technology and ultimately we 
will be landed with many such machines 
which may not be required in the name of 
import substitituion. 

Coming to the question of outlays, the 
Plan outlay has been raised to Rs. 34,446 
crores as against the revised estimate of Rs. 
28,715 crores in 1988-890. There is an in-
crease of 20 per cent. I welcome this-
because I also welcome the fact that the 
financial target of the Seventh Five Year 
Plan has been increased to 115 percent. But 
the point is financially we have exceeded the 
traget and we have now 115 per cent more 
than what we actually thought when the Plan 
outlay was sanctioned. But what we have to 
see is what the physical achievements are. 
I know that with this outlay the physical 
results are almost 75 per cent of what we 
have got. Several projects which were 
started remain incomplete. We wanted that 
these projects should be commleted. But 
even today, they are remaining incomplete 
because of the escalation of prices and 
several other factors. While the Finance 
Minister was very proud in saying of that the 
targets have been achieved to the extent 
115 per cent, I fell that the physical targets 
are much less than what we have actually 
fixed at the beginning of the Seventh Five 
Year Plan. 

Sir, the budget outlay on agriculture and 
the rural development has declined when 
compared to the budget outlay for the year 
1988-1989. Sir, While this Budget has been 
claimed to be a farmers' Budget and the 
Finance Minister himself is a farmer and he 

has got the interests of the farmers in his 
heart, I am surprised to see that the outlay is 
going to be less than the outlay of the current 
year. In 1988-1989. it was Rs. 1507 crares 
and in 1989-90, it is only Rs. 1408 crores. On 
Social Services, in 1988-89, it was As. 3299 
crores and in 1989-90, it is Rs. 3396 crores. 
There is only a marginal increase. Similarly, 
on rural development, about which so much 
has been talked, in 1988-89 it was Rs. 2197 
crores and in 1989-90, it is Rs. 2200 crores. 
Here again, there is only a marginal in-
crease. Virtually it is stagnant. On agrinal 
farmers, the allocation is still less. In 1988-
89, the allocation was Rs. 541 crores and in 
1989-90, it is Rs. 431 crores. Non-Plan 
Expenditure has gone up steeply. In 1989-
90, it is projected as As. 54,347 crores. This 
is the only allocation which has gone up 
more than fifty per cent. 

Now, I come to the question of various 
reliefs to the farmers which have been an-
nounced by the Finance Minister. As I al-
ready said, I am happy about some of these 
reliefs which are really meant to benefit the 
small farmers and others. But it has to be 
seen whether these reliefs are going to be 
given effect to or not because as I said 
earlier, if the promise made last year has not 
been fulfilled, there is no guarantee that 
these promises will be fulfilled in the next 
year. So, Lower rate of Interest on crop loans 
between Rs. 15000 and Rs. 25000-interest 
is reduced from 4 per cent to 12 per cent-
is a welcome step. This has already been 
reduced for the loans below Rs. 150001-. But 
it has now been extended upto As. 250001-
. It is a welcome step no doubt and I support 
it. Similarly, the direct finance to agriculture 
from Banks has been enhanced from 17 per 
cent to 18 per cent of their outstanding loans. 
With this, the total credit available to this 
sector will increase by As. 4000 Crores. It is 
also a welcome step and it is going to help 
the agriculturists. I am very happy about it. 

With regard to other reliefs. for €'~­

ample, free distribution of sarees to the 
destitutes, while I welcome this measure I 
would like to point out that only a sum of Rs. 
30 crores has been set apart. This is not 
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enough. As a matter of fad, the Government 
of Andhra Pradesh is spending Rs. 50 crores 
annually on this alone, on dhotis and sarees. 
For the whole of India, you want only Rs. 30 
crores and you think that it is going to revo-
lutionise the programme for poverty allevia-
tion. For the Child Development Pro-
gramme, you require only Rs. 20 crores. Sir, 
anti-poverty programme are made to look 
very large. But if you go through the alloca-
tions, the allocations are much less than 
what we expected. 

The Finance Minister has rightly said 
once that it is not a populist Budget. If he is 
going to stick to it I will be very happy. But it 
was made to be a populist Budget. But with 
all his efforts, because of the compulsions of 
the economic situation in the country he had 
to compromise and he had to balance the 
political compulsions of an election year with 
the economic compulsions of a very difficult 
economic situation. 

I do not know whether I should welcome 
the new policy of gold control because the 
objective is good. The objective is to help the 
small goldsmiths, who has been rendered 
jobless. The objective is also to see that the 
jewellery is exported. But the point is 
whether the removal of control is gOing to 
have control at the lower level and nct at the 
primary level. At the primary level there is 
going to be a contlol. but at the :a'w'el at which 
the gold is converted into jewellery, there is 
not going to be any control. That means. if 
anybody makes the jewellery, he will not be 
hauled up before the CDU rt to prove where he 
got the gold from. But this seems to be the 
concept. The concept is fraught with senous 
consequences because It is likely to in-

crease smuggling of gold more than what is 
happening today. Today some estimate that 
there is smuggling of about Rs. 600 to Rs. 
700 crores worth of gold into this country and 
much of this smuggled gold is being paid in 
the shape of foreign exchange which again 
is earned by smuggling out narcotics, etc. 
Nowt this smuggling is going to be in-
creased. Either you scrap the entire gold 
restrictions and also import gold officially or 

you keep the Gold Control Order as it is; 
otherwise it is likely to create more complica .. 
tions than it is likely to solve. 

I now come to the consignment tax 
about which the hon. Finance Minister has 
already made an announcement after the 
meeting of the Chief Ministers. I am happy 
about it. But I thought that this is going to find 
a place in the Budget speech. Butthere is no 
mention of that in that. I do not know the 
reasons for that because he wanted to intro-
duce a Bill in the Monsoor. Session though 
there was no need for him to wait till them. 
There was no universal support for it. Every 
State wanted that this Bill be introduced 
immediately in the Budget session itself. But 
the Finance Minister thought it fit to postpone 
it to the Monsoon Session. 

Nev~rtheless, since he has made a 
promise that he is going to introduce it in the 
Monsoon session, this should have found a 
place in the Budget itself, so that it might get 
more sanctity. 

Coming to the question of growth of 
non-plan expenditure, about which I was 
making a mention earlier, one of the disqui-
eting features of Indian fiscal system is the 
fast growth of non-plan revenue expendi-
ture. The Economic Survey notes that the 
Centre's budgetary picture will require 
strong curbs on the growth of current expen-
diture. 1he growth of ClIrrent Government 
expenditure is out-stripping the current reve-
nues. This leads to rising rates of IIdis-sav-
ing" and growing reliance on borrowed funds 
for financing expenditure. I am quoting this 
from the Economic Survey. 

The Budget figures say that the Non-
Plan expenditure will go up much faster than 
the Plan expenditure and the Revenue ex-
penditure is going up much faster than the 
Capital. expenditure. Plan expenditure, in-
cluded In the Budget, increased by less than 
four ~ercent. Similarly. the Capital expendi-
ture Increased by five five percent from 
21,618 crores to Rs. 22,519 crores. I~ con-
trast, the Revenue expenditure increased by 
over ten percent, from Rs. 54,165 crores to 
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Rs. 59,642 crores. The Revenue expendi-
ture is being financed by borrowing capital
so, sir. we borrowing very heavily. The bor-
rowings accounted for 48 percent of the
expenditure in the Fifth Plan. The borrow-
ings went up to 73 percent in the Sixth Plan,
and in the Ninth Plan, the borrowed funds
would constitute about- ninety percent of the
total Plan expenditure. The total liabilities of
the Union Government today stand at Rs.
2,80,000 crores. The total interest burden ;:0
Rs. 17,000 crores. Now, this is time to pre-
scribe limit on the borrowings under article
292 of the Constitution. To this, the Chakra-
warthi Committee also recommended and
the Public Accounts Committee also has
recommended in several of its Reports that
there should be a law prohibiting the Govern-
ment from borrowing more than a particular
level so that we may not enter into debt trap.
But this has not been done and no effort has
been made in this Budget also to see thatthis
expenditure is reduced.

Now I come to the savings and the
resources crunch which the State Govern-
ment is facing. This is the terminal year ofthe
Seventh Plan which is likely to end with all its
resources mobilisation programme totally
shattered. The Plan projected that the sav-
ings ratio would move up but the gross
savings to income ratio has been coming
down. Currently it stagnated at twenty per-
cent which is a long wayfram the desired and
the projected figure of 24 to 25 percent. This
is needed to achieve a growth rates target of
six percent for the Eighth Plan. The net
savings ratio has fallen to eleven percent.
The crux of the problem, repeatedly identi-
fied for several years now, is the shrinking of
the resources available for investment for
the growth of'the economy. This is due to
stagnation in the savings and more seriously
due to continuous ar:::: 'Y-3.sing c;- ~"'ving
by the public sector, which is the villain of the
piece. Public savings, as opposed to the
private savings, have turned negative due to
continuous losses. According to the latest
CSO estimates, public sector savings, which
were negatived even in 1980-81 at (-) Rs.
24-'1crores, increased to (-) Rs. 8,700 crares
in 1987-88. No wonder there is a serious
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resources crunch. The Finance Minister,
underlying the importance of savings, has
also said: "Our Indian culture of saving and
the Indian culture of the virtues of simple
living .," But what is the picture today? The
picture today is that the gross savings fell
from 21.6 percent of GDP in 1986-87to 20.2
percent of GDP in 1987-88, and it further
came down to twenty percent of GDP in
1988-89. The net savings to income ratio fell
from Rs. 34,180 crares to Rs. 33,226 crares
and in 1988-89 it further fell to Rs. 33,000
crores. A definite trend of decline is clear by
these figures. The aggregate net investment
because of this came down from 15.5 per-
cent in 1986-87 to 14.2 percent in 1987-88
and then to 13.8 percent in 1988-89. Thus,
there is a decline in the savings and there IS

also a corresponding decline in the invest-
ment. With this, the Budget proposals are
too cosmetic to stimulate the savings. Cer-
tain measures have been suggested in the
Budget to improve the savings.

The new National Saving Certificate
series has been introduced. I welcome this
because certain tax concessions are going
to be granted to this. Then the equity link
saving scheme has also been mentioned.
But we do not know the details of this
scheme. Then the Home Loan account
scheme is also not very clear to us. The
stoppage of tax reduction at source in re-
spect of dividends and interest income on
bonds and debentures has also been pro-
posed. The new savings schemes areforthe
retiring Government employees. Now, how
much of it, at what rate and when you are
going to implement it, nothing has been
given. Only schemes have been identified
and stated that these are the schemes which
are likely to improve the saving ratio.But I am
afrairl th-t th",:"o are all peripheral and they
are likely to increase the saving ratio which
is likely to remain at gross ratio percentage
of about 20% and not more than that. With
that position, it is difficult for us to finance our
plan and we have got to borrow and there is
a limit to the extent we can borrow and we
are likely to enter into a debt trap because of

'hi, position. /

/
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Sir, I come to the public sector. The 
public sector is the real culprit in this be-
causa it is ultimately this sedor which is 
contributing to the dis-saving in the country. 
But it it claimed that the public sector is 
making a fantastic profit. The new Cabinet 
Secretary-I do not know whether he knows 
all the facts-because h9 came only recently 
from Maharashtra, Mr. Deshmukh, I sup-
pose-said that the profits went up to 2183 
crores of all the public sector undertakings 
put together. Well. you can always show 
profits without showing the Interest that you 
borrow from the Government. If the Govern-
ment klans bee'r interest and If it is taken in 
the account, certainly there are no profits. 
But these are notional profits which he said 
that is, As. 2183 crores, are the total profits, 
which these public sector undertakings had 
made. He has announced this. He said this. 
It has appeared in the newspapers. 

Sir, in the Budget speech, the han. 
Finance Minister said that 179 enterprises 
earned a profit of Rs. 894.19 crores in 1988-
89. As against this, last year, that is, 1987-
88, the profit was only As. 59.97 crores. Sir. 
this type of bunching certain profit-making 
companies and showing profits is not very 
helpful. 11 will mislead the people and be-
cause there are certain companies like oil 
companies which are making profits, not 
because of their efficiency but because of 
the fact that YOll are gotng on increasing the 
administered prices and because of the 
increase in the administered prices, certain 
companies are certainly making profits. But 
it does not mean that you should say that you 
can only take out profit-making units and say 
that these are the profits which these 179 
companies had made. But the rest of the 
companies are making huge losses. We 
have to see what is the cumulative effect of 
the performances of the public sector units 

Now, a promise was made that a White 
Paper will be presented 10 '!:tis House by Mr. 
Vengal Rao, the hon.Utnister for Industry. 
The moment he became the Minister, he 
made a promise that a 'M\Ia Papar will be 

presented to the House on the performance 
of the Public sector. Now, it is more than 11/ 
2 years that the White Paper has not.8,8n 
the light of the day. It is reported that it was 
discussed several tim es in the Cabinet, but 
we do not know what happened to his prom-
ise. It has not come out and we do not know 
whether the White Paper is going to come at 
all. 

Sir, simiiarlY,the Government launched 
a programme of signing the Memorandum of 
Understanding with the public sector com-
panies. I have no dispute with this fact. The 
Government can certainly bind the public 
sector to show better performance. It is a 
good procedure which had been started 
some 11/2 years ago or two years ago. 

But then what is the position? Only 11 
companies had signed the Memorandum of 
Understanding so far and another 7 compa-
nies are going to sign it this year. Why? They 
are your own companies, they are not out-
side companies like Bofors or some other 
companies, which are going to higgle-
haggle with your terms 01 the Memorandum 
and it is going to be delayed. Why should you 
delay signing the Memorandum of Under-
standing with your own companies which 
are subservient to the Government and why 
should you take so much time? Is it because 
the companies are not ready, are not willing 
to sign this Memorandum of Understanding? 
We would like to know this. 

Coming to the question of industrial 
sickness which was mentioned in the 
speech of the hon Finance Minister, the 
Economic Survey report says that the in-
creasing incidence of industrial sickness is 
one of the most dIsquieting features of the 
Indian economy. As per the figures compiled 
from the RBI there are about 1057 medium 
and major industnes and about 1 SP 000 , . 
small scale units which are sick as in June 
1987, and by now the number might have 
gone up at least by 15 percent. Thee i"\ sick 
units account for a total outstandin:J bank 
credit of As. 5,737 crores. There has been 
an on-going debate on th ;,; '1C'., to w~at snouJd 
be done with regard to trlt:: t>,(;k industries. I 
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am happy that the hone Finance Minister has 
recently takan some initiativ$ and advised 
the Reserve Bank of India to undertake a 
further study into the sickness of the small 
scale units. Several studies are already ex-
isting, there is no need to take up another 
study by the Reserve Bank of India about the 
sickness of these unHs and all the facts are 
know to us. But there are certain steps which 
had to be taken. Now, we have passed an 
Act called the Sick Industrial Companies 
Act, and a Board has been appointed. 

After we passed the Act you took one 
year to frame the rules and them to appoint 
the Board. Now, this Board has become a 
toothl$sS tiger. It has no power. Now, since 
it cam,e into existence one-and-a half years 
ago, Aot a singlA unit has been rehabilitated. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHAI 
EDUARDO FALEIRO): No, No. 

SHRI C. MADHAV REDOI: You tell me how 
many have been rehabilitated. Well, may be 
certain action has been taken I know, but not 
a single unit to my knowledge has been 
really rehabilitated and it is because of the 
fact that th is Board has no powers. It has only 
a recommendatory authority, it can only 
recommend a certain financial institutions 
and banks, and it is for the banks as the 
financial institutions to prepare a package of 
rehabilitation. It is these institutions which 
have to provide funds, it is only then that 
11 lese units are likely to be revived and if the 
workers' cooperatives are prepared to take 
over many of these units, why don't you give 
them to the worker's cooperatives? 

And why don't you allow a new coopera-
tive sector to emerge in this country as an 
adjunct to your public sector? I know that in 
my 0\\ n .::onstituency there is a unit which is 
closed, which has thrown about 5000 work-
ers _l of job, and I am very clear that in 
many of the constituencies of th~ 
hon.Members there are a few sick unt{~ 

which are today closed and the workers are 
jobless. And why should we not take, wher-

ever a proposal comes? And aven if the 
proposal does not come, why not we aug .. 
g8St it to them after preparing a model 
scheme for giving it to the workers' coopers-
tivesprovided it is viable? I am nottellingthat 
certain units which are not viable, which are 
going to be a burden on the workers and also 
on the Government if\ Government takes 
over, should be taken over. I am not in favour 
.)1 this because often it is generally argued by 
the Government that we are not for taking 
over sick units and being overburdened with 
them. I am not asking the Government to 
take over the sick units. What I am suggest-
ing is that certain efforts should be made by 
the Government to see that sick units are 
revived. 

With regard to the small scale units for 
which the hen.Finance Minister has a soft 
corner and he wants these units to come up 
because they are in large numbers there is a 
scheme which has been prepared by the 
Industrial Reconstruction Bank of India 
(IRBI) and that scheme has been there for 
the last one year, they have asked the 
Government to contribute a mere As. 50 
crores to that fund, but this Government has 
not provided that in the Budget. 

I would like the Finance Minister to look 
into the Reconstruction Assistance Fund of 
the IRBI. They only wanted Rs. 50 crores. 
That should be provided so that IRBI can 
take up rehabilitation of the medium and 
small sick units. 

Lastly I come to the question of unem-
ployment because this Budget has been 
described as employment-oriented budget. 
It is said that this Budget is going to provide 
employment to millions of people and every 
family will have one member to be employed 
under this scheme. The NREP AND RLEGP 
schemes have been merged into a single 
scheme and a new scheme Jawaharlal 
Nehru Rojgar Yojana has been initiated. We 
welcome the new scheme. Then, what is the 
performance of these schemes? We receive 
a number of reports about all these schemes 
aAd yet we find that there are millions of 
people who are still today unemployed and 
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these schemes are not able to make a dent 
in the field of employment. If the live register 
is an indicator, in 1985, the number of job 
seekers was 26.27 millions, in spite of the 
fact that the previous Plan, the 7th Five Year 
Plan, was employment-oriented. In spite of 
that, by the end of 1988, the job seekers 
number increased to 30 millions. From 26 
millions to 30 millions, there is an addition of 
4 million people. This is in addition to a 
backlog which is piling up. About 95% of the 
total unemployed in the country are in the 
age group of 15-35 years. 

With regard to balance of payment and 
trade deficit, imports and exports, the Fi-
nance MInister has said that the balance of 
payment is another area of concern. But a 
certain amount of pressure on external 
payments is unavoidable in a situation 
where we have urgent needs for investment 
and modernisation whIch inevitab\y requIre 
expansion of imports, he said. This maybe 
underlined because the Government is 
rommitted to liberalise imports. Govern-
ment IS not prepared to reconsider the run-
away growth of Imports which is taking place 
in this country. The liberalisation scheme is 
responsible for the increased imports of our 
country which are going up. The imports this 
year gave outstripped the exports for the first 
time. Our imports increase is about 26% but 
the exports have increased only to 20%. 
Yesterday, the Minister was at pains to 
explain how the 20% increase in export is 
wrong and it should be 21 % or 22%.They are 
trying to explaIn away this fact and are justi-
fytng that by the end of the year, perhaps we 
may go to 25%. This IS against a figure of 
260/0 last year. And the, this year, there IS no 
increase in the invfsibles also. So much 
effort has been made by orgRni~'I"IC' f~stival~ 
and so on and so forth but what happened? 
How many tourists have come to India? 
What is the income we got from them and 
what is the income we got from the non-
resident Indians, the repatriation amount? 
The growth is nil. The recent study made by 
the lOBI IS very interestmg. 315 private 
companies have been studied by the lOBI 

as to \\ 41at extend they have imported. to 
what extent they have exported. 

This Study reveals -I quote: 

Companies assisted by lOBI in-
creased their export dependence for 
raw material and components from 
13.7% in 1984-85 of their total require-
ments to 20% in 1986-87" 

Thus availing all the liberalised imports 
for making goods but not eXJJurtrng the 
goods to the extent they have imported. 

I further quote: 

liThe excess of imports over their ex-
ports increased from As. 482 crores to 
Rs. 1,329 crores in the above three 
years penod. The revenue earned 
from exports by the top ten big houses 
in the country formed a dismally low 
percentage at their total revenues. In 
the public sector, the typical example 
is that of Marutl Udyog Ltd.," 

Their import bill has gone to about Rs. 350 
crores and no exports. They do not want to 
earn any exports but they want to go on 
getting imports in the name of new models 
and they are importing components, and 
kits, so that the import bill is going to be As. 
350 crores this year. 

India has become one of the five big 
borrowers of the wor~d because we have to 
finance the shortage in the import bill. There 
is a balance of payments which is adverse to 
us and we are one of the five biggest borrow-
ers in the world. The external debt stood at 
about As. 55,000 crores, according to the 
Survey report but, according to some other 
estimates including Reserve Bank of India 
and other Associations, it is about As. 
90,000 crores. May be, we do not know. 

We have no figures. The payment on 
account of interest and principal is 24%. 

. ~egarding the three years import pol_ 
ICY. It IS very strange that a three year export 



433 Genl. Budget 89-90- PHALGUNA 22,1910 (SAKA) Genl. Discussion 434 

import policy has been initiated by the Gov-
ernment and we though that after this, there 
is going to be stability in the export import 
policy. But what happened? After three 
years import export policy was \announced, 
there has been a number of changes in the 
import policy. A number of modifications had 
been issued. I find that about 98 notifications 
have been issued with regard to imports 
changing the import policy. Similarly, 43 
notifications have been issued changing the 
export policy. What is the fun in having a 
three-year policy? You are going on chang-
ing because you can never have stability in 
the import export policy, if you go on chang-
ing. 

Our country is a country of rich govern-
ment and poor people. The people are poor 
but our government is very rich, almost filthy 
rich. There is a growing world-wide realisa-
tion of this fact. Thanks to the phenomenal 
development achieved by Japan, Korea, 
China and several other Asian countries, 
today Asia is considered to be the store-
house of energy and today Asia is going to 
be the lec:ding region in the whole world. But 
what is the position with regard to our own 
country? India will lag behind as we have 
lagged behind in our Olympics Games and 
India will be named by some future histori-
ans as a sick man of Asia, as Turkey was at 
the time when Europe went for the industrial 
revolution as a sick man of Europe. 

SHRI Y. S. MAHAJAN (Jalgaon): Mr. 
Deputy-Speaker, Sir, I rise to congratulate of 
hon. Minister of Finance on his maiden 
Budget of 1989-90. In his marathon speech, 
the hon. Member Shri Madhav Reddi made 
certain astounding statements. But some of 
the statements made by him are that the 
hone Minister of Finance is not concerned 
with the economic development; thatthere is 
virtually a stagnation of economic growth in 
this country; the statistics about economic 
growth and development and other figures 
are dressed up figures. He is also pessimis-
tic about the rise in prices of commodities. 
He feels certain that prices will again show a 
steep rise. Finally, he wound up his speech 
by saying that India is the sick man of Asia. 

His marathon speech remained me of the 
great politician of this House Shri V.K. 
Krishna Menon, who was once reported to 
have made a speech for 16 hours in the 
United Nations. I hope the hon. Minister will 
answer most of his points. During my 
speech, I will try to answer some of the 
general points mentioned by him. 

Sir, the Budget has been framed keep-
ing in view the long-term objectives of our 
economic policy viz. growth, modarnisation, 
self-reliance and social justice. As a result of 
the substantial progress made in these fields 
in the recent years, the economy has 
reached the take-off stage. The reason is 
due to our sustained efforts. Even during the 
year 1987-88 when the country had to face 
the most serious famine of the century, even 
during that year, Food grains production was 
138 million tonnes, only marginally lower 
than in the previous years. Our national 
income registered a growth rate of 3.7 per 
cent. That shows the great resilience of the 
economic system. This year, as a result of 
good monsoons-as the han. Member has 
pointed out-and success of developmental 
efforts such as Special Foodgrains Produc-
tion Programme in areas where the develop-
ment could be quickly exploited, the produc-
tion is expected to go to 166 million tonnes, 
only slightly less than 170 million tonnes, the 
production expected during the last year of 
the Seventh Five Year Plan. 

14.58 hrs. 

[SHRI VAKKOM PURUSHOTHAMAN 
in the Chai~ 

Sir, agriculture is the backbone of our 
economy. Already, the hon. Finance Minis .. 
ter has stated in his Budget speech, the 
mainstay of our population for a number of 
years till now, the average growth of agricul-
tural production could not go beyond 21/2 
per cent per year. As a result of the Green 
Revolution, due the application of high-yield .. 
ing varieties of seeds, expansion in irrigation 
facilities, use of chemical fertilizers and 
pesticides etc. agriculture promises to regis-
ter now a higher rate of growth in the imme-
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diate future. It not only contributes to thA 
resilience of our economy but also gives 
hope of a rise in the standards of living of 
million of people of our country. Agriculture 
has always had the highest priority in our 
planned development. Maximum possible 
resources have been allocated. This year 
more than about As. 5000 crores have been 
sat apart for the development of agriculture 
and spread the Green Revolution to areas 
for which it had not spread so far, by the 
usual method of irrigation, the high-yielding 
varieties of seeds, pesticides and fertilizers. 
This strategy has yielded results over the 
last ten years and have built up the strength 
of our economy which nobody can deny. 

15.00 hrs. 

There is however, one aspect of agricul-
tural development which, I thInk, needs 
greater attention or which has not received 
the attention it deserves, namely, dry land 
farming, that is, farming on rain-fed areas. Its 
significance can be assessed from the fact 
that 70 per cent of agriculture is under dry 
land farming and 42 per cent of the total food 
production comes from this area. Almost the 
entire production of coarse grains, pulses 
and most of the cotton and oilseeds are 
produced in the rain-fed areas. I think, this 
aspect of agricultural planning needs 
greater attention. Many of the agricultural 
development schemes now in operation 
have a baring on this subject. I think, the han. 
Finance Minister could have mentioned it 
during the course of his spoech. He has 
sharply increased the allocation for agricul-
ture and fertilizer subsidy to the level of As. 
5,173 crores. I believe, this will enable us to 
push the agricultural revolution to new ar-
eas, to diversify it and make for better post-
harvest technology and processing of agri-
cultural goods. 

Industry is the second important base 
of our economy, th second important leg of 
our economy. The sustained growth of in-
dustrial sector, improved performjince of 
infrastructure have been very 9ncouraging 

factors of the economy during the last years. 
The rate of growth has been about eight per 
cent continuously for the first four years of 
the Seventh five Year Plan. This has been 
reflected in the generally good performance 
of the corporate sector and buoyant condi-
tions in thtl capital market also. Particularly 
helpful in maintaining this high rate of growth 
were the steady increase in electricity gen-
eration and productivity in the power sector, 
improvement in the periormance of the basic 
materials industries and the load carrying 
capacity of the railway. In this upward move-
ment, the public sector has its share. It has 
not lagged behind. During the first six 
months of this years, the result of the 179 
operating undertakings have shown a profit 
of As. 694 crores as against Rs. 59.7 crores 
during the corresponding period of la~t vear. 
This does not, however, fulfil our expecta-
tions as regards generation of resources. 
The management of the public sector units 
must be given free hand and held respon· 
sible for the results achieved. Mr. L.K. Jha 
once said: "they should not be held respon-
sible for compliance with governmental pro-
cedures, a multiplicity of guidelines and ad 
hoc instructions written or verbal from the 
Goverf'lment department under which the 
enterprise is placed." Our industrial policy 
resolution of 1956 made it qUIte clear that the 
speedy decisions an willingness to assume 
responsibility are essential if these enter-
prises are to succeed. For this, wherever 
possible. there should be decentralisation of 
authority and their management should be 
along business lines. 

To achieve this reorientation of our 
policy, that is greater autonomy and respon-
sibility for results, the Government has 
adopted the device of entering into memo-
randum of understanding with the public 
sector units. This device has been borrowed 
from 90untries which have similar experi-
ence like ours; that is Pakistan, Bangladesh 
and South Korea. 

I am glad the Government has also 
decided that the performance of these 
undertakings should be determined or esti-
mated by committees conSisting of outsiders 
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who are experts in the field; that tis Char· 
tered Accounts, Business Management 
Experts, Professors of Economic or Com-
merce. These outsiders should be able to 
guage the performance of these units. 

I, therefore, welcome this step as it is 
likely to help the enterprises to improve their 
efficiency and make greater contributions to 
the exchequer. Our policy to promote both 
growth and efficiency by stimulating compe-
tition, technology acquisition and moder-
nisation has paid rich dividends. The deci-
sion to decontrol the pricing and distribution 
of aluminium and cement is in line with this 
policy. 

There is one paint which has been 
raised by the Hon. Memher on the other side 
viz., decentralisation or the industrialisation 
of backward areas. This is a hoary subject, 
we have been discussing in for the last so 
many years. We have found ultimately that 
we cannot spread industry because of lack 
of infrastructure. I remember in Maharash-
tra, in Aurangabad we could not find a con-
traetorto undertake the job of building offices 
and laboratories for a new university. We 
had to bring somebody from Bombay. 
Therefore it is lack of infrastructure-that is 
not only hardware, but men also-it is this 
difficulty which comes in the way. Therefore 
the Government has rightly decided this 
year to set up 61 growth centres. They will 
act as centres for spreading industries round 
about. Unless we have a large plan of rural 
industrialisation it is not possible to raise the 
standard of living of people and provide 
employment of productive nature to the 
young men and women of this country. 

It is industry which offers unlimited 
stApe of employment. Afterall, agriculture 
has limited scope, land is limited. Even if we 
adopt intensive methods of agriculture there 
is limit to the number of people who can be 
absorbed there and we have any amount of 
surplus population. This population must 
find employment elsewhere and the only 
field available is the development of indus-
try. Therefore a revolutionary programme of 
rural industrialisation will alone solve our 

problems of unemployment and poverty 
within a reasonable period of time. 

Another point made by the Hon. Mem-
ber on the other side is sickness in ;ndustry. 
At the moment, the latest figures which the 
Han. Minister concerned gave last week is 
that we had 1,59,283 sick units as on 
1.6.1987. This should be more by now; two 
years have gone. There are perhaps two 
lakhs of sick industries. I submit further that 
this the number of sick industries is increas~ 
ing by leaps and bounds. A number of 
committees have studied this matter and 
given different causes of sickness. They 
have assessed the qualitative values for 
different causes which contribute to sick-
ness; for instance, management to the 
extent of 51 0

/ 0 , labour unions to the extent of 
4% or 5%. In this way even quantitative 
values have been fixed for different sup-
posed causes of sickness but one important 
cause which has not received much atten-
tion is that at the moment industry is financed 
largely by public financial institutions. If I 
contribute say Rs. 10 fakhs then I can borrow 
Rs. 90 lakhs from the financial institutions, 
that is, nationalised institutions or from 
Government indirectly. This tends to make 
me reckless in the way I use that money. 
Sometimes I am disl,onest in using it. I 
concentrate on short-term benefits leaving 
the industry in a sick condition. 

Therefore, though we t, Ie passed 
laws and we have machinery and advised 
the banks and the Reserve Bank has taken 
c;teps to see that sickness is detected in its 
incipient stage and steps are taken and ever. 
rehabilitation programmes have been 
undertaken, even then we are not succeed-
ing in this matter. I suggest this is one thing 
which needs to be done. There should be 
proper inquiry in the matter and if the man-
agement is responsible then it should be 
punished. This should be done first . Sec-
ondly if the unit cannot be restored then it 
should be allowed to die or it should be sold 
at a very cheap price say for a song so that 
the next person does not have to carry the 
burden of excessive over-head capital. In 
this way we can to a great extent solve the 
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problem of sickness. 

Then, Sir, to maintain the momentum, I 
am glad, the han. Minister has decided to 
increase the outlay for power development 
by 13.6 percent;fo railways by 15.6 percent 
and for tele-communications by 35.6 per 
cent because they represent the infra-struc-
ture. They represent the basic industries on 
which the superstructure of industrial devel-
opment of our country depends. 

Sir, I spoke at length about industry 
because industry contributes 80 per cent of 
the tax revenue to the Government, though 
Agriculture is the backbone of our economy. 
Now I will come to the fiscal aspects of the 
budget. The budget has been framed With 
certain clear-out objectives but its immedi-
ate thrust is towards increasing employment 
opportunities and thus vigorously redUCing 
the pcverty in our country. To make this 
possible, though the schemes which were 
evolved during the last 10-15 years such as 
IAOP, Rural Development Scheme, Rural 
landless employment schemes, etc are all 
meant to Increase employment opportuni-
ties of a productive character and to lift 
people out of poverty tine, to give momentum 
to this process Government has decided to 
collect 8 per cent surcharge from people with 
income of more than As. 50,000.00 an start 
and intensive programme of rural develop-
ment or rural employment called Jawahar 
Lal Nehru Rozgar Yojana. I compliment the 
hone Minister for this innovative approache. 
The hone Minister has shown great prudence 
in the management of fiscal and economic 
policies as can be seen from four or five 
instances which I propose to give. 

The first is actual outlay in the Central 
sector for the five year period of Seventh five 
Year Plan. It will be around 115 per cent 
more than the original outlay in real terms. 
This is a very great achievement. Achieving 
the target in monetary terms is not much but 
It 1115 per cent more than the original o'Jtlay 
in real terms, which is important. The Fi-
nance Minister has also tried to mobilise the 

resources for development in a non-infla-
tionary manner by containing the growth of 
non-plan expenditure. In the vital sedor of 
Defence, for instance, there is a nominal cut. 
It is something very great in the recent his-
tory of this country. Perhaps the relaxation 
of tensions in the international sphere may 
have helped our Government in this matter. 
It is a great step not only as far as fiscal policy 
is concerned, but also from the point of view 
of world peace. 

The overall deficit in the budget, which 
was Rs. 7,940 crores according to the re-
vised estimates, has been brought down to 
Rs. 7,337 crores. It is another great achieve-
ment. For nearly a century. it was supposed 
to be a virtue on the part of the Finance 
Minister to have a balanced budget If you 
consider the literature on public final'\Ce in 
the Last 100 years, you will find that a bal-
anced budget has been regarded as a great 
virtue. But after the Second World War, 
budgets have become unbalanced and such 
unbalance has been increasing recently. In 
our own case, the deficits have been in-
creasing during the last 8 or 9 years. Fortu· 
nately because of the great courage of the 
Finance Minister, this process has been 
reversed. It has been brought down form 
7,940 crores to Rs. 7,337 crores. The bal-
ance of payments position has always been 
a limiting factorforthe development of devel-
oping countries. It has been a matter of 
anxiety for some years in our case also. 
Such a country has to import capital goods 
and export consumption goods or agricul-
tural products, the prices of which are vari-
able and demand for which does not in-
crease continuously. Therefore, it has been 
a difficult problem for developing countries. 
In our case to deal with the balance of 
payments headache, the Finance Minister 
has rightly concentrated on efforts to 
strengthen and diversify our industrial sector 
by modernisation and technological upgra-
dation. This will not only encourage our 
industry to diversify but also go ahead to face 
international competition with a position of 
strength. This has been our policy during the 
last three of four years. Instead of succumb-
ing the temptation of raiSing tariff waH s or 
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accepting quantitative restrictions, which 
are destructive in the international trade, we 
have followed a positive policy of increasing 
the development of industries and facing 
international competition. This policy has 
yielded results during the last two years. Our 
exports have increased by about 25 per cent 
in terms of trade this year as well as last year. 

I would admit alongwith the Members 
on the other side that the food imports are 
more, but that is because of temporary fac-
tors. We had drought conditions last year. 
So, our stock of foodgrains went down. We 
had to import foodgrains. As a result of the 
steps we have taken, we have been able to 
reduce the import of oil by 50 per cent. Then 
prices outside have increased very fast. 
Invisible imports have also diminished. As a 
result of these factors, the balance of pay-
ments position became more difficult this 
year by about Rs. 1,800 crores more than 
last year. But I compliment the hon. Minister 
that he has not yielded to the temptation to 
reduce imports by raising tariff walls. 

India is the fastest growing country in 
the world in absolute number of people. Our 
population now grows at the rate of 2.12 per 
cent per annum as reported by an hon. 
Member only last week. This means that our 
growing population neutralises the benefits 
of economic development to this extent. The 
rate of increase in population was higher 
when we accepted the family planning pro-
gramme a few years ago. Now the rate is 
coming down but the fall in the rate is not 
likely to accelerate in the near future. There-
fore, this has posed a very serious problem 
for us. Our programme at present is purely of 
a voluntary character. It depends wholly on 
persuasion. By the time we stabilise the 
population which should be the aim and 
objective of our socia-economic policy, it 
would have grown to such an enormous size 
that the rule of democracy will be impossible 
in this country. Though we have adopted a 
many-pronged attack on this problem, time 
has come to think of a policy of strong 
incentives and disincentives in this matter. 
Our policy is totally based on persuasion. I 
hope higher priority will be given to this 

subject and the policy streamlined to 
achieve our objectives within a time frame, 
which will not make orderly progress and the 
establishment of a just society impossible in 
future. 

Sir, I would like to summarise. The hon. 
Minister of Finance has shown great cour-
age in battling with the problems of ourfiscal 
policy. He has succeeded in reversing cer-
tain dangerous trends in our fiscal policy 
such as increasing budget deficits and in-
creasing of non-plan expenditure. In raising 
revenue to provide productive opportunities 
of employment, he has put the burden on th 
shoulders of those who can easily bear it. 
Finally, by providing ample resources for the 
development of agriculture, industry and 
infrastructure, he has ensured the continu-
ance of a higher rate of growth than has been 
achieved during the Seventh Plan. 

With these words, I conclude. 

[ Trans/ation] 

SHRI NARESH CHANDRA CHATUR-
VEDI (Kanpur): Mr. Chairman, Sir, First of 
all, I would like to extend my heartfelt con-
gratulations to the han. Finance Minister, 
Shri Chavan Sahib for presenting a flexible, 
balanced and well planned Budget in this 
House under the present circumstances of 
the country for which he has won admiration 
of the whole country. Just now, Shr; Madhav 
Reddy J a Member of the Opposition. has 
raised many points through his speech of 
about 2 hours in which he expressed his 
appreciation for a number of points covered 
under the budget which itself a testimony of 
that the opposition has nothing to say much 
against this Budget. But for political consid-
erations, perhaps he would not have dellv-
e red such a speech. 

Another thing which has also appeared 
time and again, in the newspapers as to 
have been uttered by the leaders of opposi-
tion in and outside the house is that it is an 
election year Budget. I do not think it is an 
election Budget in any way. Had it been an 
election Budget no care would have been 
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takan of any important programme and it 
would have been framed as vole mobiliser 
only. Thera is no such point in this Budget 
which may make it an election Budget. 

So far as the question of policy is con~ 
earned, I would like to mention rt that the 
Budget presented by the Finance Minister 
has imbibed the visions of the father of 
nation. Mahatma Gandhi, our first Prime 
Minister, Pt. Jawahar Lal Nehru, the founder 
of this democratic country and our late Pnme 
Minister, Shnmatllndira Gandhi who worked 
with absolute dedication and untiring zeal for 
the all round development of this country and 
our present Prime Minister, Shrt Rajiv 
Gandhi. I do not know there IS any point on 
which we have not been logical. It is evident 
from the very fact that the Congress Party 
has always stood up to its promises for 
independence during the freedom struggle 
and later on realised the promises made In 
regard to the amelIoration of the farmers, 
labourers and the workers, we are stili 
marching ahead on that path. We only had 
stated that we would present an example 
before the world by uplifting the poor and the 
backward of this country. We are moving 
forward continuously In our quest. I would 
like to know the points which could attract 
criticism of the people but it is not proper to 
say that that is an election Budget. I would 
like to know what new turn we have takEln 
while initiating the work of poverty allevia-
tion, unemployment eradication, promotion 
of rural Industries, setting up of small scale 
and big industries in the agriculture sector, 
modernisation and development of new 
technology, security of the country, solution 
of hOUSing problem, effecting Increase," the 
rate of pension for freedom fighters, distribu-
tion of sans among the hapless women, 
resolutIon regarding the provlsk>n of em-
ployment for at least one member of each 
family etc. as we have been going that way 
sinoe the later half of the century and more· 
over we have never shown a laxity in this 
regard. The Congress has never deviated 
from Its programmes, policies and ideology 
and leadership during the period of more 

than 100 years in the past? We have never 
talked in the terms of an election Budget, we 
never did it that way because we did not think 
it in those terms and we never kept the 
common man in dark on that aocount. We 
openly came out with a declaration to strive 
for the poors and backward people after our 
independence and to bring an end to the 
econom ic pattern based on the injustice with 
and atrocities on the downtrodden. More-
over we also turned it into a reality. We have 
banished the kings, have abolished the 
system of Talukedars and Zamlndars, na-
tionalised the banks and initiated a number 
of economic programmes for the upliftment 
ofthe poor, the edowntrc..~Jden and the back-
ward people. We may be told of the fields 
wherein we backed out after making prom-
Ises during the last one century. As regards, 
the problem of Inflation, and soanng prices 
arising out of the Implementation of the vari-
ous developmental programmes, every-
body having even the basic knowledge of 
economics knows it that deficit budgeting is 
but a natural phenomenon With a developing 
country striving for the realisation of its aspi-
rations with the formulation of a number of 
programmes to achieve Its targets. Nowhere 
In the world, It could be done Without deficit 
financing. tt never happen3 that we progress 
With birth of resources, wanting policies and 
industriousness. Advancing projects do 
result In inflation. Our constant endeavoring 
in the field of poverty alleviation brings in the 
phase of deficit financing and inflation. Even 
that deftcit in this present case has not 
reached such a mark as to force us to raise 
that much of hue and cry on it. There is a total 
defiCit of Rs. 8240 crores which Includes Rs. 
903 crores towards an increase in the taxes, 
which bring substracted, the net deficit 
comes to Rs, 7,337 crores. One thing may 
be asked here In thiS regard. I am not just 
quoting these figures but what I am going to 
say will not be mentIoned here by any body 
else. I would like to request you to have a 
look on the prevIous budgets, the entire 
gamut of It shows a tradition of deficit financ-
ing oven in that period when the opposition 
too had got opportunities to formulate 2-3 
Budgets which were badly lacking in the 
policies, the mode of implementation of their 



445 Gsnl. Budget 89-90.:- PHALGUNA 22.1910 (SAKA) Genl. Discussion 446 

programmes. In fact, those budget did not 
give the impression of any sense of respon-
sibility on the part of the Government with 
regard to the progress of their country. There 
ware no clear guidelines or clear cut policies 
in those Budgets. We have been presenting 
the Budget proposals continuously for the 
last 40 years and working In accordance with 
the Budgetary provisions. We have been 
making all round development of the country 
through the Five Year Plans and various 
programmes. Even then could anybody say 
that we have undermined the interest of the 
country. It can never be done. 

I would like to make one more subm is-
sion. Our han. Minister of Finance delivered 
his Budget speech for two hours. It was a 
balanced speech and he made his points in 
brief. Shri Chavan is very popular as a man 
of few words. He works more. But it is quite 
the opposite with our opposition who do not 
believe in work but make long speeches. 
This is the difference between the two. Shri 
Chavan spoke for two hours and Shri 
Madhav Reddi's speech also continued for 
two hours. If we make a comparison of both 
the speeches, we can sge the difference. 
While concluding his Budget speech the 
han. Minister of Finance said that: 

"The journey along the path of develop-
ment is hard and long. It involves sacrifices. 
The question is who will make such sacri-
fices for future growth and prosperity. The 
answer of these budget proposals is clear 
and categorical". 

I feel that this Budget contains a very 
clear answer to 3 to 4 points involving ques-
tions of polices, the country and the objec-
tives. I would not like to repeat those points 
on which the hon. Members have already 
spoken. There are some points that I would 
like to make. We have been working among 
the people right from long fought freedom 
struggle till the achievement of independ-
ence and thereafter. People say so many 
things and ask for various amenities. But I 
WOuld like to make a couple of submissions. 

The income of the Govemment employees 
has gona up owing to increase in their scales 
of pay following implementation of the rec-
ommendations of the Fourth pay 
Commission's Report. Accordingly. the 
exemption limit should have been raised 
from As. 18,000 to 25,000. I had raised this 
point last year also and repeating the same 
now. You have only announced a reduction 
of 5°k in Income Tax. As such, I would 
request you to raise the exemption limit upto 
Rs. 25,000 because the middle class is 
experiencing lot of hardship. If income to the 
extent of Rs. 25,000 is exempted from in-
come tax, it will benefit lakhs of people and 
it will not make much difference to the public 
exchequer. 

Secondly, the pension received by the 
pension holders should not be considered 
as their income. It is, therefore, requested 
that the amount of pension in respect of all 
the pensioners should be exempted from 
income tax. If this item is exempted from 
income tax,it will not make much difference 
to the public exchequer. 

Apart from this, I would like to submit 
that the prices of paper have been in-
creased. The illiteracy and poverty is still 
highin this country. Therefore, prices of 
paper should not be increased incessantly 
so that it may not stand In the way of expan-
sion of education and educationl activities of 
the people. 

Fourthly, the housing schema intro-
duced by the Government is a very nice 
scheme. A number of steps have been 
announced in this regard, but I would like to 
request the Government to reconsider their 
decision about increasing the prices of steel 
products which are used in construction·of 
houses. This will provide a lot of relief to 
middle class people and people in the lower 
rung of the society in the country. I am not 
concerned about the taxes on elite cla._s. 

With these words I would like to con-
gratulate Shri Chavan for presenting a nice 
Budget and also I support the Budget 
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SHRI RANJIT SINGH GAEKWAD 
(Baroda): Sirt I rise to support the Budget 
presented by the han. Finance Minister for 
the year 1989-90. Before I start, I would like 
to seek your support and request you to 
allow me a few more minutes. 

MR. CHAIRMAN: No, no please, not 
more than ten minutes. 

SHRI RANJIT SINGH GAEKWAD: 
Nearly for one year, I have been 
waiting ... (/nterruptions) Anyway, I request 
you to keep your hand away from the bill! 
(Interruptions) Sir,in spite of the century's 
worst drought last year, the kind of which is 
never seen before, the hon. Finance Minis-
ter has presented a very good budget for 
which he and the Government deserve 
special congratulations. In spite of the 
drought, inspite of th deep unrest in several 
parts of the ccuntry, the Government has 
managed to come up with a budget which IS 
progressive and positive. Its performance 
has shown features of strength thiS year. 

The Gross Domestic Product has 
shown an growth rate of 3.6 per cent as 
against the estimated rate of 1 to 2 per cent. 

Inflation remained under control at 5 per 
cent as measured by whole sale price index 
which had gone up to 10 per cent during 
1987-88. 

Foodgrain production is likely to reach 
an astounding figure of 166 million tonnes 
against 130 million tonnes achieved during 
the year 198B-89. 

In spite of difficulties and closure of 
many Industries, industrial production too 
has shown an upward trend. With a little 
mora organised power. I feel the industrial 
sector whether it be Government-owned or 
privata can definitely give better resutts. 

Sir, I welcome the special economy 
relief given for coal, power, steel, cement 
and fertilizers. These are going to help the 

central sector to grow. The biggest problem 
in out country-whether there is a drought or 
whether there is a flood or whether there is a 
war-is the population. The population rate 
has never gone down. We have been very 
successful in growing our population. Look-
ing to the figures and after listening to Mr. 
Mahajan about the growing popUlation, 
there is definitely a need for looking into the 
whole programme for gIving new incentives 
or thrust towards this and also to pin point a 
part of society which needs to be made the 
target sector, namely, the poorer classes. 
Today, the urban middle class man orfamily 
has already taken measures to keep the 
family small, but it is the poorer people, the 
uneducated people who still don't under-
stand the responsibility of having a small 
family and it could work positively towards 
their own upliftment. I think this point should 
be glaringly put across to them. Whatever 
positive figures presented in this Budget are 
definitely better but were held back because 
of the haphazard growth of population. The 
middle class who is also a productive factors 
in this country in a small way should be also, 
I feel, looked after or sympathised with. 
People With As. 50,000 as their income have 
been taxed. That works roughly to about Rs. 
4000 per annum. The Government servants 
and the salaried people come under this 
class. Looking to the rising prices of every 
commodIty, is it fairto tax the people who are 
getting Rs. 50,000 per annum? It should be 
raised a little. And also the exemption limit 
given should be raised to Rs. 25,000. That 
pinch is felt by the housewife who has to look 
after her domestic needs. Consumer has to 
pay direct tax and also the Sales Tax. They 
feel that tax should be taken at one point and 
not a1 two or three places. I have nothing to 
say about the increase in the cost of TV sets, 
Cars and scooters which was necessary 
under the circumstances. 

SHRI SURESH KURUP (Kottayam): All 
the higher income group people have got TV 
sets. 

SHRI RANJIT SINGH GAEKWAD: 
Regarding tax on salaried people, do you not 
feel that it might lead to more black money 
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being circulated? It is because the middle 
income group people have to upkeep a cer-
tain standard of living in society. He has to 
look after the needs of his family, to the 
education of children of a particular stan-
dard. Each parent wants to educate his child 
in a better way than he himself was edu-
cated. Today in a moving world, an educated 
man wants TV, Car and so on. He wants 
these things. When he sees that his neigh-
bour has got it and he has not, it pinches him. 
I feel that this might be counter-productive in 
generating black money. But this is only my 
suggestion, after talking to the people and 
after learning from them. 

I will come to my home State, Gujarat 
now. Ours is a highly developed State, with 
a lot of resources. I plead for a second 
refinery in Gujarat, owing to huge finding of 
oil and gas; refixing of the royalty on gas and 
oil by ONGC; a coal slurry pipeline from the 
coal mines of Madhya Pradesh to the ther-
mal power stations of Gujarat; coal gassifi-
cation to exploit the huge unmineable coal 
deposits around North Gujarat; tidal power 
projects in the Gulf of Kutch and Cambay; 
setting up of gas-based power stations in 
Gujarat; a ship-building yard at Hajira in 
Gujarat; declaration of international airport 
at Ahmedabad; improvement and expan-
sion of telecommunication facilities in Va-
dodara and GUJarat; and an early execution 
of the massive Narmada project which is a 
very great necessity for Gujarat. 

Coming back to aviation, the rates have 
been increased but the facilities are going 
down. Take the case of the Uelhi air-port. 
The bath-rooms are filthy; there are no 
proper facilities for passengers who are 
waiting for their flights, to sit properly. The 
staff do not look after them. This class of 
passengers want these facilities. 

As against this performance of Airlines, 
the Railways have been very clever in giving 
good services, and at the same time increas-
ing their rates. So, there are no complaints 
about the hike in their rates. Why can't Air-
lines also improve their services? No doubt, 
they have problems like shortage of aircraft 

and all that; but can't they improve their 
infrastructure without involving financial 
implications namely improve their facilities 
and improve their manners, which will go a 
long way in improving public relations? 
Maybe their spending a little more on the 
facilities at the airports will improve the 
passenger traffic also. 

The Printers' Association had ap-
proached me with a request. The prices of 
printing paper keep on fluctuating. The small 
printers who go in for Government jobs are 
the sufferers due to this increase in prices, 
because when they quote, the prico of the 
paper is less; and after a month when the 
quotation gets passed, the prices of paper 
are found to have risen. So, they are the 
people who suffer, because they cannot ask 
for an additional amount to meet the in-
crease in prices. This is the request that they 
have made through me. 

Now about the 2D-point programme. It 
is a very good programme, but the benefici-
aries ar not getting the full benefit of it. No 
doubt, Government has come up with a 
novel idea of giving one job to one person in 
a family. I will quote an example. Some years 
ago, just outside Baroda, when the refineries 
and the IPCl were to come up, some good 
farming lands were taken over from the 
farming families; and they were promised 
that one memberfrom each family would be 
employed in these industries. What has 
happened? That person who got th employ-
ment has moved out of the family. So, he is 
the only who is the beneficiary, and not the 
family. This aspect also has to be looked 
into, an necessary steps should be thought 
of. 

SHRI M. R. SAIKIA (Nowgong): Sir, I 
rise to make some observations on the 
Budget for the year 1989-90. The budget of 
a country would have to keep pace with the 
prevailing econom ic situation in that country. 
But the present Budget introduced in Parlia-
ment by the hon. Finance Minis1er for the 
year 1989-90 does not give any indication 
about the diredion which Government is 
going to give to the country's economy. The 



451 G.",. Sutlgf}t .9-90- MARCH 13,1989 Genl. Discussion 452 

[She M.A. Salida) 

budget for the year 1989-90 shows a deficit 
of RI. 7735 erores. This is nothing but a stop-
gap, because the 1988-89 budget· had 
shown a sum of Rs. 9942 crores as the 
revenue deficit. 

But it has increased to As. 11030 crores 
in the revised estimate. Therefore. there is 
no guarantee that the Supplementary 
Budget might not be introduced for heavy 
doses of taxation. The budget for the year 
1988-89 had revenue deficit of about As. 
10,000 era res thereby it means that the 
Government was swallowing upto 1 nth of 
our country's saving and consequently more 
borrowing to fill the saving gap. 

The revenue deficit would be Rs. 7012 
crores as estimated less than Rs. 4018 
crores as compared with revised estimate of 
Rs. 11070 crores for the year 1988-89. This 
has been done by transferring of pool ac-
count of Oil Coordination Committee logged 
in Public Account. Whether this action is 
wise or not time will tell. 

Any deficit is a sign of over consump· 
tion. It means that Government is spending 
more than what it receives through revenue. 
In the last few years, Government has been 
depreciating our rupee value to encourage 
9Xport resulting in 24 per cent increase in the 
volume of export. but at the same time we 
should not forget the other Side of the pic-
ture, which is the most important thing, that 
imports also shot up by 27 per cent. Why 
does it happen? Depreciation generally 
encourages exports and discourages Im-
ports. Is it not due to over consumption? 
Therefore. I feel. the Government should 
take some positive steps to curb over con-
sumption. 

Again in the budget you have shown 
that the national income growth has been 
IU8talned because of spurt in income of 
service sector induced by heavy doses of 
government expenditure in public admini-
stration and defence. As a result of this, 
government have to do more of foreign bar-

rowing and more and more deficit. Would not 
all these things lead to more Inflation, be-
cause, generally it happens that deficit leads 
to inflation? But what we havafound here is 
that government has been spending more 
and more on administration and defence. 

Then again in the budget 5 per cent 
general rise in excise duty has been shown 
on all items of manufacture except a few. 
This will again lead to more inflation. Thus 
we find that the deficit budget for the year 
1988-89 and for the year 1989-90 would 
bring galloping inflation. 

Again. the Government has raised 
administered prices of essential commodi-
ties such as coal. power from where the 
government anticipated to get Rs. 400 
crores for the ensuing year. Again. the 
change in railway for eight rate would being 
As. 876 crores and the total additional reve-
nue would be As. 1276 crores. Thus it is a 
prebudget imposition on the poor people, 
common people. That is why our Finance ~ 
Minister could come with a budget with low 
rate of taxation. Is it not a pupulist budget? It 
is not a gimmick? 

Again, for employment the Government 
have introduced a scheme known as the 
Jawaharlal Nehru Rozgar Yojana. Prior to 
that many other schemes have been intro-
duced for employment, and for the Nehru 
Rozgar Yojana the Government have allo-
cated Rs. 500 crores. But for the last four 
decades what we have seen is that not less 
than As. 40,000 crores have been spent for 
rural uphftment. But where is the upliftment? 
Even today what we find from the papers is 
that there are more than 38 per cent of the 
people who are below the poverty level. That ' 
is the picture. Therefore, I doubt whether the 
Nehru Rozgar Yojana will remain as a slo-
gan as it happened in the case of 'Garibi 
Hatao' and 'Bekari Hatao'. which were also 
meant for the weaker sections of the society, 
whether it will be converted into a reality. The 
benefits of these schemes announced by 
the Government have gone to the promoters 
of the scheme but not to the poorer sections 
of the society. for whom they were meant. 
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The Government have also reduced the 
rate of income-tax on the first slab of the 
people. I do not understand what will be the 
benefit to those people in the face of mount-
ing rise in the prices of commodities. 

Again. the Government has announced 
that it has taken some steps to reduce the 
income-tax by removing the surcharge of 5 
percent which was imposed due to drought, 
immediately. But they have replaced it by a 
surcharge of 8 per cent on those whose 
income is above As. 50,000. The benefit of 
the lower rate of tax at the first stage is not 
available to the weaker sections. Otherwise. 
how can this be done? They propose to help 
the poorer sections but they are not getting 
anything. 

Sir, employment growth is linked with 
the expAnsion of industry and agricultun). 
But the Government did not touch th impor-
tant aspect of expanding th elastic market 
which is crucial for the growth of the econ-
omy and employment. The employment 
problem is there not due to any external 
emergency or explortation by those who are 
privileged to have employment but due to the 
mismanagement of the economy by the 
Government. Therefore, employment 
growth, industry and agriculture have failed 
to keep pace with the growing number of job 
seekers. 

I nowcometo my last point, the balance 
of payments position. From the Budget 
Speech we found that the Finance Minister is 
not serious about this matter. Today, in In-
dia, what we find is that India stands next to 
Argentina an Mexico in the matter of foreign 
debt. At the present moment India's foreign 
debt is reckoned at the rate of exchange, to 
be about As. 55000 crores. According to a 
Paris-based organisation India's foreign 
debt stands at As. 90000 crores. Whether it 
is correct or not, the Government alone 
knows. 

And then, our internal debt ;s about Rs .. 
i .31.000 creres. As far as payment of inter-
est is concerned, we have to spend 25 per 
caM of our total resources, of what we r9-

ceive as revenue. 

16.00 hr •. 

At present the total interest payment 
comes to about As. 14,150 crerss and to-
wards the end of the year, it will mount up to 
Rs. 17000 crores. Therefore, the payment of 
interest and repayment of loan would fall on 
our children and that would be realised by 
the imposition of heavy taxation. 

The Government should be very careful 
about the public sector because th public 
sector absorbs the bulk of national re-
sources. The public sector is partly respon-
sible for creating deficit finance and mora 
and more foreign loans. Therefore, the 
Government should take steps to improve 
the productivity fo the public sector. There 
again the Government should not stress 
only upon export to increase the foreign 
currency. The Government should also 
learn how to live within its own means. 

With these words, I conclude my 
speech. 

SHRI P. A. ANTONY (Trichur): Sir, f rise 
to support the Budget. 

The hon. Finance Minister deserves 
compliments for the various budgetary 
measures that he has suggested, aimed at 
achieving growth and self-reliance. This 
Budget is an important step forward in the 
direction of economic growth and social 
justice. The Congress party has always 
stood with the poor and downtrodden in this 
country and always striven to secure them 
social and economic justice. The schemes 
of developmental efforts and taxation pro-
posals fully refler+ this concern of the Gov-
ernment and the ~ngress party. 

Any Finance Minister in this country 
cannot do without resorting to taxation. But 
the main point is which section of the popu-
lation is being burdened by the new tax ... 
Can they afford to bear the incr._ in 
taxes? Looking at the Budget from this point 
of view, I have no hesitation to say that it is 
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the richer sections of the society which will 
bear the burden of the new tax proposals. 
Essential commodities like edible oil, petra-
IGum products, etc. have been totally ex-
empted from the excise duties. The scheme 
behind it is to control the prices of essential 
items. control the deficit and at the same 
time find resources for meeting the Plan 
requirements. I must say that the Finance 
Minister has succeeded in it. Look at the 
estimate of excise and customs receipts for 
1989-90. Excise receipt will go up to Rs. 
22702 crores from Rs. 18548 crores in 1988-
89 and the customs receipt will go upto Rs. 
17880 crores from Rs. 15812 crores in 1988-
89. When the central plan outlay has been 
raised by twenty per cent, this level of re-
source mobilisation is very necessary. But 
while dOing so, the Finance Minister has not 
taxed the poor. 

Another important feature of the Budget 
is that the defici1 has been contained at the 
level of As. 7337 crores. Last year also, defi-
cit has increased only by Rs.456 crores over 
the original estimate. We must remember 
that heavy financial commitment due to the 
drought and other natural calamities had to 
be made last year. Then our commitment in 
Shri Lanka also costs us In terms of money. 
In spi1e of thIS budget, the budget deficit has 
been kept under control. ThiS has been 
possible due to magnificent Improvement In 
the economy. The performance of agricul-
ture was stupendous with a twenty per cent 
growth over the previous year. 

16.04 hrs. 

[SHRI ZAINUL BASHER in the Chai~ 

Industrial production has Increased by 
nine per cent. Export has Increased by about 
twenty five per cent. All this was possible 
because of the realistIC policies of the Gov-
emment. Increased investment in the agri-
cultural sector and various Incentives to 
farmers helped in raising production to a 
record laval. Liberalisation in the industrial 
policy led to greater growth in the expansion 

of industries as well as production. 

The Finance Minister has quite natu-
rally drawn our attention to two major areas 
of concern. These are unemployment and _ 
price rise. The most important feature of this 
Budget is its emphasis on employment. The 
Minister has promised to give employment 
to one member in each family in the 120 
selected districts in the country. This is a 
major attempt being made by the Govern-
ment to remove unemployment. The Eco-
nomic Survey has pointed out that although 
the organised sector has grown, the employ-
ment has remained stagnant. This is a mat-
ter of high concern. The Government should 
look into this problem seriously. A" of us 
know that private sector in our country is run 
on public money. It is the money of the 
ordinary people. When the society's money 
is used by this sector, naturally there should 
be a gUr.lrantee of the generation of employ-
ment. I hope, the Government will take suit-
able steps In this direction. 

Price rise is a major factor which upsets 
all calculations. This is responsible for the 
increase in defiCIt. Since 1 9aO the deiicit has 
increased alarmingly. The situation in our 
country IS such that even when there is 
production, the prices keep riSIng. There is 
no effective control over the prices even 
now. The fair price shops, the cooperative 
stores, etc. do not re;)ch out to every part of 
the country. I feel that our strategy in control-
ling prices has not met with much success. 
Price rise on one hand erodes the purchas-
ing power of the people and on the other 
hand, increases the black money. With the 
decline in purchasing power, people find it 
difficult to meet their requirements with the 
same income. It is the middleman, the 
wholesaler, who benefits by all this. If you 
look at the prices of vegetables, fruits, vege-
table oils, sugar and so on, you will find that 
the prices of these items have increased so 
much during the last three years. In the case 
of vegetables and fruits, normally When 
there is a good production, prices come 
down because these are perishable items. 
But now prices are not coming down be-
cause these are kept in cold storage and 
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released into market bit by bit. The wholesal-
ers go to the farmers, buy these items at a 
very cheap rate and keep it in cold storage. 
They do not release these items in the mar· 
ket. By releasing it bit by bit they make huge 
profits. The producer as well as the con-
sumer gets cheated, It is high time that a 
different strategy is evolved to control prices 
because all plan calculations ultimately 
depend on price stability, 

Having said this, I am moving on to 
some of the problems of my State of Kerala. 
The most serious problem of my State is the 
problem of unemployment of the educated 
persons. There are 30 lakh of educated 
youths who are unemployed today. Kerala 
has the highest rate of literacy, particularly 
my town, Trichur where the literacy percent-
age is 92.8 per cent. Naturally when the 
people of Kerala are more literate, the prob-
lem of unemployment will be more acute. 
According to the statistics, the percentage of 
central investment in Kerala has been com-
ing down over the years. That is why this 
problem of unemployment has become very 
serious. So, I have to make a request that 
when the Government is formulating new 
schemes for generating employment, Ker-
ala should be given top priority, Similarly, job 
opportunities in the Gulf countries have 
declined and a large number of our people 
are coming back. In their case the question 
of rehabilitation is necessary and the Gov-
ernment should take up some schemes to 
get them rehabilitated. After all, they have 
earned a lot of foreign exchange for the 
growth of the entire country. 

Another important point to which I want 
to draw the attention of the Minister is about 
the new immigration rule which is coming in 
the way of the people oAttinn emolovment in 
the Gulf countries. Representation has been 
made urging the Government to withdraw 
this new rule, If we are not able to give jobs 
to the unemployed people, why do we pre-
vent them from going outside and getting 
some employment there and earn foreign 
exchange? 

I thank the Government for the sanction 

of a thermal power plant in KeraJa. ProposaJs 
for the expansion of certain old industrial 
units like FACT ar pending before the Gov-
ernment. This should be taken up. 

I request the Governme'nt to set up 
major undertaking of the railways or defence 
production unit in Kerala in the Eighth Plan 
so that some of the uneducated people can 
be absorbed. With these words, I support the 
Budget. 

[ Translation] 

SHRI SHANKAR LAL (Pali): Mr. Chair-
man, Sir, the Budget presented in the House 
by the hon.Minister of Finance is a socialistic 
Budget, a Budget for removing poverty. for 
providing employment to un-employed, for 
increasing agricultural production and in-
dustrial development. 

Today, a number of programmes are 
being launched in the country under the 
leadership of Shri Rajiv Gandhi to solve the 
employment problem and for eradication of 
poverty. The Central Government will bear 
75% of the expenditure to be incurred on 
National Aural Employment Programme 
and Rural Landless Employment Guaran-
tee Programme. This will help development 
in villages, One member in each family 
would be provided employment under the 
scheme of eradIcating poverty and providing 
employment under the Jawaharlal Nehru 
Employment Scheme and 120 districts have 
been identified under this scheme. A sum to 
the extent of Rs. 500 crores will be spent on 
all these schemes. In fact it is a commend-
able programme. In all a sum of As. 1711 
crores ha~ been provided for the employ-
ment programmes. 

The question of distributing sarees free 
of cost to destitute women has also be taken 
up. The Child Development Programme will 
be extended to 500 more blocks in addition 
to 1700 blocks. Apart from this an amount of 
Rs, 9500 crores has been earmarked for 
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social service such a assistance in the form 
of fertiliser and clothes under rural develop-
ment. " is also a commendable step. Not 
only that, our hon. Finance Minister has paid 
special attention towards States in thi" 
Budget. Itis a special feature as it has be(jl) 
provided In the Budget that i" pla~e ot 70 
percent assistance being made available to 
States in respect of foreign aided projects 
maant for anti-poverty and social serv:ces 
programmes. now 100 percem Ct:mtral :::"JS· 

sistance will be made available ThlC) wi!! 
provide great relief to them. 

The Central Government enjoys the 
power to levy royalty on minerals In t~!e 

States because the royalty can be incre.Jsed 
by amending the Central Act. There arC' 
many States where royalty on mlneral~ 

should be increased. The money received 
from increased royalty should be given tc 
States. The Act provides for the revision 01 
royalty after every 4 years, but the revision IS 

not done in time. I would, therefore, suggest 
that the States should be made viable by 
getting the Act amended. The income of the 
State Governments should be raised 
through mineral royalty. Suitable amend-
ments may be made in the Act. 

Mr. Chairman, Sir, there is no mention 
of subsidy scheme for backward areas in the 
Budget. It is not clear whether this scheme IS 

still applicable to backward areas or not. I 
would like to request the hon Minister to 
clarify this point. This scheme must be imple-
mented in the last year of the Seventh Five 
Year Plan so that the backward States like 
Rajasthan and others could avail of this 
scheme and make progress. 

Mr. Chairman, Sir, the Government 
spent crores of rupees last year on various 
works as famine relief measures. Most of 
these works remain incomplete. If these 

works are not completed, the money in-
vested on them will go waste. Money to the 
tune of not in lakhs but in crores has already 
been spent on ponds, irrigation schemes 
and several other utility works and if these 
worhs are not completed before the com-
mencement of next rainy season, part of the 
worK already con1pl~ted will become use-
le'SC'~. I would, therefor.:J, like to request the 
CAmr al Government to collect information 
f: fJm every State as to the amount spent on 
these works and what are the useful works 
which remain incomplete and which works, 
on completion, will improve the economic 
condition of H·,e ~)tates concerned, provide 
e"'lflloyment to the people, remove poverty 
anel raise pro("\lh.·tion and the works on which 
thE' money will be go waste if these are not 
cOlllpieteo. It IS necessary to make provision 
for these works in the Budget. 

I would also like to submit that our non. 
MlnlS1er of FInance has followed socialistic 
polICY in the Budget. The taxes which have 
been Imposed have to been imposed on the 
poor. No tax has been Imposed on essential 
commodities consumed by commonman. 
The commonman has welcomed the Budget 
because no tax has been imposed on essen-
t:al commodities like kerosene, diesel, motor 
spirit etc On the other hand tax has been 
imposed on Cigarette, liquor and I welcome 
this step. Similarly more taxes have been 
imposed on imported luxury goods with a 
view to save the people from wasteful 
spending. These goods should actually 
have been taxed and that is what has been 

.done in the Budget. The hon. Minister has 
provided relief in m)lk powder and Khadi and 
Village Industries Sector. The freedom fight-
ers have been honoured by increasing their 
pension. They struggled for the independ-
ence of the country, so it is also a right step. 
The Industries have been given some con-
cession for the rehabilitation of phy cally 
handicapped persons. In this way the 
Budget deficit of Rs. 7337 crores is not a big 
deficit. 
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I would like to make one more submis-
sion. There is no doubt that the hone Minister 
has followed a socialistic pattern. The pro· 
posal to set up a housing bank for housing 
scheme is also is welcome step. With regard 
to the National Housing Policy he has stated 
that Bima Niwas Yojana and Home Loan 
Account Scheme has been proposed in the 
Budget. In this connection I would like to 
inform the hone Minister of Finance that this 
would not serve any purpose. The Govern-
ment propose to extend loan to that person 
who possess a plot upto 40 square metres 
and deposits As. 30 per months for 5 years. 
How far it ids justified? There are lakhs of 
people in our country who have no roof 
above their heads and live on the roads, in 
slums, footpaths etc. In big cities people live 
near drains. The Government will have to 
undertake a major plan for providing houses 
to the teeming millions. The Government 
should so arrange that homeless people, 
whoever they may be, must get a place of 
shelter. It is not a good thing that the voters 
of our country who are the bonafide citizens 
should sleep on footpaths and remain naked 
and face starvation. I would like to submit to 
the hone Minister that the hOUSing schemes 
prepared by the Government are good, but 
at the same time the Government will have to 
prepare housing scheme for these people 
also. 

Similarly, a good step has been taken 
fC',.the development of industry. Cement and 
aluminium have been decontrolled. It is also 
a welcome step. A provision at Rs:20 crores 
has been made for 61 growth centres under 
the Growth Centre Scheme in backward 
areas. I do agree that it is a commendable 
step. But Rs. 20 crores will not serve that 
purpo~e. Amount for these growth centres 
will have to be increased. When the Govern-
ment want industrial development in back-
W81v areas, develop villages in rural areas, 
develop small and cottage industries, then 
this amount of Rs. 20 crores is too meagre to 
meet the requirement of the whole country. 

This amount should be increased. 

Similarly, I also want to request you that 
you should pay attention to the sick mills a8 
well. The big industrialist pay little attention 
towards the welfare of the workers. The 
policy of our Congress Party is oriented 
towards protecting the interests of the work-
ers and in order to do so there should be 
some sort of control overthe industrialists. In 
this connection, I want to drawyour attention 
towards my constituency also. Maharaja 
Umed Mill in my constituency has been lying 
closed for the last 65 days. The manage-
ment is responsible for its closure and this \ 
matter is subjudice in a Tribunal. Still they 
have closed the mill and the workers have 
been rendered jobless. I want to submit that 
if the States do not take any action under the 
Industrial Disputes Act, which is a Central 
Act, the Central Government should inter-
vene in the matter. As the Congress Govern-
ment at the Centre is committed to the cause 
of farmers and to the poor, so in a situation 
like this in which 5 thousand workers have 
been rendered jobless and the State Gov-
ernment is also not taking any initiative, the 
Government of India should take action in 
this matter under sections 30 and 1 O-K of the 
Industrial Disputes Act. I hope that Central 
Government will pay attention to this. 

The Government has taken a very good 
step in simplifYing the pension procedures 
but the retired persons are st,II facing a lot of 
inconvenience in reimbursement of medical 
bills and availing of medical facilities avail-
able forthem, I, therefore, request that along 
with increasing the pension amount, some 
streamlining have to be made in this matter 
as well. Without going into details, I would 
also like to make yet another point that the 
hon. Minister of Finance has kept the recom-
mendations of the 9th Finance Commission 
in mind and an amount of Rs. 612 crores are 
being extended to the States under it as an 
additional grants. I appreciate your efforts of 
strengthening the financial position of the 
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States. However, I would also like to submit 
that the amount allocated for the welfare of 
the poor for different schemes by the Centre 
do no reach them. The schemes meant for 
the poor are implemented properly. There-
fore, our hone Prime Minister has envisaged 
that these schemes should be implemented 
by the District Administration and the Pan-
chayati Raj so that corruption by the middle-
men is eliminated and the funds reach the 
beneficiaries. This is a very good step but it 
is unfortunate that the Government of oppo-
sition parties in the States are not coopera-
tive in this matter. Hon. Shri Rajiv Gandhi 
convened a Panchayati Raj conference but 
the States ruled by them did not send their 
representatives. 

We want to strengthen our democracy 
and we want it to strengthen at the grass-
roots level but it is most regrettable that the 
opposition is not cooperating in this matter. 
I want to congratulate hone Shn S.B. Chavan 
for presenting a socialistiC and a balanced 
Budget for the final year of the Seventh Five 
Year Plan. 

Laudable work has been done In the 
agricultural sector. Rs. 5,173 crores have 
been earmarked for agnculture and Rs. 4 
thousand crores have been allocated tor 
loans to farmers which is 17 to 18 percent 
increase over last year. It IS also laudable 
that the Interest rate on loans ranging from 
Rs. 15 to 25 thousand extended to the culti-
vators has been reduced by 2 percent. It was 
14 percent earlier but now it has been re-
duced to 12 percent. Similarly a new Depart-
ment was created In 1988 to boost Food 
Processing Industries. It is a work of vast 
magnnude. The agricultural wa!ite materi-
als, wh;ch go in waste, will be utilised In these 
units. h is a radical step and I thank you for 
it. 

FinaUy I I want to submit that the pro-

posal of providing employment to maximum 
number of people made in the Budget Is 
right. Our target is to establish a socialistic 
society and in order to do so we need funds 
for removing poverty and for which ceiling 
has to be imposed on the cap~alists. There 
are 17 or 18 large industrial houses in the 
country who are billionaire and 
therefore,unless a ceiling is imposed on 
individual property, this work will not be 
completed. The extent of property which an 
individual can have should be fixed. This is 
not desirable that on the one hand a vast 
majority of people are living in abrupt pov-
erty, on the other a few privileged are having 
properties worth millions of rupees. The 
ceiling on property will have to be imposed. 
I think that one day, the Government Will 
have to levy taxes on capitalists to mobilise 
resources to spend It for the welfare of the 
poor. I am very happy about the fact that 
under the leadership of Hon. Shri Rajiv 
Gandhi we are moving towards socialism. 

With these words, I conclude and sup-
port thiS Budget. 

[English] 

SHRI SHANT ARAM NAIK (Panaji): Mr. 
Chairman, Sir, in fact, In the course of my 
speech on the last Budgl:3t, I had said this. To 
Judge a budget, I have got one criterion, 
which is a very secret criterion. Whenever 
Budget is presented, then I go through the 
newspapers and subseqently I try to find out, 
what Mr Palklvala has to say on the Budget. 
When I find that Mr. Palkhivala has critic:sed 
the Budget then I come to the conclusion that 
thiS must be a good Budget for the people of 
India. ThiS IS my own standard of Judging the 
BUdget, because I do not know the intrica-
cies of all the economic aspects of the 
Budget. But thiS is the first conclusion I arrive 
at when Palkhlvala makes the statement. 

In fact, he IS an intellectual of this coun-
try. But it is very sad that after a Budget is 
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presented, he holds a show of misinforma-
tion, as he held in Bombay. Subsequently, 
he held another show in New Delhi and 
consistently he gives misinformation to the 
people who come to listen to him as an 
intellectual. This is very sad. It is not that he 
is not an intellectual. He is one of the intellec-
tual persons of this country. But some-how 
he utilises his knowledge for this purpose. 
He is telling everybody today that we are 
going to become bankrupt, the country is 
going to dogs and we are going to become 
insolvent. But the common man sees how in 
the last 40 years, we have come up. If what 
Shri Palkhivala says has been correct, this 
picture of this country, we would not have 
been able to see. It is also a fact. Maybe that 
we have erred In many fields. But, Intellectu-
als of this country go on mIsInformIng the 
people. One of his statements says that the 
biggest sick industry in the country is the 
Gov&rnment of IndIa. ThiS IS the sort of 
statement he has made. So, th,s is the type 
of misinformation that an economist, a law-
yer and an Intellectual makes. Some of the 
middle-class people may get conVinced and 
are getting conVinced somehow. It IS sad. 

But then immediately after the Budget, 
it is not sufficient that whenever Finance 
MinIster goes to some places, he tries to 
show the qualities of the Budget but I feel that 
we should also have a direct contact with the 
masses in the sense that at least at four or 
five big places In the country. we should also 
address people in lakhs and analyse our 
Budget in front of them. If there are any 
dements. them we should tell them that 
these are the measures which we have 
taken. If we have got some taxation meas-
ures, we have to tell the people with confi-
dence that because these resources are 
needed in this area that we have had to 
impose these taxes. About other misunder-
standings which are made by news papers 
and intellectuals like Mr. Palkhivala. I think. 
we should clear them in future. 

Secondly. when we speak on Budget. 
we refer to the boycott of the Opposition 
parties when the Finance Minister was pre-
senting the Budget. The boycott was made 
by the Opposition parties when they did not 
attend the House when the Budget was 
presented by the Finance Minister. 

Now, Mr. Madhav Reddiji, you have 
participated very nicely and you have ex-
pressed yourself. But, it would have been 
very nice and courteous If you had remained 
when the Finance Minister was addressing 
the House or presenting the Budget. It is not 
a questIon of Finance Minister or Govern-
ment of India. We belong to this House. 
Because you have not liked the statement of 
Prime Minister on certain matters, you have 
got your ways of opposing the Prime Minister 
or putting your pOint of view but just boycott-
ing us on a solemn occasion as presentation 
of Budget where problems of millions of 
people are proposed to be solved and solu-
tions are sought to be found, when this 
document is presented, I think, it is very 
erroneous on the part of the OpPOSition to 
boycott the presentation of the Budget by 
the Finance Minister. 

You must be aware that In the last four-
years-I am a Member of Parliament for the 
last four years; I do not know what was the 
position; previously. I have gone through the 
Rules Book-in fact, there is no parliamen-
tary party except the Indian National Con-
gress. I do not think Telugu Desam is a 
Group. Of course, you were earlier a Group 
because you consisted of 30 Members. But 
when one of your Members resigned. you 
ceased to be a Parliamentary Group even. 
As far as the Oppos~ion is concerned, there 
is not even a parliamentary Group, not to talk 
of a parliamentary party. But. yet, it must be 
seen, that Hon. Speaker and the Leader of 
the Party I have always given respect which 
is due to a Parliamentary Party when any 
Parliamentary Party does not exist there. 
When such a respect and consideration has 
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been shown to the Opposition Members. I 
think this aspect ought to have been consid-
ered whenever such occasions arise. Earlier 
also, I may point out that on no occasion 
whenever good Bills were presented. the 
Opposition had ever cooperated with the 
Government. All such Bills were presented 
in the House as a measure of curbing terror-
ism and in respect of other such aspects. But 
the Opposition had always criticised such 
measures despite the fact that those Bills 
which the Government enacted were re-
quired in the present circumstances of the 
case. So, it is very sad that the Opposition 
parties are not playing their role which, in 
fact. they are supposed to play in a parlia-
mentary democracy. 

Sir. in this Budget, the Jawaharlal 
Nehru Rozgar Yojana was presented. The 
Opposition could have made it very clear 
that in principle they accepted this Yojana 
because that is a measure aimed at eradi-
cating unemployment. But most of the Op-
position Members who have spoken have 
attacked the programme like anything. 

SHRI C. MADHAV REDDI: I would like 
to make the record clear that we supported 
this scheme. Please don't say that we have 
not supported it. I have supported many 
schemes. 

SHRI SHANTARAM NAIK: This is the 
thing which is required. In fact, they could 
say, in principle, they support it; but it must 
be seen that it is implemented properly, that 
the amount IS not wasted to which we also 
agree. But to criticise a measure outright-
even a beneficial measure is not a heatthy 
sign. It cannot be said as a healthy criticism 
of any policy or programme of the Govern-
ment. 

Sir, I will not go into the details of the 
schemes. But one thing I would like to say 

very specifically. Sometimes back our Prime 
Minister had stated that whenever we want 
to give one rupee, for instance, to a villager 
or to a citizen, then we have to spend As. six 
for the purpose i.e. five rupees is spent on 
the administfation and other paraphernalia. 
This wastage has to be stopped. If the bene-
fits of our Budget have to go to the poor in 
totality or in substantial part because Itotal-
ity' is very difficult to reach, then we have to 
find ways and means to curb the wastage in 
the route through which this money has been 
channelised. How to curb this wastage is the 
moot point. Of course, it is not that easy to 
curb this. In the administration or in other 
places, everywhere we have to curb this 
aspect. If this aspect is curbed, then our 
Budget would automatically multiply in the 
sense that supposing we are spending Rs. 
100 crores, automatically the investment will 
multiply because we will be controlling wast-
age here and there. So, a tot of benefits can 
be derived in case the wastage is stopped. 

Sir, one of the ways of curbing wastage 
is to control, according to me, corruption 
which goes on at all levels right from the 
higher bureaucratic level to the lower level of 
tahsildar etc. We have to admit the fact that 
at many places this practice is existing. It is 
not that all the people are corrupt. not every 
tahsildar is corrupt, every Collector is cor-
rupt. But wherever it is existing, it should be 
curbed. It is not that difficult. We sometimes 
say that it is very difficult to curb the corrupt 
elements at the lower levels. It is not so. 
Once we establish a machinery, it is very 
easy to curb corruption. We know that under 
the Prevention of Corruption Act, there are 
two methods of finding this thing-one is 
catching hold of a person accepting bribe 
red-handed which is perhaps difficult and 
the other is to assess the income of a person 
whether it is in proportion to his income. atc. 
Section 5 of the Act is there. This Section is 
never invoked particularly. If that Section is 
invoked. in many places we can curb the 
corrupt elements. 
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Another aspect which Is linked with this 
is that whenever we sea the assessment of 
the implementation of the 20 Point Pro-
gramme, the figures basically available with 
us are the one given by the State Govern-
ments mentioning point by point about the 
targets and the amount spent. And we as-
sess the implementation on the basis of 
these figures. I doubt whether we have any 
efficient, independent machinery to assess 
the implementation of 20 Point Programme. 
That we have to do as most of these pro-
grammes will fall underone orthe other point 
of the 20 Point Programme. In case we want 
to assess the implementation of the 20 Point 
Programme in a systematic manner, then 
we have to have a machinery which will 
assess the targets in real terms. That will 
also help us to analyse our achievements. 

Another aspect which I would like to 
stress is about the housing bank. As per the 
report recently submitted by Mr. Charles 
Correa on National Commission on Urban-
Isation, an emphasis has been laid on the 
establishment of the housing bank. But the 
Government has already established the 
housing bank and Government lays lot of 
stress on thiS. But the question is, as a result 
of some of the provisions in the Budget, 
prices of steel etc., WIll Increase. Now at a 
time, when housing bank has started func-
tioning and at this time when schemes are 
being chalked out for the purpose of building 
houses for poor and weaker sections who 
approach the bank, at this time, if price of 
constructIon material namely, steel gets 
increased, there will be a bit of contradiction 
In this. Therefore, kindly see whether some-
thing can be done for the purpose of provid-
ing cheap material to the weaker sections of 
Society who approach housing bank for the 
purpose of loan. 

Another asped with reference to 20 
Point Programme which I would like to stress 
is the implementation of land reforms which 
is a vital point in the 20 Point Programme. 

Various points of the 20 point Programme 
have been implemented by States and the 
Central Government-some unsuoessfully 
and some at a lesser degree but-by and 
large, satisfactorily. But as far as land re-
forms are concerned, it has remained prac-
tically unattended to for the last four or five 
years. That is becabSe the Government 
says: "what can we do. Most of the cases of 
the States are pending in the High Courts or 
in the Supreme Court." In that regard, I had 
given a suggestion that we should not be 
complacent in this matter. Although cases 
are pending in the High Courts, let us, 
through our Attorney General, make an 
application to the court saying that the land 
reform cases should be given top priority and 
they should be disposed of Within one year. 
By that speed, if these cases are decided, 
wherever tenants suffer, we can issue nec-
essary ordinances to give them the benefit 
and to make them the owners of land. So, in 
a period of one year, we can implement this 
land reforms totally. Tt.ere will be no prob-
lem. At the most, it may take one year more. 
So, let us not be complacent on this aspect 
just because the cases are pending. 

Another vital aspect is that of individual 
Income. Everyone before the presentation of 
tho Budget had hoped-I do not know how 
the hope came-that this slab of As. 18,000 
would be increased to As. 25,000 for pur-
pose of non-taxation. This was the hope of 
the middle class. Today, an amount of Rs. 
25,000 is nothing. You have, as a measure 
of small gesture, reduced the tax on this slab 
only by five per cent. I would humbly request 
you to consider th,s aspect In the interest of 
the large sections of middle class people and 
total exemption be given up to As. 25,000. 

Another aspect I would like to stress is 
regarding consumer protection. No doubt, 
Opposition would say that the Budget is 
inflationary and this will increase inflation. 
But one thing ;s sure; we have to implement 
the Consumer Protection Act. the Essential 
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Commodities Act and the Prevention of 
Food Adulteration Act strictly so that any 
artificial increase in prices on account of 
hoarding or otherwise are curbed. tf there is 
small inflationary aspect in the Budget which 
is out of hand, that is adifferent thing. But any 
increase out of these artificial measures can 
be curbed provided these three Acts are 
implemented. 

Another aspect which I would like to 
stress is with respect to a local demand. It is 
the normal practice while we discuss the 
General Budget that we make some local 
demands. I also would like to make one local 
demand which is very strong. After we be-
came a State, we are now standing on our 
own 1eet. For some years any State which is 
newly born has to be included in the special 
category for the purpose of finances. The 
north-eastern States are all Included: Son-
tosh Mohan Devjl is very happy. Whether it 
is north-eastern States or States in other 
areas, a newly born State, for a particular 
period, has to be included in the special 
category so that when it comes out as a 
State, within a period of five years, it would 
become self-sufficient. 

[ Trans/ation] 

SHRI RAM SAMUJHAWAN (Saidpur): 
Mr. Chairman, Sir, the 1989-90 Budget pre-
sented by the han. Minister of Finance is a 
very useful Budget for the country and the 
common man. If we could go through the 
Budggts of the past few years, we find that 
the currant Budget has been prepared keep-
ing in mind the interests of the common man, 
the poor and the people belonging to middle 
classes of the society for which he deserves 
to be congratulated. This Budget will provide 
relief to the common man. They will provide 
more opportunities of employment which will 
step up the development of the country. The 
pressure of inflation will be reduced which 

will benefit the people living below the pov-
erty line. The Government.has kept the inter-
ests of the weaker sections in mind from the 
very beginning but the funds earmarked for 
thetr welfare have not been actually spent for 
their welfare. If even 25 percent of that 
amount had reached to them, they would 
have been considerably benefited. we can 
cite the example of Indira Awas Yojna in this 
connection. During the past 3 years, houses 
were constructed for the weaker sections 
under this scheme. These houses were 
constructed at the cost of Rs. 6 thousand 
each. But in my constituency I I have seen 
that these houses are made of a very sub-
standard materials, for example mud in 
stead of cement and substandard bricks 
were used in their construction. With the 
result, they are not able to withstand even 
one downpour. Thereiore, it is not safe for 
the people to live in such houses. However, 
I will give an example where the implemen-
tation of this scheme has been ideal. The 
manager of the Degree college in Jaunpur 
District had got houses constructed under 
this scheme at Chappa Village and these 
houses are of standard quality. Whatever 
funds were allocated for this purpose, were 
fully utilised. These house are well-con· 
structed and are very durable. Therefore 
while extending funds for schemes meant 
for the weaker sections, it has to be ensured 
that the middlemen do not devour those 
funds. Stnngent action should be taken 
against such persons. 

The Reservation Policy of the Govern-
ment is meant for the upliftment of the har-
ijans and other weaker sections of society. 
Under this policy, the Government wants 
that educated youths belonging to these 
classes should get protection in matters of 
employment but in reality it has been seen 
and about which I have no heshation to state 
that nepotism is practised here as well. In-
spite of being capable, the poor harijans are 
disqualified on one or the other pretext. If 
Government is truly interested in their 
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upliftment. Government should take steps 
not only to create lucrative job opportuntties 
in the villages itself but a system is required 
to be developed in which these poor people 
could be self-reliant by carrying their own 
profession. It has also been seen that the 
loans which are extended to the rural people 
through the banks for self-employment, do 
not reach them easily. Corruption is rampant 
in disbursement of loans. The poor people 
cannot receive any Government financial 
assistance without bribing bank managers 
or other concerned employees of the bank. 
In order to provide opportunities of self-
employment to the educated youths of the 
rural areas through banks, special attention 
has to be paid to the functioning of the banks. 
Many han. Members have made a mention 
about rampant corruption prevailing in the 
banks and attention of the House has been 
invited by them. Stringent measures have to 
be taken to do away with corruption prevail-
ing in the banks. 

I have been elected from the Said pur-
Gazipur constituency which is a reserved 
constituency. Three assembly seats failing 
under this constituency also come under 
reserved category. This proves that a sub-
stantial number of hariJans and adrvasis lIve 
in our area. My constItuency is a hariJan 
dominated area. I have saId it earlier and I 
want to reiterate that neither any large scale 
industry nor any small scale industry has 
been established in my area so far. On 
account of this the people of my constituency 
are migrating to big CitIes such as Calcutta 
and Bombay in search of livelihood. They 
take up menial jobs such as rickshaw pullers 
etc. in orderto support themselves. The land 
holdings of the people in my area are very 
small and the agnculturallabourers are paid 
very meagre wages. It is on account of this 
that they have to migrate to cities in search 
of jobs. In order to check the migration of 
rural population, the Government must set 
up a big industry in very Parliamentary con-
stltuency. My constituency forms part of 
territories of three districts because some 

parts of all the three districts are included in 
it. I would like to demand that the Govern-
ment should set up a large seal. industry in 
the Saidpur reserved constituency at the 
earliest. 

The summers are approaching. My 
constituency is situated between Gamtl and 
Ganga rivers. Water level is very low. As a 
result, a water scarcity is created during 
every summer season. I would like to ra-
quest that Central Govern ment should direct 
the State Governmment to make proper 
arrangements for drinking water supply in 
Saidpur constituency. Deep down 
handpumps should be bored so as to solve 
drinking water crisis. 

So far as agriculture is concemed. our 
country has made immense progr ... In the 
agricultural field and has attained .. If reII· 
ance which is known to everybody. The 
Government should make arrangementa to 
see that the agriculturallabourera, who are 
dependent on agriculture, g.tproper ...... 
At present, in villages they are do not geling 
proper wages. If they get proper ..... 
there, then. they need not migrate to the 
towns. It is good if the Government fixes 
minimum wages. I understand that Rs. 10-
12 has already been fixed as the minimum 
wages by the Government. If this is so, then 
the decision should be implemented so that 
those people may get wages according to 
the rates prescribed by the Govemment. 
The landlords do not pay reasonable wagee 
because the policy formulated by the Ocw-
ernment is not properly Implemented. 
Therefore, this need attention to be paid by 
the Government. 

Regarding the educated unempIDytId I 
have submitted that they .hould be given 
employment on ..... rvatlon bMIa.. They 
should be paid by the Government and 
absorbed in some,lobl. In this awgard there 
should be some Government agency which 
should give employment to the educated 
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youths because they neither possess any 
land nor do they get any opportunity to work. 
Moreover they also become somewhat le-
thargic after getting educated. Employment 
opportunities should be provided to all the 
harijana adivasis and the poor, so that they 
may lead a comfortable life. 

The Budget presented by the hon. Fi-
nance Minister d ... rvas appreciation. With 
the .. worda I heartily welcome and support 
this Budget. 

SHRI U. H. PATEL (Bulsar): Mr. Chair~ 
man. Sir, I support thil Budget. I welcome 
the tax proposals which has been brought 
with a view for the uplifting the people living 
below poverty line. I also congratulate the 
hon. Prime Minister and the hen. Finance 
Minister and request Shrr Chavan that he 
ahould be prepared to take even a higher 
leap. The hon. Prime MInister has aptly 
pointed out that the prime aim of the Budget 
proposals is to help the poor so that the ideal 
of social Justice may be achieved. Therefore, 
in order to bring these changes the rich class 
will have to pay these taxes. 

Mr. Chairman, Sir, even afterfortyyears 
of independence, 36 percent people are 
living below the poverty line. Why IS i~ so 
despite our best efforts? this is a matter of 
grave concern. Therefore, Shri Rajiv Gandhi 
toured the whole of India, he went into the 
huts of the poor people and found that they 
do not have even the basic necessities of 
lif •. Every provision is made from the Centre 
but the middlemen swindle it on the way. 
TheNfor. the process of planning has been 
...... from lower level. The hon. Prime 
....., deserves to be congratulated for 
thll. Unless the poverty atteviation pro-
gt'MWfte II Implemented in who. of the 
~. _ dream of complete independ-
... GM ,..., be reaIiMd and will r.main 
Incompl.te. 

Mr. Chairman, Sir, consumption of liq-
uor and use of narcotics is a matter of grave 
concern. The poor and the youth are falling 
prey to this evil. I feel that if this vicious circle 
goes on this way, our ambition of construct .. 
ing a new India and a new society will get 
shattered. Therefore, in order to provide 
protection against this evil, Government 
should enforce prohibition and take stringent 
steps in this direction. 

17.00 hrs. 

I am happy that a literacy campaign has 
been started for the illiterate and the old 
under the New Education Policy. I have 
written a letter to the han. Prime Minister in 
which I have explained that I want to be 
assocrated with this campaign. Prior to this, 
I have given education to 150 illiterate 
people upto third standard. There is nothing 

I like it if everyone gets associated with this 
campaign. In my opinion if an educated 
person teaches an illiterate person and can 
save a person from drinking habits, he earns 
virtue equivalent to that earned by visiting 68 
pilgrim places. 

I thank the farmers for the pains they 
have taken for making the country self-reli-
ant in the field of foodgrains production and 
the army personnel for the pains they have 
taken to guard the frontiers of the country. 
Whatever is done in these two fields in never 
sufficient and I would like to draw the atten~ 
tion of the hone Mtnisterthat maximum assis-
tance should be provided in these fields so 
that there is no problem in making the (X)un-
try self-reliant in defence and foodgrains. 

Measures should be taken for the de .. 
velopment of the hilly areas. New railway line 
should be laid in the hilly areal, in Gujarat. I 
have sent a request to the hone Railway 
Minister for laying a new l'IIIway line trom 
Nuil< to Bulsar. Th. Gov.rnment should 
consider this proposal, 80 that development 
may taken place in the hll are ... 
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The coastalUne in Gujarat Is very vast 
and the fishermen here have to suffer heavy 
10sS81 due to water logging. A wallahould be 
constructed there to save them from this 
problem and early steps should be also be 
taken to save them from such a disaster. 

The south Gujarat is known as the "King 
of Mangoes-. The hon. Minister also knows 
dill the mangoes grown there are sold in 
BornbIIy. This crop gets infested with pests 
and dIM_s. The pesticides and fertilizers 
for them are very expensive. Steps should 
be taken to solve the problem are to ensure 
that crop is sold at remunerative prices. We 
can also earn good foreign exchange from 
this crop. Therefore, there should be some 
agency for exporting mangoes to foreign 
countries. 

The mill in Sillimora is lying closed and 
the employees there are jobless. Arrange-
ments should be made to absorb them in 
some job so that they may earn their liveli-
hood. 

I would also like to draw the attention of 
the han. Minister to the Union Territory 
Dadra Nagar Haveli. When the people got 
free from portugese domination, we toured 
every village and saved the people from 
exploitation. It is regretting that inapite of the 
sufficient budget provisions by the Centr., 
the industrialists, the vested interests and 
the officers do not make proper use of the 
budgetary allocating and consequently the 
poor are deprived of these benefits. At pres-
ent the condition of the people there is get-
ting aven worse. The Central Government 
should keep a strict walth on the dev.'op-
ment works there. Strict atepa lhould be 
taken against people who are found guilty 
during the special Investigations. 

The industrialists and other people take 
away the land of the poor people and .ell to 
it on higher prices to be utilised for other 

bu8ine .. purposes. Ther. i. no far. dlstrlbu· 
tIon and the quota of essential commoditl .. 
given by the centra is misused. My submls-
lion IIthat at the soma proper time the UnIon 
Territories Dadr .. Nagar Haveli, Daman .... 
Diu ahould be merged with the adjoining 
_. WhId I mean to say is that the poor 
people Ihould be benefitted. It hal been 
... n that only a few people are enjDJtng 
thasa benefits. 

Now I would like to draw the attention of 
the hon. Minister to a very urtou • .matter. 
People indulging in smuggling and thefts 
etc. at the river bank should be heavily 
penalised. Smuggling is very active there. 
The Government will have to be vary cau-
tious in this regard. Those involved in such 
activities take themselves to be the virtual 
rulers there. The Government will have to 
take strict steps against them. The goods of 
those who are caught red-handed in such 
activities should be confiscated. People who 
are ruining the country should be aentencId 
to death. The Govemm.nt should glv. a 
serious thought to it. 

The 20 point programme m •• nt for the 
upllftment of the poor should be imp&. 
mented property. It i. also essential to con-
trol inflation. I know that the Govemment h .. 
wide powers and can take any .... at MY 
time vary easily. w ••• 8 prepared tDgfwyou 
full support in this regard. Whoev. is caught 
red·handed in corruption cue ahould be 
heavily penalised. lance again welcome the 
Budget. My submission i. that our hone 
Prime Minister should be empowered to get 
the programmes meant for the upIIftment of 
the poor implemented. 

SHRI RAM SINGH Y ADAV (AIwar): Mr. 
Chairman, Sir, lauppol1the 1889-80 8...-
presented by the hon. Minister. The 8...-
estimate. pr ... nted in the House bV tJw 
hone Finance Minister have been prepared 
by keeping In view the country's economic 
and devttlopment policy. 
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Thla 18 right that the prime requirement 
In the developing countries is to accelerate 
thl epeed of development and to provide 
relief to the poor, the ~xploitad and the 
people ignored sofar in the country. 

SIr, I would like to submit that in the 
JR •• '" Budget, the han. Minist,r has first of 
.. IncrMsed the plan outlay by 20 per cent 
under the planned expenditure. This is very 
~ In itseH. Accordingly the present 
planOUllay II As. 34,446 crores which is very 
much higher than the last year's Budget. 
DurIng the year 1988-89, this amount was 
Re. 28,715 ereres only. It is clear that there 
II an Increase of 20 per cent in this. This is a 
record in itself so far as country's economy is 
concerned. In the Seventh Five Year Plan it 
wu expected that this target will be 
Idtlwed at the rate of 5 per cent growth rate 
.,.,., year. However, our han. Finance 
..... has proved that out target is not 1 00 
percent but 115 per cent and we have even 
.awv.d this. 

Apart from this our expectation of the 
lltIII'IIgeincre8se in growth rate during the 
a..nth five Year Plan will. I feel. reach 29 
arlO per cent instead of 28 per cent. ThiS is 
lOt.::au8ethe Economic Survey presented 
by the hone Finance Minister last year 
showed the rate of G.D.P. as 9 per cent. 
Desptt_ the severe drought and famine in 
1988·87 and 1987-88, the rata of growth in 
our country h .. been 3.6 per cent which is in 
ttself an indication of the efficient economic 
system In our country. This also proves that 
under. the leadership of the Han. Prime 
Mini •• r Shrl ReIlY Gandhi, the Government 
andt" democ:ncy are enjoying stability and 
attwtgth. Slmllarty, the economic set up too 
II very Itn»ng Md no one can harm it in any --. 

I would like to add that the bigg" 
pn:JbIem in our country is that of unamploy-

mant.ln order to find out its solution, the hon. 
Minister has approved the 20 point pro-
gramme according to which we will be able 
to provide employment to 2.5 erore people 
within five years. This is so because under 
the 20 point programme 1.5 crore people wilt 
be benefitted with employment under the 
Integrated Rural Development Programma, 
nearly one crore people Will get employment 
under the Rural Landless Employment 
Guarantee Programme, TRYSEM and other 
schemes. You know that India is such a 
country among the developing n-ations 
where even after providing employment to 
2.5 crore people, nearly 6.5 or 7 crore people 
will be added in the next five years. The 
biggest issue before the han. Finance Minis-
ter is that he prepares certain schemes 
whether it be the annual plan or Five Year 
Plan, With a perspective scheme to absorb 
number of people, but it is happens always 
there are more people claiming the benefits 
underthat scheme than anticipated. I appre-
ciate his efforts to tackle this complex situ-
ation and thank him for higher provision 
made and giving concrete shape to the 
Jawaharlal Nehru Employment Scheme. An 
allocation of Rs. 1710 crores has been made 
for providing employment. This is a very bold 
and timely step. An amount of Rs. 13000 
crores has been allocated for defence, thus 
curtai1ing the defence expenditure by As. 
2,000 crores. This is indicative of his efforts 
to give a new direction to the country under 
the leadership of the Han. Prime Minister. 
Shri Rajiv Gandhi to create an atmosphere in 
the country, which is conducive to and help-
ful in removing unemployment, accelerate 
the growth rate and create infrastructure for 
supply of power. water to the farmers. 

17.13 hr •• 

(Wl DEPUTY SPEAKER in the Chailj 

I thank the Hon. Prime Minister for his 
~to have peace with China byviaiting 
that country and extending friendship. For a 
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long time there has not been exchange of 
views between the two countries in such a 
cordial atmosphere. He has taken a historic 
step and has defused the tension between 
the two countries. This is in itself a big 
singular achievement. Apart from its political 
impact, it is significant from the economic 
point of view also. It has its impad on the 
country's economy. This has enabled the 
hon. Minister of Finance to cut down the 
defence expenditure. It shows a sense of 
confidence displayed by our Han. Prime 
Minister. As the leader of the Asian region, 
he has made efforts to bring cordiality in our 
relations with China and Pakistan, which 
had hitherto not been very cordial. By cutting 
down the defence expenditure inthe Budget, 
he has proved his sincerity. I! is a proof that 
there is no difference In his profession and 
practice. He wants from the very core of his 
heart that there should be friendship, broth-
erhood and goodwill among the countries of 
the Allan region. Besides easing tension, all 
the countries should cut down their defence 
expenditure to some extent so that basic 
necessities of life such as food, cloth shelter, 
employment etc. can be provided to the 
people. For this purpose, this political step 
was very necessary and due importance is 
being atlached to thIS political step in our 
country. Besides, I would like to submit that 
while preparing the Budget, the hon. Minis-
ter of Finance had to face money difficulties 
and the biggest among them related to re-
payment of debt taken to crate infrastructure 
and meet our basic reqUirements for devel-
opment and to reduce the burden thereof. I 
thank the hon. Minister of Finance for his 
efforts to reduce the balance of payment. I 
would also like to submit that you should pay 
special attention to cut down the import bill. 
Being a very efficient administrator and an 
expert, you are quite capable of devising 
means to control it. It is the basic necessity 
for 8 Minister of Finance to strike a balance 
between exports and Imports in his exercise 
of giving. meaningful shape to the Budget. 
For achieving this balance, a policy is to be 

adopted under which imports are monitored 
on day to day and monthly basis. To control 
imports, you have to be a miser. Now-a-
days, the situation is totally dHferent about 
the imports made into the country. Countries 
IikeJapan, France, America etc. want to lure 
the developing countries in the Asian region 
to import their obsolete goods by offering 
various incentives, attractive gifts etc. in the 
form of debts or subsidies etc. Sometime 
back, I read in the newspapers and the hon. 
Minister of Finance is also aware of it that 
Japan wanted to advance some loan for the 
Indira Gandhi Canal. But at the same time, it 
wants us in turn to purchase its obsolete 
goods and thus increase its burden of debt 
on us. Care should be taken not to fall in such 
traps of foreign countries and take barest 
minimum amount of loan. Next I want to 
express my concern over our administrative 
expenditure. 

[English] 

PROF. N.G. RANGA (Guntur): Loans 
for developmental purposes are not bad. 

SHRI RAM SINGH YADAV: Vea Sir. 
They are not bad and I am not against them. 

[ Translation] 

Our expenditure on administration Is 
continuously increasing. Not only at the 
centre, but in States also this expenditure 
varies from 40 per cent to 45 per cent. Norms 
have been laid down by the Administrative 
reforms Committee to restrict itt025 percent 
only. It is for you to see as to how you can 
restrict it to this level. I thank the hon. Minis .. 
ter of finance for his thrust on three points in 
the Seventh Five Year Plan, viz. firstly in-
creases in production, secondly creation of 
more job opportunkies and thirdly providing 
foodgrainsto the countrymen. I thank)'DUfor 
the effective steps taken by you in ...... 
three directions. You had laid down • target 
that 17 per cent of totalloana and advances 
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by commercial banks during the year 1988 .. 
89 should be made to farmers. On going 
through the survey report, I find that this 
target has been fulfilled. This year you have 
increased it to 18 per cent. In this regard, I 
would like to give two suggestions. Firstly I it 
has been observed that while sanctioning 
loans to farmers for purchase of engine or 
electric motor, he is asked to purchase it 
from a particular firm. The State Govern· 
ments should be instructed to leave it to the 
discretion of the farmarto buy diesel engine 
or the electric motor with the loan provided 
by the banks from the dealers of his choice. 
Secondly, farmers should be provided loans 
on priority basis for installing tube wells or 
digging of wells for irrigation purposes. You 
have held the office of Chief Minister. You 
must be aware that earlier while gIving Tac .. 
cavi loanst the Revenue department used to 
identify the recipient farmers. Now there are 
no statistics available in the country to iden-
tify the people living below the poverty line. 
So IIugg8stthat a survey may be conducted 
throughout the country and this work may be 
entrusted to State Governments, who 
should be carry out an economic survey of 
each block to find out the number of families 
living below the poverty line. Statistics of 
such fernill.. should be prepared and 
placed at the headquarters of Panchayat 
Samlt. and Development blocks and Pan-
ehayat SamUII may be asked to file objec-
tion.1f any. within a month. Uptil now, no true 
identfflcatlon m the poor has been made. 
There i8 factionalism in election of every 
panchayat and the faction of the sarpanch 
includes hi. support.,. in the list although 
they may not be oth« wile qualified. So an 
economic survey should baconductad in the 
country. Thus the right person will get grants, 
loMa, houses under I.R.D.P. or from LI.C. 
or other agencies. Economic survey will be 
very helpful in implementing poverty eradi-
cation ptDgramm •• Efforts should be mad. 
to IncreMe the foreign exchange reserve. 

which had fallen to Rs. 5967 crores in Janu-
ary,1989. 

With these words, I support the Budget 
and thank you for giving me time to speak. 

SHRI BAPULAL MALAVIVA 
(Shajapur): Mr. Deputy Speaker, Sir, I thank 
you for giving me time to express my views 
and I whole-heartedly support the Budget 
presented by the hon. Minister of Finance. It 
is a well conceived and balanced Budget. 
There is a saying that cut your coat accord-
ing to your cloth. The hon. Minister of Fi-
nance has prepared a very good Budget 
tackling all the requirements with the limited 
resources available. It is a big achievement. 
It is a commendable Budget. 

There are four-five basic necessities in 
a human being's life. First is education, 
second is medicine, third is a house for living 
and fourth is clothing. In this Budget, the hon. 
Minister has made adequate provision for 
education. 

I am reminded of an interview held for 
the post to teacher in 1957. Even middle 
pass candidates were not available. But 
today under the Congress Government, 
thousands of educated Harijan and Adivasi 
boys are available. They are competing for 
Jobs. Thus, I feel that they will make mora 
progress in future by receiving education. 

There was also a time when the farmers 
and labourers approached the money lend: 
ers to know the contents of their letters. But 
thanks to the work done by this Government. 
today not only primary and middle schools 
but also Junior High Schools and High 
Schools have been opened in the villages. Is 
it not a sign of progress in the villages? If 
progress continues to be made in the field of 
education by educating the citizens includ-
ing villagers. through various facilities being 
given by the Government. I am sure, our 
country will achieve hundred percent literacy 
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So far as medicinas are concerned. 
the •• are very ._ntial tor lif •. Man suffers 
from various aliments in his life and it is very 
__ ntial to provide treatment for the .. ail-
ments. I am glad to note that the hone Minis-
ter of Finance has not imposed any tax on 
medicines. He realised that medicines 
should be available to the poor at cheap 
ratea. The han. Minister deserves our con-
gratulations for this. I am sure, this is creat-
ing a good environment among the poor. 

Shelter too is essential for man. In order 
to protect us from cold, heat and rain, it is 
essential that we should have a roof above 
our heads. Today we find that houses are 
being oonstruded for the poor in villages 
under the 20 point programme. It is a matter 
of pleasure that the people in village applaud 
the Congress Government and the Prime 
Minister, Shri Rajiv Gandhi for providing 
them shelters to live. 

Not only that, there was a time when 
there was no electricity in the villages. But 
today electricity connedions for one bulb 
have been provided even in the huts in the 
villages. They have to pay a nominal amount 
of one rupee or one rupee and twenty five 
palae. Forthi~ also the jhuggi dwellers praise 
the Prime Minister. They say that he pro-
vided houses and electricity connections to 
tham. The Government has supplied elec-
tricity to places where it was remotely pos-
sible to do 80. In this way, their requirement 
of alectrlclly h .. been fulfilled. So far as the 
quellion of unemployment is concemed, 
edUOlled people .... being given grants-in-
aid IndIDlnl to the extent of Rs. 35,000 to 
Ra. 40,000 and in .ome cases even upto Rs. 
1 lakh for the IOlution of unemployment 
problem in villages under the 20 point pro-
gramma and rural development schemes. 
This wlH help them start their own business 
Instead of looking for the jobs. Today. there 
aralakha of educated youngman who do not 

prefer to join .. rvice and instead chooIe to 
start their OWl. busin888. This Ia he-.,Ing 
thasa youngman to start thair own work or 
open their own small factories and make 
progrell attar completing their studie •• 

So far as the question of rural labourer 
is ooncerned, they are being given money 
and subsidy by the Government to start their 
own occupation, especially carpentry, 
blacksmiths work. waavl.,., etc. It Is also 
seen that people that people are leaving 
their ancestral profession and are taking to 
new professions. It is a matter of pleasure 
that impetus is being given to various occu-
pations in this manner. Had the Government 
not given incentives, advanced loans and 
provided funds, how was it possible that 
people made this much of progress. Tha,. 
are the achievements of the Congreas 
Government. If we look at the thing, In their 
right perspective, we shall find today that the 
poor people are making a good living, they 
gr. earning their livelihood. It Is a very nice 
thing for the poor. 

Not only that, lakhs of acres of land are 
being distributed among the poor under the 
20 point programme. A campaign for giving 
ownership rights was launched in Madhya 
Pradesh. There was a complaint that though 
people received lease deeds, yet they were 
not given actual possession of the land. For 
this, the Prime Minister, Shri Rajiv Gandhi 
issued directions to attend to thi$ work 
immediately. Accordingly, it was decided 
that If somebody did not vacate the land, he. 
will have to undergo imprisonment for 3 
years. In this way the distribution work was 
completed successfully and the poor bene-
fited in the process. 

Mr. Deputy Speaker, Sir, if you make a 
comparison between the achievements 
made in the Stat •• ruled e,y the Congress 
Party and tho .. ruled by the regional parties, 
you wm find that the Stat •• ruled by the 
Congress have made a lot of progr ... 
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whereas the states ruled by the non-Con-
gress Governments have not made any 
progress. I would, therefore, like to say that 
money released for a particular work should 
be utilised for that work only, the work should 
be undertaken and the benefits should reach 
the poor. I want that an enquiry should be 
held In the case of those states which do not 
make progress, so that the poor could be 
benefited. 

Finally, I would like to submit that schol-
arships given to Harijan and Adivasi stu-
dents for training in technical institutions In 
Delhi, Kanpur etc. are too meagre. The 
amount of this scholarship should be in-

creased so that these students could re-
ceived engineering education without any 
difficulty. 

I would like to make one more sugges-
tion. h is all right that the farmers should get 
remunerative prices for their produce. But at 
the same time it is also necessary that the 
poor should get coarse grains for their con-
sumption at cheap rates. Today, jowar sells 
at Rs. 15 per 5 kg. bajra Rs. 15 per 5 kg. and 
wheat Rs. 28 perS kg. I WOUld, therefore, like 
to request the hon. Minister of Finance to 
reconsider this issue. The poor should get 
coarse grains a,t subsidised rates. If re-
quired, necessary amendment may be 
made in the Budget and benefits provided to 
the poor. With a view to providing some relief 
to the farmers, the prices of inputs like fertil-
iser and seeds used by thom should be 
lowered, but the poor people should get 
foodgrains for their consumption at sub~ 
sidised rates. When members belonging to 
the opposition go to farmers, they tell them 
that they should gat remunerative prices for 
their produce and when they go to the poor 
people, that say that the poor should get 
foodgraina at subsidised rat8.. This will 
nether solve the problem of farmers nor the 
poor people. As such the Government 

should adopt aelear-cut policy with regard to 
prices payable to farmers for their produce 
and the rates at which foodgrains are to be 
supplied to poor people. The policy so for-
mulated should clearly providethatthefarm-
ers would get remunerative prices and 
foodgrains would be made available to the 
poor at subsidised rates. 

With these words I express my thanks to 
you for providing me time to speak. 

SHRI MOHO. AYUB KHAN (Udham-
pur): Mr. Deputy Speaker, Sir, I express my 
thanks to you for providing me an opportu-
nity to speak. I am very grateful to the hon. 
Minister of Finance and would like to con-
gratulate him for presenting such a nice 
Budget, which reflects the hopes and aspira-
tions of crores of people in this country. The 
hon. Minister has also proved that. Rajiv 
Gandhi's Government is for the poor and for 
those people who did not get any justice so 
far. The Budget is a good step in the right 
direction. 

While on the one hand, quantum of 
deficit has been brought down, on the other 
hand, inflation has been checked from rising 
further. At the same tim e the tempo of devel-
opment has been maintained A greater 
emphasis has been laid on the modernisa-
tion of industries and raising production. As 
several of the han. Members of the congress 
have already spelt out the salient features of 
this Budget, I would not like to delve into it 
any further. But I would like to say that more 
attention should be paid to speeding up 
schemes which are run in the Staten to 
provide employment and remove poverty. 
Emphasis should be laid on removing the 
shortcomings in these schemes. 

Not that only money is to be spent. It 
should also be ensured that money is prop-
erty utilised and, if necessary, the method of 
spending money should be changed. There 
should be proper monitoring so that funds 
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released from the Centre are properly and 
fully spent. India is a country of emrss of 
people and our Constitution guarantees 
equallr of opportunity to all citizens. During 
the last 40 years, there have bMn lOme 
inequalities at the regional as well as provin-
ciallevels. I would, therefore, like to request 
the hon. Minister of Finance to take stock of 
the situation and identify the States or re-
gions which are backward and see what 
effective steps could be taken to develop 
them. It should not be so that those which are 
already getting the assistance should con-
tinue to get more assistance and those 
which did not get at all should go empty-
handed. There is a need to set right the 
above state of affair. I would like to submit a 
few things about my state, Jammu and 
Kashmir. It has been granted special status 
by the Government, yet poverty in my state 
has not been eradicated. Unless the Gov-
ernment makes available necessary re-
sources to the state poverty Will continue. 
Other states, which enjoy special status in 
our country, are given 90 per cent grant and 
10 per cent loan, whereas in case of my state 
70 per cent loan and only 30 per cent grant. 
is provided. Whenever we request the 
Centre to end thiS discrimination, the Gov-
ernment says that this IS merely notional. 
Had it been notional, it would not have af-
fected our plan. As a result thereof, in the 
Sixth Five Year Plan, there was non-plan 
deficit of As. 215.24 crars, which rose to Rs. 
438 crore during the Seventh Five Year 
Plan. Due to this, out of an allocation of As. 
'400 crors made by the Government, 
Jammu and Kashmir got only As. 900 crore 
and there was a step up of 55 per cent only. 
This is not the position in the case of other 
states having special status. I would request 
that the Central Government should pay 
attention in this regard and treat Jammu and 
Kashmir at par with other states which enjoy 
special status. Again, my state does not get 
funds for the maintenance of capital assets. 
We were allocated Rs. 1400 crore d u ri ng the 
SevEmth Five Year Plan but Rs. 215 crora 

spent by us on maintenance, war. deducted 
from the Seventh Five Ve81 Plarl allocation. 
Therefore, how can Jammu and Kastwr* 
progress unless the Centre provides us the 
infrastrudure? The railway line in my state is 
upto Jammu only. Late Shrimati Indira 
Gandhi had announced in 1982 that the rei 
track would be extended upto Udhampur 
and this work would be completed by 1986. 
However, As. 13 erors only have been spent 
on it so far and thus I do not think that this is 
going to be completed even in the 21st 
century. Similarlv the state is lacking far 
behind in means of communication and 
transport. How can our state progress with-
out them and how can its economic back-
wardness be removed? The ptObIem of 
Srinagar airport should also be solved be-
cause we have been repaatedty detnMding 
to make it an international airport. butpmper 
attention is not being paid to ~. The _ur-
ance given in regard to Vayudoot is also not 
being fulfilled. Jammu and Kashmir is known 
for tourism in the whole world but proper 
attention is not being paid to promotion or 
Kashmir as a tourist destination at interna-
tional level. I have already appealed that 
Srinagar airport should be declared as an 
international airport so that chartered flQhtl 
could also operate from there and peop4e 
could be benefited. Tak. the 0888 of PubUc 
Sector on which the Centre has spent Rs. 1 
crores all over tM country. But our ahare In 
it is only 0.2 per cent. I am only quoting the 
figures supptied by you. Is ~ not injustice? 
Therefore. the Government should pay lit· 
tanton to all thesa thmgs. Our State h .. 
adequate resources, viz. Chenab. Jhelum, 
etc., to generate 20 thousand megawatt 
power. But k can be termad as irony of fate 
that the Environment Ministry has not given 
ctearance to our power projects. I agree that 
thera is. dire need to protect environment in 
the country but it should not take yaars to 
give dearal1C» to the schemes since meet-
ings the needs of ...... ay is far mona 
tmponant. It may be pleaded that you have 
sancboned the Bagatrar PrOj8Ct and the 
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Savalkol Project in our state. But factual 
position is that pre-constructio" work is 
going on for the last two years but negligible 
progress has been made because these are 
yet to be given ecological clearance, which is 
being delayed. Due to this all other works are 
sliding back. We are in dire need of energy 
but we are unable to exploit the potential 
although resources do exist. Tourism, crafts, 
export of dry fruits etc. should be promoted 
but no headway is made in this direction 
since there is only one life line, a sole road 
link between Jammu and Kashmir, which 
remains closed for 15 days at a stretch 
during the rainy season. How will the Gov-
el nment to justice to the people of the state? 
I am not prompted to say all this on account 
of electoral consideration but we should 
vlewthe Situation from patnotlc pOint of view. 
Jammu and Kashmir IS very much a part of 
India like other States and we should feel 
concerned and grieved if lakhs of people 
liVing there are in distress. Today the youth 
are being exploited there because they are 
unemployed. The secessionist forces and 
communal organisations are trying to mis-
lead the people. The Government should 
pay attention to this so that our country may 
succeed in achIeving uniform development. 
We find today that some places have made 
good progress while some others are lag-
ging far behind. We must pay serious 
thought to removing thIS Imbalance. 

CH. SUNDER SINGH {Phlllaur): Mr 
Deputy Speaker, Sir, I thank you for giving 
me an opportunIty to express my views 
because I never expected that my turn will 
come today. The Budget presented in the 
House IS well balanced and marveltous one 
and is good from the point of view of every-
body, whether industry or labour. If some of 
our areas are backward, I feel it is not the 
fault of the Government but of the represen-
tatives who are elected to the respectIve 
Legislative Assemblies During my tenure as 

the Labour Minister in Punjab-Punjab and 
Haryana were part of single Sta1e at that 
time-I met Pandit Jawaharlal Nehru and 
saw to it that land reforms were introduced 
there with the result that there is no native 
labour to be seen in the State today. All the 
labourers engaged there in road construc-
tion, rickshaw pulling, other such jobs in 
Chandigarh, etc. hail from Rajasthan or 
Bihar. Therefore, I do not hold the Govern-
ment responsible for this. We, the Members 
of Parliament and the M.L.As should jointly 
take up the cause of the developm ent of our 
areas and ensure that things move in the 
proper direction. If the representatives of the 
are sincere, every thing will be in order. The 
representatives should also fight for indus-
tries and other causes so that maximum 
allocation is secured from the Central Gov-
ernment. If you do not take it someone else 
will make use of it. If we sitting here go on 
complaining that we did not get this thing or 
that thing, it is not going to help. When the 
people have elected you to represent them, 
you shOUld fight for safeguardmg their nghts 
and make efforts to secure allocations from 
the Government. If we remain content and sit 
here nicely dressed up presuming that eve-
rything Will move in the right direction, it will 
not serve the purpose. 

There is not a single landless person in 
my constituency. I fought for the case of 
landless in Jallandhar, Haryana and Punjab 
smgle handedly and ensured allotment of 
land to each and every landless person by 
zealously pursuing the matter even at the 
level of Pandlt Jawaharlal Nehru. There is 
not a Single unemployed person there. 
Whatever shortcomings or grievances of 
harijans and adivasis are there, their repre-
sentatives are responsible for that. So far as 
Punjab is concerned, the problem of law and 
order is confined to 2 or 3 distrids only. We 
have to ring them up every night to enquire 
about their weHare. This state of affairs 
should be improved. Recently Shri Ray vis-
ited Patiala and everything was set right 
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within no time. Similar action should be 
taken to bring peace in Punjab at all places. 
Today there is no peace in Punjab. We pass 
restless nights worrying about the welfare of 
our friends and relatives in Punjab and read 
the newspaper early morning in the very first 
Instance to find out as to how many people 
were killed. The other day some one came 
from Amritsar, the first thing 1 asked him if 
every body was safe there. Such situation 
should be improved. 

So far as the 20 point programme is 
concerned, commendable work has been 
done. There is no doubt that excellent work 
has been done underthis programme. I must 
congratulate the hon. Minister for the bal-
anced Budget. There is no lacuna in this 
Budget. H at all there is any shortcoming 
anywhere the representatives of that area 
are responsible therefore. I can say this with 
my experience as Minister in Punjab Har-
Ijans themselves are be blamed. They let 
themselves get exploited. Their condition 
cannot be improved unless they make their 
own efforts. They will haveto take initiative in 
thiS regard. The measures taken by the 
Government cannot prove effective unless 
the labour themselves take revolutionary 
steps. There is no doubt that poor are ex-
ploited but they have to improve their condi-
tions themselves. 

An han. Member from Jammu-Kashmir 
has regretted that the Central Government 
provides inadequate allocation to that State. 
He should rather, compel the State Govern-
ment to provide more. MLA's and MP's of 
that State should exercise their joint 9ffo~ 
to get more allocation. The Central Govern-
ment have paid the due share. It is the duty 
of representatives of that area, now to accel-
erate their efforts for the increase in the 
allocation. I did the same thing in Punjab, as 
a result of which everyfamifyowns a piece of 
land today. Mahatma Gandhi had said that 
we should neither rest nor eat to our hearts 
fill till there is peace everywhere. We should 

continue our efforts tHI the basic necessities 
of lit. are provided to evefYl?OdY in our soci-
ety. So. I fael that the Budget presented in 
the House is very good. With these words. I 
extend my thanks to you for giving me an 
opportunity to speak and to the Minister of 
Finance for preparing a very good Budget. 

SHRI MANKURAM 5001 (Bastar): Mr. 
Deputy Speaker, Sir, I whole-heartedly 
support the General Budget presented in the 
House by the hon. Minister of Finance. This 
Budget would be popular because never 
before has the Government been so consid-
erate to the requirements of poor people as 
in this Budget. 

Rs. 500 crores have been allocated for 
the implementation of new scheme named 
Jawahar Lal Rozgar Yojnawhich is meant to 
eradicate poverty and provide employment. 
It would be implemented in 120 most back-
ward districts which are facing acute prob-
lem of unemployment. I would urge upon to 
include those areas in these 120 districts 
which are totally backward. The cause of 
their backwardness is Illiteracy. The primary 
cause of their backwardness whether eco-
nomic, social or political, is lack of education. 
It is essential to remove illheracy from there. 
Education system should therefore be im-
proved. 

In the remote areas of Bastar district in 
Madhya Pradesh students do not even pass 
the high school level even after 40 years of 
Independence. People in those areas think 
that their children who have passed high 
school education can stake his claim for a 
job. But as they are third divisioners they fail 
to compete the candidates possessing first 
and second class. This is creating an im-
pression in them that education would do no 
good to their children but force tham to join 
thousands of other educated unemployed in 
the country. The problem of unemployment 
thus continues to remain unsolved in spite of 
their being educated. Besides. the Govern-
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ment finds it difficult to provide employment 
to the people ofthose areas in comparison to 
those of other areas. So selection centres 
should be set up at division level within a 
limited area, so that the candidates of those 
areas might get opportunity to be selected. If 
State or district is made the unit for this 
selection, they would never get any opportu-
nity and continue to remain deprived of 
educational facilities. In the light of this, it has 
become essential to introduce Ashram sys-
tem in these areas. Instead of Ashram sys-
tem we have opened schools in every vil-
lage. Neither the students nor the teachers 
attend the school regularly. The country is 
very much concerned about the education 
system in these areas. Ashram system 
would be best in these areas and it would 
enable us to take the people ahead. 

18.00 hr •• 

Transport facilities are also inadequate 
in most of these areas. In order to reach 
Bhopal Patnam in Bastar from Ralpur, one 
has to cover the distance of 500 km. by road. 
It will be quite expensive if the essential 
commodities are carried by road for 500 
kilometres. The poor people who have no 
means of earning livel ihood, h ave to bear the 
burden ofthose expenses. The Government 
will have to take effective measures in order 
to remove the backwardness and poverty of 
these areas. The poor people have to suffer 
due to the lack of means of transport. They 
find it extremely difficult to carry their com-
modities to the market. Most of their earn-
ings are consumed in the expenses of taking 
their produce to a distance of 500 km. The 
poor man suffers from both sides. The 
Government should take effective meas-

k ures in order to challenge of inadequate 
means of transport in the backward areas. 
The pace of development in some parts of 
the country IS so fast that facilities of metre 
gauge hne, broadgauge line, double line, 

eledrified line and even underground lines 
have been provided. while some areas are 
so backward that even road facilities do not 
exist there adequately. H there are roads, 
there are no culverts. The Government will 
have to remove this imbalance in develop-
ment. You may be aware that Naxalites have 
become active in those areas. So it has 
become all the more essential to develop 
these areas in order to check these activi-
ties. Adequate attention should be paid to 
provide adequate means of transport. 

The Government is exporting the raw 
material, and minerals like iron-ore etc. If 
Industries are not set up in these areas the 
people Will feel agitated. They can't tolerate 
if the mineral wealth of their area is utilised by 
others. The future generation would not tol-
erate this. If the Government cannot afford to 
set up a big industry in that area, they should 
at least set up a small industry inorder to 
prOVide means of livelihood. 

Facilities of irngation, too, are inade-
quate. Environment Act of 1980 is posing 
hinderance In the construction of dams. Due 
to this, not even a tank can be constructed. 
No development IS taking place in this re-
gard. The Government had received 5 or 10 
schemes but not even a single one has been 
approved yet. Proposal of Bodhghat Project 
was rejected. But the Government should 
approve at lest minor or medium irrigation 
schemes which have been pending for the 
last five years. 

Small dams should be constructed in 
those forest areas which constitute 65 per 
cent of the total area of the country. If the 
Government resist to accomplish this work 
in the name of environment, the local resi-
dents would be forced to fell the forests. 
Those who are cooperative at present, 
would start felling the forests. The Govern-
ment should give immediate clearance to 
the sdleme of public welfare in order to 
Improve the irrigation facilities. Similarly, all 
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eftortl to provide Imploymlnt to thl f.rml" 
Ind educatld unlmployld peopll would 
fill, unll .. powlr II luppllod to thl rlmotllt 
Ira. at thl country. I would Urgl upon thl 
Qovlmmlnt to removi thl Ihortoomlngl In 
the propoI.d Bodhghlt Ichlml mlln' for 
pow.r lupply Ind ell.r ~. Th. proJ'ct I. 
•• tlmatld to oo.t lbout RI. 800-700 eror.1 
at the momlnt Ind ~ It II not cl.lrld now t thl 
ool! my rl •• to R •• 1000 crorl •. Thll Ichlml 
Ihauld bl undlrt.kln naw blelull It Illt.r 
Itagl thl. will hlVI to be tlkln up It Iny 
colt. H thl IOn.m. I. Implem.nt.d In tlml, 
peopl. would b. b.nlf~ld. It would .nlbl. 
te provld. pow.r .upply to the r.mot. Ire •• 

for dlvllopmlnt. W~h th ••• word. , think 
you for allowing m. to lpeak. 

[Engll.h] 

MR. DEPUTY SPEAKER: Th. HoUI. 
atlnd. adjourn.d to r.·I.lmb'. tomorlaw 
It 11.00 I.m. 

11.07 hr •• 

Th. Lok Slbh. then IdjDurned till EI.ven 
01 the Oloclt on Tu.ldlY, Mlrch 14, 1." 

Ph'iun. "~, "'D ('lkl). 
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